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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 14, 1972/Kartika 23,
1894 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Shortage of Power in the Couontry
+

SHRI ISHWAR CHAUDHRY :
SHRI SEZHIYAN:

*21.

Will the Minister of IRRIGATION
AND POWER be pleasad ‘o state :

(a) the extent of power shortage in the
various parts of the country at present,
state-wise;

(b) the reasons for the power short-
ape; and ’

(c) the steys taken to meet the crisis
and to maintain minimum supply of
power to industry and agriculture?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (c). A statement is laid on the Table
of the House.

STATEMENT
(a) A statement giving the extent of

power shortage in ‘the Various States is:

placed below at ANNEXURE.
2379 LS—1. . _

2

(b) The reasons for the power short-
age are:

(i) Reduced power gemeration from
hydro stations due to shortage
of water in hydel reservoirs;

(ii) shortfall in power from atomic
power stations;

(iii) continued growth in demand for
power; and

(iv) shortfall in the addition to the
generating cipuaty

(c) Dmmom were held with the
Chief Ministers of the States " in the
Western, Northern, Southern and Eastern
Regions to review the power supply posi
tion. and for taking immediate remedi
measures for mitigating the.power short:
age conditions.

The following steps are being taken in
tl:.ismpxﬂ:-

(i)’ Avallable surplus power is to be
used fully to meet the shortags
in the deﬁclt Statea

(i)’ Repairs t8 some of the thermal
generating unjts whioh ' are out
cfmocmtobeexpednedso
that the - units ‘could be’ brought
back into commission.

(ili) Arranging better quality of conl

to use of inferior quality of comt
" till ‘such time as three.stage
washerios ‘are-set up. 1 1
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(iv) Power geneiation projects under monitor the progress of proiects
construction and important and overcome the bottlenecks.
transmission  lines are being
expedited to yield benefits as

quickly as possible. In further- (v) Steps are being tuken to initiate
ance of this objective, the States advance uction on projects in-
have been requested to set up tended for commissioning in the
IMPLEMENTATION CELLS 10 Fifth Plan, now itself.

Staterent showing Power Supply Position in the Variows
States—Power Shortage

Power Power  Surplus or
availability require-  deficit
MU'day ment MU day
MU/day
1 2 3 4
Northern Region
Uttar Pradesh - 21.00 24°00 —3"30
Punjab . 4 84 708 —2721
Haryana 343 5°40 —1.97
Rajasthan . . 3-77 497 —1"20
Dethi " " 516 450 o-n6 Releief of o-6MU
Himachal Pradesh . . o-84 o-58 0-26 available to region
from

Jammu & Kashmir N . . 073 073 Satpura
Chandigarh . - . . 019 030 —0° 11
Nangal Fertilizer . . . . 235 235
Western Region
Guijarat . . . . . 15°30 15°30 Nil
Madhya Pradesh . . . 9°30 820 1+ 10*
Mgharashtra . . . 2790 3160 -7 70
Goa, Diu and Daman . . . o 22 o852 —0" 30

*Rlief of 0* § MU 'day is aviitable for Madhya Pradesh to the region.
Southern Ragion

Andhra Pradesh | . . . 7'50 10'10 —2'50
Kerala . . s e . . 685 655 +o'30
Mysore . . . . R . 10°9§ 13°90  —2°9%

“Tamil Nadu inclading Pondicierry . 16* 50 22:00 =—3%-50
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1 ] 3 4
L —— —

&ﬂr_a Region
Bihae . . 556 612 —0356
t‘i“ Bengal . 1118 1218 —1-00
D.V.C. Power System 10° 60 I1'60  ==I'00
Qrissa . 570 68 —1'10 ‘
Noreh Eastern Region 1,60 160 *
All India 171° 47 196°65 ==25'1I8

ot fyae QY : @ S ¥ 9

o & fe 2w & famdr faad o

HIAVAHAT ¢, Iq & wAArd ¥ qg ALY
fos @Y & ) g ¥ qarar qar ¢ fr fagre,
I RN, TG W GoTa & fadrawe
faqm # = & | w7 A H g
% i & o faga ST Imy A7 §,
& O¥i aF W91 W TG F T @
g g a1 fga &l 01 &
T 1 g et o e Y
< aF & Frg % Svov sl wagT
Tre & oy KO *E) TN 0
AU ARCE LR Ll mﬁmm
m&hiﬁﬂﬁw’lﬂt i
I8 5 93 9 Wh 0 K ag
wrgen g {6 oY av gan e g, o
R R ikl T
mwwiﬂuwuﬂww
mnmﬁa

 THE MINISTER OF TRRIGATION
AND ROWER (BR. K. L. RAQ): K is
true that in some phrts bf the oountry

Punjab, Haryana and U.P., there is short-
age of power. I placed a statement yester-
day before the House giving complete
details sbout the power position, explain-
ing how the shortage has arisen. The
main reason for the shortage is the
reservoirs not having been filled. The
position today in Bhakra is that the level
is less than half of what it was last year;
thet is the main reaspn. I only hope
that during the next monsoon there will
be better rainfall and the reservoirs will
get filled up. This has never occurred
during the last 2§ years. We hope that
tho position will be much easier and
better pext year.

ft dwwe oterdt : du wEEE fear
war § s e A el & e
fu‘mﬁmtlmwﬁﬁsﬁm_
¥ AR P W A
wefer ot gt 1 & ag o S

i fr G ) ¥ ot A el &
wﬁmh«nmmm

’r‘u’d’f i: ln'lﬂ‘ ii' wmﬁl*( @ ®
Fy fepp T gL TR g R
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DLK.LEAO:lmm&ehm
member is asking about the provision in
the fifth plan. It is realised that power
gencration in this country will have to be
much more accelerated than what has
been done in the past and the ministry
has asked for a conmsiderable amount of
money. This has got to be discussed
and the House will have an opportunity to
discuss it.

. SHR1 RAGHUNANDAN LAL
BHATIA: Keeping in view the very bad
situation in Punjab, may I know what
steps he is taking—long-term as well as
short-term—to meet the shortage? Second-
ly, may I know why the Thien dam has
taken so long to be cleared by the
Centre? For the last eight years we are
trying but there has been no clearance
from the Centre.

DR. K. L RAO: There is a shortage
of 2.2 million KW hours of power daily
in Punjab. We are hoping to make it up
partly by getting } million KWh. from
Himachal Pradesh and another 1 million
KWh, from Satpura, making a total of
about 1 million KWh. Also, as he pre-
vious hon, member said, the diesel sets
we imported last year from various
countries for power generation were not
set up. They are now being set up and
I hope it will be possible to narrow
down this gap by January. But stil] there
will be a shortage of } to 1 million KW.
About the Thien dam, it will take consi-
derable time for construction. Tt has got
some inter-State aspects. A large amount
of land in Jammu and Kashmir and
Himachal Pradesh will be submerged and
we are trying to have a meeting of the
Chief Ministers to discuss this problem.
This meeting has been postponed from
time to time. T have got a meeting fixed
on the 25th of this month at Jammu and
1 hope it will be resolved there. After
that, we will take up the Thjen dam,

SHRI DINESH CHANDRA
GOSWAMI: There is tremendous poten.
tiality of power generation in Assam. In
view of this, may I know whether the
Zscheme of power generation in the
‘mofth-east region and if so, what are the

NOVEMBER 14, 1972
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salient features thereof?
DR. K. L. RAO: In the north-east

region and position is quite satisfactory
and there is no shortfall there. I quite
appreciate there is a large amount of sup-
pressed demand in places like Manipur
and Tripura, which we are not able to
meet because there is no cheap power.
In the north-east region, Loktak and
Gumti projects are under construction
and on the completion of these projects..
it will be possible to have much more
power in that area. About Assam, we'
have been planning to put up a much
bigger project at Kameng. It is still to
be finalised,

ST TEATT qEAT  FT 9 2
& f amr, fagre A% v & [feoreft
1 FHT F1 g FA F fo=fasr § oy
g # 1 awal ¥ qer wfaa x
HIHT A A7T FY §—38 Tqq7 9C &9
wal 7gea wiqz d—fw qdff da 7
azifa®. qrEae a9 a1 @ il W
T T A1 ER F IR F ATHT H Afa-
frar Far &7

DR. K: L. RAO: We are now con-
cerned with generating sufficient smount
of power immediately, in the next five
years, Atomic power generation always

takes a long time. It will take 10 years
at least. The power position in this
country has to improve vastly,. We are

at the moment having lT& million KW.
We hope by the end of the fifth plan, we
will take it to 40 million KW of power.

Even that would be highly insufficient
for the size of our countrv. At the end
of the century I expect jt should be 200
million KW. When we are able to come
up to that limit naturally atomic energy
stations will have to be set up all round
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Funds for Irrigation . Projects in Mysore
+

*22. SHRI DHARAMRAO AFIAL-
PURKAR:

SHRI D, B. CHANDRA
GOWDA.:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) Whether Central Government
deputed a team to visit the Mysore State
to assess the funds needed to complete
the major irrigation works connected
with Upper Krishna Project at Narayan-
pur, Alamatti, Ghataprabha and other
projects areas including Cauvery; and

(b) if so, the recommendations made
by the Committee and Government's
decision thereon?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) and
(b). A Study Team was sent by the
Planning Commission in early October,
1972 to examine the Upper Krishna,
Khataprabha and Malaprabha projects in
Mysore. The Team have made an ‘assess-
ment of the needs of these projects which
are being considered in the Planning Com-
mission.

SHRI DHARAMRAO AFZALPUR-
KAR: It is evident from the statement
made by the hon. Minister that a
Team was sent to wisit

and submitted a recommendation. What
are the recommendations made by the
Study Team, and has any decision been
taken on them?

. DR K. L. RAO: | am afraid it is not
fair to give the contents of the report.
In fact, T have not received the report
myself. It has been submitied to the
Planning Commission. . The Planning
_Cmm'aionhwnddeﬂuwhnm
it should give, -1 do mot think T can say

" KARTIKA 23,

1894 (BAKA)
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SHRI DHARAMRAO AFZAIPUR.
KAR: Severc drought conditions are pre-
vailing in the districts of Gulbarga and
Bidar because lakhs of - plople have lost
the purchasing capacity.” So. we made a
recommendation to take up all the big
projects to engage lakhs of labourers so
that they will have some purchasing capa-
city. The sooner a decision is taken on
this matter the better it is. At present,
the people there do not have even drink-
ing water and other facilites, May I
know by what time the work will start on
these projects?

DR K. L. RAO: I fully realise the
importance of these projects and the
anxiety of the hon. Member. It is true
that these are chronically drought-affected
areas, But, unfortunately, the Mysore
Government have not spent much money
on these projects. The total cost of these
projects will be somewhere about Rs. 257
crores. The amount spent on these
projects for the last eight years is of the
order of Rs. 68 to 70 crores. So, we have
got a long way to go. The Study Team
has made many valuable suggestions.
One of the suggestions is that the projects
Ghataprabha and Malaprabha should be
completed by 1976 June and 1979 June
respectively. If (hey are completed by
that time it will be very useful to the
State.

SHRI K. MALLANNA: The Mysore
Government is of the opinion that when
major projects like Upper Krishna, Mala-
prabha, Ghataprabha end  Hemavathi,
which are under various stages of con-
struction or consideration, are completed
the State will never be faced with drought.
In this context, may I know from the
hon. Minister the amount required for
the completion of these works? Has the
State asked for a sum of Rs. 200 crores
to complete these works? If so, what is
the assurance that has been given by the
Ceatral - Government?

.



1I Oral Answers

DR K. L. RAO: I bave already said
that the total cost of the three projects
Ghataprabha, Malaprabha and Upper
Krishna is about Rs, 257 crores and they
have so far spent only Rs. 68 crores. So,
a large amount of money has stll to be
spent.  lrrigation, unfortunately, is a
State subject. So, finances for the com-
pletion of these projects -have to come
from the State Government. The Gov-
ernment of | can give only a small
amount of addional help. Bulk of the
finance has to omme from the State itself.
1 hope during the Fifth Plan at least pro-
vision would be made for the completion
of these projects by the Statc.

SHRI K. MALLANNA:
Hemavathi?

What  about

DR K. L. RAO: 1 have purposely not
mentioned it because it is affected by the
Cauvery water dispute.

MR. SPEAKER: 1 amn calling Shri
Lakkappa on the condition that he will be
very brief.

SHRI K. LAKKAPPA: The natural
resources available in Mysore State are
in abundance, It is the responsibility of
the Government of India to exploit such
natural resources for the betterment of
the State. But it is very sad that every
year we are facing famine, drought,
everything. These are the important irri-
gation projects which were started in the
year 1965. But not cven onethird of the
amount allocated for these projects has
been spent because of the reason that
there is no Central assistance available
to implement these projects.

I would like to put a specific question
to the hon. Minister. What was the
necessity of the Planning Cemmission
team recently, visiting Mysore State to
inspect these projects and also to assess
the economic situation prevafling in the
State and to get assistange. from the
Ceotre? Is there any sharp difference of
opinion between the Planning Commis-
sion and the Ministry of ﬁrrlﬂh &
Power in the allocation of fimancial mssis-

NOVEMBER 14, 1972

Oral Answers

tance to these projects? I would like to
know whether there is any ad  hoc
arrangement for it. What is the special
allocation of funds asked for by the
State Government. We are very anxious
to see that these projects are implement-

ed so that the pecople get benmefit out of
them. What is the reaction of the
Ministry of [Irrigation & Power to the
allocation of such funds? [ would like
to have an assurance from the hon.
Minister in regard to the allocation of
funds for these irrigation projects.

MR. SPEAKER: In such long ques-

tions, both the Speaker and the Minister
are lost, Now, the answer necd not be
a8 long as the question.

DR. K. L. RAO: The Chief Minister
of Mysorc met the Planning Minister
and requested him for Central assistance
for these three projects. Therefore, the
Planning Minister sent a team, The team
has made a report. 1 agree with the
hon. Member in his anxiety for complet-
ing these projects. There is a very huge
amount of spill-over in irrigation sector
of Mysore to the tune of about Rs. 300
crores, whereas the Plan provision s
only Rs. 75 crores. Tt is a very serious
problem that has got to be thought of. It
is a matter of the resources and, T think.
the Planning Commission will try to
think over it as to how best to help in
this particular case.

MR. SPEAKER: Q. No. 23—S8hri
Ebrahim  Sulajman  Sait—absent;  Shri
A. K. Gopalan. ...

SHRI N. SREEKANTAN NATR: Sir,
1 had tabled the Question, mot Mr. A, K.
Gopalan.

MR. SPEAKER: cannot

be so much wrong,

I thiok, we

SHRI N. SREEKANTAN NAIR:
Somchow. they went wrong. 1 asked
their mluuuon also. T can give you

" proof.

MR, SPEAKER: You can ‘put a
supplementary oa it. In the Mecntiéiille,
£ will enguire inte it
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SHRI N. SREEKANTAN NAIR: It
was myself and Mr, Sait who tabled it.

MR. SPEAKER: There cannot be so

much difference between Mr. Nair and
Mr. Gopalas.
I have seen it. There is not the

remotest mention of Mr. Sreekantan Nair
here. Tt may be another Question. T am
told, in the ballot you lost. I am so

sorry. 1 cannot make you Mr. A. K.
Gopalan.

SARI N. SREEKANTAN NAIR: 1
had tabled the Question. That is my
only claim,

MR. SPEAKER: We cannot depart

from the rules. Shri A. K. Gopalan—he
it niso absent. I cannot help it. WNext
Question.

. Loss Suffered by the Railways due to
Students Agitation_

+ -
*24. SHRI P. GANGADEB:

SHRI PURUSHOTTAM KAKO-
DKAR:

Will the Minister of
pleased to state:

RAILWAYS be

(a) whether during ‘the agitations in
the months of September and October,
1972 in the various States by the students
and other elements, Railways were the
main targets of attack;

(b) if so, in how many States the
Railway stations were attacked;

(c) the total loss suffered by the Rail-
ways on %is account, Zone-wise; and

(d) the steps taken or proposed to be
taken to safeguard the Railway property
in future?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) (a) to (d). A state
mont is placed on the Table of the House.

KARTIKA 23, 1894 (SAKA)
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STATEMENT

(a) The Railways were one amongst the
other targets of attack in the various
States during disturbances in the months of
September. and October 1972.

(b) In 7 States, namely, Andhra
Pradesh, Assam, Biliar, Haryana, Punjab,
Rajasthan and “Tamil Nadu Railway Pro-
perty were attacKed,

(c) The direct total loss caused to the
Railways in these disturbances is of the
order of Rs. 4.39 lakhs, The details are

as under :—
Name of Railway Loss Suffered
(in Rs. app.)
Northern 3,15,519
Northeast Frontier 32,100
North Eastern 971
Southern 6,338
South Central 338
Western 4,348
Eastern = - N ; : 79,600

(d) Continous efforts are being made by
the Railway Administrations to educate
the public that destruction of any Govern-
ment property much less the Railways
would mean destruction of their own pro-
perty and that they should not indulge in
such acts. Appeals are frequently made
by senior officers of the Railway adminis-
tration to the citizens requesting them not
to engage themselves in much destructive
tasks. Other steps taken or proposed to be
taken are as under :—

(a) Steps taken to Safeguard Railway
Property.

(1) The Security branch of the Rail-
ways keeps close linison with the execu-
tive and intellizence barnches of the State
Police, and they exchange information re-
garding matters affecting the running of the
Railways and protection of important in-
stallations.
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(2) Guarding of vulnciable points and
._pi_ltrolli;:; of the track in wulnerable
Jections is taken up- by the State Police or
- fhe Kailway Protection Force as the case
may be, when trouble is apprehended.

(3) In addition to strengthening the
security arrangements at Railway Stations
in areas where trouble is likely to occur,
action is taken by the Government Rail-
way Police and the Railway Protection
‘Porce fo escort trains on affected sections.

(4) The local Police arrange patrolling
near railway stations and the railway
track adjoining educational institutions
when required.

(h) Steps Proposed to be taken

(1) The Indian Railways Act, 1890 is
proposed to be amended in order to make
‘the punishment for destruction of railway
property more deterrent.

(2) The Railway Protection Force is
being re-organised in order to make it
more effective in dealing with the law and
order situation on the Railways in con-
junction with the State Police, in addition
to their normal duties of protection of
railway. property,

SHRI P. GANGADEB: 1 would like
to know what are the latest measures that
_the Railways are initiating to prevent re-
currence of such incidents in future and
by. when the Indian Railways Act, 1890,

is to Be amended,

SHRI T. A. PAI: Whenever there is
any kind of agitation, railway property is
now attracting the maximum damage. We
are very much concerned that, in spite of
the steps that we have taken to protect
our property.theaedonotmtobe
sufficient, Therefore, the Ministry of
Railways propose moving and Amendment
‘to the Indlan Railways Act as follows:

" Section 122 of the Act is propossd to
. e pmended fo make.the mim::nt for
regpess on railways and refusal to desist

NOVEMBER 14, 1972
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Section 126 of the Act which deals with
malicious wrecking or attempting to
wreek a train, is proposed to be amended,
in order to make the punishment for the
same more deterrent. The existing pro-
visions under this Section provide for
punishment of not less than thrge years
in case of a first conviction and not less
than seven years in case of subsequent
conviction. It is proposed to amgnd this
Section to provide for the imposition of
the death penalty in case of wregking of
trains where deaths have occurred.

The act of destruction of railway pro-
perty is not covered under the.provisions
of Section 126 of the Act. The proposed
amendment to this Section provides for
the addition of a sub-section 126(a) to
deal with acts pertaining to wanton
destruction of railway track, bridges, Rail-
way stations, installations and such other
railway property. The proposed punish-
ment under this Section would he for &
term which may extend upto ten years.

SHRI P. GANGADEB : I would
further like to know whether Government
is going to have a mass education cam-
paign on the lines of family planning pro-
paganda to induct public property com-
sciousness so that this basic measure cam
prove to be an effective deterrent asai;m
destruction of property.

SHRI T. A. PAI: Yes, Sir. 1 think,
it is necessary to convince all these peeple
who think that this public property com
be Wantonly aftacked and that it. t:le.lonp
ss much to-the have-nots in the country
as to the haves who are indulging in this
and it would add to pur. impoverishment,
While we are~ trylng o educate ‘the
public......s.

- Ce g

AN HON. MEMBER: Theg. . pot

.the only. persons /indulging fa Whigi -
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SHRI T. A. PAI: Even the hsve-nots
also have been joining in this destruction.
1 would request  the House to. give me
support in order to see that whenever
railway stations are wantonly destroyed,
unless Parliament wants it, we do not
repair them for some time so that the
people may know to what inconvenience
they are subjecting the rest of the _pnbllc

ot gOR WA WBATT : Weq WEITd, F
HIGH ATSAW q WAl AT § FTAAT =TT
g fag N W A A wre gt R
et wrtET & FTOT FT I TS
a1 & a7 gt ¥ w1 oA 2,
# o« w1 gy 7 afy &, 91 e
qmET oy as fFar A A o &
T Y aEET & 7

FEQ ™ ¥ 98 AT A
& o 99 & FH= § 97 & A
wé Fdeg I o7 o FH wrEww gar
oY gAF1 S quraar fear A @
ag Tga ¥9 fagr smar & av 3% |19
AT T &Y, 3T GTAT F7 3% qa7°
T o, #9T OHT AT §IETT &
TMIGEART AT AW TF T
THT H FHAT:

wEqe REY: A9 6w Fifag
it gen W wowrm : HA St A
g s g e agm ¥ fog fa=me w¢
wRE Ay e w7 9% wEAT @
s ?
SHRI T, A. PAI: I would like to
bring it before this session is over before
the House and take the mecessary powers.

Whoever indulges in this kind of a thing
wl]t be liable for the same punishment.

lﬁmwmmiﬂmf
q%ﬁﬁﬁ THET § W1 ? wqT I
g g AT wrE ¥ qrar TR ? ¥

g«ﬁmm A ? ety

frod gt M R R 7

q7 g 9 77 91 6 9wl
& 39T A gAY Y § o & AWy
A1 IAET A W goar w1 w7 397w
T 1 A 3a% fog W wA o @
& N qETAAT AT ¥ § AR g
qEgI g T ?

MR, SPEAKER: This is got a
question,

SHRI T. A, PAL It -is our primary
responsibility to look after those who are
working in the railways and also the
passengers who are travelling by our
trains. Railway property and railway lines
and the personnel have to be protected.
We shall try our best and we will take
the necessary steps,

st EER O WUA : AT ATHIC
FEH A A AT A ? AT Ay
aTE H 0% w wnr # fr i A
w13 gHT & 9 & wré o &
& sraar Jgar g fF e A fr A
q S AT W1 AT} I e oY our
vF oz ¥ ? 5 IS warEa F gA9T
qeA FT N R & 7 gar g ar
TE gae (M), ..

WS WENW g IO A qH ¥
€ 59T & T F gy ware d_r g
T | w1 IRTH A g awar @ Afww

- we fedes rwiwT Ty & @ A

ANfer Hifag

stgen W woAw ;. gEE A9z
NErIEe?

T WENT : ST AT T HA |
off gwR W WA : T F G
¥ xvveg Ak § fr A & ot are e
T Ay @ A g ¥ QEEw ¥ g
kIl § @ & S wigan §
mn?ramsﬂ&wmﬁrqg
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war, ? WE ¥ feft Sredty Ot
Jad e ¥ Arr § 7 oafx §, o e
T W WA AT T X T 7
ufe Tt a1 wor o ATH-FTAFCFE

s Wt : ¥ vy fzar }
qg TaF R F A woar 3

.. (s73arT) . .
oY gewaw e 0 § g
sracar Wgar g .. (sFww) |

L UE O RO
¥ agt 95T § IWFT A9 Y g aFY
g

ot genaY waETy : § g7 FTAAT
wrgAr g {5 17T § AT AV K g
I IqA AT ®HIL &Y griA grar
IAF w A AR 0 F A w7 gy
¢ ? .. (swE=ma) ..

off ey WY ;o e AT AT A,
ERETEC I (R T R A
arT #qy | 1 .. (sTAITT)

oY wTATE T WM Fr oA g
¥ AT wAr A w7 ¥ A0 Wfgg

. (smFarE) .

SHRI PILOO MODY : There i no
technical ground on which you can rule
out that question.

v e wae wfafes
erriey wgk & B fiead avr ro
IAN warfear ¥ Afex & awr &
wsfirz &< 7 )

ol gEREN FHYTT | W AR
wrvrw i ¢ Sl v

oA TH o ¥ wry graw sy feerd
e oY orey wfewer §
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I am not going to allow it,

ot gerene wety: R ¥ IR
Farer wrd | g o @ Gy e g
TR AT &1 .. (W) .

MK. SPEAKER : 1 am wvery. sogty.
The fion. Member is defying the Chair in
spite"of my request to him to sit down,
I am mot prepared to allow it. I have
said that he can give a separate netice.

SHRI A. P. SHARMA: The hon.
Railway Minister has said that he is pro-
posing to amend the Indian Railways Act,
1890 to ‘make the punishment more sever
to those who indulge In these kinds of
activities. He sought the help of Parlia-
ment for not repairing those stations which
have been damaged duc to such move-
ments by such people. Will he also con-
sider, while amending the Act, to imposc
penalties on those arcas and on those of
the people there whe indulge in such kinds
of activities ?

SHRI T. A. PAI: The suggestion will
be considered, and if the Parliament
approves of it, I shall certainly 'endorse
it.

AN HON. MEMBER : Parliament will
not apprové of it,

SHRI A. P. SHARMA : He will not
approve of it, buf he will allow destruc-
tion of national property?

SHRI R. BALAKRISHNA PILLAI:

How are th® poor people respamsiple for
it?
SHRIL A. P. SHARMA : 1 .was {alking
about those who were tespomsible for it.
weorw woftew - o B of v

¥ ok wmw.@ar § 7 xm Nge e
T arar g ¢ 1w @ifre
§ wtfrot e e e RN OF
‘et et Y wwaT W )

SURI A P. SHARMA : . They. .

mmmmmdnlduh,hw
of activitis thot B exempied. '
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MR. SPEAKER : The hon, Mamnber
may. say anything, bwt fet him not induige
in pwiting the supplememlary gquestion
twice.

SHRI DINEN BHATTACHARYYA :
May | know whether it is a fact ‘that in
the seven States Tisted here in the state-
ment, the ruling party, that is, the Con-
gress Party is running the State Govern-
ments, and whether it is a fact that in
most of the cases, it is because of the
internal squabbles of the Comgress Party,
as between the members of the ruling
party, that these things are happening 7 [
have got proof with me, and I can estab-
lish it. The hon. Minister must answer
it, and he must not eévade the question.

SHRI T. A. PAI: I do not see any
basis for soch conclusions whether this is
being indulged in by those who are
opposed to the Government or those who
are supporting the Government. . ..

SHRI DINEN BHATTACHARYYA:
I did not say ‘opposed” to the Gov-
ernment’, but I said that this was indulged
in by those within the Government, by a
faction of the ruling party.

SHRI 0YOTIRMOY BOSU: May I
ask one supplementary question ?

MR. SPEAKER: [Is he not atisfied
with the supplethchtary question ‘put by
Shri Dinen Btiattacharyys 7

SHRY JYOTIRMOY BOSU: No, thine
is entirely different,

MR, SPEAKER : Bt the party is the
same, '

SHRI DINEN BHATTACHARYYA :
He "'dM ‘not ‘Hhply to 'mly qhestion, 'bit he
Tas evalisd .
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SHRI T, A. PAL: I dhiak thet the in-
formation is already vtontained in the
sttbment. Apart from the' direct loeses,
the indirect fosses vo the bommuanity are
imments, We have' boen comhpefied to
cancel the trafns, and ‘éven prevent ‘the
movement of essential goods during the
emergeacy, and, thercfore, the total loss
to the community is sometimes much more
than what is calctitated here.

SHRI JYOTHRMOY BOSU: From the
statement it is seen that the Northern
Railway has suffered the mowst, which
means the student agitation in Punjab was
mainly responsible; I suppose that is what
they have in mind. The bon. Prime
Minister had said . yesterday that the
Government had  definite  inforination
about the CIA activities in India, parti-
cularly mentioning about the student
agitation in Punjab und the lenguage riot
in Assam. In that comtext, may [ ask the
Chief " Minister. . .. ..

He is not
Minister.

AN HON. MEMBER :
Chief Minister, but Railway
Why is he demoting him ?

SHRI JYOTIRMOY BOSU: T am not
demoting him, Will the hon. Railway
Minister kindly tell us if the Prime
Minister's Secretarist had wamed the
Railway Minister in this regard, and if so,
what the warning was and what steps werc
taken in this regard 7

SHRI T. A. PAI: We have had no
sach warning 4t afl. 'We kivow the damege
only uwfter we have wulfered it

'$HRT YYOTHMOY' BOSU : 'He 'did
not catch my question at all. 1 have
pointed vt that'te Prime Minhtdr tmd
mid that Uovéthiirent had prior ' and
fators ) el e

4nd ‘agiition, “Weie ‘the rilfways warned
in advance, and if so, what Wept il ‘they
take in this regard 7

MR. SPEAEER : He says No'.
" SHRI JYOTTRMOY BOSU: I bave

got here a clear clipping from the papers.
The Prime Minister has said o0,
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MR. SPEAKER: He says ‘No'.
SHRI FILOO MODY: K Tbe Prime
Minister wants to inform only the news-
papers; she does not went the Ministeries
and the Government to know.

Closure of Dbuvaran Thermal Station
In Gujarst

*25. SHRI PRABHUDAS PATEL:
‘Wil the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Gujarat State is confronted
with a major power crisis with the closing
down of a 140 MW. Unit at Dhuvaran
Thermal Station which went into produc-
tion only in the month of September, 1972;

(b) if so, the reasons for closing down
this unit and the time by which it is likely
to start functioning again; and °

(c) whether this Has necessitated 313
per cent power cut in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):

(a) to (c) A statement is laid on the
Table of the House.

STATEMENT

(a) There is a break down of the
second 140 MW unit at Dhuvaran Thermal
. Restrictions on peak
demand to the extent of 15 per cent and

per day had to be imposed due to non-
of felief from Dhuvaran I1
Unit meeded for making up the shortage

leading from the chest to the

x.“ﬁzfr‘n ' S

foney o't ri¥aY o0 £ois By i
ou biea el SN e T - TY
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(c) Necesmry replacement of pipes
arranged from abroad have been received
at site and the necessary repair work is
expected to be completed by the first week
of December, 1972.

SHRI PRABHUDAS PATEL: May I
know whether it is a fact that in the
States which are suffering from power
crisis very much at present, ultimately
industrial production and agricultural pro-
duction are slso suffering to a great extent?
So what time will it take to give adequate
power to agriculture and industry 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAD): As
has been stated in the answer, the defect
is expected to be rectified by the first week
of December. We expect that then there
will be no shortage in that State.

SHRI K. S. CHAVDA : At present
both the units, I and IL of the Tarapur
Atomic Power Station are not working.
When will these be put into opeiation ?

DR. K. L, RAO: They are working
partially. They are giving 150 MW of
power in place of 400 MW, The units are
being taken up gradually and it is expected
that by June next year they will normally
be completed.

PROF. MADHU DANDAVATE: To
overcome the presemt power crisis in
Guijarat, will it not be possible to see that
only high grade coal from the distant
coal fields is actually transported to places
like Gujarat, while only low grade coal is
utilised for thermal power stations for
generating electricity there? Also, is it
not desirable that the different power
systems are linked by a national grid
system? If so, do Government propose
to do so?

DR. K. L. RAO: The position in
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We got the component imported from
America by air and that is being fitted in.
I hope ‘in the next fortnight or so, it will
be in commission and then theie is no
question of shortage in Gujerat for the
present load.

SHRI SOMCHAND SOLANKI: Due
to the scarcity of power and staggering of
power, labourers in the textile mills in the
State are suffering heavy losses, with the
result that what the Labour Minister has
given by way of the enhanced bonus of
8.33 per cent with the right hand is
being taken away by the left hand. How
do Government propose to give relief to
the workers in this satuation? The
workers &re also suffering at intervals at
the rate of Rs, 30-32 a week in terms of
loss of wages. What measures do Gov-
ernment propose to compensate the workers
for this loss?

DR. K. L. RAO: As I have submitted,
the shortage is purely temporary. I hope
in the next two or three weeks the posi-
tion will be rectified and normal supply
restored.

UPWARD REVISION OF COST OF
DURGAPUR FERTILIZER PLANT

*26. SHRI ACHAL SINGH : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government's attention has
been drawn to the news iten apcaring in
the Hindustan Times dated the 6th
August, 1972 under the caption “Fertilizer
Plant (Durgapur) cost goes up by 10
crores”; and

(b) if so, Government's reaction there-
to?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (b). According to present estima-
tes, the cost of the Durgapur Fertilizer
Project has gone up by Rs. 17.55 crores

as compared to the original cost estimates.

The increase in the project cost has been
mainly due to delay in completion of the
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project as well as some additional provi-:
sions which were not included in the on--
ginal cost estimates but were later found.
to be necessary.

ot waw fag : W ag A A §
fe a1 =iz 1970 a% &g Hav W@,
g Wt dar< A g & | v g
F4ASTAT WA FT A FNE 1 &
¥ frm #Y werdt @, TaT w4l g ?

SHRI H. R. GOKHALE: Not in
1970; it was actually expected to bo ready
in 1969. Undoubtedly—and unfortunate-
ly—there has been quite a long delay, al-
though the construction of the project has
been completed, the actual commissioning
of the plant and using it for commercial
production is yet to be done.

As 1 mentioned briefly in the original
answer, there were two reasons. One wus
the delay which was there in the execution,
Mainly, the delay was in the completion of
certain parts of the machimery which were
to be fabricated in India. There was con-
siderable delay in the machinery like
solution reboilers, methanated gas pre-
heaters. etc., etc. The plant was designed
away back, before many years and 1 think
mainly in this plant the project was based
on self-reliance having all our things done
in India to the extent possible. So, there
was delay. That was one reason.

Then, labour problems were also there
on various occasions which caused the
delay.

Then, even after the project was con-
structed, I must concede what although the
project was constructed,— the construc-
tion was completed in 1971—even after
that, in the commissioning of the plant,
a considerable time had gone, and I must
say that there was undoubtedly delay in
the commissioning of the plant. For, there
again, they came acroes various difficulties.
One was, the foreign technicians who were
supervising the commissioning, left the
plant in 1961 in the wake of the emer-
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gepcy and returned sometime in March,
1972. The other was, there were some
defeets . in  the critical, fast-moving
machinery, particularly those supplied by
the Ttalian firm. They suffered a major
breakdown. Repairs werc undertaken by
the firm and in some cascs they have
agreed to replace the machinery  which
were found to be defective. These are
mainly the reasons why delay is there, in
constructing the project and luter on in
commissioning the project.

st waw fag #1777 2 f& fam
FeqAl ®1 9g F fza1 7q1 77 famga
frredt & ot mawa @ 7 5w @
TG AT ST & FEMA I A AT
faean foran, fom o a3 fegwa Garzd ?

SHRI H. R, GOKHALE : 1 think the
hon. Member is referring to the Italian
Company, Thermo Meccanica. who  are
supposed to supply these parts and these
machinery and which resulted in a break-
down later on, as [ have said earlier, and
who are now carrying out the repairs,
and in some cases even replacement of
the original  machinery. This company
was selected, T think, sometime in 1966~
67. At that time, there were particu-
larly two reasons. One was that it was
a reputed producer of this type of machi-
nery. The second was that credit faci-
lities were at that time available. That
is why they were entrusted with the job.
But unfortunately. ...

AN Hon. MEMBER: The name of
the firm?

SHRL H. R. GOKHALE: I said
Therrao  Meccanica of Itgly, ang 1

think the hon. Member was referring to
this company, and that is why I am
mentipning  about this company. Break-
down and failures have taken place in
the machinery which they supplied. I
said it is upfortupate that it had been
delayed for these reasogs.
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SHRI R. V. SWAMINATHAN : Is i
a fact that on account of the loss, the
pricc has been ingreased by passing on
this loss to the consumers? How is the
Government justified? Because of tbe loss
sustained by this company, are the con-
sumers, especially the agriculturists, to
suffer?

SHRI H. R. GOKHALE: There is no
doubt that the delay has led to the in-
crease in the project cost, as | suid car-
lier, 1o the tune of not Rs. 10 crores as
put in the guestion but to the tune of
nearly Rs. 17 crores and it has increas-
ed the cost, and for a long time the
implementation of the project was delay-
ed or handicapped because of the various
reasons which | mentioned. Therefore,
the departmental charges were increased
which led to an increasc in the cost of
about Rs. 615 lakhs.  Similarly. when
there was delay. it also meant an escala-
tion in the price which also  resulted.
Some care should have been taken in res-
pect of some parts of the machinery
which was not visualised at that time and
later on it was thought necessary, with

the result that it led to an increase in
the cost.
SHRI INDRAJIT GUPTA: If 1

understood the Minister correctly, he
said  that the forcign technicians who
were responsible  for  supervising  the
work had left the country in 1961 in the
wake of the emergency and they did not
relurn. . ..

SHRI H. R. GOKHALE: Not 1961.
SHRI INDRAJIT GUPTA: 19717

SHR] H. R. GOKHALE: 1 will give
you the exact figures.” Tt is not in 1961.
1 can give you when they left and when
they arrived. The l’a-rqgn technical per-
sonnel Yeft the srte in the beginning of
December 1971 in the wake of the dec-
laratmn of national emergency, that
means reoenﬂ'y Thuc ‘etperts return-
ed nnl) in P:bmary or March 1972
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SHRI TNDRAJIT GUPTA: May |
krow whether these technical personnel
also belonged to the same Italian firm or
to some other firms® From which coun-
try did they come and what made them
go away because there was some emer-
gency?

SHRI H, R. GOKHALE: | do not
know; there are two other foreign firms
also concerned with this  project: thev
give us the process know-how; they are
in the mature of contractors. T shall lay
information on the Table of the House
as to who were the people who left.

Stoppage of Sapply of coal to DESU

+
*27. SHR1 JAGANNATH MISHRA:

SHRI SUKHDEO PRASAD
VERMA:
Will the Minister of IRRIGATION

AND POWER be pleased to state:

(a) whether the coal suppliers had
stopped supplying coal to Delhi Electri-
city Supply Undertaking resultmg in
shortage of power in Delhi; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREE): (a)
amd (b). Private coal suppliers reduced
the supplies of coal to Delhi Power Sta-
tion, but this was made up by the Na-
tional Ceal Development Corporation and
Bharat Coaking Coal Limited. Power
production in Delhi was not affected.

Coal suppliers complain about the
terms and conditions and pepally claases

imposed by the Delbi Electric  Supply
Undertaking in their agreements.

SHRI JAGANNATH MISHRA: May
I now from the hon. Minister, in spite
of assurance from the NCDC and Bharet
Coaking Coal why coal did oot flow wn-
interrupted?

1894 (SAKA) Oral Answers 3o
THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): As

my colleague has poioted out, supplies
are both from the private collieries and
private suppliers and also from the NCDC
and the Bharat Coaking Coal Limited.
At present one-third is being supplied by
private organisations and two-thirds from
the Government organisations.

SHRI JAGANNATH MISHRA: The
hon. Minister in his reply says that sup-
ply of coul was stopped because of harsh
terms and conditions. In thix context,
may [ know what are those harsh terms
and conditions and how are Government
thinking to remove them so that they
may become acceptable to the dealers?

DR. K. L. RAO: We do not say harsh
terms. The coal suppliers have represen-
ted to the Licut. Governor: they have
not told me, that conditions impused by
the DESU are rather harsh; penalties are
mposed if there is not the proper mois-
ture content, ash content, etc.. these are
the clauses in the agreement: they say
that fines imposed are very heavy and
these should be revised. The Lieut. Gov-
ernor is looking into the matter. Fur-
ther than this I canpot say anything in
the matter at the moment.

SHRI DAMODAR PANDEY: What
are the reasons for which DESU is not
getting coal direct from public  scctor
organisations like the NCDC and the
BCC or the Singareni, whe are in a posi-
tion to supply coal; they have surplus
ntock?

DR. K. 1. RAO: I bave said that more
than two-thirds are being supplied by the
public sector undertakings. The private
suppliers have been supplying coal for
all thesc years, for a number of years
now apd it is not proper or possible to
cut them off immediately. Especially
when the terms are favourable it is rather
difficult to cut off. T do not know exact-
ly, but the matter is still in the hands of
the DESU and the Lijeut. Governor.
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_SHRI DAMODAR PANDEY: Is it
that coal from the NCDC and BCC to
the DESU was supplied through the pri-
vate parties, through middlemen and if
80, what are the reasons?

MR.?PBAKBR: Do not get up without
my permission,

DR. K. L. RAO: Coal is not supplied
through any other agency; coal is sup-
plied directly by them.

MR. SPEAKER: The Mianister is also
doing the same thing.

River Valley Project in Kerala

=N

*28. SHRI N. SREEKANTAN NAIR:
SHRI G, JANARDHANAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the River Valley Projects
submitted by the Government of Kerala
during 1971 and 1972 under Centrally
sponsored Scheme have been sanctioned;
and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
and (b) A statement is laid on the Table
of the House.

STATEMENT

Irrigation is a State subject. There is
no Centrally sponserd scheme of irrigation
and irrigation projects -are planned, in-
vestigated and constructed by the State
Government as a part of their develop-
mental plans. Centra]l assistance to State
Plans is provided in the form of block
{oans and grant for. -the State Plans as
a whole. and-.is not -related to anmy- indivi-
dual head of development or project.
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The Government of Kerala proposed the
following new irrigation projects during
1971 and 1972 for inclusion in their De-
velopmental Plans:—

Name of Project Estimated Benefit in
Cost Lakhs
Rs. Lakhs acres
1 2 3 4
MAJOR
Banasurasagar 113710 0'59
Tiruneli . 650 o022
Kerala Bhawani
(Tail race uti-
lisation . Bosroo o*8o
MEDIUM
puzha
Irrigation « 389°00 023
Attappady Irri-
gation Project 476+00 0-153
Noolapuzha 290400 021
Manjat . . 318-00 0.12
Thendar .
299700 o158

Kerala Bhawani Scheme and Karapuzha
Irrigation Scheme is under examination
in the Central Water and Power Com-
mission. Replies to the Comments of the
Central Water and Power Commission on
the other projects are awaited from the
State Government. '

SHRI N. SREEKANTAN NAIR: In
view of the fact that the Silent Valley
Project, which is a river valley project
.cwm power generating project, has been
submitted as early as 1961 and in view
of the fact that Kuttiyadi project Is
over and the Idikki arch-dam is ~ being
completed and all that machinery and sur-
plus materials can be -used for the Sileyt
valloy project, will Government -consider
‘P¥ing immediate technical snction
the Silent Valley project? T

i



33 Oral Answers

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
Silent Valley Project is a power project.
It has been considered by the Techaical
Advisory Committee and has been approv-
ed by it. It is awaiting Planning Com-
mission's sanction and I hope it will be
sanctioned shortly.

SHRI N. SREEKANTAN NAIR: In
view of the fact that apart from Sabari-
gii, Malampuzha and Neriamangalam
projects which have been already submit-
fed, there are 10 projects which have
been sunbmitted during 1971-72 for the
consideration of the Central Government
and for its processing, may I know whe-
ther any of the schemes will be sanctjon-

¢d in the near future and if so, which are
they?

DR. K. L. RAO: The projects mention-
ed by the hon. member are all under
scruting. The main  trouble in Kerala
and Mysore is that a large number of
projects have been undertaken and the spill-
over in the fifth plan will be anything like
Rs. 75 crores while the plan provision
for irrigation projects for the whole
fourth plan is only Rs. 25 crores. The pro-
jects they have undertaken ure very many:
of course, it is good, but from the point
of view of the resources, one has to think
how best to complete these projects as
quickly as possible. On the top of these,
there arc many other new projects which
, the Kerala Government has  submitted.
The question is one of resources. One
of these, the Edamaniar project, which is
& nulti-purpose project. will be preferred
and probably sanctioned after sc:utiny.

SHRI R. BALAKRISHNA PILLAI:
Considering the gacute shortage of power
in the nation, may I know whether the
Government will provide enough resour-
ces to Kerala for generating more power
and supplying it to the common grid?
.“‘ill thess schemes submijtted by Kerala
Government, including the irrigation <che-
mies. be sanctioned this year itse’f?
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DR. K. L. RAO: Kerala is. a surplus
State even today and it has been helping
Tamilnadu very much. 1 hope this year
also after the north-east monsoon rains
are over, Kerala will be helping Tamilnadu
in January by supplying more power. I
acree with the hon. member that in so far
as Kerala has got surplus hydropower, jt
will be necessary for us to consider what
assistance should be given to Kerala for
completing. these power projects, which
means addition to the southern region.

SHRI R. BALAKRISHNA PILLAIL
My aquestion is about sanctjoning of new
projeets.

DR. K. L. RAO: As I said earlier,
there is little chance for new projects be-
cause there is a large spill-over of existing
projects and unless they are completed, it
is rnot really fair to undertake more res-
ponsikilities.

SHRI NAWAL KISHORE SINHA:
May I know the criteria for Centrally-
spensored irrigation and power projects?

DR. K. L. RAO: When more than
one Statc is concerned with a project, we
take it up as a Centrally-sponsored pro-
ject. So also, when there is urgency for
producing power. Then, in places like
Manipur and Tripura where the projects
are small and the area is far removed we
go in for Centrally-sponsored schemes. A
general policy is being evolved for such
schemes for the Fifth Plan,

Malaviya Committee Report on O& NGC

*29, SHRI KRISHNA CHANDRA
HALDER:

SHRI B. S. BHAURA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the reaction of Government to the
recommendations made by the Malaviya
Committee on Oil and Natural Gas Com-
mijssion; and
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Lo " nared N
(b) the reasons for the delay im pub-
lishing the Report? .

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE):
(a) Government gre giving their most ur-
gent and careful consideration to the
Malaviya Committee Report and hope to
formulate thejr views in the near future.
However, as per the directions of the
Committee on Public Undertakings, these
would be submitted to the latter, to enable
them to make their own observations on
the recommendations of the Report and
the views expressed thereon by Govern-
ment. Final decisions of Government
would thus have to await the observations
which the Committee on Public Under-
takings may like to make,

{b) At the time when the Malaviya
Comniittee was set up, the Chairman of
the Committee on Public Undertakings
had written 1o Minister of Petroleum and
Chemiculs drawing his attention to a par-
liamentary convention whercby the Mala-
viva Committee Report had to be mads
available to the CPU for their considera-
tion and was not to be published with-
out prior consultation with the CPU.
This was reiterated in some of the com-
munications subsequently received from
CPU or the Lok Sabha Secretariat. Later,
permission was accorded by Chairman,
CPU, to release an authentic summary of
the Report to the Press and this was ac-
cordingly donz in July, 19, 1972.

The Committee on Public Undertakings
have, since then, re-considered the mat-
ter and a letter was ;eccivtd on October
31, 1972, from Chairman, CPU, stating
the Commitee had no
objection to the Report being laid on the
Tuble of the House. Government have
initialed action to print sufficient copies
of the Report and it is hoped that the re-
quisite number of copies would be avail-
able very soon for being placed on the
Table of the House.

miter alia, that
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SHRI KRISHNA CHANDRA HALDER:
I would like to know from the hon.
Minister whether it is a fact that a portion
of the report of the Malaviya Committee
hus been rejected by the Petroleum Minis-
try? Is it also a fact that this portion
criticises some of the dealings of the offi-
cials of the ONGC? Is it not a fact that
hundreds of crores of rupees worth of
foreign exchange have b~ wasted due to
burcaucratic bungling by the officials of
the ONGC and the Pet~~leum Ministry,
who wre in l=ague with fo cign vested in-
terests? Whn are the G vernment going
to lay the whole report on the Table of
the House?

SHRI H. R. GOKHALE: It is not a
fact that the Ministry has rejected any
portion of the Malaviva Committee Re-
port. Thc whole matter is under consi-
derution and examination. No final deci-
sion has been taken.

SHRI KRISHNA CHANDRA HAL.
DER: I view of the fact that the foreign
vested intercsts, through their paid offi-
cials ir.the ONGC, are defeating our
objzctive of self-reliance in petroleum and
therchy making the country more and
more d¢>pzndzal on foreizn oil countries,
may 1 Lnow whether the Government is
going '~ nation lis* the for i_n oil com-
panies’

MR. SPEAKER: How does this ques-
tion arisc out of this? It is not connect-
ed with the main question.

SHRI JYOTIRMOY BOSU: There are
some recommendations on the subject.

MR. SPEAKER: You can say anything
about it when it comes before the House,

SHRI B. S. BHAURA: May I know
whether it is a fact that one of the recom-
mendations of the Malaviya Committee
is that these companies should be nation-
alised and, if so, what is the reaction of
the government to that recommendation?
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SHRI H. R. GOKHALE: Nationalisa-

stion is not related to the Malaviya Com.
mittzzc Report. They have not recom-
smend:d anything like that.

MR. SPEAKER: He is sitting there;
you can ask Mr. Malaviya himself.
‘WRITTEN ANSWERS TO QUESTIONS

Silent Valley Project in Kerala

*23. SHR!
SAIT:

SHRI A. K. GOPALAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

EBRAHIM SULAIMAN

tar whether the Silent Valley Project
i1 herala has been submited to the Cen-
ral Water and Power Commission for its
approval;

(B} it so, whether technical sanction

‘bzen issued; and
(¢) °f not, the stzps taken to expedits
‘matier?
THE MINISTER OF

AND POWER (DR. K.
Yes. Sir

IRRIGATION
L. RAO)X: (a)

(b) and (c): The project was placed
before the Advisory Commitice for po-
war at i meeting held on the 12th Octo-
ber. 1972 and has been accepted for
implemen‘a‘ion. Formal sanclion is ex:
pected to be issued shortly by Planning
‘Commission.

Increase in Foreign Equity Capits! of and
the amount repatriated by M/s. Phzer
India Lad.

*30. SHRI K. SURYANARAYANA:
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleassd to refer to the
Teply given to Unstarred Question Ng
4285 on the 1st September, 1972, regard-
ing the increase ‘in foréign equity capital
of and the amounis repatriated by M/s.
Pfizer Indin Ltd. and state:

(a) whether the requisite information
has since been collected; and
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(b) if so, by when it would be laid on
the Table of the House?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (a)
and (b): M|s. Pfizer India Lid., which has
previously known as M|s. Dumex Privale
Ltd., initially had a share capital of Rs.
5 lakhs all in equity held by Last Asiatic
Company Ltd. whick was a wholly owned
subsidiary of East Asiatic Company, Co-
penhagon, Denmark. In 1960, with the
acquisition of the emtire share holding of
the Danish company by M]s. Pfizer Cor-
poration of Panama, it became a 100 per
cent owned subsidiary of that Corporation.
M;s. Pfizer Ltd., have been functioning as
a public limited since October|November,
1965. The paid up capital of M|s. Pfi-
zer Iudia Ltd., as on 10th December 1970
was Rs. 3,98,64,200[- all in equity shares
of Rs. 10 each. Out of which Rs. 300}
lakhs were held by the holding American
cempany. In March, 1972, Mls, Pfizer
India Ltd., were given a bonus consent
for Rs. 159.45,680- in the ratio of 2 bonus
shares for every 5 equity shares held.
If this consent order is taken into account,
the tota! foreign equity of the company
will piesently be Rs. 420.03 lakhs as
against a paid up capital of Rs. 558 lakhs.
The share of foreign equity to paid up
capital is 75 per cent. The derajls of

structuring of foreign equity are given
below:—
Rs in
Lakhs
(i) Initial share capital in 1950
(presuimably through cash
subscription) . B . §:00
(i) Capital raised through
cash_subscription (in terms
of nts given durlng
1950-61] B . 195' 30
(m) Ctmul raised by issue
bonus shares on capital-
ul.urm of cumpcny’s reser-
ves in 1968 . . 9972
((iv) Capital raised by
of bonus shares on -
sation of company’s reserves
in 1972 . 12001
Rs. 42003
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Ltd., towards dividends are as follows:

Year

NOVEMBER 14, 1972
The amounts remitted by Mi|s. Pfizer

1 2
1959 f ' . 588,000
1960 8,19,000
1961 . -« 28,43,750
1962 ' «  41,86,000
1963 . . . 28,12,500
1964 . . - . 33,18,750
1965 . - 26,443,750
1966 . 32,718,250
1967 . + 3965690
1968 +  47,10,352
1969 . 60,40,170
1970 . . . - 63,12,975
1971 J . . B « 68,28,450

No remittances were however made by

this company towards technical know-how
fee etc,
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Wh:rmmi“dr.ﬂu
Sale of Methanol by the then Genera)
Manager of Trombsy Unit

*32. SHRI CHANDRA SHAILANI:
Will the Minister of PETROLEUM AND
“CHEMICALS be pleased to state:

(a) the contents of the Report sub-
mitted to Government by former Chair-
man and Managing Director of Fertilizer
“Corporation of India on sale of Methanol
by the then General Manager of Trombay
Unit, now Director (Production and Mar-
keting);

(b) whether Government
‘hold an enquiry; and

propose to

(c) if so, its salient features?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
‘CHEMICALS (SHRI H. R. GOKHALE):
(a) to (c). The report of the former Chair-
‘man and Managing Director of the Fertili-
zer Corporation of India contained some
allegations against the then General
Manager of the Hrombay Unit in regard
to certain transactions relating to the sale
-of methanol. The report has been referred
to the Central Vigilance Commission,
whose final reply is awaited.

Utilization of Water by Bihar from Tilalya
and Konar Dams for lrrigation purposes

*33, SHRI BHOLA MANIHI: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government of Bihar pro-
pose to utilise water from Tilaiya and
¥onar Dams for irrigation purposes;

(b) whether Government of West Bengal
have agreed to the proposal; and

(c) if not, the stepy being taken by
Central Goverament to settle the gques-
ttion?

KARTIKA 23, 1894 (SAKA)
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) Yes,
Sir.

(b) The Government of West Bengal
had indicated that they could not agree as
to the proposal the waters of these rivers
were also required by them for agricul-
tural and industrial purposes in their
State.

(c) The matter was recenily discussed by
the Chief Ministers of West Bengal and
Bihar at a meeting held in New Delhi
on the 11th August, 1972. It was agreed
by the two Chief Ministers to set up a
joint group of officers of the two States
to study in detail various issues on which
they have difference of opinion. The
Chief Ministers would meet later on to
discuss the matter further in the light of
the report of the Group.

The meetings of this Group are taking
place.
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Saving in Forelgn Exchange by pulting to-
commercial use the results of Indigenous.
research development .

*35. DR. H. P, SHARMA: Will the
Minister  of PETROLEUM AND
CHEMICALS be pleated to state:

(a) whether Government's attention has
bezxn drawn to the report appearing in the
‘Economic Times', da'ed 17th Oclober,.
1972 under the caption “Petro eum I’ro-
ducts—Rs. 10 crore exchange saving possi-
ble™; and

(b) if so, the reaction of Government-
thereto?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND:
CHEMICALS (SHRI H. R. GOKHALE):
(a) Government have seen th: Press
report. which appears to be based on the
different papers read in a Seminar hcld in
the Indian Institute of Petroleum in May,
1972 on the subject of Petroleum Speciali-
ty Products.

(b) Government continually ““consider
ways and means of cncouraging indigen-
ous technology and substituting imported
products ‘and know-how. The commerci-
al use of the know-how developed by the
Indian Institute of Petroleum, Indian OilL
Corporation and other Research Orgams-
ations in the country, has led 1o a saving
of foreign exchange although the extent
of such saving cannot be precisely quanti-’
fied. The major problem in this connec-
tion, however, is of indigenous availability
of suitabls foodstocks, These arz also be-
ing increasingly produced in the country.

Banking facilifies at important Ruilway

Statlons
*36, SHRI K. P. UNNIKRISH‘NAINi
Will the Minister of RAILWAYS Dbe

plecased to stale:

(a) whether the Ministry of Railways.
is working out a scheme for offering
banking facilities to the public at  im-
portant failway stations; and
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(b) if so, the sanent features thereof?

THE MINISTER OF RAILWAYS
{SHRI T. A. PAI) (a) and (b). ~ The
Ministry or Rai.ways are working our in
consultation with the Depariment of
Banking and the Reserve Bank of India,
a scheme to encourage establishment, at
large stations, of banks authorised 1o con-
duct Government business. In eddition to
conducting railway business, the banks
will also provide banking facilities 1o the
railway users in accordance with con-
ditions which may be laid down by ths
Reszrve Bank

Abolition of Necond <Jlass on Railways
*37. SHRI CHINTAMANI PANI-
GRAHI:

SHRI RFAMKANWAR:

Will th: Minister of RAILVYAYS be
pleased to state:

(a) whether Governmen: have  decided
to abolish the Secon¢ Class on the Rail-
ways;

(b) if so, tt2 t'me by which the decision
will be implemen‘ed;

(c) whether it will lead to any loss in
earning by Government; and

(d) if so, the extent thercof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAID): (a) and (b). An ad-
ministrative decision to abolish IT  class
on the Indian Railways on a progressive
basis has been taken. To start with, second
class coaches qn unimportant trains and
where thair utilization is poor are being
withdrawn. Th=se will continue to run
on th: Mnail and Express trains so long
as the existing stock remains serviceable.

) 1) and (d), Taking all relevant factors
into consideration, it is not likely to rasult
in any reduction in the passenger carn-
ngs.

KARTIKA 23, 1894 (SAKA)
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Setting up of a New Thermal Power
Statlon in West Bengal

*38. SHRI D. . PANDA: Will the
Mi.ister of IRRIGATION AND POWER
b: pleased to stuwc.

(a) whethzr Government propose lo set
up a new Thermal Power Station at
Dalkhola, West Dinajpur:

(b) whether Government have received
any communication from the West Bengal
Governmeat in this regard; and

(c) if so, the reaction of Government
there:o?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) Yes,
Sir. A Power Station with a capacity of
240 MW is to be sct up at a site near
Daikhola in North Bengal in the Central
Sector for feeding the areas north of
Ganga in Bihar and West Bengal.

(b) A communication has been received
from :he Governmeat of West Bengal
wherezin the State Government have agresd
to the Dalkhola Thermal Power Project
bzing executed in the Central Sector and
thz construction, operation and  main-
tenance of the project being arranged by
the Government of India. The Stat=
Government have, however, indicated thar
due to uncmployment of Engineers in
Woest Bengal, they would like the Central
Government to recruit the Technical per-
sonnel from West Bengal. The State Gov-
ernment have also suggestzd the allocation
of power between West Bengal and Bihar
from the power station proportionate to
the demand of the respective States. The
West Bengal State Electricity Board desires
that the details of the tariff should be
worked out in consultation with  them.
The State Government have agreed to give
all facilities to Central Government for
setting up this power station at Dalkhola.
The State Government have further agreed
not to levy electricity duty for consump-
tion of electricity outside West Bengal
from this power station subject to Central
Government amending the Central Sales
Tax Act. The State Government have
requested urgent action to .implement it.
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(c) The points indicated by the West
Bengal Government are under comsider-
ation of the Government in consultation
with the Bihar State authorities.

Construction of Barrage on River Bagmatl
In Bihar

*39, SHRI HARI KISHORE SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the progress made towards the con-
struction of barrage on the river Bagmati
in Bihar;

(b) whether there is any proposal under
the consideration of Government to make
it a Central project; and

(c) if so, the main features thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) The
Bagmalti project is in the initial stage of
construction.

(b) No, Sir.

(c) Does not arise.

Power Generating Equipment Installed
under Bhakra Control Board

*40. SHRI DIGVIJAYA NARAIN
SINGH:
SHRI P. M. MEHTA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the power generating equip-
ment installed at different places under
the Bhakra Control Board is not function-
ing properly;

(b) whether Government propose to ask
the suppliers of equipment to compensate
for the loss sustained on this account and
replace the equipment; and

(c) whether there was any performance
guarantee given for .the equipment?

NOVEMBER 14, 1972

Written Answers 48

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) All
the power generating equipments installed
at different places under the Bhakra
Management Board are functioning pro-
perly.

(b) Does not arise, in view of reply at
(a) above.

(c) Yes, Sir.

Increase of Commercial Clerks

201. SHRI PANNA LAL BARUPAL:
SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS be
pleased to refer to the rcply given to Un-
starred Question No, 1253 on the 28th
March, 1972 regarding increase of com-
mercial clerks and state;

(a) whether the information has
been collec’ed;

since

(by if so. the gist thereof; and

(c) if not. the tims Covernment will

take to collect the information?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) Two statements are laid on the Table
of the House. [Pluced in Library. See
No. LT-3654/72). The changes which
have taken place are only marginal.

(c) Does not arise.

Conversion of Trivandrum.Eranakulam
Line into Broad Gauge and ity
Electrification

202. SHRI VAYALAR RAVI: Will the
Minister of RAILWAYS be pleased to
state:

(a) what progress has been made in the
construction work of converting the
Trivandrum-Ernakulam metre gauge into
broad gauge line;

(b) whether Government have taken a
final decision regarding the proposal of
the State Government for electrifying the
line; and

(c) if so, the gist thereof?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Final Location
Survey is in progress. Tenders for earth-
work have been called for. Designs and
preparation of plans for bridges and station
yards including Junction arrangements at
Ernakulam, Quilon and Trivandrum Cen-
tral are in progress,

(b) and (c). Due to low density of
traffic and the heavy capital investment
necessary, electrification of thig section is
not economically justified at present.

Fire in Cochin Refinery

203. SHRI VAYALAR RAVI: Will the
Minister  of PETROLEUM. AND
CHEMICALS be pleased to state:

(a) whether there was fire in the Cochin
Refinery again in October this year;

(b) whether Government have conduct-
ed any enquiry into the causes of the fire;
and

(c) if so, the findings thereof and the
tolal loss caused by the fire?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
1a) Yes, Sir. A fire occurred in one of
the crude oil tanks in the Cochin Re-
finery on 17th October, 1972 at about
9 P.M.

(b) and (c). Immediate investigation con-
ducted by the Cochin Refinery authorities
revealed that the fire was caused by lightn-
ing striking the tank during a severe elec-
trical storm. The fire was confined to two
relatively small locations in seal area bet-
ween the floating roof and the tank shell
and was extinguished by about midnight
the same day.

The Refinery authorities have stated that
the damage caused to the tank by the fire
is less than Rs. 10,000; that no injury was
caused to any person, and that the tank
::S put back into service the very next

y.
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Medium of Instructions jn Indian Eail-
ways School of Sigoal Engineerin; &
Telecommunications

205. SHRI

NARENDRA  SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) what are the different training
courses undertaken by the Indian Rail-
ways School of Signal Engincering and
Telecommunications, Secunderabad  and
what are their duration and eligibility
qualifications for trainees;

(b) whether the Assistant Signal Ins-
pectors who are qualified placed in panel
and cven after performing more than
five years service over Northern Railway
are being sent to IRSET, Secunderabad
for six months' promotional course of
maintainers thus depriving th: maintain-
ers of their chance of training and pro-
motion, if so, the reasons thcrefor; and

(¢) whether Trainee Officers and other
Class III staff are mot treated alike in
regard to arrangement of Mess and hos-

tel, payment of Daily Allowance and
supply of library books?
THE MINISTER OF RAILWAYS

(SHRI T. A. PAI): (a) A statement Is
laid on the Table of the House. (Placed
ds Library. See No. LT—365/72].



51 Written- Answers

(b) Normally maintainers placed of pa-
nel and promoted- in the near past as
Assistant Signal Inspecto.s are sent 10
IRSET, Se.underabad .for 6 menths, pro-
motional course. Out of 33 candidaltes
sent since 1968, only 4 were having more
than 5 rs' service as Assistant Signal
Inspector after promotion whe:  they
were sent for the cou.se

(c) (i) In regard to mess actangement,
trainee officers and Class 11l staff of dif-
ferent categories are provided boirding as
per ceiling limits fixed by the Railway
Board

(ii) Hostel for officers 1 different from
Hostel for Class II staff.

(iii) Daily allowances to the trainees
are paid by Railways concerned as  per
extant rules.

(iv) Library is common iz ali.

Supply of Power by Satpora and Chandra-
pur Powcr Stations

206. SHRI D. P. JADEJA: Will the
Minister of TRRIGATION AND POWER
be pleased to state:

(a) the names of States to whom the
proposed Power Station at Satpura and

Chandrapur will feed; and

(b) to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 B. N. KUREEL): (a)
and (b). The proposed 2 million kw Ther-
mal Power Stations each at Satpura and
Chandrapur (Chanda) will feed Madhya
Pradesh, Maharashira and Gujarat States.
Any surplus power will be made available
to other neighbouring States like Rajasihan,
Uttar Pradesh, and Andhra Pradesh also.
This power will be allocated equitably 1o
the neighbouring States.
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Khosla Committee Repm-l. on a High Dam
at Navagam

207. SHRI VEKARIA: Will the Minis
ter of IRRIGATION AND POWER be
pleased to state the reasons for non-imple-
mentation of Khosla Committee Repor, for
a high dam at Navagam”

THE DEPUTY MINISTER IN THL
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): The
high dam at Navagum proposed by th:
Government of Gujarat and recommend:d
by the Khosla Committee involves submer-
rence of a“eas in Maharashira and M:dhyva
Pradesh. Whil: the Governmen's of Guja-
ray and Rajasthan accepted the recommen-
dations of the Khosla Commit‘ee, the Gov-
ernments of Madhya Pradesh and Maha-
rashtra raised various issucs. Thereafter,
discussions were hzld on different occa-
sions with the concerned States at various
levels with a view to bringing abour an
amicable  settlement. but these did not
lead tc arv szitlement,

The Covernments of Gujorat and Ra-
jasthan had, in the mcanwhile made re-
quests for referring the dispu‘e to a Tri-
bunal. The Narmada Water Disputes Tri-
bunal was constituted on 6th October,
1969 and the complaints of Gujarat and’
Rajasthan were referred to the Tribunal
for adjudication.

In July, 1972 Chief Minister|Ministers
of Maharasht:a, Gujarat. Madhya Pradesh
and Rajasthan had discussions and pointed
out that the development of the Narmada
should no longer be delayed in the best
regional and national interests and there-
fore decided to settle the differences by mu:
tual discussions and refer the question of
distribution of waters between Gujarat and-
Madhya Pradesh and the height of the
Navagam dam to the Prime Minister for
a decision, after which they would finalise
the arrangements for the power generatiom
arg its distribution.
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Foreign Drug and Pharmaceuticals  Com-
panies with 50 per cent Foreign Equity

208. SHRI K. SURYANARAYANA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the names of the foreign drug and
pharmaceutical companies with a foreign
equity of 50 per cent and more which
have diversified their articles (non-drug
items) during the last three yea:s;

(b) the names of Companics which took
up manufacture of non-drug items without
a valid licence under the Industries (De-
velopment and Regulation) Act, 1951; and

(c) the action taken or proposed 1o be
taken by Government in ths matter for
violation of the licensing provisions under
the above Act?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (a)
to (c). The information is being collected
and will be laig on the Table of the
House as soon as possible,

Promotion of Junlor Scale Officer to Se-
nior Scale

209. SHRI K. SURYANARAYANA:
Will the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Unstarred
Question No. 4752 dated the 2nd May,
1972 regarding the promotion of jumior
scale officers to senior scale and state:

(a) the agency through which the Rail-
way Administration have verified that none
9[ the officers of the Mechanical Engineer-
ing Department who are at present  on
?‘Ud!-' Leave for the last more than 2 years
in U.S.A. have not taken up any private
employment, part-time or otherwis;

(b) the amount of foreign exchange
which the Railways recommended for be-
Ing released to them during their study
leave for more than 2 years and the

amount actually granted by the Res:rve
Bank of Tndia; o
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(c) the difficulties which lie in the way
of the Railway Admijnist-ation in laying
down in the Establishment Manual the-
period of leave without pay extending to
more than a year or two which should or
should not be computed while calculating
the 4 years' service in the Junior Scale be-
fore considering such an Officer for promo-
tion to the Semior Scale; and

(d) the steps which Government propos:
to take to set matters right and on a.
sound footing?

THE  MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) The rules provide
that Railway servants on leave should not
take up any service or accept any emp
loyment without obtaining the  previous
sanction of the Government. None of the
officers of thc Mechanical Engineering De-
pariment on leave abroad for Study pur-
poses have applied for such permission. If
any case of infringement of the provisions
of the rules comes lo the notice of the
Government. suitable disciplinary action
would be taken against the officer con-
cerned,

(b) The Railway Administration have
not recommended release of any foreign.
exchange.

(c) promotion to Senior Scale depends
on the ovorall filness of the officer tlo
hold a Senior Scale cha:ge and not merely
on completion of 4 years service. The
need for making a specific stipulation in
this regard in the Es'ablishment Manual
has not arisen.

(d) In view of (a) and (c) above this
question does not arise.

\'n'llue of Import Licences given to varlous
Firms during the Lasi Three Years

210. SHRI K. SURYANARAYANA:
Will the Minister of PETROLEUM. AND
CHEMICALS be pleased to refer to th:
reply given to Unstarred question No, 802
on the 4th August, 1972 regarding the
valus of Imnort Licences given to various
Firms during th: last three years and
state:
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(a) whether the requisite information
“bas since been collected and if not. the
reasons therefor; and

(b) the time by which it is expected to
vbe laid on the Table of the House?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (b). The value of the import
licences given to M]s, Merck Sharp and
Dhome of India Ltd. and others during
the last three years is given below: '

SL Name of the firm
No. )

1969-70  1970-71 197172

I. M’s. Merck Sharp & Dhome of India Ltd., Bombay 134,88,724 131,83,083 68,36,126

M's. Pfzir Ltd., Bombay . .
M/s. Sandoz (India) Ltd., Bombay
M s, John Wyeth, Bombay .

B

5. M's. B Merck (India) Private Ltd., Bombay . .

6. M/s. Suhrid Geigy Ltd., Baroda

7. M's. Abbott Laboratories (India) Private Ltd.,

Bombay

« .« 18,85,761 19,23,558 24,64,000

. . 23,00,000 10,65,806 34,12,025
The party has reported that no

imports were effected during
this period.

33,02,365 ' 8,45,631  17,07,172

43,97,864 36,58,739 61,31,025

32,97,218  23,43,196 11,67,388

The information regarding the items
together with their value and the capacity
of expansion projects for which these firms
applied for and were given expansion
licences since their inception in the coun-
try is still under compilation »nd as soon
as the complete information becomes
available, a satement will be laid on the
Table of the House.

Al India Rallway Commercial Clerks
Assoclation, Northern Zone

211, SHRI DHARAMGAJ SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether All India Railway Com-
mercial Clerks Association of Northern
Zone observed a Protest Day on the 25th
September, 1972 against the absorption of
medically incapacitated staff in the com-
mercial category;

(b) whether all the major commercial
offices observed the Protest Day and sub-
mitted 2 Memorandum and issued tele-
grams to him, the General Manager,
Northern Railway, and the Divisional
Superfatendents on Northern Railway, in
support of their demands;
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(¢) if so, the gist of the demands made
by the Association, Northern Zone; ond

(d) the action taken by Government in
this regard?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes,

(b) At certain places on Northern
Railway, the Commercial Clerks Associa-
tion observed 'Protest Day' Lv wearing
black badges. They also releused small
posters and sent telegrams 1o various
authorities.

(c) and (d). Their main demand is
that all medically incapacitated staff ab-
sorbed in the commercial categories should
be assigned seniority from the date of
joining the commercjal categories and
trcated as new cntrants, and that this
procedure should have retrospective cffect.

Such points are raised from time to
time by recognised labour organisations
and are settled through discussions in the
meetings of the Negotiating Machinery
and Joint Consultative Machiaery at dif-
ferent levels,

Corruption In Abu Road Railway Hospital
(Western Railway)

212, SHRI
Will the Minister
pleased to state:

DHARAMGA] SINGH:
of RAILWAYS be

(a) whether the Action Committee of
All India Railway Employees Confedera-
tion, Abu Road Branch of Western Rail-
way, sent a telegram on the 15th Jume,
1972 and also a report to the Railway
Minister, Chairman, Railway Board and
the Divisional Superintendent, Western
Railway, Ajmer, in regard to corruption
in Abu Road Railway Hospital;
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(b) whether a Joint. Enquiry by the
DPO|Ajmer, D.M.O., Ajmer and D.M,O.,
Dohad was conducted in this case og the -
5th July, 1972 at Abu Road;

(¢) if so, the nature of complaint
lodged by the Action Commiltee and the
complete report of the Joint enquiry; and

(d) the action taken by Government in
this regard?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) Yes.
(c) and (d). It was alleged that Shri
Chunni Lal, Batteryman, Signal Deptt,

Western Railway, Ajmer Division died on
12-6-72 for want of proper medical aid.
On enquiry it was found that it was not
a case of reglect. The patient was ad-
mitted .in the Health Unit, examined by
more than one doctor and in the initial
stages not considered to be suffering from
a serious afflication. However, after ob-
servation. when the seriousncss of the
case became apparent he was referred 1o
the Divisional Hospital equipped to deo!
with such cases, Regrettably the patient
expired en route. WNecessary corrective
measures on the basis of the report are
being taken.

Recovery of under.charges from
Sharma Metal re-rolling Mills,
nagar (Western Rallway)

Mls.
Bhav-

213. SHRT DHARAMGAJ SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a sum of Rs. 10,984 has
been worked out as undercharges by the
Accounts Department, Ajmer on the con-
signments booked from Bharatpur to
Bhavoagar of Western Railway, for the
period from June 1970 to July, 1970;

(b) whether the Consignee M's. Sharma
Metsl Re-rolling Mills, Bhavnagar has
refused to pay the said undercharges to
the Railways; and
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(c) the steps taken by the Railway

Administration to recover the undercharges
from the party concerned?

THE MINISTER OF RAILWAYS
(SHR1 T. A. PAl): (a) Yes.

(b) The party has disputed the under-
charges,

{c) The Divisional Superintendent,
Bhavnagar, is pressing thc party lo pay
up the atiount early.

Facilities for Organisation to Trade Uniens

of Railways
214. SHRI DHARAMGAJ SINGH:
"Will the Minister of RAILWAYS bz

‘pleased to state:

(a) whether Registered Trade Unicns
are denied the facilitics of orgamisztion
which are guaranteed to them under
Trode Union Act, Industrial Disputes Act
and the Consttution of Indiz;

(b} whether certain facilillies are grant
-ed to certain Trade U~ions on ths Rail-
ways for their organisation; and

(c) if so, th: names of such Unions
and the details of the facditizs grontad to
them on Railways and th: reasons there-
for?

THE MINISTER OF RAILWAYS
(SHRI T. A PAl): (a) Nothing which
is provided for in the two Acts and th:
Corstitution is denied.

(b) and (c). Certain special facilities
have been grantéd only to the recognised
Unions. They are:—

1. Free passss and specia] casunl lrave
for organisational work, organisational
meetings and meetirgs with Rly. Adminis-
trations. '

2. Provision of office accommodation,
‘wherever possible, on payment of rent.
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3. Provision of telephone in offices of
the Unions|Federations, wherever possible,
on payment basis,

4. Permission to hold meeting in Rail-
way premises.

5. Collecting of trade union subscrip-
tion pear the place of work or near place
of payment.

6. Accommodation for
notices.

exhibiting

7. Prior notice to Unions!Federations in
case of transfer of their officials.

The recognised Unions which cnjoy the
above facilities are:—

I. Unions affiliated to National Federation
of Ind'an Railwavmen.

1. Central Railway Mazdoor Sangh,
2. Eastern Railwaymen’'s Congress,
2. Untariya Railway Mazdoor Union,

4. Nu~h Fasiern Rumlway
Union (P.R.KS.).

Employees

5. Nertheast
ployees Union,

Frontier Raiiway Em-

f Southern Railway Employees Sangh.

7. South Central Railway
Sangh,

Employees'

R Sou®s Eastern
gress.

9. Western Railway Mazdoor Sangh.

Railwaymen's Con-

II. Unions affiliated to All India Railway
men’s Federation.

1. National Railway Mazdecr Union.

~

. Eastern Railwaymen's Union.
. Northern Railwaymen’s Union,

3
4 North Eastern Railway Mazdoor
Union.

5. Northeast Frontier Railway Mazdoor
Union.

6. Southern Railway Mazdoor Union.
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7. Somth Central Mazdoor

Union.

sadway

B. South Eastern Railwaymen's Umoo,
9. Western Railway Employecs® Union.

‘Protected workmen’ in
Rallways

Declaration of

215. SIIRI DHARAMGAJ SINGH:
will the Minister of RAILWAYS e
pleased to refer to the reply given to Un-
starred Question No, 3197 on the 18th
April, 1972 regarding declaration of
‘Protected Workmen' in Railways and
state:

(a) whether the irformation has since
‘been collected;

(b) if so, the gist thereor; and

(c) if not. the time likely to bhe tlaken
by Government to collect the informa-
tion?

THE MINISTER OF RAILWAYS
{SHRI T. A. PAl): (a) to (). The in-
fermation relating to Unstarred (Question
No. 3197 of 18th April, 1972 relerred to
is furnished in th: .tatemeri laid on the
Table of the Howse. [Placed i Librarv
Sec No. LT-3656/72).

Design Troub'e in Fertilizer and Chemi-
cals Travancore Limited at th: Trial Stage

216. SHRI VAYALAR RAVI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased 10 state:

(a) whether the Cochin division plant
of the Fertilizers and Chemicals Travan-
core Limited has developed any design
troubles it the stage of trial running;

(b) if so. the reasons lherefor and
‘whether it will affect the starting of com-
'mercial pioduction in this factory and

(c) the steps taken to ensure the com-
missioning of this plant at due date and
its effective functioning?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R, GOKHALE):
{a) to (c). The construction of the ferti-
lizer project has been compiered, but
during trial runs, some mechanical brenk-
downs and other difficulties have been
encountered, The project authorities are
giving close and continuing attention to
these problems with a view to expediting
the commissioning of this plant.

Expansion of Hindustan Antiblotics

218. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to stule:

(a) whether there is a proposal for the
exparsion of Hindustan Antibiotics; and

(b) if so, broad outlines of the cxpen-
sion plan? |

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALE):

¢a) and (b). Yes, sir. Hindustan Anti-
biotics Limited has been given a letter of
intent for expanding its capacity for pro-
duction of Streptomycin Sulphate from 87
tonnes to 160 tonnes at un estimated cost
of Rs. 3.73 crores.

Additionally. with a view to diversifying
its pré%uct mix, the undertaking is imple-
menting projects for production of (i) 125
tonnes of Vitamin ‘C' al an esiimated cost
of Rs. 163 lakhs, (i) 2000 Kg. per anoum
of Neomycin Sulphate at an estimated cost
of Rs. 20 lakhs end- (iii) 5000 Kgs, of
Semi-Synthetic Penicillin at an  estimat.d
cost of Rs. 62.50 lakhs.

Another letter of intent for the produc-
tion of 6 tonnes p.c. of Erythromycin
salts has also been given to the nnder-

taking.

Under Utllisation of Installed Capacity fw
. Pesticides Industry

219. SHRI Y. ESWARA KEDDY:
Will the Minister of PETROLCUM AND
CHEMICALS be pleased to state:
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(a) whether there is under-utilisation of
installed capacity in Pesticides industry;

(b) T so, the extent of idle capacity in
the industry at present;

(c) the reasons for the under-utilisation
of the installed capacity; and

(d) the sieps taken to epsure maximum
utilisation of the installed capacity in the
Pesticides industry?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALE):

(a) Yes, Sir.

(b) Nearly 38 per cent,

(c) Capacity utilisation is influenced by
seasonal demand which in turn depends
on factors like pature and extent of plant
infestation, epidemics etc. In particular,
the demand for Benzene Hexachloride
(BHC), which accounts for about 48 per
cent of the installed capacity. has not
picked up ds enticipated earlier, In case
of weedicides also, utilization of capacity
has been affected due to poor ofitake.

(d) Increased emphasis is being laid on
maximum utilisation of indigenously avail-
able pesticides and revision of pest control
schedules tow:; s that end and production
of enriched BHC for use in liguid for-
mulation with a view to popularising its
use are some of the measures heing taken
to optimise production of the pesticides.
Steps are also being taken to strenpthen
extension services to popularisz the use of
more and more weedicides.

Ferliliser Plant at Mathura UP

220, SHR] ARVIND NETAM: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(& i : .
.(8) whether, Goverament are consider-
ing a propesal to set up a large Fertilizer
plant at Mathura in Uttar Pradesh;
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(b) if so, the main features thereof;

and

(c) the time by which final decisionin
this regard will be taken?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
@) to (c). As part of the plan -to
augment fertilizer capucity during the V
Five Year Plan, Mathura is also being
considered as one of the possible loca-
tions. Detailed studies relative there to
are under way,

Supply of Naphtha by Forelgn Contiacror;

221. SHRI SEZHIYAN:

SHRI K. BALADHANDAYUT.
HAM:

Will the Minister of PETROLEUM
AND CHEMICALYS be pleased to state:

(a) whether the foreign tenderer, who
contracted to supply 1.5 lakhs tonnes of
naphtha, has not fulfilled his contract;

(b) whether any action is proposed
under the terms of the contract; and

(c) the steps taken to
required amount of
fertiliser production?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) Yes, Sir.

(b) The Indian Oil Corporation Ltd.
has proposed 1o take legal action against
the defaulting party.

import the
naphtha needed for

(¢) The Indian Oil Corporation Lid.
has already floated enquiries for import-
ing the deficit requirements of naphtha.

Achlevement of Fertiliser Targets

222. SHRI SEZHIYAN: Will the
Minigter  of PETROLEUM  AND
CHEMICALS be pleased. 1o staic  the
prospects of fulfilment of fertilizer pro-
duction targets this yeai?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
According to preseat  indications, ferti-
lizer production during 1972.73 is expect-
ed to be of the order of 11 lakh tonnes
of nitrogen and 3.2 lakh tonnes of p, O,
4y against the target of 12 to 13 lakh
tonnes of nitrogen and 3.7 to 4.1 lakh
tonnes of P, O; as envisaged earlier.

Strike in Gorakbpur Fertilizer Factory

223. SHRI SEZHIYAN:
SHRI ATAL BIHARI VAJPAYEE:

Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there was a  prolonged
sirike in the Fertilizer Factory at Gorakh-
pur and if so, the reasons therefor;

(b) the steps takep by the management
to avert the strike;

ic) the terms of settlement, if any; and
the

(d) the loss in production due to
sirike?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(4) There was u strike in the Gorakhpur

Fertilizer factory from 19th Scptember,
1972 to 22nd October, 1972.

(b) Discussions were held with the
Unien concerned with a view to ariving
al a satisfactory settlement in regard to
the demandg of the workers: conciliation
moceedings were also inmitiated. However,
4s  ®mo amicable scttlement comid be
feuchhed, the more important demands
were referred by the State  Governsaent
for adjudication.

_ (¢) and (d). The required information
Is being collected and will be {aid on the
tabic of Sablsa.
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Strike by Leco Staff in the Soath

224. SHRI DHARAMRAO AFZAL-
PURKAR:
SHRI RAMKANWAR:
Will the Minister of RAILWAYS be
plkeased to state:
(a) Whether Loco Staffl in the South
repeatedly struck work into 9 recent

months seck redress of their grievances
regarding the pay scales and allowances;

(b) if so. the extent of loss sustained
by Goveroment during the strike; and

(c) their demands and the steps Gov-
ernment have taken to solve their pro-
blems?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (c). Some
of Loco Running Staff of Hubli Division
of the South Central Railway went
on strike from 29th August, 1972 A
sympathetic strike was launched from Ist
September, 1972 by Loco Running Staf
of the Southern Railway.

No demands were made by the strikers
before they went on strike. The demands
of Loco Running Staff of Hubli Divisios
of South Central Railway received later

are given in the Statement—Ilaid on the

Table of the House. [Placed in Ltbrary,
See No. LT—3657/72]. As regards
Southern Railway two sets of demands
were presented on 3rd September, 1972

and 9th September, 1972 respectively.
On 21st  October, 1972, 1list of 10
demands as detailed in the t laid

on the Table of the House, was presented
by the Negotiating Commiitee Members
of the Southern and South Central Rail-
ways of that Association to the Railway
Minister. [Placed in Library. See No,
LT-3657/72).

The grievances of the Loco Running
Staff including those mentioned in  the
above lists of demands have been repre-
sented in the past and comtinue to be
represented by the recognised Unions and
PFederations at various levels and negotia-
tions have been held with thery and action
as warranied taken through the duly con-
‘stituted Permanent Nepotiating Machinery
and the Joint Consultative Machinery.

vt e
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(b) The loss in revenue on account of
the strike in August-Scptember, 1972 s
estimated to be asbout Rs. 88.67 Jakhs om
the Southern Railway and Rs, 72.52 lakhs
on the South Central Railway.

Increase lm the Prices of their Products by
0il Companies in Kerala

2125. SHRI EBRAHIM SULAIMAN
SAIT :
SHRI N. SREEKANTAN NAIR :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o state:

(a) whether Government have per-
mitted the Oil Companies in Kerala to
increase the price of their products com-
sumed in the State;

(b) if so, the reason thercfor;

(c) whether Government have received
any representation from the Members of
Parlioment from Kerala urging the with-
drawal of permission; and

(d) #f so, the reaction of Government
thereto ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (b). The Basic Ceiling Selling
Prices of certain petrolesm products sold
in Kerala were increased with effect from
10th May, 1972 to compensate the oil
companies for the losses suffercd by them
as a result of the imposition of Purchase
Tax by the Kerala Government.

(¢c) Yes, Sir.

(d) It ie mot in the public interest te
reply 1o this part of the quastion in view
of u writ petition pending in the High
Court of Kerala.

Legisintion on Social and Ecomomide
Offences

226, SHRI P. GANGADESB *
SHRI P. M. MEHTA :

Wil the Minister of LAW
JUSTICH be pleased te state:

AND

NOVEMBER 14, 1972

Written Answersy 68

(a) whether Central Government are
examining new Legislative measures to
provide for deterrent punishment for
Social and Economic offences;

(b) if so, the salient features thereof:

(¢) whether the Law Commission has
made certain suggestions in respect of the
Legislative measures; and

(d) if so, the outlines therecf ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI1 NITIRAJ SINGH CHAU-
DHARY): (a) and (d). The Law Com-
mission, 1n 1ts Forty-Seventh Keport on
the Tria] and Punishment of Social amd
Economic Offences, has made certain re-
commendations for amendments to the
Central Excise and Salt Act, 1944 and
various other Acts as given in the attached
statement. The Report is being examim-
ed by the Governmeat,

The Report is being laid on the Tuble
of the House separately.

STATEMENT

I. The Central Excises and Salt Act,
1944, -

1I. The Foreign Exchange (Regula-
tion) Act, 1947,

111. The Prevention of Food Adultera-
tion Act, 1954,

IV, The Essential Commodities Act,
1955.
V. The Wealth Tax Actl, 1957,
VI. The Income-tax Act, 1961,
VII. The Customa Act, 1962.
VIII. The Gold Control Act, 1968.
TX. Amendments common o more
than one Act.
X, Indian Penal Code.
XI. Code of Criminal Procedure.
¥IL New Act for special courts,
XII1. Passpors Act, 1967.
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XIV. Imports & Exports (Control)

Act, 1947,

XV. Drugs and Cosmetics Act, 1940,
XVI. Companies Act, 1956,
XVII. Constitution.

Increasing the Production of Chemical
Fertilizers

227. SHRI P. GANGADEB:

SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are consider-
ing a series stepg to  increase the pro-
duction of chemical Fertilizers following a
warning given by the Planning Commis-
‘sion;

(b) whether Government are proposing
10 set up a number of shore-based fertilizer
‘plants in the sountry and if so, the reasons
for the same; and

(c) the other measures Government pro-
pose to take to increase the production ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R, GOKALE):
(a) and (b). Government is giving close
and continuous thought to the need to
augment fertilizer capacity to meet
adequately the needs of the agricultural
strategy. Several studies nave already
been initiated in this behalf to identify
possible sites including coasta] locations
for setting up new fertilizer plants.

(c) Appropriate measures have been
taken or are being taken to maximise pro-
duction in the operating umts through »
better utilization of capacities and by over-
coming mechanical and other problems
which are found to inhibit production,
Special efforts are also being made to
speed wp the commissioning of the pro-
jects which are umder construction.
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Pablic Convenlence facilities at Major
Stations

228. SHRI P. GANGADEB:

SHRI P. M. MEHTA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether his Ministry propose to
modernize public convenience facilitics at
major Stations in eities with a population
of over one lakh; gnd

(b) if so, the main features of the pro-
posal ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). Pre-
sumably the Hon'ble Members are refer-
ring to the provision of flush type latrines
at the stations. If so, it is staed that ac-
cording to the extant instructions flush
type latrines are to be provided on the
stations where piped water supply is
availible, and squa privy ftype or
bore-hele type where piped water supply
is not available. According to the above
policy works are being taken up on a
programmed basis subject to availability
of funds.

Committee to examine problems of Cam.
maters in big cities

229. SHRI P, GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of RAILWAYS be
pleased to state whether his Ministry is
contemplating to have s Committee of
Members of Parliament te examine the
problems of Commuters in big cities ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI: No.

Meeting of Chief Minisiers of States
the Western Zone held in Bombay

230. SHR1 PRABHUDAS PATEL :
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Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether a meeting of the Chief
Ministers of states in the Western Zone
was held on the 12th October, 1972 at
Bombay;

(b) if so, the Chief
attended the meeting; and

Ministers who

(c) the

meeting ?

decisions arrived at in the

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Yes, Sir. The Union Minister for
Irrigation and Power discussed with the
Chief Ministers of Western Region the
power supply position with a view to take
necessary remedial measures,

(b) The meeting was attended by the
Chief Ministers of . Gujarat, Madhya
Pradesh and Maharashtra.

(c) The following recommendations
were made that

(i) The commissioning of the power
projects Koyna Stage III, Koradi, Ukai
Hydro and Ukai Thermal be expedited
by working extra shifts.

(ii) Additional fuel oil to the extent of
750 tonnes per day for the next six months
be supplied to Gujarat for stepping up
energy production from the Dhuvaran and
Sabarmati Power Stations.

(iii) All the diesel sets available with
the State Power Systems be used during
peak hours.

(iv) For meeting the additional power
requirements of the region, two large
thermal power stations of two million kw
eapacity each be considered to be set up
by the Centre, one at Satpura and the
other at Chanda (Chandrapur) colliery
ar2as
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Joint Forum for Exchange of Idea with
Workers on Running of Railways

231. SHRI PRABHUDAS PATEL:
SHRI C. T. DHANDAPANI :

Will the Minister
be pleased to state :

of RAILWAYS

(a) whether the Railway Board has
decided to set up a Joint Forum to provide
for free flow and exchange of ideas with
the workers on the running of the Rail-
ways; and

(b) if so, what is its composition ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, Sir.

"(b) The forum which is called,
“Corporate Enterprise Group of Manage-
ment and Labour™ (short iitle “CEG™),
considts of the Chairman, Members and
Additional Members of the Railway Board,
Secretary, Railway Board and three
representatives from each of the National
Federation of Indian Railwaymen and All
India ‘Railwaymen’s Federation. the e-
presentatives being the President and the
Genera] Secretary of each Federation and
one other member to be nominated by
each of them,

The broad ebjectives of the “CEG" are
to: d

Evaluate the functioning of the roil-
ways and exchange data and
ideas on ways and means for
improving the efficiency and
viability of the enterprise,

—appraise the investment pro-
grammes, particularly in regard
to housing and welfare services;

—identify areas and devise action-
oriented methods for maximising
organisational effectivemess, the
use of technology ond towards
building up the image of the
Railways as a service -organisa-
tion.
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However. stafl matters. including those
which come within the purview of the
Permanent  Negotiating  Machinery and
Joint Consultative Machinery, will not be
discussed by the C.B.G.

Setting. up of a Second Fertilizer Corporas
tlon

232. SHRI H. M. PATEL :

SHRI RAMSHEKHAR
SINGH:

PRASAD

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o statc:

(a) whether Government are consider-
ing a proposal for selting up a seccund
Corporation to manage ncw Fertiliser
plants; and

(b) if so. the rcasons therefor ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
PHEMICALS (SHRI H. R, GOKHALE);
ta) and (b, According 1o prescrt o
dications, the fertilizer capacity would have
10 be very substantiully augmented during
the V' Plan period. For this puipose, a
lurge number of new  fertiliver  projects
would be needed both in the pubiic and
in the private sectors. No gecision has
vet been taken as to whether orme more
public sector apgency would be necded 1o
implement the new projects (hat may be
tiken up in the public sector,

Setting up of a holding company by link-
ing LO.C. and O.N.G.C.

233. SHRI PRABHUDAS PATEL :

SHRI RAMSHEKHAR PRASAD
SINGH :

Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to statc :

(a) whether Government propose to sel
up a Holding Company to link Indian Oil
Corporation and the Oil and Natural Gas
Commission; and
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(b) if so, the reasons therefo: and hew
far it will be helpful ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHR1 H, R. GOKHALE):
(a) and (b). The setting up of such a
holding company was one of the alteras
tives sugpested by the Commiltee cm
Public Undertakings in their 16th Rcpest
on the ONGC. Government are exumin:
ing the future structare of ONGC in (e
light of this Report and the Report of the
Committee to Review ONGC, which wam:
headed by Shri K. D. Malaviya, M.P.

Holding Company for Petro-Chemical
. Units

234, SHRI PRABHUDAS PATEL :
SHRI D. D. PHESAI:

Will the Minister of PETROLEUM
AND CHEMICAL be pleased to state
whether the Union Governmeat propose to
set up a.separate holding company for the
proposed petrochemical units at Barods.
Barauni, Bongaigaon and Tuticorin?

IHE DEPUTY  MINISTER IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS (SHRI DALBIR SINGH):
No concrete proposal hag yet been for-
mulated. However, certain  studies ure
being made about the feasibility of forming
i holding company for the Petro Chom
cals complexes at Baroda and Bongaigaona.
The inclusion s such a holding compuny.
if it is formed, of future public sector
petro-chemicals plants would be considered
at the appropriate stage.

Completion of Mangalore Chemical
Fertllizers Factory

235. SHRI JAGANNATH MISHRA:

Will the Minister of PETROLEUM AND
CHFMICALS be pleased to state:
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(a) whether the Mangalore Chemical

and Fertillizers factory is under comple-

sion; and

(b) if so, the fotal expenditure incurred
ea the Factory and its total capacity ?

THE MINISTER OF LAW AND

JUSTICE AND OLEUM AND
CHEMICALS (SHRI . R, GOKHALE):
@) The fertilizer is under con
stroction and is to be completed

by August/September, 1974,

(b) The total expenditure incurred on
the project upto September, 1972 s
Rs. 531,00 lakhs. The plant is designed
10 prodiis 340,000 tonnes of urea equi-
valent to about 156,000 tonnes of nitrogen
per annuffa,
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Calling Tenders from the Pre-Selected com
tractors by P.C.L for the expansion eof
Naogal Fertilizer Project

210, DR, H. P. SHARMA: Will 1he
Minister of PETROLEUM AND CHEMI-
CALS be pleascd to refer to the reply g ven
ta Unstarred Question No. 4347 on the 11
September, 1972 and stale:

la) the criteria for pre-selection of con-
Wactors by the Fertilizers Corporation of
India for Engineering Services for ammo
nia plant in connection with the expansion
of the Nangal Fertiliser project:

(h) the names of the pre-wlecied firms
from whom proposals have been received
so far; angd

(¢} the names of the firms if any, 1o
whom the work in connection with the sind
expansion project his been assigned and!
the terms of the contract. if finalised. in
vach case?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHR1 H. R. GOKHALE): (a)
Contractors for the Nangal Expansion am-
monia plant were pre-selected taking inlo
account their overall experience with large
scale ammonia plants, plants based on
hasvier petroleum products and overah
competence in cngineering such plants.

(b\ Proposals were received from a con-
sortium consisting of Uhde-Lurgi-Topsoe
Toyo Engineering Company.

(¢} The Uhde-Lurgi-Topsoe have been
selected for the services and final ncpotia-
sons on the contract are in progress.
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Meetng of Chief Ministers and Power
Ministers of Northern States in New Deli

24]1. DR. H. P. SHARMA:

SHRI SUKHDEQ PRASAD
VERMA:

Will the Minister of IRRIGATION AND
POWER be pleased 1o state:

(1) whether a meeting of the Chief Minis-
ters and Power Ministers of the Northern
States was held in New Delbi m the third
week of October this year;

ib) il so. the discussions held at  the
meeting and the outcome thereof; and

(¢} the arraogements, if amy docmied
upoa therein to meet the power shortuge
in d'flerent States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI H. N, KUREFL): (a)
Yes, Sir.

(h) and (). The following decisions were
tuken afier discussions held at the muet-
ing:

(1) That the surplus power of the order
of 0.% 10 1.2 million units per day from
Delhi should be fed into Haryuna and
that from Satpura of 0.4 million units
per day and 0.5 million units per  day
from Bassi be fed in Punjab and that
a further 0.4 million units per day avail-
able from Satupur be made available w
Punjab.

(ii) That the thermal power stations at
Badarpur, Bhatinda and Obra as wel as
the inter-State transmission lines be ex-
pedited and completed early.

(iii) That the surplus power from
RAPP after meeting the needs of Rajay-
than of a million units per day be fed
into the Northern Grid.

(iv) That the private industrial under-
takings be permitted to instal diesel ge-
nerating units which could be procured
indigcnously or by import where neces-
sary for mitigating the power shortage.
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(v} That the power supply of Nangal
Fertilizer Factory may not bc reduced
further from the existing level of 98 MW.

Long-term cvedit from Iraq for procuring
crude for Mathura Refinery

242. DR. H. P. SHARMA:
SHRI BAKSI NAYAK:

Will. the Minister of PETROLEM: AND
CHEMICALS be pleased to state:

(a) whether Iraq has lately agreed in
principal 1o extend long-term credit to
India to- meet forcign exchange reguire-
ments for procuring petroleum and crude
cte., for Mathura Refinery; and

(by if so, the terms of the offer?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRTI H. . GOKHALE): (a) and
(b). lrag has evinced interests in extend:
ing long-term credit 10 India 10 meey the
foreign  exchange  requirements of the
Mathura Refinery.  Only exploratory dis-
cussions have so far tauken place on the
subject.

Curb oo profits remitted abroad by Forcign
0il Companies

243, DR. H. P. SHARMA
SHRI Y. ESWARA REDDY:

Will the Minister of PETROLEUM ’\\l;
CHEMICALS be pleased to state:

{a) whether to check remittances of pro-
firts ubroad by foreign Oil Companics,
Government have lately decided 1o impose
4n additional non-recoverable duty on for-
eign Oil Companies in India; and

(h) if s0, the broad outlines of the deci-
ston and the likely annual revenue expected
therefrom?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEM{-
CALS (SHRI H, R. GOKHALE): (a) anu
(h). No non-recoverable duty has heen
imposed on foreign oil companies as such.
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However 1o mop up the adventitious gains
accruing to the lube refineries (producting
lube base stocks from imported crude wif)
on account of the inclusion of custewss
duly on a notional basis in the price build-
up, Government increased the rate of addj-
tional excise duty on such lube base stocks
by Rs. 345 per tonne with effect from 2Mh
May, 1972, This is expected to generate
revenue of the order of Rs. 12 crores per
annum.

Power cut imposed by States.

244, SHRI K. P. UNNIKRISHNAN :
SHR1 JAGANNATH RAQ
JOSHI:

Will the Minister of IRRIGATION AND
POWER be pleased 1o state:

tu) whether many  Stute  Goveromests
have imposed severe power culs;

ib) the names of the States which have
imposed such power cuts and the amounmt
of cul imposed in 1972, State-wise; and

i) whether there is a fear of power fu-
mine during the next three years and if
s0. the steps proposed 1o be taken to meet
#his shortage?

THE DLEPUTY  MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) Yes,
Sir.

(b) States such as Punjab and Haryana
have imposed cuts on industrial consump-
tion upto 40 per cent and S0 per cent,
while Uttar Pradesh, Andhra Pradesh, My-
sore and Tamil Nadu have imposed cum
upto 25 per cent. Mauharashtra has neti-
fied cuts ranging from 2 per cent to 8 per-
cent. Gujarat has imposed restrictions om
peak 1o the extent of 15 per cent.  Restric-
tions have also been imposed on the num-
ber of hours of working of  agricultural
pumps by the States of Punjub, Haryanu,
Andhra Pradesh, Tamil Nadu, Mysore and
Gujarat.
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(c) Power shortage is likely to be expe-
rienced in some Stales in the nmext three
yoars,

The steps taken for mitigating the
shortage both short term and lomg term
are as follows:—

(1) Surplus available in some States,
such as Madhya ‘Pradesh, Kerala, Assam,
Himacha! Pradesh and Delhi are being
fed into the neighbouring deficit States.

(2) The sanctioned inter-State lines
under construction are being expedited.

(3) The comstruction of Projects uader
execution is being accelerated.

(4) Repairs and over-haul of sets
uader outage are being expedited.

(5) Diesel generating sets are being
mstalled and run to augment power ge-
moration in the areas of power shortage.

(6) Industries are being permilted to
mstall captive plants.

(7) Additional and better quality coal
is being arranged to step up generation
at thermal stations.

(8) Advance action is being initiated
now itself on the Projects required to
be commissioned 5—7 years hence.

Legal Aid to the Poor

245. SHRI CHINTAMANI PANI-
GRAHI:

SHR1 ISHWAR CHAUDHRY:

Will the Minister of LAW AND JUS-
TICE be pleased to state:

(a) whether any scheme has been drawn
up for rendering free legal aid to the poor;
and

(b) if 5o, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) Yes. The Government of India had
prepared a model scheme in 1960,
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(b) The salient feature of the scheme
are—

(i) to comstitute a legal aid fund;

(ii) administration through the legal
aid committees at the State, District and
Tuluka level;

(iii) grant of legal aid to the deserving
persons;

(iv) free professional assistance; nmd

(v) remission of court fees and other
charges etc.

Achievement of target of fertMizers for
1973-74

246. SHRI D. K. PANDA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether the prospects of achieving
target of fertilizer production for 1973-74
seem 1o be bleak; and

(b) if so, the reasons therefor?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRT H. R. GOKHALE): (a) and
(b) According to present indications ferti-
lizer production by 1973-74 is expected tor
be of the order 16.4 lakh tonnes of nitro-
gen and 4.5 to 4.9 lakh tonnes of P2 0O §
as against the targets of 18 lakh tonnes of
nitrogen and 4.58 lakh tonnes of P2 O §
envisaged carlier at the time of the Mid-
term appraisal of the Fourth Plan. The

anticipated shortfalls in the targets are
mainly attributable to the slippages that
have occurred in the commissioning of some
of the new projects, production from
which was also taken into account in com-
puting the targets. Additionally, the power
and labour problems may also inhibit
production.
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‘argets for power production im Fourth
Plan

247. SHRI D. K. PANDA: Will the
Miaister of IRRIGATICN AND POWER
be pleased to stale:

the target fixed for additional power
production in the Fourth Plan;

(b) the total additional power produc-
tion so far in the Fourth Plan: and

(c) whether the target is likely to be
achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a). 8.8
million KW of net additional generating
capacity.

(k) 3.2 million KW.

(c) No, Sir. There may be a shortfall
of 3.0 millioa KW.

Sepply of Electricity to Haryana by Delhi
Electricity Supply Undertaking

248. SHRI D. K. PANDA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

a) whether the Delhi Electricity Supply
Undertaking has agreed to supply part of
the short supply of power to Haryana;

(b) if so0, to what extent: and

e} the terms of the agreement?

THE DEPUTY MINISTER IN THE
INISTRY OF IRRIGATION AND PO-
ER (SHRI B. N. KUREEL): (a) and
b). Yes, sir. Delhi Electricity Supply
ndertaking has agreed to supply part of
he short supply of power to Haryana to
he extent extra energy may be available
Delhi System from time to time.
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(c) The agreement was to take effect
from Ist January 1972, It is stipulated that
the extra power may be made available to
Haryana State Electricity Board at she rate
at which the Bhakra Managememt Board
had been billed by the Delhi Electricity
Supply Undertaking.

Inter-State power transmisslen Hues

249. SHRI Y. ESWARA REDDY: Will
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) the target fixed for setting wp imter-
State power transmission lines durimg the-
Fourth Plan;

(b) how many transmission lines have
been set up so far; )

(c) whether the Fourth Plam target is.
likely to be achieved; and

(d) if oot, the reasons for the shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) to
(d). In order to uccelerate the conskrwction
of inter-Sstate|inter regional transmission
lines it has been decided to provide funds
for these lines under the Centrally spoa-
sored scheme during the Fourth Plan pe-
riod. An amount of Rs. 22 crores was
provided in the plan for this programme.
During the first three years (1969—1972)
of the plan an amount of Rs. 14.73 crore.
has beem sanctioned as loan to the States
for this programme. It is proposed to pro-
vide Rs, 11.5 crores during the current year
and about Rs. 13.75 crores in the last year
of the Plan making a totai Plan outlay
of about Rs. 40 crores against the original
pravision of Rs. 22 crores for this pro-
gramme.

The 220 KV lines connecting Belgaum
and Kolhapur, Munirabad and Hampi as
also the 132 KV line connecting Chandni
and Bhusawal have so far been completed
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and commissioned. A number of other
lines are under various stages of construc-
tion. Tt is expected that 24 inter-State]
inter Regional lines will be completed hy
the end of the Fourth Plan period. Ther:
has been difficulty in progressing these
linés due to want of stegl which has ;since
been arranged. The States have been re-
quested to expedite construction of these
hnes.

Expansion. of. Forelge Oll Companies

250. SHRI DINEN BHATTACHARYA:
Will. the Minister of PETROLBUM AND
CHEMICALS be pleased to state:

(a) whether Government have received
.any. proposal from forgein Oil Companjes
“for the expansion of their Refineries;

(b) if so, the main features thereof; and
(c) the reaction of Government thereto?

THE MINISTER OF LAW AND JUS-

"TICE AND PETROLEUM AND CHEMI-
CALS (SHRY H. R. GOKHALE): (a) 1o
(c): Onmly Burmah-Shell have proposed to
discuss the question of substantial oquity
‘participation by Government or public in
their refinery and marketing companies.
Their offer is, inter aliu, dependent upon
expansion of their refinery capacity and
their marketing operations. No final view
has yet beert taken in tHe matter and Bur-
mah-Shell's proposal as also another pro-
posl received from Esso on 5th October,
1972 are under detailed scrutiny and cen-
sideration. A. final view will be taken in
the roatter after this examination has been
complated.

Natiensieation of Foreigm Oil Companies

251. SHRI DTNEN BHATTACHARYA:
"Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(=) whether Government have taken any
decimgn on the question of nationalising
-all the three foreign Oil Companies operat-
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ing in India; and
(b) if so, the gist thereof?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
MICALS (SHRI H. R. GOKHALE): (a)
No. Sir.

(b) Does net arise.

Retrenchment of employees in Eastern Re-
glon by Foreign Oil Companies

252. SHR1 DINEN BHATTACHARY A:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the three foreign Oil Com-
panies in India viz, Burmah-Shell, Caltex
and ESSO have proposed to Goverament 10
reirench over 1,000 employees in ke
Eastern region on the plea of commi sicn-
ing of Ha'dia Refinery; and

(b) if so, the reaction of Govzrrment
thereto?

THE MINISTER OF LAW AND JLS-
TICE AND PETROLEUM AND CHERI-
CALS (SHRI H. R, GOKHALE) !4) und
(b). The foreign oil companies have re-
presented that they would lave a probjem
of staff redundancy at their Calcutta instal-
lations after the Haldia Refinery is com-
missioned. The possibility of absorbing
the staff likely to be rendered surplus is
being examined by the Government in
consultation with the Indian Oil Corpora-
tion and whatever action is feasible will
be taken to mitigate hardship to such staff.

Equity participation by Government n
Foreign Ol Companlies

253. SHRI DINEN BHATTACH ARYA"
SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM
AND CHEMICALS be plcased 1o state:

(a) whether three foreign Oil Companies
in India viz., ESSO, Burmah-Shell and
Caltex have approached Government for
equity participation or for bringing th_m'l.
under joint secior to avoid nationalisation
of their Refincries; and



89 Written Answers

(b) if so, the salient features of the pro-
pesal and Government's' decision thereon?

THE MINISTER OF LAW AND JjUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) and
(b). The earlier offer made by Esso for
51 per cent equily participation by the
Government in their refinery and market-
ing operations and in Lube India Limited
has since been superceded by a new offer
dated 3rd October, 1972 peceived on Sth
October, 1972. The salient features of
this proposal are:

(it The Government may acquice 74
per cent equity in Esso's refinery and
maurketing and in Lube India Limited.
Esso will retain the balance 26 per
cent equity. Government and Esso
would have proportionate representation
on the Board of Management. This
means that al Special Resolutiess far

which a 3|4 majority is required, wnuld

need Ssso's nt, Refinery Ar

will be surcendered. No orude supply rights

or assurances on future growth have been
sought. The present employees should
have assuramces of conlinuing cmaploy-
ment. The purchase price for the 74

rer cent equity holding will be subject to

negotiations. Gains due to revaluation

of agsets will be exempt from taxes, in

terms of the extant taxation laws. The

purchase price can be remitted in suit-

able annual instalments. A minimum

repatriable dividend of 15 per cent on
Ewo's equity has been sought.

(i) If (i) above is unacceptable,
Ess0o would be williag to sell to the Gov-
emment their refinery and marketing
operations and their share in Lube India
Limited on a negotiated basis.  They
would, however, expect Esso's’ employe-
cs to becomes the employees of the
Government Company.

Burmah-Shell have also offered to dis-
cuse the question of substantial esuity par-
ticipation by Government or public in their
refinery and marketing companies, Their
offer is dependent upon expansion of re-
finery capacity and marketing operations,
determination of crude prices, crude sup-
ply right to be replaced by an optional to
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match the lowest commercial offer for
about 85 per cent of their present crude
oil imports, etc. They have also mgreed
to offer a portion of their incremental pro-
ductjon to ICC on terms to be ncgetiated.
They have asked for product prices being
increased to fully reflect crude prices and
acoeptance of some form of limitation on
the outflow of foreign exchange on account
of profits, for o certain period.

No final view has yet been taken in the
mater and the proposals mow recpived sre
under detailad sorutiny emd comsideration.
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Relmburscment of tuition fees to A.SMs.
of GM.C, Yard, Kampur

255. SHRI BHARAT SINGH CHOW-
HAN:

DR. LAXMINARAIN PANDEYA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether arrears of tuition fees pay-
able 0 Assistant Station Masters of G.M.C.
Yard, Kanpur are still pending; and

(b) the action proposed to be taken 1o
expedite payment?

THE MINISTER OF RAILWAYS
ASHRI T. A. PAl): (a) and (b). Tuition
Fees Bills from Assistant Station Masters
©of G.M.C. Yard, Kanpur were received in
the Divisional Office in September and
‘October, 1972, Those complete in all
respects have been forwarded to the
Divisional Accounts Office for arranging
payment. In respect of incomplete bills,
oo Inspector is being deputed to expedite
‘payments.

Demand for Payment of Bonus fe
Rallway Employees

256. SMRI S. M. BANERJEE:

SHRI R. S. PANDEY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway employees
and thelr Federations have demanded
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implementation of Government orders re-

garding the payment of Bonus at the rate
of 8.33 per cent;

(b) if so, whether any final decision
has been taken in the matter; and

(c) if not, the reasuns therefor?

THE MINISTER
(SHRI T. A. PAl):

OF RAILYAYS
(a) Yes.

(b) and (c) Government have decided
that the employces of departmental estab-
lishments such as Railways etc. should
continue to be excluded from the purview
of the Payment of Bonus Act, 1965.

Reclagsification of classes on Rallways

257. SHRI 8. M. BANERIEE:
SHRI BIRENDER SINGH RAO:

Will the Minister
pleased to state:

of RAILWAYS be

(a) whether there is any scheme to
have only three classes on the Railways
viz., sleepers, chairs sitting arrangements;
and

(b) if so, whether any final decision hus
been taken in this regard?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.

(b) Does not arise.

Payment of Interim Relief to the workers
of LD.P.L., Rishikesh

258. SHRI S. M. BANERIEE: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a final decision has since
been taken to pay interim relief 10 the
workers of IDPL; Rishikesh;
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(b) if not, the reason for the delay; and

(c) when a decision is likely to be
taken? )

THE MINISTER OF 1AW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE).

(a) Yes, Sir.

(b) and (¢). Do not arse.

Lowerlag of voting sge

259. SHRI S. M. BANERJEE:
SHRI RAM PRAKASH:

Wilt the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether a final decision has since
been taken by Government to reduce
the voting age from 21 years to 18
Years;

(b) if not, the reasons for delay;

(c) whether most of the political
parties have supported this proposal;
ang

(d) if so, the reaction of Govern.

ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE

(SHRI  NITIRAJ SINGH CHAU-
DHARY): (a) No, Sir.
(b) The proposal requires careful

consideration from all aspects and some
mere time is likely to be taken before a
decision is 1aken in the matter;

(c) The Joimt Committee of both
Houses of Parliament on Amendments to
Election Law in which Members belong-
ing to eertain political parties were re-
presented, have recommended that the
voling age may be reduced from 21 1o I8
Years;

(d) The recommendation of the Com-
mittee i under comsideration.
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Strike wotices served on Western Rallway
Authorjties by Paschim Railway Haram-

charl Parishad
260. SHRI HUKAM CHAND
KACHWALIL: Will the Minister of RAIL-
WAYS be pleased Lo state:
(a) how many strike notices were
served by the Pashchim Ruilway

Karamchari Parishad during the three
years ending on the 30th September,
1972 to the Western Ruilway Authori-
ties;

(b) how many of these nolices were
acknowledged by the Western Ralway
Administratjon in accordance with sec-
tion 22(6) of the Industrial Disputes
Act, 1947; and

(c) how many of the notices were
not acknowledged as per provisions of
the Industrial Disputes Act and what
the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a). Twenty one.

(b) and tc). No acknowledgement was
required to be semt under section 22(6)
of the Act.
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Demand of Foreign Ol Companles for
Increase in Prices of Petroleum Products

264. SHRI C. K. CHANDRAPPAN:
SHRI JYOTIRMOY BOSU:
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Will the Minister of PETROLEUM
AND CHEMICALS be plessed to stage:

(a) whether there has been a persis-
tent demand from foreign Ojl Com-
panies operating in India for am wp-
ward revision of prices of petrolcnm
products; .

(b) if so, on what ground the Oil
Companies are demanding price re-
vision; and

(c) Government's attitude thereon?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALE):
(a) to (c). The refinery companies of the
three foreign oil companies have made
representations seeking increases in the
ex.refinery product prices on account of
increased price of crude oil. Government
have considered their representations care-
fully but have not found it possible to
approve any further increases in the prices
of petroleum products for the time being.

Setting up of a fertilizer project n

Bombay by Dharamsi Morarji Chemicad
Company

265. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Dharamsi Morarji
Chemical Company, which was given
a licence to set up a joint fe:tilizer
project in Bombay, has now abandoned
the project; and

(b) if so, the reasons therefor?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND
CHEMICALS {SHRI H. R. GOKHALE):
(a) Yes, Sir. Mys. Dharamsi Morarj
Chemical Company Limited have surrem-
dered their industrial licence.
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(b) The company had originally pro-
posed to set up the fertilizer plant at
Sheva-Nhova, Distt. Kolaba, Maharashtra.
The City and Industrial Development Cor-
poration of Maharashtra (CIDCO) bas not
given in clearance to the proposed site
on the grounds of possible pollution
effects of the project. An alternative
location at Debhol in Ratnagiri District
suggested by CIDCO is not considered suit-
able by M/s. Dharamsi Morarji Chemical
Company for locating their fertilizer

project. a p

‘Mysore-Kerala disputes regarding waters
of Kabini

266. SHRT C. K. CHANDRAPPAN:
Will the Minister of IRRIGATION AND
POWER be pleased to staie:

(a) whether Mysore and  Kerala
have dispute regarding the waters of
Kabini, a tributary of Cauvery,

(b) whether Government are aware
that areag in Kerala are likely to be
inundated by water when the Kabim
project of Mysore is completed, and
reaction

(c) if so, Government’s

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION AND
POWER (SHRI B. N KUREEL): (a)
20 (c). The Planning Commijssion approv-
ed in 1958 a small sized Kabini project
which did not involve any submergence
in Kerala.

the Government of
Mysore sent a revised Kabini project
which involves submergence in Kerala.
The revised project which has not been
approved by the Government of India,
indicates that about 254 acres of culti-
vable land in Kerala State would be
affected due to Backwater effect.

In  July, 1970
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The project was objected to by the
Government of Kerala. In order to

resolve the Cauvery waters dispute, a Fact
Finding Committee  consisting of
engincers, a retired judge and an agricul-
tural expert has been set up to colléct all
the connected data pertaining to Cauvery
waters, its utilisation etc. and making use
of the data, discussions will be held bet-
ween the Chief Ministers of Tamil Nadu,
Mysore and Kerala to settle the diffe-
rences.

Railway line from Cpchin to Kayanguism

via Alleppy
267. SHR] C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government have con-
ducted survey for the construction of a
Railway line from Cochin to Kayangulam
via Alleppy;

{h) if so. the owtcome thereof amd

the estimated expenditure thcrcon, and

(c¢) when the line is proposed to be

constructed?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (¢}. Yes. The
survey conducted in the year 1970 has
revealed that the project is financially un-
remunerative. The estimated cost for
construction of the line as revealed by
the survey was of the order of Rs. 10
crores. This area is very well served by
roads and inland waterways, The existing
metre gauge Quilon.Ernakulam railway
line which is under conversion to B.G. is
away from the coast. In
the limited resources

also not far
view of this. and
available for construction of new railway

lines, there is no justification for consi-
dering this project.
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Constitutional Amendment to Incresse the
Namber of Members of Lok Sabha

268. SHRI C. K. CHANDRAPPAN:
Will be Minister of LAW AND JUSTICE
be pleased to state:

(a) whether therc is any proposal
before Government to bring constitution-
al amendment proposing enhancement
if the number of members in Lok Sabha;
and

(b) if so, the criteria on which the
enhancemeny is proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAU-
DHARY): (a) Yes, Sir.

(b) No decision hag yet been taken in
this regard.

Quimtity of Crude Imported from Iraq
269. SHRT RAMKANWAR:

Minister of PETROLEUM
CHEMICALS be pleased to state:

Will the
AND

(a) total quantity of
imported from Iraq;

crude being

(b) whether the import of crude
from Irag is proposed to be increased;
and

(c) if so, the quantum thereof and
the extent to which crude availability
is likely to be eased thereby?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) It is proposed to import a total
quantity of 425,000 tons of crude oil from
Iraq during the financial year 1972-73.

(b) and (¢c). The crude oil import from
Iraq will increase to 700,000 tonnes
during 1973-74 and to 825,000 tonnes
during 1974-75. This entire crude is pro-
posed to be processed in the third unit of
.Barsuni Refinery. These imports will
mmeet the increasing requirements of crude
oil in the country and will be ower and
above the existing imports. Depending
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on the suitability of the ,crude oil for
other requirements and developing necds,.
the quantum of imports of this crude may
be further increased.

Resignation by Directors of F.CE
270. SHRI RAMKANWAR:

SHRI PANNA LAL BARUPAL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether
Fertilizer

the Directors of the
Corporation of India recently
submitted their resignation as a protest

against the attitude of Government; and

(b) if so, the reasons given in the
letters of resignations of the Directors
and the reaction of Government thereto?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALEY):
(a) and (b). Some of the
the FC1 had presented a letter inviting
attention to the difficulties encountered
by the management by the operation of
the present procedures in regard to the
empanelment to top level postg in public
enterprises and more particularly by the
rejection of some of the candidates re-
commended by the Corporation for such
empanelment.

Directors of

The letier went on to say
that unless these procedures were suitably
modified so as to promote and sustain
the autonomy of the public sector, the
letter may be treated as their resignation.
The matter was discussed with the chair-
man and the Managing Director. The
question raised by them is being
examined.
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Widening . of Tilak Bridge in Delbl

271, SHRI SHASHI BHUSHAN: Will
the Minister of RAILWAYS be pleased
Lo state:

(a) whether the construction work of
widening the Tilak Bridge in Delhi is
going according to the schedule;

(b) if so, the time by which the
work is likely to be completed; and

(¢) if not, the reasons for delay
and the revised schedule of its comple-
tion?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.

(b) and (¢). The work of widening
Tilak Bridge is not progressing accord-
ang to schedule ag the Delhi Municipal
Corporation were unable to divert the
road traffic owing to the difficulty in
acquisition of a piece of land necar the
Mosque belonging to Wakf Board. The
work which was scheduled to be com-
pleted by March, 1974 is now expected
10 be complcted by October, 1974.

Constructjon of Third Main Railway
Station in Delhl

272. SHRI SHASHI BHUSHAN: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether a survey has been con-
ducted to construct a third main Railway

Station in Delhi; and

(b) if so, the result of the survey
and when the work on the construction
of third Railway Station in Delhi is
likely to start and the proposed loca-
tion thereof? )

THE MINISTER OF RAILWAYS
(SHRI T. A. PAID): (a) and (b). Surveys
and studies are in progress and are ex-
pected to be completed in 1973 after
which the results would be known.
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Upgradation of posts of Electrical and
Mechanical Signal Malntalners

273. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3814 on 25th
April, 1972 regarding the upgradation of
Posts of [Electrical and Mechanical
Maintainers on Northern  Railway and
state:

(a) the latest position regarding the
implementation of Railway Board orders
contained in letter No. PC-68|FE-2|4
dated the 9th November, 1971;

(b) what is the number of addi-
tional Electrical Mechanical Signal
Maintainers in grade of Rs. 175—240
posted on varioug Railways, zone-wise;

(c) whether there is no post of
Mechanical Signal Maintainer in grade
Rs. 175—240 created in big yards like
Delhi, Ghaziabad, Saharanpur, Ambala
Cantt,; and

(d) whether Electrical Signal Main.
tainers in Grade 110—160 and 130—
272 are handling, sophisticated equip-
ment of Route Relay Interlocking over
Northern Railway Delhi Area and other
places and if so, the reaction of Gov-
ernment there?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Board's instruc-
tions of 9-11-71 have not yet been fully
implemented on Northern Railway. Pro-
posals for provision of additional Elec-
trical/Mechanica] Signal Maintainers are
under examination.

(b) Information is being collected and
will be laid on the Table of the Sabha
in due course.

(c) There are mno posts in
Rs. 175—=240.

grade
Proposals for provision

‘'of Mechanical Signal Maintainers; In

grade Rs. 175—240 are
consideratioa.

under active
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(d) Route Relay interlocking has been
introduced only on Delhi Division and
not on any other Division of Northern
Railway. At present, Electrical Signal
Maintainers in grade Rs. 110—180 and
Rs. 130—212 are hardling route relay
interlocking  and block  instruments.
Proposals for provision of Electrical
Signal Maintainers in grade Rs. 175—240
in Delhi Division are under scrutiny.
The progress is being watched and ex-
pedited. Northern Railway will. however,
be wrged to cnsure implementation as
early as possible.

Shortage of I.. P. G. Gas

274. SHR1 M. KALYANASUNDA-
RAM: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there i shortage of liguid
petroleum gas used for domestic cooking:

(b) if s, the reasons for the shortage:

and

(c) the steps taken to meet the shortage?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE): () to
(c). There were sporadic shortages of LPG
for domestic use during the months  of
July and August last.  These  shortages
were mainly on account of transport diffi-
culties due to breaches and  the inade-
quate  availability of the products
with the Burmuh-Shell ang Esso Refineries.
The 10C has now made available some
quantities of the product to these two com-
panies to cnable them to meet require-
ments of their existing costomers. 10C
has also decided to take owver some of
the customers of Burmah-Shell and FEsso
to ensure regular supplies to these cuslo-
mers. The position has now considerably
improved with these measures being taken.
Efforts are being made to normalise the
position as soon as possible.
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Reorgunisation of administrative zomes of
Indian Rallways

275. SHRI M, KALYANASUNDA-
RAM: Will the Minister of RAILWAYS
he pleased to state:

(a) whether there is any proposal to re-
organise the administrative zones of the
Indian Railways; and

(b} if so, the salient features thereof?
RAILWAYS.

THEE MINISTER OF
(SHRI T. A. PAI): (a) No.

(b) Does not arise.

Rate of daily wages to unskilled casual
labour in Bombay arca (Central and Wes-
tern Railways)

276. SHEI M. KALYANASUNDA-
RAM: Will the Ministey of RAII WAYS
be pleased 1o state:

ta) the rate of duily wages paid 1o the
unshilled casual labour by the Central and
Western Railways in Bombay arca;

(b) how docs this rule compare with the
wages paid to similar categories in other
industries in Bombay; and

(¢) whether there is any proposal to re-
vise the present rates keeping in view the
present high cost of living?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI (u) Central Railway—
Rs. 3.50, Western Railway—Rs, 3.00.

(b) The rates fixed by the State Gov-
ernment in Bombay area varv from place
to place. These cannot be compared with
the rates fixed by the Railways. The
Railways fix rates of casual labour unifor-
mally for the entire area after taking into
consideration all relevant factors.

(c) The rates are reviewed from time to
time and the next review in the above area
is due to be undertaken shortly.
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Nisking of Mangalore with Bombay by
Coasta] Railway

277. SHRI M. KALYANASUNDA-
RAM: Will the Minister of RAILWAYS
De picased to state:

(a) whether there is any proposal to
fink Mangalore with Bombay by a Coastal
Railway line in the West Coast;

(b) if so, whether, survey for the line
or any part of it has been ordered so far;
and

(¢) what will be the estimated cost for
the line?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). Engineering
Reconnaissance-cum-Traffic Surveys for a
new line from Apta (near Bombay) to
Mangalore have recently been completed
and the reports are under examination of
the Railway Board. The estimated cost of
the line would be Rs, 213 crores,

Setting up of Generators in Punjab

278. SHRI TEJA SINGH SWATAN-
TRA: Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Punjab Government propose
W instal 35 Generators within three
months;

(b) how much power per day Punjab
would get after the installation; and

(c) whether the power would be supplied
to pearby States by Punjab after the ins-
tallation of these Generators?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) Twelve
diese] sets aggregating to 13.74 MW are
likely to be installed in the three months
eading January 1973 over and above 24
oty (26.44 MW) installed carlier.
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(b) After setting up all the diesel oets,
the additional power from these sets weuld
be about 5-6 lakh units per day,

(c) The power will be utilised in Punjab
only.

Cleanince of goods from sheds for wpeed:
movement of wagons

279. SHRI SAMAR GUHA: Will th
the Minister of RAILWAYS be pleased to
state:;

(a) what rigorous measures have been
adopted for compelling quick clearance of
Railway goods from Railway sheds to en-
sure speedy wagon movements;

(b) if not, the reasons for delay in adopt.
ing such measures; and

(c) the steps taken or proposed to be
taken by Government to deal with the
problem of withholding goods wagon by
manipulators and corrupt traders?

THE MINISTER OF RAILWAYS
(SHRT T. A. PAI): (a) to (c). It has
been decided to enhance, with effect from
Ist December 1972, the rates of wharfage
and demurrage charges to make them
stringent enough to ensure quick clearance
of goods from Railway premises.

Employees Participation in  Management
of Rallways

280. SHRI SAMAR GUHA:
SHRI B. K. DAS CHOWDHURY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have decided
to include the representatives of Labour
and other employees jn the manage-
ment of the Railways; and

(b) if so, the salient
decition?

features of the



IIx Written Answers

THE MINISTER OF RAILWAYS (SHRI
T. A. PAI): (a) and (b). The Govern-
ment have decided to set up a joint forum
to be called “Corporate Enterprise Group
of Management and Labour™ (short title
“CEG"). consisting of the Chairman,
Members, Additional Members of the
Railway Board, Secretary, Railway Board
and three representatives each of the
National Federation of Indian Railway-
men and All India Railwaymen's Fede-
ration, in order to provide for a free flow
and exchange of ideas on the running
and shaping of the enterprise of Rail-
ways. The broad objectives of the
“CEG” are to:

—evaluate the functioning of the rail-

ways and exchange data and ideas on

- ways and means for improving the effi-
ciency and wiability of the enterprise,

—appraise the investment program-
mes, particularly in regard to housing
and welfare services,

—identify areas and devise action-
oriented methods for maximising orga-
nisational effectiveness, the use of
technology and towards building up
the image of the Railways as a service
organisation.

However, staff matters, including those
which come within the purview of the
Permanent Negotiating Machinery ‘and
Joint Consultative Machinery, will not
be discussed by the C.EG,

Change in alignment of canal of Dubda
Basin drainage scheme of West Bengal

281. SHRI SAMAR GUHA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government propose to
change the alignment of the canal of
Dubda Basin Drainage Scheme of West
Bengal; /

(b) whether the proposed new alignment
of the canal will involve more cost and
cause hardship to a larger number of peo-
ple of poorer section of Ramnagar;

(c) whether representations against uﬂs
proposal have been made; and
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(d) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO~
WER (SHRI B. N. KUREEL): (a) to (dh
The Dubda Basin Drainage Scheme prepa-
red by the West Bengal Government after
studying various alterpatives, has beem
approved for execution. The approved
scheme provides for an outfall channel
passing through the Ramnagar area. Re-
presentations against the alignment of this
channel had been received. The State
Government, after examining the represen-
tations, have decided to proceed with the
work according to the approved scheme.

Expenditure on Bombay and Calcutta Tuba
Rallways

282. SHRI SAMAR GUHA: Will the
Minister of RAILWAYS be pleased to
state:

(2) whether Bombay's 22 k.m. Tube
Rail will cost Rs. 300 crores, whereas Cal-
cutta’s Tube Rail for 18 km. will re-
quire Rs. 180 crores;

(b) if so, the reasons for such wide
difference of expenditure for the proposed
Tube Rails in Bombay and Calcutta;

(c) the names of the organisations given
contracts for construction of these Tube
Rails; and '

(d) the time schedule for the beginning
and completion of these Tube Rails?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAD): (a) and (b). Feasibility
study regarding Tube Railway in Bombay
is not yet completed. Accordingly, esti-
mates of cost and length, etc., cannot be
indicated at this stage for Bombay.

However, the UK. Consultants who were
appointed for advising the M.T.P. Organi-
sation had tentatively suggested for com-
sideration an. alignment for the proposed
R.T.S. between Colaba and Kurla appros.
2% m. in length. The feasibility of the
alignment is being studied now. The Com-
gultants hed also worked out, very soughly
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.and notionally, the likely cost of the above
_aligmment $o be about Rs. 195 crores. The
project cost is, however, under assessment
/by the M.T.P. Organisations based on fea-
sibility study.

The underground railway in Calcutta for
‘Dum Dum-Tollyganj section is 16.5 kms.
iJong and expected to cost Rs. 140 crores.

In view of the above position, it is not
possible to clearly identify the reasons for
the cost of the various elements of Bom-
bay RTS line. Comparison of expenditure
etc., between Bombay and Calcutta is
.thus not possible at this stage.

(c) and (d). Design and Construction
for Calcutta Project was commenced in
1972-73 and the Project is expected to take
seven years upto 1979 for completion.
Tenders for construction in Calcutta have
been called but not yet received. There-
fore, the names of Contractors’ Organisa-
tion cannot be furnished for Calcutta
underground railway.

The question regarding Bombay n this
regard does not arise at present.

Power crisis In West Bengal

283. SHRI SAMAR GUHA:
SHRI BANAMALI PATNAIK:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the steps taken, so far, to deal with
ihe current power crisis in the country
and the result thereof;

(b) whether power crisis is still continu-
ing in West Bengal; and

(c) the steps taken to meet the power
crisis in West Bengal pmiculu}y for main-
taining industrial production?

“THE. DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KREEL): (a) The
following steps have been taken to meet the
power crisis in the osustry:

KARTIKA 23, 1894 (S4KA)

Written Answers

114

(i) Effecting transfer of power from
surplus areas to neighbouring deficit
areas|rdgions to the extent possible
through the existing transmission links,

(i) Stepping up of the utilisation of
the existing generating capacity by post-
poning the maintenance and cutting into
reserves.

(iii) Expediting the execution of power
projects already under execution.

(iv) Accelerating the comstruction of

sanctioned inter-State and inter-regional
transmission links to enable increased
transfer of power from surplus to defi-
cit areas wherever possible.

(b) Yes, there is a shortfall in the avail-
able energy of about 1.0 million units per
day and a peak shortage of about 110
MW.

(c) Good quality coal is to be arranged
for all the Thermal Stations till three stage
washeries are established, so that outages
to the thermal generating units are reduced.
Adequate stock of essential spares is to be
procured immediately to expedite repairs
to the thermal generating units which are
suffering outage. The commissioning of
the Projects under construction such as San-
taldih and allied transmission works are to
be expedited. Damodar Valley Corpora-
tion is not to connect additional load in
their power system pending additions to
the Power System.

Increase in Royalty on Crude Oil Pro-
doced by Assam and Gujarat

284. SHRI M. RAM GOPAL REDDY:
SHRI PRABODH CHANDRA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether rate of royalty on crude ofl
produced by Assam and Gujarat has been
raised recently;

(b) if so, the basis and quantum of the
increase; snd
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fc) the total royalty paid to Assem and
Gujarat during last thres years, year-wise?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) Yes, Sir.

(b) The rate of royalty on crude oil
has been inicreased from Rs. 10 per tonne
to Rs, 15 per tonne applicable for the
period 1-1-72 to 31-3-79. This increas>
is according to an award given by the
Prime Minister; the award is based on a
scitlement reached between the Central
Government and the Governments of
Gujarat and Assam.

(c) During the years 1969, 1970 and
1971 the Assam Oil Company and the il
India Ltd. paid Rs. 318.38 lakhs,
Rs. 317.34 lakhs and Rs. 244.22 lakhs
respectively as royalty on crude oil to the
Government of Assam; and during the
years 1969-70, 1970-71 and 1971-72 the
ONGC paid Rs. 22.46 lakhs., Rs. iR.72
lakhs and Rs, 30.38 lakhs respectively as
royalty on crude oil to the Government of
Assam. The amount of royalty paid by
the ONGC to the Government of Gujarat
during these 3 years was Rs 338.16 lakhs,
Rs. 366.16 lakhs and Rs. 371.85 lakhs

respectively,

Sale proceeds at Duhai Halt" (Northern
Rajlway)

285. SHRI M, RAM GOPAl. REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is a train Halt at
Duhai between Guldhar and Muradnagar;
and

(b) if so, the tofal amount of sale pro-
ceeds at this Halt during the last two
years?

THE MINISTER OF RAILWAYS

(SHRI T. A. PAT): (a) Yes.

(b) Total arnings from tickets sald at
this halt ststion during 1970-71 and
1971-72 were Rs. 65376,
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Deécline tn prodiction ta Fertiiver Planils.
due to Power shortage
286. SHRI M. RAM GOPAL REDDY:

Will the Minister of PETROLEUM AND:

CHEMICALS be pleased to state:

) (a) whether power cuts have resulted
in the partial closure of some Fertilisers
plants; and

(b) if so, the number of factories where
production has decreased due to power
shortage ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND-
CHEMICALS (SHRI H, R. GOKHALE):
(a) and (b). Power shortage affected
production in seven fertilizer factories
No plant was however closed, even-
partially, because of power cuts.

Drilling near Jammu

287. SHRI M. RAM GOPAL REDDY:
Will the Minister of PETROLEUM AND:
CHEMICALS be pleased to state:

(a) whether the oil well which the
ONGC have been drilling near Jammu has.
proved successful; and

(b) if not, the progress so far achieved
in respect of this oil well and the reasons
for the slow progress ? .

THE MINISTER OF LAW AND:
JUSTICE AND PETROLEUM AND-
CHEMICALS (SHRI H. R. GOKHALE):
(a) No, Sir. The drilling has not yet
finished.

(b) The well has reached a depth of
3,665 merits so far, against the projectad
depth of 6,000 metres.

The main reasons for slow progress-
are :—

(i) The large angle of dip of the for-
mations, because of which spéciaf
care has to be taken to iveld
déviation of the well beyonid the
permissible Timits;

116
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(ii) The unexpectedly high temperature
of the drilling mud rigkt from
the initial stages of the drilling
which led to quick wearing out
of the fluid end parts of the mud

pumps;

117

(iii) Frequenl‘ influxes of water under
very high pressure, to counter
which the specific gravity of the
mud had to be increased to very
high values; this resulted in very
slow drilling;

(iv) The time taken in miiling opera-
tions of the Drill bit which had
got un-screwed while drilling at
the depth of 804 metres; and

various depths and

(v) Stuck-upg at
taken to hiquidate the

the time
stuck-ups.

New Railway Line between Nadikude
(Bibinagar) and Guntur in Andhra
Pradesh

288. SHRI M. RAM GOPAL REDDY:
Will the Minister of RAILWAYS be
pleased to stale:

{a) whether the Andhra Piadesh Gov-
crnment have recommended to the Centre
the immediate taking up of the execution
of the Railway line between  Nadikude
{Bibinagar) and Guntur in Andhra Pra-
desh; and

(b) if §o. the reaction of the Central
Government thereto ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). Proposal
for the construction of a BG line from
Secunderabad (Bibinagar) to Nadikude and
conversion of the Guntur-Macherla M.G.
stction to ‘B.G. as & composite project is
under consideration. Surveys for this
project have been completed and the re-
Ports are under emmmination,
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Grant of House Rent Allowance at
Differént rates to Employees of New
Dethi Central Ofice of F.CI.

289, SHRI PRATAP SINGH NEGI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to siate:

(2) whether Government have received
a number of complaints against the diffe-
rent rates of House Rent Ailowance paid
to the employees of the Central Office of
Fertilizer Corporation of India;

1 (b) whether the Employees Union at
the Central Officc of Fertiliser Corpora-
tion of India have also protested strongly
in this regard; and

fc) if so, Government's reaction there-
to?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALL):
(a) A few complaints have been  re-
ceived in this behalf

(b) No, Sir; however, a representation
was received from the Ferulizer Corpora-
tion of India's Officers Federation.

(c) According to the guide-lines issucd
by the Government in September 1971, the
ceiling for house rent allowance for all
employees in public enterprises stationed
in Delhi was allowed 1o be incicased from
25 per cent to 30 per cent of the maximum
of the basic pay of the employces con-
cerned. The House Rent  Allowance of
the employees of the Corporation station-
ed in Delhi. was accordingly enhanced
from 25 per cent to 30 per cent from
1-10-71. Subsequently, however  in the
context of the situation caused by the larue
influx of refugees from Bangla Desh, the
Government decided in December 1971 that
this enhanced house rent allowance should
remain inoperative. However, the Cor-
poration could not withdraw immediately
the increased rate of housc rent allowance
of 30 per cent in cases where the
empldyeés had entered into firm ex-
press commitments with their land-lords
for the payment of increased house rent.
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As and when they vacate the houses
presently occupied by them the house rent
mllowance would be payable at the original
rate of 25 per cent of pay only,

Conversjon of H(eﬁ.-Gnue Line between
Barabank| and Gorakhpur into Broad
Gauge (North-Eastern Rallway)

290. SHRI B, R, SHUKLA : Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any work has becn started
for converting the metre-gauge line
between Barabanki and Gorakhpur on
North-Eastern  Railway into broad-gauge
line; and

(b) if so, its broad ouflines ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). This
section forms a part of the Barabanki—
Samastipur M.G. to B.G. conversion pro-
ject which has been sanctioned on 25th

April, 1972. Preliminary arrangements
have been initiated to commence the
work.

Report on Indigenous Uni!s Manufacturing
Power House Equipment

291. SHR1 P. M, MEHTA :

SHRI PURSHOTTAM
KAKODKAR:

Will the Minister of [RRIGATION
AND POWER be pleased 1o state:

(a) whether the Committee appointed
by Government to assess the capacily of
indigenous  units manufacturing  power
house equipment has submittcd its report;
and

(b) if so, the main recommendations
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
No, Sir.

- (b) Does not sarise,
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Power Production In States
292. PROF. §. L. SAKSENA: Wil
the Minister of IRRIGATION AND

POWER be pleased to state:

(a) the present production of Electric
Power, Hydro-electric, Thermal and
Atomic in each State and the present re-
quirement of Power in each State; and

(b) how and by what time Govern-
ment propose to make up the deficit of
power in each State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGA1ION AND
POWER (SHRI B. N. KUREEL): (a)
Statemment I, giving production of Electric
Power, Hydro-electric, Thermal and
Atomic power in each State for the year
1970-71, for whith latest statistics are
available in detail, is laid on the Table of
the House. [Placed in Library. See No.
LT-3658/72).

Statement II, giving daily electricity pro-
duction as compared with daily require-
ments of power in each Stale, is also laid
on the Table of the House. [Placed in
Library. [See No., LT-3658/72]

(b) The Ministry of Irrigation ana
Power has formulated a Plan under which
taking into sccount the requirements or
power of the various States upto the end
of Fifth Plan, a total generating capacity
of 42 million KW has to be installed in
the country. If the projects are imple-
mented as per the Plan, the requirements
of power of the various States by 1978-79
will be fully met,

Irrigation under Gandak River Valley
Project

293. PROF. S. L. SAKSENA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the total area that will be brought
under i jon in (i) Bihar (ii) U. P.
and (i) ‘N’epdl when the Gandak River
Valley project is completed; and
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(b) by what date will the entire Tehsil
of Pharenda in the Gorakhpur District,
which at present has no means of irriga-
tion, be brought under irrigation by the
Gandak project 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
The total area that will be brought under
irrigation on the completion of the Gandak
project will be as under :—

Bihar—11-51 lakh hectares
UP. —3.08 lakh hectares
Nepal—0.52 lakh hectares

(b) The Gandak project as now being
executed does mnot envisage Irrigation in
Pharenda Tehsil of Gorakhpur District.
The Government of U, P. are however
examining the best manner of bringing
irrigation to this region,

Supply of Power to Bihar, U.P. and Nepal
by Gandak Project

294, PROF. S. L. SAKSENA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) how much power will be supplied
to (i) Bihar, (iiy U.P. and (iii) Nepal by
the Gandak Project when it is completed;

(b) what was the initial proposed cost
of the Gandak Project and what will be
the total expenditure on the project,
when it is completed; and

(c) how the expenditure will be shared
between the warious bemeficiaries?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) The
entire 15 MW of power generated by the
multipurpose Gandak Project is to given to
Nepal. The question of supply of
Power to Bihar and Uttar Pradesh from
Gandak Power Station, therefore, does mot
arjse,
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(b) The' estimated cost of the multi-
purpose Gandak Project as approved by
the Planning Commission in October
1969 is Rs. 158.57 crores (the power
portion accounts for Rs. 7.44 crores)..
The cost of the project is likely to rise
to Rs. 220 crores on completion.

(c) The apportionment of the cost of
the project between Bihar, U.P, and
Nepal Benefit Schemes is as under:

Bihar—Rs. 159 crores.
U.P.—Rs. 39 crores.
Nepal Benefit Scheme—Rs. 22 crores.

Parity in the Rate of Supply of Paper to
Publishers of Hindl Railway Time Tabie

295. SHRI S. C. SAMANTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether requests by the publishers
of All India Hindi Time-Table for making
them available printing paper, including
coloured paper, for various zonal Time
Tables at the same rates at which the
paper for the English Time-Table pub-
lished by the Railway Board is made
available have not been considered
favourably; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No such request
has been considered by this Ministry.

(b) Does not arise.

Uniform rate of Commission on Sale
Proceeds of Rallway Time Tables

296. SHRI S. C. SAMANTA; Will the

Minister of RAILWAYS be pleased to

state;

(a) whether Government have consider-
ed it proper to ask the Wheelers and
other Book Stall agencies to reduce the
rates .of Commission on the sale proceeds
of the Hindi Time Table irrespective of
requests by the publisher in this connec-
tion;



123 Writign Answers

(b) what are the reasons that the Book
Stall owners of various Railway stations
charge more than 28 percent as their com-
mission when they charge onmly 12} per-
-cent for the All India English Time Table
being published by the Railway Board;
and

(c) whether any steps are being taken
to see that the Hindi Time Table is not
-discriminated any further?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAIl): (a) to (c). The rate of
commission paid to M/s. A. H. Wheeler
and other Book Stall Holders on the sale
of Zonal Railway Time Tables published
in English, Hindi and other regional
languages varies from 20 to 25 percent.
On the sale of All India Railway English
“Time table published by the Railway
Board, the rate of commission paid to
M/s. Wheelers, etc., is 124 percent. This
Ministry is not aware of the rate of com-
mission charged by the Reilway Book
“Stall Holders on the sale of All India
Railway Hindi Time Table published by
private organisation namely ‘Railway Time
Table Office’, Varanasi. Since the sale of
All India Railway Hindi Time Table at
Railway Book Stalls and other related
matters is an arrangement between a pri-
vate organisation and the concerned Book
Stall Agents, this Ministry does not pro-
pose to intervene in the matter of the rate
of commission on this publication.

Uncleared packages at Shalimay Yard
(South Eastern Rallway)

297. SHRI INDRAJIT GUPTA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether 86,000 packages were lying
uncleared at Shalimar Yerd of
Eastern Railway on the 20th September,
1972; end

(b) whether Government have taken eny
-steps to clear the packages?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) (a) On 20th Septem-
ber, 1972, 84,542 packages remained un-
delivered in Shalimar Shed.

() Yes.

Wagons locked up In Sealdah Yard
(Eastern  Raibway)

298. SHRI INDRAJIT GUPTA: Wil
the Minister of RAILWAYS be pleased to
state:

(a) whether 900 wagons were locked
up in Sealdah Yard of the Eastern Rail-
way on the 21st September, 1972; and

(b) if so, the reasons therefor and the
steps taken by Government in the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) and (b). No. The
midnight holding of wagons at Sealdah
Goods Yard on 2Ist September, 1972 was
only 301. The wagon balance was never
as high as 900 on any day during the re-
cent past.

Conversion to Broad Gauge Line and ex-
tention from Miraj to Goa and Londa to
Hospet

299. SHRI SHYAMANANDAN
MISHRA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal under
consideration of Government to extend the
broad-gaug: line from Miraj to Goa and
Londa to Hospet and conpert the existing
metre-gauge into broad-gauge; and

(b) if so, the salient features thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (b). Engineer-
ing and traffic surveys for conversion from
metre gauge to broad gauge of Miraj to
Mormagao, Londa to Hospet as also
Alnavar to Dandeli sections were carried
out in 1963-64. The cost of this conver-
sion was then assessed at Rs. 33 crores.
The present day cost would be about
Rs. 45 crores. Updating of the carlier
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survey reperis is at present under con-
sideration, for which a decision will be
.dnken after the recipt of recommenda-
ations of the Study Group set up by the
Mingistry of Petroleum and Chemical and
Mines and Metals to look into the various
Agpects of the integrated development of
‘@8cllary-Hospet iron ore deposits.

Accumnistion of Siit in Reservolr of
Gobindsagar

300. SHRI PRABODH CHANDRA:
Wil the Minister of IRRIGATION AND
"POWER be pleased to state:

(a) whether the accumulation of silt in
the reservoir of Gobindsagar is much more
dhan expected;

(b) if so, its eflect on the life of the
-geservoir; and

(c) the steps Government propose to
take to stop the flow of sill into the dam?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b) The observation carried out for
the first five years of the reservoir indicat-
ed rate of silting to be little higker than
that anticipated in the Project Report.
Observations pertaining to the subsequent
wears, however, reveal that the rate of silt-
ing has declined and the Jife of the reser-
woir is therefore, not likely to be affcted.

(c) Soil conservation measures 1o re-
duce silting have been undertaken in the
<catchment area.

Strength of Railway Protection Force

301. SHRI PRABODH CHANDRA:
Will the Minister of RAILWAYS be
Ppleased to state the strength of Railway
Protection Force in 1969-70 and 1970-717

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): The total strength of
the Railway Protection Force during 1969-
70 and 1970-71 was 55,793 and 56,848
-respectively.

Provisien of an Armed Guard with svery
train

302, SHRI PRABODH CHANDRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are consider-
ing & proposal to provide an armad guard
with every train;

(b) if so. Government's reaction there-
to; and

(c) whether such a demand has been re-
ceived from some States?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI); (a) No.

(b) Does nol arose.

(c) No.

TEAAN ATOTHY WY TEN ATarEny
#F oAl % fom qx

303. =it 7%r Fag :
& Wi "W wwr

T fafw st g we @g a@nq
F1 #7176 fF Ivwaw =g 6T
SarF gv9 Ay ¥ oo i oagt ¥
wfa ad =randw ¥ ga fFad o fom
@ & Ao !

fafw &t sam agr @2)feaw Wi
WITR WA (H Qo Wt TEE)
1969, 1970 WX 1971 & w=r &
FITAH AT G TeAF To4 ~ATATHY
# foa 721 %t feafy awia arenm facor
T gz e T § ) [wurew ¥
war | [2fag g% garedie ~3659/720]
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fraffca sfwn & o sweaw
e ¥ ffwedt & v & s
wrow ¥ Wi & wer [marfadta
T 7l R § | I et 3 fefa
¥ I ¥ gwmE wrow ¥ gwafug
I AETed & We ARy g
firg o § st spea st Y RF T E
W& HelY AT ¥ qIAA FEH HGAT
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& v wagz 1 @ sfema fa=re
et ar qar =rAET g wAWE 3T FA
w wgA fear wmEr & qomw )
sfrar & favm & g9 Twg @ }

3fe & fr fagfeal & famm 7 &
Tsq sifasrfat #1 #31 m@0 & fF o=
arael # fifsmn 9@ & g
Ffamat g7 & #19 799 @3 997 I
=rfga
Contracts to unemployed Engineering

Graduates from Madhya Pradesh

304. SHR1 NARENDRA SINGH : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether his Ministry has introduced
some pilot projects for solving unemploy-
ment problem among the Engincering
Grad and dipl holders:

(b) if so, the broad outlines thereof;

(c) whether any contract has been given
under the aforesaid projects to the un-
employed engineering graduates from
Madhya Pradesh; and

(d) if so, their names and addresses and
the nature of construction work awarded
to them ?
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THE MINISTER OF RAILWAYS-.
(SHRI T. A. PAI) : (a) Yes,

(b) The scheme envisages—

(i) Award of contracts for civil-
engineering works costing upto-
Rs. 1 lakh to unemployed Civik
Engineering Graduates  without
depositing ecernest money and:
Security Deposit initially;

(ii) Contractors holding contracts for
works costing Rs. 10 lakhs and
above will have to cmploy not
less than two fresh Civil
Engineering Graduates and two:
Civil Engineering Diploma
holders without any experience
paying stipends of not less than:
Rs, 150 each per month for a
period of six months and there-
after not less than Rs. 250 per:
month for each graduate and
Rs. 150 per month for ecach:
Diploma Holder for the duration-
of the contract.

(¢) No.

(d) Does not arise,
am & faorely ot sreemeA’
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() w7 3w wvw ¥ fedt 2w
fasry qv &y qrar et wfzae w7t ey
ggrsa s Ao fafgaard f g ?

™ war (ut o go anf): ()
g (m) a1 fagwor T A
™ W7 | [geEg ¥ @ feEg Ay
afgw #gear eFo Ho—u660/72 ]

Agreement with Iraq and Kuwalt fog the
Import of Crude Ojl

307. SHRI R. S. PANDEY :

SHRI B. S. BHAURA :

Will tbe Minister of PETROLEUM
AND CHEMICALS be plogsed tg ghate:

(a) whether negotiations have been held
recently with Iraq and Kuwait for the
import of crude oil to meet iis demand
here.

(b) if so, the broad features thereof
and whether any agreement has bheen
signed in this regard; and

(c) whether arrangements for (gans-.
portation of crude to be imported from
those countriess have also beep finalised
and if so, an outline thereof?

THE MINISTER OF LAW AND
JUSTICE AND RETROLEUM AND
CHEMICALS SHRI H. B. GOKHALE):
(a) Yes. Sir,

(b) An asgreement has already been
signed Between the Irag Nationgl Oil
Company and the Indian Oil Cpr?prl_tion
for the import of 1.95 million tonnes of
crude ojl during 1972-197%. The entire
crude is proposed to bg processed in the
third unit of the Barauni Refinery. How-
gver depending on the suitgbility of this
crude oil for other requirementy and
developing needs the quantum of imports
of this crude mav be further increased at
the appropriate time.
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The discussions with Kuwait were, how-

ever, of a preliminary pature and no
specific offer has been discussed so far,

(c) Arrangements for the transportation
of crude oil from Irag to India have
already been made. Two tankers of the
Shipping Corporation of India which were
on charter with international oil com-
panies have been withdrawn and one more
tanker of an Indian shipping firm has
become available for t(ransporting the
crude oil from lrag to India. The first

tanker carrying Iragi crude has since been .

received at Haldia.

Shortage of L.P.G. Cylinder in Delhl

308. SHRI R, S. PANDEY : Wil| the
Minister of PETROLEUM AND CHEMI.
CALS be pleased to state:

(a) whether there has been shortage of
Liguid, Petrolenm Gas Cylinder for cook-
ing purposes in Delhi during the recent
past and if so, the reasons therefur; and

(b) whether any arrangements have
been made to remove the shorlage of
L.P.G. Cylinders to meet the requircments
of consumers and if so, the nature there-
of ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R, GOKHALE :
(a) and (b). there were sporadic
shortages of LP.G. for domestic use
during the months of July and August last.
These shortages were mainly on account
of transport difficulties due to breaches
and the inadequate availability of the pro-
ducts with the Burmah-Shell and Esso
Refineries. The I0C has now made
available some quantities of the product
to these two companics to cnable them
to meet requirements of their existing
‘customers. IOC has also Jecided to take
over some of the customers of Burmah-
Shell and Esso to easure regular supplies
. to these customers. The position has now
cqnsiderably improved with these measures
being taken. Efforts dre being made to
normalise the position as soon as possible.
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Supply of Power to Villages of Bihar

309. KUMARI KAMLA KUMARI:
SHRI ISHWAR CHAUDHRY :

Will the Minister of ~IRRIGATION
AND POWER be pleased to state:

(a) the number of villages in Chotunag-
pur (Bihar) which are gatting power
supply, and

(b) the expected number of villages in
Bihar which are likely to get clectricity
upto 19757 l

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL):

(a) 1,075 villages were elactriﬁet_! as on
31-3-1972 in Chotanagpur division of
Bihar; and

(b) It is expected that 10,800 villages
would be electrified in Bihar by the end of
Fourth Plan . (as on 31-3-74), The

_targets for the year 1974-75 have, how-

ever, not been ﬁnalis_ed so far.
mdro-uhllhlrmdu.r.

110, KUMARI KAMLA KUMARI :
SHRI RAJDEO SINGH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether there are ucufe shortage
of power in Bihar and Uttar Pradesh;

(b) if so, the steps taken or being
taken by Government in this regard, and

(c) the total power producl.ipn in both
the States at present ?

THE DEPUTY MINISTER'IN THE
MINISTRY OF IRRIGATION - AND
POWER (SHRI B. N. KUREEL):
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(a) There is st present shortage in the
available power of about (.56 million
units/day in Bihar (excluding DVC) and
3.3 million uaits/day in Uttar Pradesh
power systems.

(&) For Bihar : Supply of good quality
coal is being arranged for the .thermal
power stations in Bihar for reducing forced
outages of thermal units, Repairs of the
rotor for the second 50 MW unit at
Pathratu being carried out by the Bharat
Heavy Electricals Limited is being ex-
pedited. Main steam valve of one of the
boilers for a 100 MW set at Pathartu is
being air freighted. Construction of Joda-
Chandil 220 KV inter-state ling between
Orissa and Bihar is being expedited,

For Uttar Pradesh : Power supply from
Madhya Pradesh to Uttar Pradesh is being
made to the extent possible. Commission-
ing of the 100 set at Obra thermal power
station in Uttar Pradesh is being expedited.

(c) The total daily production of
electricity in Bihar and Uttar Pradesh is
respectively 5.56 million units (excluding
DVC) and 21 million units.

Introduction of an Express Service between
Ranchi and Delld

311, KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government. propose to
introduce an Express Service between
Ranchi and Delhi via Chopan, Chunar
and Garhwa Road; and

(b) if so, the time by which it would be
introduced ?

THE MINISTER .OF . RAILWAYS
(SHRI T. A. PAI)

(a) No.

{b) Does not arise.
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Setting up of a Power Plant in Bihar

312. KUMARI KAMLA KUMARI:
Will the Minjster of IRRIGATION
AND POWER be pleased to state :

(a) whether a power plant was pro-
posed to be set up in Palamau District in
Bihar;

(b) whether it is .pn?ooed to be shifted
elsewhere now; and

(c) if so, the reactian of Government
in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) to (c). There is a proposal to instal
a hydro power plant of 72 MW capacity
under the Koel Karo Hydro Electric Pro-
ject in Palamau District of Bihar, This
project has now been proposed for im-
plementation in the Fifth Plan. Being
a hydro-electric project, it is not capable
of being shifted clsewhere.

gurrer @t ¥ fewrk droend
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77. 349TE YL
80. 00 FTE T

& «ngr af@iFar 1971-72 § qu &Y
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74 W QO 17 FHATAAT ]
Appointment of Director (Technical) in
F.C.L

318. SHRI R. P. YADAV: Will the

Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply
given to Unstarred Question Nos. 2887 and
2888 on the 14th April, 1972 and state:
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(a) whether any Director (Technical)
has since been appointed by Government
in the Fertilizer Corporation of India; and

(b) if so, since when?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (b). A Director (Technical) was
appointed in 1969, but on his subsequent
appointment as Managing Director, Ferti-
lizer Corporation of India, the former
post remained unfilled for sometime. Prg-
sently, there is no post of Director (Tech-
nical) in the Corporation;

“Jerking allowance'” tb Railway Employces:

319. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there is any provision for
payment of “jerking allowance” to em-
ployees in Indian Railways; and

(b) if so, what categories of employees.
are entitled to the same?

THE MINISTER OF RAILWAYS
SHRI T. A. PAI (a) No such allowance
is payable to railway employees.

(b) Does not arise.
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(=) afzgi, Aagvarizfer fra
Foft & waarfeat B oy add e
a1 ¥F DX ¥ wAdT qd W@ wA-
et #r vure foe qfq ?

™ Wt (ﬁ o Qo Tlf) H (li)
R (¥). W waw ¥ W
HrAfragd 5 37 wfad W@
saaifcai v R frarwa &
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Wt btk TR QST ST et
R AT RS tCoH T W T Tl 9T
AT AT AFAANAF w7 wATH
® wisa§gragt renfrard syanfai
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farg arfas Pratfea Frfir bt 50 Wik
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F AATT T FY IIFHAT F HATC
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2

wiAr geast o Rt et

328, ot foragare del:  wT
fafe site =or7 st 7g o FT O
w4 fF -

(%) e gee & wrfors fegdY

TATT W ¥ I @E; WY

(=) afz g, arag s fra fafe
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fafir otz =ara wamog ¥ Tow WA
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(w) 4t 59 fafwgersi & felt &
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M vy wirerl @ iy
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FTFIE ¥@F & ; AR

(@) =fr &, & ;e o
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fufir ot =ama SaTeT § Chow wah
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#rq-erre Tt Wy S sflrger we ey
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Report of Economic Commission for Asla
and for East on Water Resources and

327. SHRI RAMSHEKHAR PRASAD
SINGH:

SHRI GIRIDHAR GOMANGO:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether India has to spend more
on water resources and power develop-
ment to reach the growth targets of the
second United Nations Development De-
cade (1971—80) according to the siudy
made by the Economic Commission for

Asia and far East;

(b) if so, the main points of the study
Report; and

(¢) whether this study Report was also
discussed at the 10th session of the re-
gional Conference on Water Resources
Development meeting in Manila in Sep-
tember, 1972 in which India also parti-

cipated?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) to
(c). The ECAFE Secretariat have in a
paper discussed in the Regional Confer-
ence on Water 'Resources Development
held in the Philippines in September 1972
assessed that water resources and power
development expenditure in India in the

NOVEMEER 14, 1972-
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Public Sector in the decade 1970 to.1980
m_i,ghl_ be as follows:—

_Million US Dollars

:ﬁpnm &drainage 4588

Flood Control B . e 418

Soil Conservation . " 498

‘Water supply and Scn.muon 1272
Power supply {indud.ms

power generation and power
) . . " 7642
TotA . . . . 14415

Population . . N
Expenditure per capita per
annum

632+ 5 Million

. . . 228Us
Dolars
Irrigated area 1969 . 35,900,000 ha.
Increase in irrigated arca
1969-74 . . « 7,004,000 ha.

Estimated increase in irrigated

arca . " - . .
1970-80 . . . M 17,000,000 ha.
1980~—go. . - . 15,00,000 ha.

Assuming that irrigation and drainage
would cost on a rough average 5700 per
ha., piped water supply would cost $20
per capita, hydro plant would cost § 400
per Kw and thermal plant would cost
$200 per Kw, the ECAFE Secretariat
have stated that it seems that the prospec-
tive expenditure on water resources and
power development in the twelve develop-
ing countries Viz.  Afghanistan,
Ceylon, India, Indonesia, Iran, Korea,
Malaysia, Nepal, Pakistan, Philippines,
and Thailand is less than what is required
to meet the targets of the Second De-
velopment Decade.

Burma,
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They have however remarked that
Water resources development is only one
of the segments composing national, agri-
cultural and industrial development and
there is as yet no way of expressing
quantitatively the relation between water
resources development and economic de-

velopment.

Diversion of Route of Assam Mall via

Farakka
329. SHRI PRIYA RANJAN DAS
MUNSI:

SHRI DASARATHA DEB:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 1209 on the 8th
August, 1972 and state:

(a) whether any decision regarding the
diversion of Assam Mail via Farakka has
since been taken; angd

(b) if not, when the final decision in
the matter is likely to be taken?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a). Yes, it has been
decided not to divert Assam Mail by the
longer route via Farakka.

(b). Does not arise.

Power crisis in Punjab and Haryana
330. SHRI B, S. BHAURA:

SHRI . MAHADEEPAK SINGH
SHAKYA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Punjab and Haryana are
facing the worst power crisis since their
reorganisation in 1966,

(b) if so, the reasons therefor; and
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(c) the steps taken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KURRIL): (a)-
and (b). Punjab and Haryana are facing
power shortage to the extent of about two
million units per day each due to poor
filling in of the Bhakra reservoir, and
consequent reduced availability of power
from Bhakra.

(o) Punjab: Surplus power from Satpura.
Power Station in Madhya Pradesh to the
extent of 0.4 million units a day to Punjab
has been arranged but the actual power
being supplied is less. This may be en-
hanced on the completion of Kota-Jaipur
220 kv line shortly. Surplus power from
Bassi Power Station in Himachal Pradesh
to the extent of 0.3 to 0.5 million units
per day is being fed into Punjab to relieve
the shortage.

The diesel generating units under erec-
tion are being expedited.

The Bhatinda Thermal Project is also
being expedited for early commissioning.

Haryana., Surplus power from thermal
station in DESU to the extent of 0.8/1.0
million units per day is being fed into
Haryana to relieve the shortage.

The Government is considering the pro-
posal from Haryana to instal diesel
generating scts aggregating to 34 MW,

Surplus power from RAPP will be
made available for use in Haryana and
Punjab on its starting sommercial opera-
tion.
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SR 8 of § Fedtilsir Project in
Punjab

331, SHRI B. S, BHAURA: Will the
Minister 8f PETROLEUM AND CHEMI-
CALS be pleascd to refer to the reply
given to Uristarred question No. 95 on
the 4th Augost, 1972 regarding the setting
up of & Pertilizer Praject in Punjab and
statt  whetheér Government have given
#pproval to e proposal for setting up a
Afertilizer project in Punjab?

THE MINISTER OF LAW AND
JUSTYCE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):

The proposal is still under consideration
of Government.

Report of Expert Commiitee om power
Projects

332. SHRT YAMUNA PRASAD MAN.
DAL: Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Expert Committee ap-
pointed to probe into the causes which
are holding up 18 power projects in 10
Statés has since submitted its report to
-Government?

(b) if so, its recommendations; and

(c) Goverriment's réaction fhereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a). No
Expert Committee wag appointed,

(b) and (c). Do not arise.

wrorerrTe afedor & wrt # fegre
333. wit vher ware Fey :
&t et welt
wy fatwtd wire fedw st g T
o 5T w5 fm
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(%) ¥ Wi ey %
e ¥ fegre o7 wer ey & AR
Fdve Taramd st o woweqar & afcoom
Srev QI Y gk

(=) afx &, ar xa% war Fropd
fasr & ; W

() #1r F=r7 qTER T afe-
qro+r Ft A% ®F F w@rFT w7 A7
we?

faart o< fage damq & seAm
(st dwaTe ®OW) : (F) F (7).
30-10-72 FY Wy w3W, fagR W
IFTVIW FT GLEIU 7 wroq § fa=ris
famst fFdT a1 1 =TT FY At & fE
fage wfeer ¥ g & fag gerfaa s
%m:h&m‘mihrmﬁ
ST

AT g} fr gt feanf & forg
fagTe ® qmHY AAT

334 st vie e feg :  Aar
faramg wx faaey oot g ey & v
wor f o

(%) =raeT widt fasm & fagi
w1 fq=r§ & forg qrAY 3 ) w1 AT
#HTT ¥ it ¢ o

(w) ¥ @, & va¥t d I

warg?
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faatf i faga W # swih
(= amara ghm) (7)) W (@).
fgre aeamt 7 famar sk FRR
TATHGT H FHT: TATH FI9T 1, 4 TG
TFE HIv gHMaa faor ¥ qawa
1. 7 9ra &3 %¥ faars & faqg oo &
qIATA FT FEA(4 T@T & | g7 AT
1 ATHIAT AT AT AT 12. 6
FU7 AT 15 FUT &7F 47 )

T werdl ¥ ge et
wa g g ol sFaagr o &
AT A YEATEl & FEieEaga & fag
frefearsrasar 81 g9 e F
fag fagre w afs=wwt Fma F 799-
wfaat & e 7 forar 2 fs g8 qar
g qrael 9, f99 9 39 7awg §,
faeare & weqaa F F {90 3141 =gv
¥ gfumfaal s o dq39 9 aqrfaa
far STy 1 24 7 F¥ L9 Y QuAr
# 757 faar v F faq wer dar
Tz F fadd

o F' aA5% 3T W

qT7; ITY FATATAT § "I AT HY
fagfex

335. ot siwT Taw fag @ AT
fafe st =atq wat 77 qa & 90
%71 fF gzar 3= =vanag ¥ 3 faad
agrameter § 7

fafar wYT satq qar e@faaw W<
Taiaa AA (S gHo WiXo Mad) :

w57 g=rr 22 & (Fwad 16 Tawdy
ATTH AT 6 TTT FATATENT §)
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7w mifgdi § NG w wAg

336. #t weT IgTwlag : T
T WAl A T FY FAOFGr

(7)) @ &7 7daF & z=w
WA 3aa &Y qre miedy ¥ da-are
A N At geang gf §;

(@) v%a wafa & gwia v
WT 7 daak 1% ¥ fau  wfa-
U # fFadi-fectt afr &1 g
frar &; o

(7) =7 =if & A F
fraErIsR I sm s o & ?

[WHA (st fo go arde) :

(¥) T@ATaEAT F TR WA
T A AraiEaT ¥ g A A qEATH

#Y ey A1 & Tt & -

T qATHAT T FEAT
feor 18
- afiqor wear - 61
qafaz &ar 76
qfyaw 59
Cafaw 38
qafa< 94
I 85
9@ 62
qeq 37

(@) g THedt A 9 6 AR
wmwmﬂmﬁ;
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() ATeArT W g Sl A Awarw
¥ fau frefafes o sorr ™ &

1. 9ATX W I a9T AW TGIA
e A et wrrmfear § |y
qOAT &R ¥ AR A F W-
AT At 977 § fawasT sz
ToE F

2. wroEEr swrar avr anet

w1 vt § A e W 98T
#T sqaTar ¥ AT 2 )

3, =T § fag weq @S qx 19
TR & g g & w3l
w1 I9am fFar S

-4, fEt F F9 F3@ & 97 @
frrem & fau geem w1 g
frre fawm & wfuwrfal & 9=
qqFT ¥ WEAEE 454 g
o E

5. WUUE W seAafEEt & aaew
g W fareh
¥ Pg & forare and ek
W W TR TR W
wro IgEm fear ST

6, woufual # afafafedy
A ¥ frg i W R
amt ¥ '
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7. waufadi/Erd & gwfa @
AT FEt W oqar qAT W
g7d farzd & fauw 26
FTad, 1972 ¥ oF wfwam
wamar war § fowd wew aw
& arg-—gma Afww gfaaAi  aq
T ATHTY FT HAGGRT WOT
mr g

.

8. frarces wfafrad ¥ wfm,
qTaFT qff Ga i waw aeerfdi/
ST €1 ¥ e A A A
UFIT T 2 | .

Water for Irrigation

337. SHRI E. V. VIKHE PATIL: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the total amount of water available
in the country for irrigation;

(b) the tolal amount of water under
dispute; and

(c) by what time Government propose
to settle the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY. OF JIRRIGATION - AND
POWER (SHRI B. N, KUREEL): (a).
The average annual flow of the rivers of
the country is about 1360 m.a.ft., out of
which, it has been assessed by the Irriga
tion Commission that 540 m.a.ft. may- be
utilisable for irrigation. o

(b) Disputes have arisen amongst the
States on the waters of the Krishha,
Godavari and Narmada. While the States
have: presented to the Tributmls' their res-
pective estimates of the dependable. flows
and prospective demands, the quantify of
waters on which the differences have to be
reconciled may be taken as approximately
about 12 m.a.lft.
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(c) It is expected that the disputes n
sespect of Krishna and Narmada will be
settled within a year. Regarding Goda-
~vari, it is difficalt to state any date as the
arguments on the dispute have not yet
been taken up by the Tribupal.

Closure of Nangal Fertllizer Plant due to
shortage of Power and rcsultant loss
thereby

338. SHRI E. V, VIKHE PATIL: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Nungal Fertilizer Plant
is likely to be closed down due to short-
age of power;

(b) the extent and break-up of loss in
‘production sustained as a result of short-
age of power during the current year; and

(c) the alternative steps p.oposed to
«combat the present power crisis holding
up the functioning of - the.plant to full
capaoity?

THE MINISTER OF LAW _AND
JUSTICE AND PETROLEUM AND
‘CHEMICALS (SHRI H. R. GOKHALE):
(a). No, Sir.

(b) During the period 1-1-1972 1o
31-10-1972, the Nangal Unit suffered a
production loss of about 19,500 tonnes of
Nitrogen and 2700 Kgs. of heavy water
on account of power cuts.

(c) With a view to reducing the powe:
tequirements of this factory, a large pro-
gramme for its expansion based on’ fuel
oil in lieu of electl‘idty as the foedﬂock
is under. consideration, .

Supply of Cooking Ges by forelgn Ofl
.+ Compamies

339, SHRI E. V. YIKHE PATIL:
SHRI BISHWANATH JHUNJH-
UNWALA:

Will the Minister of PETROLEUM
AND‘CI-I.B’HICM.SMM m
(a) whether some of _the Fﬂdﬂ

Companies are mot sble to make the
ply ofcootinlpwlhﬂi:mt,
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(b) if so, whether Government have
tried to find out the reasons for the same;
and

(c) the steps taken by Government in
the matter?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) to (c). There were sporadic shortager
of LPG for domestic use during the
months of July and August last. These
shortages were mainly on account of
transport dJifficulties due to breaches and
the inadequate avallability of the products
with the Burmah-Shell and Esso Refineries,
The I0C has now made available some
quantities of the product to these two
companies to enable them to meet require-
ments of their existing customers. 10C
has also decided to take over some of the
customers of Burmah-Shell and Esso to
ensure regular supplies to these customers.
The position has now considerably im-
proved with these measures being taken.
Efforts are being made to mormalise the
position as soon as possible.

Target for Utilisation of River Water for
Irrigation

340. SHRI E. V. VIKHE PATIL: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the target for the utilisation of
river water for irrigation during tht
Fonrlh Five Year Plan; and

(b) the total amount of loss estimated
due to interstate river water disputes dur-
ing the Fourth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). The target for additional irriga-
tion in the Fourth Plan from major and
medium mﬂtm ‘4.8 million hectares
out of which 4.7 million hectares were to
be provided by schemes already under
construction. A mumber of mew projects
have also been accepted by the Planning
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Commission during the course of the IV
Plan period in basins where inter-State
aspects have been settled or did not arise.

Stoppage of installation of tube wells
along Jamuna by Haryana Government

341. SHRI R. P. SINGH DEO:

SHRT MAHADEEPAK SINGH
SHAKYA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report publish-
ed in the Statesman dated the 12th Sep-
tember, 1972 undgr the caption Centre
Halfs Haryana Tubewell Plan; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
Yes.

(b) The Haryana Government have
proposed to install 155 tubewells to tap
about 465 cusecs of water from the area
between the Western Yamuna Canal and
the Yamuna river and take this water
into a lined canal, which would save per-
colation losses in rabi from Western
Yamuna Canal and use a total of 934
cusecs so available for extension of irriga-
tion in Haryana.

The Government of Uttar Pradesh and
Rajasthan objected to the proposal of
Haryana Government for construction of
the tubewells as they felt that these would
affect the supplies available through Te-
generation in the Yamuna, which is being
used in the Agra Canal of U.P.

NOVEMBER 14, 1972
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Th= scheme was discussed in' an inter-
State meeting held on 11th September,
1972. In view of the divergences of
opinion on the effect of the proposed
tubewells, it was decided that only wérk
on the lined canal could be proceeded
with #nd a Committee of Engineers not
belonging to the States in the Yamuna
Basin and other experts including Geolo-
gists should examine the proposals of
ground water-extraction including the
effects of tubewells on the dry weather
flow in the Yamuna. The question of
tubewells in the area would be discussed’
again by the Chief Mmisters after Tech-
nical Committee’s report is available,
Till then, there would be no progress in
the Tubewell programme. The Committes
has since been set up by the Ministry of
Agriculture,

#eq 3E ¥ wiw wavs { gt 1w

342. =t wgiflgw fag wlag :

St gFR I FTAW

T3 Al T FA FT FA FAT
2

(%) 71 wex Ima F AR @
# g &Y a6t § ard wraw ¥ 99 afw
F1 TET gom @ AR afz g, @t feedr
o Tfer &7 7@ g 8 WK

(=) w7 wafy & arEy s@w &
I FAWT § A" 971 i &7 q@r
T ¥ faw Fm FrdaEr w7

T @t (of o go atf) : (7)
HEq 399 F AT AR § 31-10-72
FT GUTE 29 ATH T ST a9) & A
62,388. 45 BIT FT THET A gIfA B
6 AHA T I

(@) = arer ¥ faapia @
F w4 & 1 @it wAET F1 Gfnar faoam
ZIRY AT STAEE & a1 @Y &
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.Dh-wm Rallway  Project

343, SHRI BIREN DUTTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Dharamnagar-Agartala
Railway Project has been discussed in the
North Eastern Council; and

(b) if so, the reaction of the Railway
Ministry thereto?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a). The Dharma-
nagar-Agartala Railway Project as such,
has not been discussed in the North
Eastern Council.

(b) Engineering-cum-Traffic Surveys for
this project have been completed and the
reporty thereof are present under ex-
amination. The line will be 153.00 Kms.
long and is estimated to cost about
Rs. 45.00 crores. The line is heavily
unremunerative. However, a final deci-
sion will be taken after the examination
of the reports is completed, from all
angles.

Delay in completion of Damboroo Hydecl
Project in Tripura

344, SHRI BIREN DUTTA: Will the
Minister of TRRIGATION AND POWER

be pleased to state:

(a) the reasons for the_delay in com-
plection of Damboroo Hydel Project in

Tripura;

(b) the time by which it is expected;
and

(c) whether unit charges rate will be
higher than prevailing rate at Tripura?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
The compietion of Damboroo Hydel Pro-
ject was delayed on account of following
Teasons: —
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(i) Raids on the project works from
acrosy the border.

(ii) Early onset of monsoons from
2nd week of April, 1971,

(iii) Developments in Bangla Desh
subsequent shortage of required
labour, cement and transport
difficulties.

(iv) Dislocation of works caused by
the washing away of Coffer dam
due to cyclonic rains in the

first week of November, 1971.

(b) The project is expected to be com-
pleted by June, 1974,

(c) No, Sir.

Drilling at Baramura (Tripura)

345, SHRI BIREN DUTTA:
SHRI DASARATHA DEB: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether work at the drilling site at
Baramura (Tripura) is proceeding accord-
ing to schedule; and

(b) the latest report regarding prospects
of oil and natural gas from the soil test?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) Yes, Sir.

(b) No indication of the prescnce of
oil or natural gas has been reported down
to the depth drilled so far (1,500 metres).

The well is pro;e.cled i.o a deplh of
4,500 metres. T
Assistance of Project in Keraln

346. SHRI A. K. GOPALAN: Will

"the  Minister of IRRIGATION AND
'POWER be pleased to state:
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(a) whether the Kerala Government
have requested the Centre to
allot more funds for Kuttiyadi,
Kamnurapuzia and  Periyarvali
projects ia Kerala,

(b) whether Government propose
to make the allotment of funds
asked for, and

(c) the time by which the
are likely to be given?

funds

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):

(a) to (c). Irrigation is a State subject
and funds for execution of irrigation
projects are provided by the State Gov-
ernments in their budgets within the
framework of their overall develop-
mental plans. Central Assistance to the
State Plans is in the form of block loans
and grants and not te individual Sectors
or projects. The Plan outlay for Kerala
for 1972-73 is Rs. 64 crores, of which
Rs. 3395 crores is Central assistance.”
The approved outlay for major and
medium  irrigation sector is Rs. 5.20
crores.

The Government of Kérala had fte-
quested that they should be given fur-
theér specidl Central asssistance of Rs. 3
erorey outside the State Plin framewerk
for accelerating work on irrigation pro.
jects, out eof which Rs. 2 crores was
stated to be noeded by Kuttiadi, Kashira-
pucha and Periyar Valiey Projects. Owiag
to the difficult resources position, it bas
not been found possible to accede to
this request.

Ml botwodn OuMbatr did hitiidbud
348. SHRI S. €. BESRA: Wil the

Minister of RAILWAYS bo plensdtid to

state:

(z) whethéez Govermmuwsi  have
received any representation from
the residents of Raj MNagar, Kavi
Negar mad other subwrbaa asems
of Ghazisbad fes seiting wp of
a train Station Halt between
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Guldhar and Ghaziabad; and

(b) if so, the decision of Govern-
ment thercon?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) A proposal to provide a train halt
between Guldhar and Ghaziabad stations
was examined but could not be accepted
as it would have affected the overall
running time of traios in the Ghaziabad-
Meerut City section which is already
saturated.

High Speed Bogie Developed by Integral
Coach Factery, Perambur

349. SHRI M. M. JOSEPH: Will the
Midister df RAILWAYS be pleased to
stats:

(a) whether any high speed bogie
has been designed and develop-
ed by the Integral Coach Fac-
tory, Perambur; and

(b) i so, the satfent features there-
of ¥

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) A high speed
bogic has been designed by the Research,
Designs and Standards Organisation of
the Railways and prototype bodies have

_ by the Integral
Coach Factory.

(b) The saliont features of this bogie
are:

(i) A spesd potential of 160 KMs
or more por hour;

(iiy Gremter pmmenger comforts at
e high' speed;

(iliy Groater roliedility in sorvico; ond

(iv) maximum utilisation of indigen-
oug materials and components.
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Decesion To Arm  Rallway Protection  Allotmens of land 4o . Pong Dam oustees
Force in Rsjasthan
350. SHRI M. M. JOSEPH: Will the po v s
Minister of RAILWAYS be pleased to 352 PROF. NARAIN  CHAND
PARASHAR:

‘state:

(a) whether Government have taken
any decision to arm the Railway Protec-
tion Force Units; and

(b) if so, the gist thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (b). Railway
Protection Force is organised into three
branches viz., the Armed - Wing, the
Uniformed Branch and the Fire Service
Branch. As per policy, the Armed Wing
is already armed. Recently, some arms
were also supplied to the Uniformed
Branch to deal with adverse Law and
Order situation in the Eastern region.
However, to enable the Uniformed
Branch to discharge their duties more
cffectively it has been decided to arm
them also partially. Under this decision.
all officers of and above the rank of
ASIL are to be armed with pistols/
revolvers and 25 per cent of the Head
Rakshaks/Sr. Rakshaks/Rakshaks are to
be supplied rifles. Besides, there is a
reserve force named as Railway Protec-
tion Special Force which is fully armed.

Chinges in the poll system
351. SHRI M. M. JOSEPH: Will the

Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Govecpmgnt :propese | to
have some changes made in the poll
system in the country;

(b) if so, the nature thereof; and
T IR S A T T SN
(c) uL steps taken in this regard?

THE ,MINISTER .QOF STATE yNTHE
JUSTIGE

MINISTRY. QF. LAW _AND
(SHRE , NITIRAJ. .SINGH
DHARY): (a) No, Sir.

ot atise.

CHAU.

U TR, |

() and (c). Do

SHRI VARKEY GEORGE:

Willthe Minister .. of IRRIGATION
AND POWER be pleased to state:

(a) the contents of the Prime Minis-
ter's Award in the dispute between the
Governments of Hi‘chal Pradesh and
Rajasthan regarding the allotment of land
to the Pong Dam oustees in Rajasthan;

(b) whether the work of allotment
would be completed according to the
original schedule; and

(c) the measures taken by Government
to complete the process of allotment in
the stipulated period?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)to
(c). The Prime Minister wes not called
upon to give. any Award about allotment
of land in Rsjasthan to the Pong Dam
Oustees. However, certain issues relating
to the eligibility of oustees for allotment
of land, on which Governments of Rajas-
than and Himachal Pradesh beld divergent
views, were referred for advice.to the
Union Cabinet Secretary. His advice has
been accepled by both the, States. The
rules for pliotment of -land to Bean qusiees

are heigg-reviewed, . by the Rajasthag.
Government. Allotment will be made
thereafter.

Shifting of office of Bhakra management
board t Namgal township

353. PROF. NARAIN CHAND

ARASHAR: Willy the Ministerpf IRRI-
:1_'.\1101'# AND POWER be pleased to
state:
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(a) whether there is a proposal to shift
the Officc of the Bhakra Management
Board from Chandigarh to Nangal Town-
ship; and

(b) if so, the date by which the deci-
sion would be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IJRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Not at present, Sir.

(b) Does not arise.

De-requisition of land by F.C.I

N:
unit) to the owner of l-llmy;h.l( o

Pradesh

354. PROF NARAIN CHAN
. D
PARASHAR: Will the Minister  of

PETROLEUM AND CHEMICALS  be
pleased to state:

(a‘)_ whether the authorities of the
Pﬂ:lllrztr! Corporation of India (Nangal
Unit) have returned certain plots of land

!aken over by Government to the owners
in Punjab;

(b) whether the land which is lying
uncultivated with the factory and which
belongs to the people of Himachal Pra-
desh would also be returned to their
owners; and

(_c) if so, the likely date by which the
decision would be taken in this regard
and if not, the reasons therefor?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRIH.R. GOKHALE).

(a) to (c). The required information is
being collected and will be laid on the
Table of the Sabha.

Closure of Kangra Valley Rallway

355. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

NOVEMBER 14, 1972
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(a) whether there is a proposal under
consideration of Government to close
down the Kangra Valley Railway because
of the rise in the water level in the Fong
Dam;

(b) if so, whether Government had not
prepared an alternate track during the
construction period of the dam to avoid
any dislocation; and

(c) the steps proposed to be taken by
Government to ensure adequate communi-
cations in this area?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) Yes.

(b) and (c). The construction of an
alternative rail alignment on higher level
between Jawanwala Shahr and Gular
stations (distance 29.8 Kms.) was planned
and sanctioned in April, 1969, The work.
however, could not be completed as the
land duly acquired for this realignment
could not be placed at the disposal of the
Railways by the Beas Dam authorities.

There is no proposal at present to con-
struct any other alternative railway line
in this area as such a line cannot be com-
pleted more expeditiously,

Off-shore explorations in collaboration with
Foreign Oll Companles

3156. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Foreign Oil Companies are
negotiating collaboration with India for
off-shore exploration in India; and

(b) if so, the names of the Companies
and the precaution Government proposed
to take to avoid recurrence of difficulties
faced by them under the existing agreé-
ments with Foreign Oi.! Campenies opera-
ting in India?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE):

(a) and (b). Certain foreign companies,
including o0il companies have conveyed
their interest for collaboration in offshore
exploration in India. A few companies
have given outlines of proposals for colla-
boration. However, it will not be in
public interest to give the names of these
companies nor the detailg of the proposals
given by them.

Government have nat so far taken a
view on foreign collaboration for offshore
oil exploration. In case such an eventua-
Iity arises, Government would take all
precautions to see that the arrangement
arrived at is in consonance with the
national interests,

Setting up of detergent Alkylate and Ethy-
lene Glycol projects in Gujarat

357. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer to
the reply given to Unstarred Question No.
3504 on the 25th August, 1972 and state
the progress made so far to set up Deter.
gent Alkylate and Ethylene Glycol Pro-
jects in Gujarat and the locations thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
Foreign collaboration agreements for pro-
cess knowshow, basic engineering and
Cxpatriate assistance submitted by the
Indian Petrochemicals Corporation Ltd.
_have been approved. The umits will be
located at Koyali in Gujarat. No decision

23 yet been taken on the proposal of the

wa:rnment of Gujarat to participate
| With the Central Government in
Wo projects.

these
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Railway lines for P-Rﬂm-cw-
Harpalpur-Tikamgarh-Jhansl

360. SHRI G. C. DIXIT:
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whéther Vindhya Pradesh Region
(M.P.) has no adequate Railway com-
munication facilities at present;

(b) if so, whether there is any proposal
under consideration for construction Rail-
way lines connecting Satna-Rewa.Chhatar-
pur-Harpalpur-Tikamgarh-Jhansi; and

(c) if so, the time by which a decision
in this ragards is exjerted to e taken?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). Although
adequate railway communication facilities
already exist in Vindhya Pradesh Region,
a traffic survey for a new BG line from
Satna to Beohari via Rewa has however
been sanctioned and the survey is in pro-
gress. A decision regarding the construc-
tion of the line will be taken after the
results of the survey become kmown.

Rallway line for Dalli-Rajhara-Jagdalpur
in Bastar District (Madhya Pradesh)

361. SHRI G. C. DIXIT:
SHRI ARVIND NETAM:

Will the Minister of RAILWAYS be
pleased to state:
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(a) whether the Mld}ya Pradesh Gov-
ernnient have been constintly requesting
the Government of Indlt.l to construct a
Railway line betwéem Dalli-Rajhara-Jag-
dalpur in Bastar District;

(b) whether Bastar District (Madyha
Pradesh) has not been developed mainly

due to lack of railway communications;
and

(c) if so, the steps taken so far for con-
necting Dalli.Rajhara with Jagdalpur by
rail via Narainpur, Koondgaon and when
it is expected to be commissioned?

THE MINISTER OF

RAILWAYS
(SHRI T. A. PA). (a) Yes.

(b) Tt is not correct to state that the
over-all development of the area has
been handicapped mainly due to lack of
rail communications. '

(c) A traffic survey for a B. G. ling
from Dhalli-Rajhara to Dantewara/Jag-
dalpur has recently been completed and
the report is under examination of the
Railway Board, A  decision regarding
construction of this line will be taken
after the examination is completed and
the results thereof become know.
gETEATT I3 TgraTe F mqravea
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Russian help for Power Transmission

363. SHRI S. A. MURUGANANT-
HAM: Will the Minister of [IRRIGA-
TION AND POWER be pleased to state:

(a) whether Soviet Union propose to
help India in the field of Power trans-
mission; and

(b) if so, whether any negotiations are
going on between the two countries in
regard to this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER, (SHRI B. N. KUREEL): (a)
so far no scheme has been posed seching
Soviet assistance in the field of power
transmission,

(b) Does not arise.

Progress by four units of F.C.L duripg the
first quarter of 1972.73

364. SHRI RAJDEO SINGH: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether four out of the five units
of the Fertiliser Corporation of India
have achieved 40 per cent increase in
production in the first quarter of 1972.73;
and

Sth  unit
reasons

(b) if so, the names of the
which is lagging behind and the
therefor?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) Yes, Sir. Tn the first quarter of 1972-
73, barring Sindri, the remaining four
operating units cumulatively by registered a
production increase of about 38 per cent
over the corresponding period of last year.

KARTIKA 23,
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(b) The production at Sindri was

affected duve to faciors like (i) heavy
brcakdowns of the old plant which is
showing signs of ageing (ii) non-avail.
ability of gypsum of  suitable quality

required for production of ammonium
sulphate (iii) difficulty in getting the coal
blend needed for efficient production of
coke and coke oven gas and (iv) other
process problems. The accidental fire at
the electric sub_station of the ammonia
plant also affected production.

Lipking of Rajasthan and Gujarat with

power transmission lines

365. SHRI RAJDEO SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether work to link Rajasthan and
Gujarat with power transmission lines hay
begun;

(b) if so, whether this sort of inter.
State linking process will continue till the
National Power Grid is complete; und

(c) whether there is mny State today
which has more than one power grid?

THE DEPUTY MINISTER
MINISTRY OF IRRIGATION AND
POWER (SHR1 B. N. KUREEL): ()
and (b). A 220 single circuit transmission
line connecting Ranasan in Gujarat  and
Debari in Rajasthan hag been taken up
for construction. This line will intercon-
nect the two Stale power systems. In
Gujarat, survey and 25 per cent of stub.
sctting for the towers has been completed.
In the case of Rajasthan  survey, prelimi-
nary works and procurement of materials
have been taken up. Central loan assist-
ance is given to the States for this line.
Undar the Centrally Sponsored programme
Guijarat was given Rs. 30 lakhs during the
year 1971-72 and an amount of Rs. 10
lakhs hag been provided for the current
year. Tm the case of Rajasthan an amount
of Rs. 40 1akhs has bean provided for the
current year. The line is likely to be
completed by the end of 1973.74.

IN THE
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. The construction of -inter.State and
inter regional lines jg a continuous process
to provide for adequate line capacity to
meet the situation arising from time to
time. While the regional grid systems
are being evolved in differemt  regions
simultaneously inter-regional connections
arc also being established. Thig will
result in evolution of a National Grid.

(c) In the States of Jammu and Kash-
mir, Himachal Pradesh, West Bengal
Orissa, Assam, Tripura, Manipur and
Nagaland unification of power systems i<
under progress, In the remaining States
there are unified power grid systems.

366. SHRI RAJDEQ SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Rural Electrification Cor-
poration has recently approved for assist-
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ance 16 rural electrification projects of
which 8 are for backward arcas and
specially under.developed ones,

(b) if so, the names of those backward
or under-developed arcas in the country,
and

(c) the main features of the projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
The Rural Electrification Corporation in
its meeting held on 26th September, 1972,
sanctioned 16 rural electrification schemes
of 10 State Electricity Boards imvolving
loan assistance of Rs. 813.403 lakhs, aim-
ing electrification of 1,420 villages energi-
sation of 14139 pumpsets and power
supply to 2,508 small scale and agro-
industries. Of these 16 projects, 6 rzlate
to backward areas.

(b) and (¢) The names and details of
projects relating to backward areas are to
be given below:—

Sl COVERAGE Amount of
No, loan sanc-
Name of Scheme Villages Pumps Small Scale tioned
& ———
Agro industries (Rs. in
Lakhs)
1 2 3 4 - 5 6
1 - Gajwal Taluk in Medak District (Andhra
esh . : . N . . 65 8so 8o 52-31
2 Spedll Transmission Scheme in Balasore
& Cuttack Districts of Orissa . . .. 5581
3 Special Scheme of Transmission & Distri- ’
bution system in Balasore & Mlmbhmi
Districts of Orissa . 78-56
4 Anandpur Sahib tehsil in ll.uplr Di.mct of
Punjab B . 173 1230 350 37.278
s Isanagar, Dhaurahra & Ramia-Behar Blocks
in Nighansan tehsils of lﬂm'n::rl
District_of Uttar Pradesh o4 500 170 5434
6 -15 bloch
Hn% iy Khmen
- 460 §7.3%
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Extension of Kamala river embankment

367. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Starred Question No, 258 on the
4th April, 1972 regarding the extension of
Kamala River Embankments and state:

(a) whether the non-extension of the
Kamala embankments upto Mirchaiya in
Nepal leaves the entire area of India bet-
ween the Indo-Nepal border and eastern
and Western Kamala canal totally wnirri-
gated and results in overflooding of the
arcas, and

(b) if so, the reasons why the work under
the original proposal agreed to by Nepal
Government for extending the embank-
ments to Mirchaiya has not been taken
up so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
and (b): The floods in the Kamala in-

had been proposed to protect this area as
well to prevent breaches in the canal
banks and outflanking of Jainugar Weir.
The detailed report of the scheme has not
been finalised by the State Government.
There is also no provision for the scheme
in the Fourth Plan. A for streng-
thening of the
| Kamala ‘canal and left
Kamala Canal to serve as flood banks and

Provision of adequate cross drainage works
the

aches in the canal banks is slso under
ideration of the State Government.
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of power in North Bibar

368. SHRI BHOGENDRA JHA: Wil
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 3135 on
the 18th April, 1972 regarding the per
capita availability and comsumption of
power in North Bihar and state:

(a) the steps being taken to bring up
the per capita availability and consump-
tion of electricity in North Hihar from
19 and 13 kwh to the level of the rest of
Bihar of 87 and 79 kwh and the whole of
Bihar to the All India level of 98 and 88
kwh respectively,

(b) whether it is proposed to have an
All India grid of electricity and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a):
As given in the answer to the unstarred
question No, 3135 on 18th April 1972, in
the Lok Sabha, Bihar has scope for utiliz-
ing power generating capacily more fully,
Additional transmission and distributions
lines are under various stages of construc-
tion in Bihar for maximising the utiliza-
tion of the available capacity, In order
to meet the future demand, sdditional
power generation projects aggregating to
460 MW are under various stages of
execution.  Additional power will also be
available to Bihar from the DVC system
where generating capacity aggregating to
240 MW is being installed in the fourth
plan period.

Further generating capacity aggregating
to 1080 MW is proposed to be taken up
for installation in the 5th plan. Power
will also be available from projects aggre-
gating to 840 MW being proposed in
DVC area. Augmentation of generating
capacity mentioned above will step up the
availability of power and its utilization
both in North Bihar as well ss in the rest,

of the State considerably.
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(b) and (c) Yes, Sir. Power systems
in the northern, western, southern and
eastern regions have now inler-connected
grids. These are already being utilised
for exchange of power between systems
depending on the availability and demand.
In order to enable integrated operation of
the regional grid systems regicnal load
despatching stations are being established
in cach region. Simultaneously with the
construction of inter-state iines, inter- re-
gional lines are also under construction
with the ultimate object of devcloping an
All India Grid.

The All India Grid will inter link 2ll
major power system, and main large power
stations with the object of operating the
power systems with optimum  efficiency.
economy and reliability.

Proposal for location of thermal power
plant at Katihar in Bihar

369. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No, 282 on
the 1st August. 1972 regarding proposal
for the location of Thermal Power Plant
at Katihar in Bihar and state:

(a) whether the Resolution of the Bihar
Legislature demandiog location of the pro-
posed thermal power project at Katihar
has since been communicated to the Go-
vernment of India,

'

(b) whether review of the matler has

since been completed, and

(¢) if so, the outcome thercof?

THE DEPUTY MINISTER IN
MINISTRY OF IRRIGATION
POWER (SHRI B. N. KUREEL):

THE
AND

(a) : No, Sir.
(b) and (c): It has been

1 decided to
locate the Thermpl Pawsr Siatiog, st
Dalkhola.

NOVEMBER 14, 1972
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Progress made on western Kosi canal
project

370. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No, 280 on
the 1st August, 1972 regarding the pro-
gress made on the Western Kosi Canal
Project and state:

(a) whether Government have agreed
to meet the entire cost of construction of
the Western Kosi Canal in the Nepalese
territory.

(b) the total estimated expenditure to
be incurred by Government of Bihar by
the end of the Fourth Plan on the Indian
<'de for the construction of the canal
and central loan or assistance thercfor;
and

(¢) whether there is any technical difli-
culty in simultancously acquiring land and
beginning the construction of the canal on
Indian side?

THE DEPUTY MINISTER IN THI:
MINISTRY OF TRRIGATION AND
POWER (SHRI B, N, KUREFL.): (a)
The Government of India hav: agreed to
provide special assistance 1o Bihar Gov-
crnment to meet the cost of construction
of the Nepal portion of the Western Kosi
Canal outside the State Plan cciling durine
the Fourth Plan, The Nepal Benefit por-

tion will be treated as grant while the
balance will be provided as loan to the
State Government.

(b) The Government of Bihar have

stated that the Indian portion of the work
on the Western Kosi Canal is not likely
to be executed in the Fourth Plan due to
paucity of funds althpugh the State Go-
vernment proposes to start preliminary
works according to availability of funds.

(c) No technjcal difficulty. is. cxpected
in simyjfancously agquiripg langd and con-
struction of canal pn Igdian side except for
requits finaocial proyisigns for the
purpose.
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Progress of Andhwara project in north

371, SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer io the reply
given to Starred Question No. 398 on the
29th August, 1972 regarding the progress
of Andhwara Project in North Rihar and
state,

(a) whether the scheme for embank-
ments  along Lakhandei-Dar-bhanga-Bag-
mati and Mohini has since been sent to the
Centre,

(b) if so. the schedule for the begin-
ning and completion of the project,

(¢) whether study of the proposal for
embankments along right oank of river
Dhans  from  Paghauli-Santighat Agroptti
huos since been completed, if no: the rea-
sons thercfor, and

(d) for how many years Hydrological
observation of river Khiroi was made and
what are the annual results?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b): The scheme for embankments
along Lakhandei-Darbhanga-Bagmuti  and
Mohini has not so far been received at the
the Centre. The State Government have
informed that the scheme will be sent
shortly.

(c) The State Government have stated
that the scheme is under preparation.

(d) It is reported by the State Govern-
ment that gauge observations are available
for 20 years and discharge observations
have been made since 1970.

These have indicated that there is consi-
derable spilling over the banks and the
maximum discharge of the river abserved
is about 200 cumeecs at Muraitha.
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Cost Analysis of some Bulk Drugs hy
Bureau of Ipdusirial Costs and Prices

372. SHRI D. D, DESAI: Wil| the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government had referred
to the Bureau of Industrial Costs and
Prices the names of some bulk drugs for
cost analysis; and

(b) if so, whether the buresu has sub-
mitted any report to Government and if
so, the salient features thepecf?

THE MINISTER OF LAW AND
JUSTICE AND PETROLUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (u)
Yes, Sir.

(b) The final report of the Bureau has
recently been received. This and the other
three reports received carlier arc under
consideration.

Bringing 12 more essential Bulk Drugs
under Control

373. SHRI D. D. DESAI: With the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether price of 12 more essential
bulk drugs; besides 17 already listed in the
Drug Pricés Control Order, arc to he
brought under control; and

(b) if so, when it is likely to be given
effect 107

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (b): The working Group set up
undér the Chairmanship of Chairman,
Bureau of Industrial Costs and Prices have
examined the cost structure of 24 bulk
drugs which also include empty hard gelat-
ing capsules. The Group's report has been
received and is under consideration of
Government.
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Enquiry into the working of F.C.L

374. SHRI JAGDISH NARAIN MAN.
DAL: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have received
a number of Memoranda and complaints
from Members of Parliament regarding
the deterioration in working of and cor-
ruption in the Fertilizer Corporation of
India;

(b) whether Government propose the
appoint a high power commission lo en-
quire into the working of Fertilizer Cor-
poration of India; and

(c) if so, the outlines the proposed en-
quiry?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) to
(c). The memoranda and complaints re-
ceived from the Members of Parliament
containing allegations against the Fertilizer
Corporation of India are under examina-
tion. There is at present no proposal to
set up a high-powered commission to exa-
mine the working of Fertilizer Corpora-
tion of India.
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Station by Students
380. SHRY SUKHDEO PRASAD

VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether agitated students of Bika-
ner Division destroyed propertyat Bikaner

lewnySuuml.
(b) if so, whether any arrést was made
and action taken in this regard; and
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(c) the estimated loss sustained as a re-
sult thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (u) Yes, Sir.

(b) 2 cases on FIR No. 34 dated Sth
September 1972 and FIR No. 35 dated 18th
September 1972 were registered at G.R.P.
station, Bikaner. 8 persons were arrested
and challaned in the Court.

(<) Rs. 16,000)- approximately,

Commissioning of the Cochin Fertilizer
Unkt

381. SHR1 SUKHDEO PRASAD
VERMA: Will the Minisier of PPETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) whether the Commissioning of the
Cochin Fertilizer Unit was held up;

(b) if so, the reasons therefor; and

(c) the loss suffered so far on account
of the delay in commissioning?

THE MINISTER OF LAW AND JUS:
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a)
Yes, Sir.

(b) The construction of the fertilizer
project has been completed and tnnl runs
are in progress. The sﬁppne in comtnis-
sioning Is however due fo mechanical
breakdowns and other difficultiés encoun-
tered during the tria] runs.

(c) About 15,000 tonnes of Urea for
every month's delay in the wmmmwmu
of the plant or the basis of SO per cent
capacity utilisation during this period.
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Explosion of u Bomb In Gorakhpur Ferti

382. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) whether a bomb exploded in Gorakh-
pur Fertilizer Factory on the 23rd septem-
ber, 1972;

(b) whether enguiry has been made in
this regard; and

(c) if so, the result of the enquiry and
the action taken by Government thereon?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) tv
{c). An gxplosion occured in the Gorakh-
pur Fertilizer Factory on the 22nd Sep-
tember, 1972. The accident was investiga-
ted departmentally. The project authori-
ties also lodged a complaint with the local
police for suspected sabotage by the strik-
ers. The Inspectorate of Explosives Agra
and the State C.L.D. have also investigat-
ed into the matter and their reports are
being awaited by the Corporation.

Raid on rbe 522-Up Pas-
senger Thals vy m '
383, SHRI SUKHDEO PRASAD
VERMA: Wift the Kintiter of RAML.
WAYS be ptemsed o stare:

(a) whether dacoits raided the 522 Up

itkptir-Thandt padengér ik bawslh
Khurhand and Dingwal ftatiods on the
night of the 17th September, 1972; and

(B} if 86, e action, i uny, taken by
the Riflway Proteciom Forte amd the re-
sults thereof?

OF RAILWA

B s s W

mlmamvsu

(b) Protection of Passengers in traing
raifwhy frédiises is fhe responsibllity
of the Government Risihvdy PoTise.

KARTIKA 23, 1894 (SAKA)
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Nemry linison and coordination was

by fhie Rallway Protection

Force with the 'Goveriimeént Railway

Police. As a result of the sime the follow-
fffg action has beéen thken:

(i) Both the night passenger trains
on this section are being escorted by
two armed guards and plaio-clothes men
are deputed to keep strist vigil on rail-
way criminals.

(if) District Police has been alerfed fo
patrol way-side railway ita'ltions during
fight at the time of arrival of trains.

(ki) Strength of Goévernment Raflway
Police at Banda has been augmented
temporarily.

(iv) Government Ruilway Police, Banda
has registered the case under section
392|394 I.P.C. und have arrested four
criminals so far, Investigations continue.

Recrultment of Class 1 Officers for Chitta-
fanjit Likco Worlis elc., from Zonal Rafl-
way and Rallway Board

384, DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether recruitment of Officers in
Clads I in Chittaranjan Loco Works, Die-
sel Loco Works Integral Coach Factory
and the Indian Railways Conference Asso-
ciation, all under his Ministry, is made
from the Zomal Railways lnd the Rail-
way Board and the deserving Class 11 offt-
cers of the above mentioned units are not
promoted to the Class I posts; and

(5) ¥ s6, thé réusons therefol?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). Direct
recruitment to Clags | Services is made
through Uhion Public Service Commmm
88 dll RaNwiy basis and no séparile rec-
ruitment is made to Chittaresfan Loco-
motive Worh. Diesel Locomotive works
e Haojtlt OORE Filtorf. ©lali 1 Pots
i Chietaranjen Locomotive Works, Diesel
Locomotive Works and Integral Coach
posting suitable offi-
cers from different zonal.
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railways. and also by promotion of suitable
Class 11 Officers working in the Produc-
tion Units. Appointments of Class I Offi-
cers in the Indian Railways Conference
Association which is an autonomoug or-
ganisation, is made by the President of
Indian Railways Conférence Association in
consultation with  Executive Council.
Where a railway officer is to be appointed
Railway Board's approval is obtained by
the Indian Railways Conference Associa-
tion. The Railway Board do not control
the promotion policy of Class II officers
of the Indian Railways Conference Asso-
ciation to. Clasg I in that Organisation.

Double Rallway line from Dum Dum junc-

tion to Bangaon (Sealdah Division—East-
em Railway)

385. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there is insistent demand
from the commuters to lay a double line
from Dum Dum junction Station to Ban-

gaon in the Sealdah Division of the East-
ern Railway;

(b) whether such a double line will also
help promote trade between Bangladesh
and India; and

(¢) if so, the reaction of Government in
this regard?

THE MINISTER OF RAILWAYS (SHRI
T. A. PAD: (a). Therc are representation
for doubling the line between Dum Dum
and Bangaon.

-(b) ang (). A Techno-Ecopomic Survey
was undertaken for the doubling of this
Section. The Report is under considera-
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Difficulties in getting Oil Tankers to Hft
Crude from Iraq

386. DR. RANEN SEN:

SHRI K. BALADHANDAYU-
THAM:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are finding diffi-
culties in getting oil tankers to lift crude

from Iraq to India; and

(b) if so, the reasons therefor and the

steps taken by Government in the matter?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) and
(b). It appears that some foreign oil com-
panies have been exerting pressure on the
tanker owners not to transport the Iraqi
crude oil from its nationalised North Ru-
maila oil fields to any destination, includ-
ing to India. This came out when enqui-
ries floated in the market for hiring tank-
ers did not attract any offers with reason-
able terms. Two tankers of the Shipping
Corporation of India which were on char-
ter with international oil companies have
been withdrawn, and one more tanker of
an Indian Shipping firm has also become
available for this service. The first of these
tankers carrying Iraqi crude has
been received at Haldia.

since
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O Freight Scamdal
387. DR. RANEN SEN: Will the Minis-
ter of PETROLEUM AND CHEMICALS
be pleased to state:

(a) whether the attention of Government
has been drawn to the report appearing in
the °Blitz’ dated the 23rd September, 1972
under the caption “Who struck it rich in
the oil freight scandal”; and

(b) if so. the reaction of Government
thereto?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-

CALS (SHRI H. R. GOKHALE); (a) Yes,
Sir. T

(b) The allegations contained in the news
item are, prima facie, incorrect in several
respects. However, the matter is being
looked into further in consuitation with
the Chairman, Indian Oil Corporation and
the factonal position would be placed on
the Table of the House.

Assistance for Irrigation Projects in Kernla

388. SHRI C. JANARDHANAN:

SHRIMATI BHARGAVI THAN-
KAPPAN:

Will the Minister of IRRIGATION AND
POWER be ploased to state:

(a) whether the Kerala Government
have requested the Centre for an addi-
tional grant of Rs, 3 crores to complete
the irrigation progjects in the State; and

(b) if so, what action has been taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) and
(b). Trrigation is a State subject and funds
for execution of irrigation projects are
Provided by the State Governments in their
budgets within the framework of their
overall developmental plans. Central As-
sitance ¢o the State Plams is in the form

2379 LS —T7
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of tleck loans and granis and not to indi-
vidual Sectors or projects. The plan out-
lay for Kerala for 1972-73 is Rs. 64 cro-
res of which Rs. 3395 crores is Central
assistance. The approved outlay for ma-
jor and 1edium irrigation sector is Rs. 5.20
crores,

The Government of Kerala had requested
that they should be given further special
Central assistance of Rs. 3 crores outside
the State Plan framework to accelerate
their irrigation projects.. Owing to the di-
fficult resources position, it has not been
found possible to accede to this request.

Fourtk Stage Expansion Programme of
the Fertilizer and Chemicals, Travancore
Limited, Alwaye

389. SHRI C. JANARDHANAN: Wil
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the fourth stage expansion
programme of the Fertilizer and Chemi-
cals, Travancore Limited, Alwaye is very
much behind schedule;

(k) if so, the reasons therefor; and

(c) the steps taken to speed up the ex-
pansion programme?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE); (a) to
(c). Some sections of the Fourth Stage Ex-
pansion Project have been completed and
the ammonia plant is also under commer-
cial production. The commissioning of
the other sections has slipped mainly as
a result of labour problems and detays
in the delivery of some of the equipments
from indigenous fabricators. Vigorous
follow-up action is being taken with the
manufacturers coocerned to expedite the
deliveries of the equipments which have
been delayed. In addition, discussions are
being conducted with the labour uaions
concerned.
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Refining of Crude from Iraq by Burmah-
Shell

390. SHRI K. BALADANDAYU-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) whether Government have approach-
ed Burmah-Shell Oil Company to refine
crude imported from Iraq; and

(b) if so, the Company’s reaction there-
to?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) No
Sir.

(b) Does not arise.

Rerumption of operation of S. S. Light
Railway

391. SHRI BIRENDER SINGH RAO:
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Central Government
are contemplating to run the S_S. Light
Railway in collaboration with the U.P.
Government;

(b) if so, the time by which the
said Railway Line will be reopened;
and

(c) whether Government propose to
re-employ all its retrenched employees
on their respective jobs, and if not, the

reasons thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a). A proposal to
set up a Corporation in equal partner-
ship with the State Government of Uttar
Pradesh is under consideration.

i‘b)\mmmuimdmmbene.
cisely estimated at this stage.

(c¢) Does not arise for the present.
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Corporation to ran 8. S. Light Raflway

‘u
392. SHRI BIRENDER SINGH RAO:

Will the Minister of RAILWAYS be
pleased to state:
(a) whether the Central Govern-

ment propose to constitute a Corpora-
tion to run S, S. Light Railway;

(b) if so, the names of Members
and Chairman of the Corporation; and

(c) the share of Central and State
Government in the said Shahdara-
Saharanpur Railway Board?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (c). A
proposal to set up a Corporation in
equal partnership with the State Guvem_-
ment of Uttar Pradesh is under consi-
deration.

(b) Does not arise.
\

Conversion of Narrow Gauge S. 5. Light
Rallway into Broad Gauge

393, SHRI BIRENDER SINGH RAO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have any
proposal under consideration to convert
the marrow gauge Shahdara-Saharanpur
Light Railway into Broad Gauge in
order to link it with Delhi|New Delhi
to cope with the rush of daily pas-
sengers of this area;

(b) if so. the estimated expenditure
likely to be incurred thercon; and

(c) the time by which it will be
completed?
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THE MINISTER OF RAILWAYS
(SHR]' T. A. PAI); (a) to (c). The
question whether this Railway should be
revived in its former gauge or in a
wider gauge, namely Metre Gauge or
Broad Gnuge is being examined. Nothing
precise can, therefore, be said at this
the estimated cost and the
time by which the rail facilities will be
provided in the area,

Electric Trains between Saharanpur and
Delhi via Meerut

394, SHRI BIRENDER SINGH RAO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether in view of the heavy rush
of daily passengers from Meerut District
to Delhi, Government propose to run elec-
tric trains between Saharanpur and Delhi
via Meerut on the pattern of Deccan
Queen; and

(b} if so, the broad outlines of the pro-
posal?

THE MINISTER OF RAILWAYS
(SHRT T. A. PAI): (a). There is no
such proposal wunder consideration at
present.

(b) Does not arise.

Increasing the Number of Third Clas
Compartment in Howrsh Express

395. SHRI BIRENDER SINGH RAO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is heavy rush of pas-
senper: for Delhi at night at Allahabad’
angd there are only two III Clasg com-
partments attached to Howrah [Express;
and
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(b) If so. whether Government propose
to increase the number of III Class com-
partments in Howrah Express to cope with
the rush of Allahabad Passengers and if
not, the reasons therefor?

-

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). At
present, in addition, to one fully air.
conditioned coach attached on 5 days in
a week, there are two other through
one third class and
onc fiirst class, attached daily from
Allahabad to 11 Up Howrah-Delhi Ex-
press, These lhrm}h coaches cater ade.
quately to the requirements of through
traffic between these points. Any fur-
ther increase im the number of through
coaches between Allahabad and Delhi by
11 Up Howrah-Delhi express is also
operationally not feasible for want of
attach an extra coach as a
regular measure on this train,

service coaches viz.

room to
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397. SHRI INDER J. MALHOTRA :

Will the Minister of RAILWAYS be
pleased to state:

(a) the total number and location of
Weighbridges serving Coalfields;

(b) the rules and regulations framed by
Government regarding the installation of
weighbridges, their operation and main-
tenance, training and supervision of staff,
inspection of calibration and working of
and other

weighbridges oblizations to

users; and

(c) whether Government have been
about faulty and

inefficient use of the weighbridges ang if

receiving complaints

so, the nature of such complaints and the
steps taken to improve their working ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) There arc 87
weighbridges including 55 private weigh-
bridges provided by the siding holders
serving the coalfields. A statement show-
ing the location of these weighbridges is
laid on the Table of the House [Placed in
library. See No. LT-3661/72.]

-

(b) Weighbridges are instslled at
ttuiunl serving the :olliuies lner careful
ltucfy of the pattern of movement. Certain
bls collieries  have also fnstfleﬂ .&ieu
‘own welghbridges and weighment rebate
is given for coal wagons weighed at the
private weuhbndnl

LA T A e
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¢ Railways have their own elaborate
machinery for effective maintepance and
inspection of weighbridges. The inspec-
tion  includes cleaning, oiling and the
standard test with test weights, and
correct recording of weights, according to
the State’s Weights and Measures Act, is
certified  periodically.  Divisional and
Headquarters Officers also check the
working of the weighbridges and main-
tenance of the records while on inspec-
tions. Inspection of calibration and
accuracy of weighment is certified by the
Inspectors of Weights and Measures of
the State Governments concerned. The
operation of the weighbridges being a
simple affair, necessary training is given
to the staff by their Supervisors.

(c) Complaints are sometimes received
by the Railway Administrations regarding
jnon-working or faulty working of the
weighbridges and the same are attended
to promptly and the defects, if any, ve-
moved immediately.

Location of wheel and axle plant

398. SHRI A. K. GOPALAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the report on the setting
up of the Wheel and Axle Plant has been
finalised; and

(b) if so, the salient features thereof
snd whether .decision on the location of
the Project has been taken ?

THE MINISTER OF RAILWAYS:
(SHRI T. A. PAI: (a) and ). The

report has not yet been finalised in all
its details. However bued on t.he preli-
minary ltud:es made brinnns out the
Balient featires régatding “location “of the

“Project it as ‘Béen debided fo set up this

Project mear Bangalore.
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Rackets in pple of Beservarion Tickets at

399. SHRI SAROJ MUKHERIJEE :
“Will the Minister of RAILWAYS ‘be pleascd
to state :

(a) whether any black-marketing
rackets in the sale of Reservation tickets
for Rajdhani Express and 11l Class
Sleeper-Coaches in  other mail trains
running between Delhi and Calcutta, Delhi
and Bombey and Delhi and Madras have
been brought to the notice of the authori-
ties; and

(b) if so, what steps have been taken
by the authorities concerned to alleviate
the sufferings of the travellers?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) Yes.

(b) A statement indicating the measures
taken to prevent malpractices in the re-
servation of berths/seats is attached.

The problem is constantly engaging the
attention of the Government. A Com-
mittee of Members of Parliament has also
been recently set up to look into this
problem.

Statement

(i) Berths are booked against individual
names of passengers and no alteration in
the names is Ip:rmitwd.

(ii) To prevent blocking of reserved
accommodation, not more than 4 berths
to a party and 6 berths to a family are
permitted to a person waiting in the queue.

(iii) Accommeodation falling vecant is
allotfed to the waitlisted passengers strictly
in order of priority.

(iv) Notice Boards are exhibited pro-
minently indicating position of l\fl.l'll.bﬂll)'
of reserved accommodation fn cach train.

(v)SpecnlSqnadimmdmrlhe
hootms windows to maintain ]il on
pemn mdulm in ﬂdeﬂerln; ﬁn
rumved nocommduhn
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(vi) Reservation Offices and trains are
subjected to frequent checks durmg peak
periods of rush.

(vii) Checks are carried out by making
references direct to the persons in whose
names reservations are made to ascertain
the genuineness,

(viii) Public co-operation is sought
through Notice Boards at Stations warning
the public not to buy journey and reserva-
tion tickets from unauthorised sources.

(ix) Train services are strengthened and
Special Trains arranged to the extent
possible during peak periods of rush.

(x) Wherever persons arc found to
indulge in malpractices, thorough enquiries
are made and proper action including
prosecution wherever possible, is taken,

Fair Price shops at Gonda and Bahraich
Rallway Seations

400. SHRI B. R. SHUKLA : Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any fair price shops have
been opened for Railway employees and
Railway vendors at Gonda und Bahraich

Railway stations (North-Eastern Railway);

(b) if so, what commodities are avail-
able there; and

(¢) if no shops have been opened.
whether Government intend to do so in
the near future ?

THE MINISTER OF RAILWAYS
(SHRT T. A. PAI: (a) Yes, at Gonda.
No, at Bahraich.
(b) Foodgrains and Sugar.
(c) No.
There is no demapd from Staff for a

Fdr?mesﬁopnt Bahraich, as they ore
o(zuuu.nz ﬂ:dr requirements  from  the
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RECENT DISTURBANCES IN ASSAM ON
LANGUAGE IssUE

MR. SPEAKER: We now take up Call-
ing Attention Motion—Shri Priya Ranjan
Das Munsi.

SHRI DINESH CHANDRA GOSWAMI
(Gauhati): Sir, as*you know, in Assam,
the students had ciltled off the strike day
before yesterday. Since yesterday, there
is mormalcy. A discussion at this stage
may create . complications. In view of
that, 1 appeal to the good sense of the
House and good sense of the Members
not to press for a discussion at this stage.
I am not saying that there should not be
any discussion. We may discuss it when
the Report of the Commissioner for
Linguistic Minorities is discussed. Toduy,
when the normalcy has returned in Assam,
I request thc Members not to press for a
discussion at this stage.

Secondly, on this Calling Attention Mo-
tion, no name from amongst Members of
Assam has come in the ballot. Tf the
questions are asked, may I request you
that at least one Member from Assam may
also be permitted to ask a couple of
questions?

MR, SPEAKER: When I was about
1o admit this Calling Attention Motion,
1 had the same doubts in my mind. But
we have to go by the rules. I know
some Members from Assam were very
much interested in it. The ballot has not

favoured them. ...

SHRI ATAL BIHARI VAJPAYEE
(Gwalior); Yon can make an exception if
you like.

MR. SPEAKER: Once an execption is
made, it will be treated as a precedent.
We are having a discussion on the Report
of the Commissioner for Linguistic Mino-
rities for which we have alloted hours,
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If Mr. Goswami's appeal is accepted by
you, that will be better. When every-
thing is coming to normalcy, even a little
mis-handling which I do not think will be
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happening may sometimes incits some
trouble. I hope, all of you will keep this
factor in view.

Mr. Goswami, 1 know Members from
Assam could not be accommodated by
ballot. I am helpless in that matter. Bal-
lot throws us out from this House also.

SHRI INDRAIJIT GUPTA (Alipore);
There seem to be two contradictory points
raised by Mr. Goswami. I can understand
Mr, Goswami's appeal though I need not
agrec with it that this discussion should
be postponed. But in the same breath,
he says, if it is permitted, then a Memher
from Assam should be allowed to ask
questions as if that will solve the problem.
That is not the point at all.

MR. SPEAKER: May I take it that
in the broader interest we postpone it for
some future date?

SHRI JYOTIRMOY BOSU
Harbour): No, Sir.

(Diamond

MR. SPEAKER:
Das Munsi.

Shri  Priya Ranjan -

i

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South): 1 call the attention of
the Minister of Home Affairs to the foilow-
ing matter of urgent public importance
and T request that he may make a state-
ment thereon:—

“Recent disturbances in Assam on lan-
guage issue.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): It is a matter of serious
concern to Governmrent that there has been
controversy, tension and violence in Assam
over the issue of medium of instruction
at the University stage. The districts
mainly affected were Kamrup, Darrang,
Nowgong, Sib Sagar and Dibrugarh. Ac-
cording to the information available, 31
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persons were killed. Of these, 3 are re-
ported to have died as a result of nolic:
firing and 18 due to riots and arson. In
respect of remaining 10, the precise cir-
cumstances of death are being ascertained.
760 persons received injuries including 126
police and other personnel on duty.

The State authorities took all possible
steps to deal with the incidents of violsnce
and lawlessness in Assam. Curfew was
imposed at a number of places. The
number of persons arrested was 5690
including 88 detentions under the Main-
tenance of Internal Security Act. The
Central Government have been in closs
touch with the State Government and all
necessary assistance by way of deploy-
ment of Central forces was made availabls.
Shri Fakhruddin Ali Ahmed and Shri R.
N. Mirdha visited Assam to assess the
sitluation and assist in the restoration of
normaley. During her recent visit to
Shillong, the Prime Minister also met
different sections of the people and im-
pressed upon them the need for restor-
ing peace. It is a matter of satisfaction
that the students of Assam have, in res-
ponse to the efforts of the Chief Minister,
suspended their agitation.

There has now been a perceptible im-
provement in the situation and there has
been no incident during the last 2 days.
Any solution of such complex issues can
be found only in an atmosphere of peace
and therefore, Government seek the co-
operation of all sections of the House and
of the people of Assam to bring to bear
on this subject a spirit of understanding
and accommodation.

SHRI PRIYA RANJAN DAS MUNSI:
Before I put any question to the Minister,
I wish to express my thanks on my be-
half and on behalf of the Youth Congress
to the students and youth community of
Assam who called off the agitation to bring
normalcy in Assam. I am also grateful
to the matured Bengali youth who have,
politically, avoided the provocation not
to be trapped in the hands of foreign
agents to make the situation more danger-
ous. Today when Mr. Goswami put you-
the question, Sir, to request you mot to
put this motion, T understood his senmti-
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ment. Mr. Speaker, Sir, in Parliamentary
democracy it is the Parliament which can
guide the people better and not the agent
provocateurs. 1 -think, are . responsible
Members of Parliament should not take
this issue in such a way as if the people
of Assam would face another danger. 1
rather believe that today is the great day
of the birthday of Pandit Jawaharlal Nehru
who was the maker of modern India, who
dedicated himself entirely for national in-
tegration, and we should not, just on the
minor issue of language and others, create
a situation where we shall lose ourselves for
the future. So far as I understand, Pandit
Jawaharlal Nehru is no more today with
us and many more leading Members of
Parliament and responsible leaders of
different political parties would be no
more with us in future; the students and
youth in Assam, the students and youth
in Bengal and all over the country would
be the leading pioneers of the country and
they are the considerable partners in to-
day's game; and if they are understood,
the things should be over.

Mr, Speaker, Sir, I like to analyse the
situation from a broader point of view.
The tragic and unfortunate incidents which
have shakened the social and political life
of Assma have to be once again under-
stood from the national point of view., I
myself, as a fellow comrade of the youth
community of Assam, directly close to
them, know this; I have, ten or twelve
times, visited Assam; the Bengalis can
speak fluently Assamese and the Assamese
can speak fluently Bengali; and T could not
understand this difference, why these shouts
and agitations came. Mr. Speaker, the
basic reason is this. Parliament and all
the political parties should dedicate them-
selves entirely to bring a national language
of the country, I mean Hindi; if we have
the trouble of regional languages and of
linguistic minorities, if you go on adding
these things, the entire integration would
not be reached. I say this not because
I am oppesing any language but because
of this. Tn the Soviet Union, after the
Revolution, in spite of having many differ-
ent languages like Uzbekistan and Kaza-
kistan, they have the Roosc language, the
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Russian language; the Soviets used to
speak boldly that the great revolutiooary,
Lenin, used to speak in this language and
it was their national heritage; the Russian
language is the language for unity.

Why cannot the Indian people even after
25 years of our independence, consider
that Hindi must be accepted as one of the
basic language for which all of us should
dedicate oursclves and know what is Hindi?
1 feel ashamed myself to speak in English
on the floor of the House and | dream of
the day when 1 will be able to speak
fluently in Hindi. We should root out the
linguistic prejudices, the conservative out-
look of society. It is a fact that attempts
have been made to malaign the Assam
Government. When I rise to speak on
this occasion, many Members may have
an idea that I belong to Bengal. No, Sir.
I represent the people of India, as a Mem-
ber of Parliament, on behalf of the peo-
ple of India, 1 do not consider my iden-
tification would be as a Bengalee. I like
to dedicate myself in the modern India’s
making as an Indian citizen. It is mol
that the Assam Government is opposing
Bengalee. If that is so, what happened in
the dark days of Bangladesh movement?
The Assam Goverment, the Meghalaya
Government, the Tripura Government,
the Bengal Governmeat all stood unitedly
for India, for the revolution of Bangla-
desh. So, I do not consider, it is because
the Assam Government failed.

* But I find, Sir, there are attempts made,
there are conspiracies within the admiais-
tration partially, within the Assam Gov-
crnment, o lot down Assam Gowvernment
and pollute the image of the ruling party.
They attemp to divert people’s attention
from the economic struggle to the strug-
gle of the linguistic problems and others.
This is what is bappeaing.

Mr. Speaker, I have been listening
since yesterday to the hon. Members from
the opposition, particularly the Jan Sangh
and the Swatantra party, who were try-
ing to provoke the House by saying, CIA,
CIA. Mr. Speaker, Sir, T can give a lit-
tle bit of a story. A doctor was examining
3 patient. The patient put a guestion fo
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the doctor. He asked; “Doctor, you tell
me that I am suffering from typhaid. Can
you show me what is typhoid? “The Doc
tor replied, “Patient, you are simply tiy-
ing to make a joke with me. 1 cannot
show you typhoid; 1 cannot show yoy
malaria; I cannot show you T.B. It is only
by certain symptoms by which we :alcu-
late that it is typhoid, it is malaria.” Mr.
Piloo Mody and others are simply disturb-
ing the House. If they ask what is CIA,
I can simply say, I cannot show you
who is CIA, but I can show you the
symptoms. 1 have no doubt what-
soever about this. In the disturbances in
Assam, in the disturbances in Aligarh, in
the disturbances all over the border States
of India, what do we find? We find, these
are piloled by the CIA. These are piloted
by the deeprooted agents of the CIA,
who, taking advantage of Indian democra-
cy, are deliberately doing it. My question
before the hon. Minister is this. Firstly,
1 want to know whether it is a fact that
the whole administration of the Assam
Government has miserably failed to inform
the Central Government or even the Chief
Minister to assess the situation properly
with regard to the linguistic minorities.,
This is my first question My second
question is this. Ts it a fact that a seciion
of the Assam Government official of the
administration non-cooperated,—not only
‘non-cooperated’, with the Chief Minister,
but also directly or indirectly participated
in such agitation to provoke the agents
there?
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MR. SPEAKER; Only one question.

SHRI PRIYA RANJAN DAS MUNSI
Thirdly, Sir, with regard to the tragic
situation of Assam, what we find? I am
assured by the Prime Minister. We have
seen this in the newspapers. During her
stay and immediately after her visit the
situation is coming to normalcy. We
should not provoke the situation to take
a serious turn. My only submission,
Through you, to the youth and to the stu-
dents is this. Let us forget about Bengalee
and Assamese; let us forget whether one
is a Tamilian or Mysarean. Let va under-
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stand, India is in our hapds, and we shall
be able to solve the problem, and this
problem, can be settled by the Linguistic
Minorities Commission.

Sir, teday it is in Assam; tomorrow it
may be in U.P, Day-after-tomorrow it may
be in Bengal. With these submission, Sir,
I once again congratulate the students and
the youth of Assam who have withdriwn
the movement in order to bring the situa-
tion to mormalcy. I request the hon.
Minister of Home Affairs to reply to these
questions. Thank you, Sir.

SHRI K. C. PANT: I am frankly sur-
prised at the interruption from the Benches
opposite, because 1 think that my hon.
friend. . ..

AN HON. MEMBER: The problem is
there.

SHRI K. C. PANT: But he put the prob-
lem before us in a perspective which I
admire. ...

SHRI K. S. CHAVDA (Patan): That
was not according to the Rules of Pro-
cedure of the House. He bad made a
speech.

SHRI K. C, PANT: I would have
thought that any Indian who sees this
problem, or who would like to see this
problem in the broader perspective would,
i am sure, appreciate the spirit in which
be had made the statement. 1 fully
endorsc the sentiments which he had ex-
crucial role of youth in promoting na-
tional iategration and the responsibility of
Parliameat in giving a lead in this matter.

xumw'mmmasm
of national language is ome which is link-
dwithnplhisbrmlerqmn.udtb:

certainly one of the importance aspecls of
this whole matter of the medinm of ins-
truction in all parts of the country; that is
coming; we have o sce abead
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So far as his question regarding the
Assam Government is concerned, namcly
whether the Chief Minister was informad
of the linguistic trouble, I would like to
inform my hon. friend that the Chief
Minister was very much alive to this
problem and did not require to be inform-
ed by his officers. He was fully in touch
with all sections of the people in Assam,
He had been taking a very aclive interest
in finding a way out of these difficulties
and in trying to prevent any kind of out-
burst in Assam. He had been doing it
for months, and he had been in continupus
consultation with the different sections of
tlie people in Assam, and wherever thers
has been failure on the part of the ad-
ministralive machinery in Assam in deal-
ing with the law and order situation, the
Assam Government has taken action and
it has suspended certain officers. So, I
shall not say that there has been absolute-
ly no failure, but T would say that the
Assam Government has taken prompt
action against these officers in case where
these failures have come to light.

The Prime Minister's visit was certain-
ly followed by an improvement in the
situation, and I have already said in my
statement that at present the situation fs
very much better and there have been no
incidents in the last few days. Finally,
I endorse my hon. friend's appeal, parti-
cularly because he is connected with youth
organisations, to the youth of Assam (o s=e
this problem in the all-India perspective
and not be lost in the minor issues but
try to get over the heat and emotion of
the moment.

SHRI H. N, MUKERJEE (Calcutta-
North-East): Before I proceed, I woauld
like 1o resssure our colleages from Assam
that we have npot the least little chauviaist
intention in trying to put across the las-
mdﬁ:uﬂronﬂcmm a parlia-

tion. 1 would like to ask you also, Sir,
if you do oot mind, if you have withdrawn
Adﬁﬂhwm”w”lknw uuj
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As far as I koow, I made enquiries at
about a quarter to twelve, and we did not
get a copy of such replies.

This is the sixth time when ostensibly
over the language problem serious riots
have erupted in Assam, 1960 ig very fresh
in our minds, b it had i d a
visit by a parliamentary delegation. o,
for all of us, it is a shame that looting,
arson and killing even takes place against
innocent people on the ground only of
their belonging to one particular linguistic
unit or the other.

It goes without saying that unless a
bold, effective and imaginative policy is
pursued, our strategic frontier in the cast
which is Assam, which is for many historic
reasons, rather vulnerable, would become
a happy hunting ground for foreign agents
and reactionaries who are proliferating in
this country. This is bound to happen
unless we take some really serious steps
in this matter.

I was very surprised when [ noticed from
the papers—I think it was yesterday—
that the Governor of Assam, who hap-
pens also to be the Governor of the four
other contiguous States, Shri B. K.
Nehru, had decided, surely with a clear-
ance from the Prime Minister, that this
was the time for him to go to New York.
I do not know if the intention is to beard
the CIA in its own den and I also do not
know if Shri B. K. Nehru is the right
person to do that job. But it does seem
very peculiar when the agitation has
been suspended, and not withdrawn, that
the Governor of the State, who is also
the Governor of four other contiguous
States, which would be in trouble if
there is trouble in that region, goes of
on a spree of whatever sort it might be.
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of all these States in that region pops
off to somewhere and says in Calcutta to
interviewers at the airport fhat every
thing is lovely in the Assamese garden.
A little too much when curfew seems
to continue even in some places now.
If the Governor goes off, if this is
exactly what has happened, that makes
us feel that the Government being neither
effective mor realistic nor being imaginate-
ly engaged in tackling this problem.
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I do not blame the poor Assam Gov-

ernment nor the Chief Minister who
scems to have good intentions, who
seems to have made some effort, from

what we have learnt, to step the deprad-
ations. But I do blame the powers that be
in this country. The Central Government
is run by the same party which runs the
administration in Assam and it should do
something in this regard, because as Shri
Das Munshi also hinted in whatever observ-
ations he made—compliment him in that
part of his statement where he stressed
the id:a of Indian integration, but there
were other parts—there was difficulty in
the Congress ranks, there are disrupters,
deviationists, saboteurs and reactionaries
of the crudest colour inside the Congress
camp who have brought about this situa-
tion in Assam ([nterruptions). 1 would
Itke to ask Shri Pant he has the power
of atlorney from the Prime Minister in
regard to answering this question—if he is
aware of the existence of an organi-
sation called the World University Service,
which, as all Assamecse know, is a tainted
organisation full of foreign mercenaries
of various sorts as well equipped as
they can be to do all sorts of subversive
operations in this country. This World
University Service has its tentacles prin-
cipally in every college in Assam and it
has distorted and diverted the student
movement of that State and i has lent
a bad name to the Assamese students
who are in the Al]l Assam Students Orga-
nisation. 1 know that where there iz a
real organisation, as in Gauhati, the
Amamese students have come forward to
prevent the kinds of thing that have
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happened in certain other areas. But
it is becausc of the crude work done with
impunity by these foreign agents and their
native collaborators who are in plenty in
this country, it is on account of these
people that in Assam this sort of situation
could go on.

I would also like Shri Pant to explain to
~us how it was that when early in October
the Congress along with my party, the
CPl, had tried to jointly organise big anti-
price rise morchas the All Assam Students
Organiation suddenly gave a call for an
Assam Bandh and nearly a iillion copies
of circulars were printed and distributed in
a place like Assam where logistics of dis-
tribution and the mechanism of printing
are extremely primitive in comparison with
other areas of the country. But this could
be done because of the assistance which
had come from certain foreign sources
whose champions appearing to be running
all over our apparatus in the different
areas of our society.

I would, therefore, like to know from
Goverament what exactly is being done by
Government to do something to implement
the 10-party appeal issued on the 17th
October, 1972, an appeal which was signed
by Shri Lalit Kumar Telay, President of
the Assam Pradesh Congress Commiitee
along wish leaders of other parties, the
CPI, CPM, PSP, and I Jdo not know,
what others, There are so many other
parties—10 parties, but including the
Congress, CPI, CPM, PSP, who are the
only parties that matter; they had come
together and given a statement. On the
basis of that something had to be done,
and I am told—I do not know that Mr.
Sarat Chandra Sinha, the Chief Minister,
had agreed to do something in regard to
this matter, but nothing could be done be-
cause of certain.internal squabbles of the
uglier quarter in so far as the Assam Con-
gress party is concerned.

I would like very much the Governmnt
to come forward and say, as the agency
responsibls for the mhlnthn of thiy
country, what they ha But their
°“mﬂvwhichiuraptumedthuariddl
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ed with faction, is walking into the net
which is blessed by the CIA and other
saboteur, foreign reactionaries coming and
manocuvring—the agencies which they had
set up there. That is why the Assam trou-
bles have taken place.

Therefore, I would like to know, since
the movement has not been suspended, and
in spite of the appeal and the personal pre-
sence and magnetism of the Prime Minis-
ter,—what the students did the next day
was to call off the bandh or something like
that, mass satyagraha or something like
that,—they did not immedinuly act accord-
ing to her desire. Thercfore, something
must be brewing, and so we cannot leave it
to those people. I know this means that
so far as the serious political parties are
concerned, including mine, whether it is
the Congress or the other parties concern-
ed, it is a confession of failure on our
part, that sundry students or young people
can come forward and join together with
the most mischievous elements and bring
about a disaster of this sort to the whole
country. It is a confession of failure on
our part, but Government have the first
rsponsibility, and the Government have to
come forward and see to it that something
is done for that purpose. The 10-party
appeal of the 17th October is something
on the basis of which we can have short
term solution of the problem to make surc
that there is no repetition of the kind of
calamitous situation that has taken place
recently for the last few weeks, and a lorng
term solution which would make something
of the job in regard to the Assam picture
in this regard.

1 would like also to know if the North
Eastern Council, about which we heard a
great deal when there was a provision in
the Statute-Book in that regard, is being
sought to be brought into play so that when
the long term solutions of laaguage and
oher problems appertaining to minorities
are attempted, the North Eastern Council
would fit into the picture and certain
guarantees may be put in which could
satisfy all the minorities who are there, who
are very much in the picture ia so far e
Assam is concerned.
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I' wish, therefore, the Government to
come forward and give us something which
wauld be satisfyng not only to Parliament
but to those people in Assam, particularly
the linguistic minorities who are in great
vrouble and who are seething in insecurity.
We receive letters, telegrams and all sorts
of other things which show how appal-
ling the conditions are, to which they
have been reduced by the depredations of
-8 handful of people who are foreign re-
actionaries and other kinds of reaction-
aries who are supposed to have brought
about this kind of situation in Assam.

SHRI K. C. PANT: Everyone in this
House will condemn the loothing and
arson which were in evidence in Assam,
and the sufferings of innocent people.

Sir, my hon. friend Shri  Mukerjee
wanted us to have a more imaginative
policy for Assam. I would welcome any
concrete suggestions from him as to how
we could solve this problem. I would
welcome concrete suggestions as to how
the emotions that had been raised could
be cooled down, because there is a cer-
tain history to this problem to which he
himself referred. When emotions are in-
volved, it is a delicate question and any
help we can get from senior Memers like
him will be most welcome,

The burden of solving these problems
rest on the elected members of the legisla-
tures, and the governments of Assam and
the other States in that region and not
on the Governor, and so, the Governor’s
absence should not come in the way of
the governments there being  actually
effective in finding a solution to these
prablems. Actually the other  Govern-
ments are pot at all concerned; it is lucki-
ly & matter which is confined to Assam
and the Assam Government is engaged in
the task of finding a polution,

Shri Mukerjee said that the Chief Mi-
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Assam will have primarily to tackle be-
cause it involves the universities, medium
of instruction and so in which are State
subjects; the low and order is also a
State subject. But to the extent tha; we
can help, certainly we shall try to help
in every way possible.
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As to the different parties in Assam
pulling together, I entirely agree with him;
it is a matter in which all parties in
Assam will have to pull together.and solve
the problem. 1 am sure that all the par-
ties in Assam just now are engaged in
the task of finding a solution to the pro-
blem. He suggested that the North-eas-
tern Council might be called to consider
this matter. T shall suggest that even if
these ideas were to be considered, this per-
haps is not the stage at which to consider
it in the wider context because it might
widen the area of controversy; at this
stage perhaps if we concentrated on the
problem as it is before us, it might be
better to find a solution in the context of
Assam, bearing in mind the wider impli-
cations of the solution  because it will
bhave wider implications, 1 agree.

It is a delicate question but from the
way in which there has been an effort on
the part of all concerned to restore peace
and normaley and find a solution and
from the naturé of the questions that have
been put here, it is evident that there is
goodwill and there is & sincere attempl
to find a peaceful solution to the problem,
Given this goodwill and understanding,
we hope that this question will be solved
primerily, as I said, by the people of
Assam and the Chief Minister, and with
our assistance; I hop: with the assistance
‘of Parliament, if that becomes necessary.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): While appreciating the
bon. Minister’s statement, showing a good
gesture and concern at what has happen-
ed in Assam, I must say that it should be
ﬂ:e endeavour of all of us c_onomad to

about h;ppy mlltlons and to mit-
mnte all bnhapp'y mcmu ‘and to act as
ﬂnt The lilmtion in Assam is

.
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very complex, not only delicate. The inci-
‘dents that have been happening even to-
‘day, tl;oqgh temporarily that has been sus-
petided, each has its long history since
the partition of the country. It is not the
occasion to make a detaiied account of all
these developments. Since 1947, what has
been happening in Assam in regard 'fo
language, from time to time, is highly de-
plorable. It is the intention of all of us
concerned to come to a happy compromise
solution so that all people living in that
part of the country may live as happily as
possible. But certain instances must be
raised and focussed in order to under-
stand this complex situation prevailing  in
Assam. It is known that this sort of
violence and trouble had happened in
Assam in a similar fashion in 1948, it
was there in 1949, 1950, 1954, 1960 and
thereafter, and it is there even today.

T would first of all appeal to the Gov-
ernment of India, by asking if they will
consider finding a durable and lasting
solution so that this sort of trouble majy
not recur in future? Here I am not in

" a position to put forward a solution
straighaway. Tt is 2 veaing  probem.
It is a fact that this has been micnacing,
shocking and it had been happening in 2
most clandestine way since the pertition of
the country. And, how ?

If we see the census figures (unfor-
tunately we cannof have any census figuies
for 1941 because of War) from 1931 to
1951, the number of Assamese speaking
people Tn Assam had increased by 150 per
cent. ‘In the course of two decades, from
1931 to 1951, it is impossible that the
population of that particular region could
increase by leaps and bounds, by 150 per
cent.

SHRI BWANARAYAN SHASTRI
(Lakhimpur): At the time 'of ‘patfition of
‘India, ‘Sylhet, a Big ‘Béngali-apeiking dls-
tict, had been ‘fakén ‘away from Wssiin.
"Perkiaps, it whs Aot fiken “iNo hckount.

1494 (5AKA)  Assam on Language 218

Issue (CA)

SHRI B. K. DASCHOWDHURY : You
are absolutely correct. The figures I am
quoting ere mmus the Sylhet district. Tn
1931, the -Assamese speaking people
tumber 1992,291. 1 have the figure
dertified by the reference section of the
Parliament. ¥n 1951, it Lad gone up 1o
49,71,220. This figure I mints that
Sylhet district. in 1931 the percentage
was 3232, Fh 1951 #t had gone up to
56 per cent. This is a &lological miracle.
In » decade, for each ten year period, the
increase can be 10 to 15 per cent, So.
in fhe course of 20 years, it could have
increased from 19 lakhs to say, 27 or 28
or even 30 lakhs. But I cannot under-
stond how it has gone up to 49 or 50
lakhs. In 1931, the percentage of Bengall
speaking population, minus the Sylher
district. was 27.56. But in 1951 it came
down to 1694 per cent. The total
population of Assam in 1931, 1951 and
1961, has increased by 10 to 15 per cent
in ten years. Now where have the other
linguistic minerities gone ? They 'must
have been included in Assamese speaking
people. Anyway, 1 am not going into
that detail. As T said, it seems to be a
biological miracle. It is impossible,
whatever way you consider it. Because
one can never cheat arithmetic for ever,
although Census figures could.

What was the attempt? The attémipt
was thdt the State 'of Assam should only
belong to the Assamese speaking peopie.
This desire of certain sections of people
living in Asfam 7§ highly deplorable. 1T
will simply appeal at this stage that the
‘gentlemen who are ‘thittkking on that 'line
shotild récohsider 'their 'views, Assam or
'Bétigdl or Bihar or any part of this coun-
try shodfd be the phace fo live in for every
Indian. Now, evén with this jugglery of
‘censws  figures, actording to the 1951
‘eeisus figure the pércentage of Assamese
speaking people was '56. Tn '1961, it was
'$7-14. Can we éome to this dnderstanding
‘Bt ‘only because 37 per ‘demt of the
'W]nlbn of a pirtituler State speak ir
‘Brie ‘Wmgliige. “That 'State #héuld Be ‘un-
flingtdl ? "The 'Héine MTtfstor knows'that
* on"the basts of the SRIC.Riépott, in 1966,
“a"miénorard (7 Enown "y ‘the Governmént
of India MEWNFavdirn, ‘1996, "was’ sfopted
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in constitution with all the Chief Minis
ters. There has been specifically stated
that if, in any State, the percentage  of
population speaking a particular langu-
age is 70 per cent or more, that State
only can be regarded as unilingual State.
If it is less than 70 per cent, the languages
of the other linguistic groups have to be
recognised as the State languages; it may
be the second language, third language or
the fourth language but it will be one of
the State languages. The complex situa-
tion in Assam is that there are so many
languages.

SHRI D, BASUMATARI (Kokrajhar):
May I submit for the information of the
House that the figures furnished by the
hon. Member are wrong? We are not
compelling the non-Assamese speaking

people to take up Assamese in the
schools. They took to Assamese volun-
tarily,

MR. SPEAKER: May I appeal to all
of you, including Shri Daschowdhury,
that we should not enter into the con-
troversial field? By bringing up these
figures you are raking up the same issue
which we are trying to avoid, and the
whole effect of that appeal would be lost.
I think your predecessors were very care-
ful about it. I would request vou also
not to enter that controversial field but
come to the question streight,

SHRI B. K. DASCHOWDHURY : I am
very thankful to you, Sir. I am not golng
into the details in such a way as to raise
a controversy. T am bringing to the notice
of the government that there are many
-other telling facts, and, in view of that
situation, we must resolve this problem.
There ore instarites where certain lingui-
stic minorities have beon denied their
legitimate rights. I am not repeating the
old past stories now. How can we come
to a solution wunder the circumstances?
1 only want to point out that before
arriving at a solution, all such facts must
be made known to the government. The
Government of India is in a position to
know the facts much more than an ordi-
nary Member of Parliament,
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SHRI D. BASUMATARI: We are not
orditary Thembers. I am representing
that part of the State have in Parliament
for more than 20 yeary, .

MR, SPEAKER: He is not referring to
You.

SHRI D, BASUMATARI: The facts

and statistical position should be correctly
mentioned,

MR. SPEAKEI_{: Why do you think
that he is referrifig to you ?

SHRI B. K. DASCHOWDHURY : This
is the whole crux of the problem. Let
the Government of India consider how to
solve the problem, because all these
figures have Been manipulated. The Gov-
ernment of India mst have to ensure that
all the linguistic minorities now living in
Assam will be given adequate protection
under the provisions of articles 29, 30 and
350A" of the Coustitution of India. Of
course, the Linguistic Minorities Commis-
sioner is there and his report will be dis-
cussed in this House, but I want the.
Government to pay special attention to this
problem. because the linguistic minorities
in Assam are being liquidated in a stage-
manner way,

Coming to the present incident, 1 would
point out that the hon. Home Minister in
his statement has not mentioned the
incidents in the district of Goalpara. I ask
him whether there were any incidents
between 3rd October to 6th October
last in the Dhubre sub-division, which is
a part of Goalpara district? The hon.
Minister mentioned only Kamarup,
Lakhmipur Sibsagar Nowgore and Darang.
What about. Dhubri sub-division of
Goalpara district? The place is very close
to my constitwency. I have visited that
area and I have come to know about
the serious situation that was pre-
prevailing there during the period 3rd to
6th October. Not only arson, loot, kil-
lings and murders, womenfolk have been
molested like anything and  there were
ghastly incidents every where in the town
which I do not like to mention in detail.
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(Interruptions) Let the hon. Minister con-
sider what had happened during the pe-
riod 3rd October to 6th October,

MR. SPEAKER: Let him come to the
question instead of raising any  contro-
versy.

SHRI B. K. DASCHOWDHURY: My
questions are very simple. Will the
hon. Minister agree to a proper judicial
inquiry, covering every aspect of the inci-
Jgents in Assam, with proper terms ol
reference, as this has been started by the
Government of Assam in a limited way?
(Interruption). That inquiry should co-
ver whatever has happened in Assam dur-
ing the last six months. I wamt to kmow
whether the hon. Minister will agree to
this. Secondly, I want to know, Sir,
whether you will kindly agree to send a
parliamentary delegation for an on the
spot study in Assam, in order to find out
the damage caused to minorities. Thirdly,
I want to know what protection has been
given to the linguistic minorities who are
now living in Assam and what ghort of
compensation has been given (o the victims
who have been seriously affected. Because
we know that the wounds of victims of
the 1960 riots in Assam have not yel
been healed up and now they have been
made the target for a second time. Further
1 want to know what immediate arrange-
ments the Government of India will make
or have made for the protection of the
linguistic minorities living in Assam.

SHRI K. C. PANT: My hon. friead
began his statement by expressing the
hope that a happy solution would be
found. Thereafter, he went on to make
statemvents, which I am afraid may not
help in finding a happy solution. (/nter-
ruption), ‘There is a time or everything.
whether you want to provoke a situation
at a particular moment or whether you
want a situation to return to a state of
peace and nmormaley so that all issues can
be considered. There is no attempt fto
avoid issues. But, certainly, at a point of
time, when things are pﬂms the normal-
Y. I would appeal to all sections of
House, without questioning the facts
figures, without underrating the emotions

E.E
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that have been roused, to help in the nor-
malising of the situation at this particular
stage. | know, the emotfons have been
roused. These are not merely matters of
statistics. In matters like language, the
emotions come into play, the feelings
come into play, certaln attitudes come into
play, and, ultimately, we have to see that
the spirit of harmony is restored amongst
various sections of people in Assam. That
alone can lead to a real meeting of minds
on this question. I would appeal to every
section of the House to help in bringing
about a mecting of minds and the feel
ing of harmony in Assam. It is in that
spirit that T would request my hon. fri-
ends not to insist on me to reply to his
question.

On the matter of relief, I can tell him
that the State Government has given re-
lief and has made arrangements for re-
lief and rehabilitation. They have open-
ed camps or those who have suffered in
the recent riots.

AN ot v wng qE (TeEET):
rerer v, & o # dr qw frie
}mmgﬁswwmﬁwii
& fody 7 wreEAT AE HAT @A |
wEw ¥ aTE 9w ghe I & A a@
OF AT W2W , MW A ATE I
gfee ot & o ag oF whoar & wa
W Rw G AACY 1 ¥ A
s2wi ¥ FgAw W wTRET W
W &1 A€ ¥ | OF A G2 Y o
at ¥ whaerd & go a@ aF
fagrr dx1 gr ok oF @@ AW R
N T g @ Fe SER e W
wrameay wgd § | arepfaw gfee ¥ aft
@ d=d W sk W g @
Tar g @ g 3w ¥ RRvw &ar

grar |
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TR JUT ¥ W, wEd w0 A,
AT HT HIT FaT T UF THC T
afadre 921 & & |

# wrd fraza s agar g fF
T AT TN HAER FT § W T HAH
WTSY Y &, 77 T A FAT T § A AT
WY FT & | TF AW § 78 JF qifes
T & g & T W A 1 e ¥ e
N aF ¥ TrEEA w7 ¥ fag agd
wiwat o gaT AT F1 AT 8
o e g grr & 1| o awt A
A d F A Wy F AT 9, gepfy
Wi 89 & 719 9 9N gATC WHTH &
oo Tarfaca TmEmar ¢ ar feen
gt &

% fraex w0 W § 5w
Tw awt F W wenAEAr & I
ot wrer & At ox w0 Swd e
w & wiw qv ¥ei gor
o famr ST g 3@ WW #
qrEvEt oY aga A WX EU § | W Ay
WTST & AT 9 AT a9 A A g
S WY WEEIAT § | WA Ay el
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R T § av g wwr it § g
I wewr § wwar & ey T @S
W a § ar o gret # g A
W § & gur Sfww wr wwwr §,
B #F s ¢ e wfae @ @
ATY § I frar o A dwd £

- fifer et @ ofr s & e

o ¥ ATH 9T A § | w7 qeE aw
1= W T g wHAT 97 fir qTe G
g | STE BT WT qTA ATH WK
@ TSN T WX A g WIRHY
IAFT @ v fo oww, wF
AT AT A F AW G ? AN F
SeT F wrafwwar & a witgy o
afe g wH ¥ Agew ¥ w QA &
SI% FT g0 JHIEE FT A4 a1 § gHaAaw
g fe & aa o 3 @) o |

9 ¥ W¥T FCATE | 0 g wATT
AT A ¥ oAy ¥ wrd T A oA
e @ ¢ & owrar wfe & faew
framz & & wedd & & wai dm £
§ wgrog ¥ gt § oar ) wgOw
W AT FT aT \AST AQT | W& A
¥ W7 IEET qar AU W ) wraTH #
wis AT ¥ & wwd qu g W ¥ ¥
v, §t, feymg Wik gfeamam o
¥ aft e & gt wrE g & o & ST
wrgat g & wr wror § e oot &
W A @ AN
wr T wtw g wwer A W} e
R ad g ar wrar F @ ? i &
@ A¥ 72 T se wiwww &
A ¥ gt wY A & A
i g & 1w il F vy A e
ot &, Tl W A o § ) AW
e safvre g & W T T W
LECE R E R e b Ll £ig- )
T e R gy ot ww A § e Al
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SHRI 'JYOTIRMOY BOSU ' (Diamond
Harbour): My Pariy's stand is quite clear

on this ‘that the Assamesc language should .

be the medium of instruction and admi-
nistration. We also fully

ratjons in this rega:d. We equally strangly

support the cause of the. linguistic minori-
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. their education in English, jt
. allowed. The Assembly ;:mlutlon for a

awT grar

support the.
Assamese languagespeaking people’s aspi-. ...
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lnes there that they musl gel {h;u' educ.l
" fiol 1hrough their mdthcrtong'ug in pri-
' mary, secondary and un?ve-shy fevels.
This is a  principle which has"""already
been accipted by Central and State Gov-
" ernments upto’ secondary levet even if
“there aré ten students demanding -educa-
tion in the secondary {evel in a particular
class. For primary education, it iy a
‘must’. The rcsoluur.ms of the Gauhati
" 'and Dibrogarh universitles' in détiyinig the
rights of linguistic minoritles; (bord *and

" 'beng) to get edacation “at the ‘umbrersity
““fevels in their own mothet’ tomgue is, 1

‘beg to submit, improper and' wrong: - 'We

“‘oppbse ‘1. All -rightthinking Welievers of
- democracy 'Will opposé it.

‘Even if* only
people wanted “to'- get
ould  be

a section of the

scpanlc Car.har unweml}v does not solve
the “problem “of “Tinguistic ", uunn—:tle, in
_ the Brahmaputrn valley. pmlonned
disturbances. thcs: rioting news, are w:nf

, disturbing, - Dur image, T should say, has
- bn:rl mﬂsu‘.‘erahly tamlsﬁtd Tt is a most

shameful lhmg Sir Are thise thmkmg in
terms of “modern lnd:a anywhete  rear
the reality? So intense is the fight that the
Minister Mohitosh Purkayastha had not
been allowed to g0 -and visit the affected
aress. He was made to go on a fust, The
people of Assam are misled and this sort
of “thing éreates “temsions. This ‘sort of
disturbance ‘needs planning and money.

This is being engineered by vested in-
terests.
A British tea buying, bleadlas, and

pﬂckll;] rm;onopo!y firm ,hu been in league
with a reactionary section of the ruling
party. A section of the civil service
administration officials and of, thq ,Bolice
Education Institute were assisted and pro-
voked in, al} these things by the foreign
agents. This is the worst outburst of fac-
tional fight of the rulmg party. T say,
‘this is ‘a8 hold-all party. The Cu.‘har fac-
wotiow ofl /the''riling' party -wanted” ' “Mr.
Mahitosh ' Pdvkayastha to' stép -down and
/- make’ robm -for ‘' Suranjan Nendi and for
- Asstnv - Walley, i another - faction, -ked by
Mri ‘Pfobin' Chowdhury- and Mr. ' Girin

*/Chodulhury' Has -been playing the -gamie to

discredit  Prime - Mimistet’s - nomimated
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Chief Minister Shri Sarat Sinha. A sec-
tion of the administration and police has
not been paying any heed to the Chief
Minister. The police role was the worst.
It joined hands with anti-social elements.
Indira Raj is police raj. This is a thing
which we are seeing everywhere in the
country.

SHRI DINESH CHANDRA GOS-
WAMI: How is it proper for him to
mention the names of persons who are
not here to defend themselves? They
have no opportunity to defend themselves
in the House. What he is saying has no-
thing to do with the motion before the
House.

SHRI JYOTIRMOY BOSU; I said,
the police and the administration did not
pay any heed to the <Chief Minister.
They joined hands with anti-social ele-
ments. This has been done to divert the
democratic movement, to divert criticism
of the Government due to high prices and
mounting unemployment and lack of in-
dustrial growth. This is done only to
scuttle the working class movement.

MR. SPEAKER: This is
Why are you going off the point?
terruption).

SHRI JYOTIRMOY BOSU: You may
kindly call the House (o order. Shri
Sarat Chandra Sinha, the Chief Minis-
ter.. ..

irrelevant.
fin-

MR. SPEAKER: He wants others to

be in order. But he should also observe
some order.. ..
13.00 hrs.

SHRI JYOTIRMOY BOSU: T was

just making my submissions.

The Chief Minister, Mr. Sarat Chandra
Sinha came to the Prime Minister for
advice and instructions and he went back:
the situation remained unchanged. We
want to ask the Prime Minisier here
‘what was the discussion? What was

. the advice given? What did he do? And
what was the outcome?
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The role of All India Radio was also
not very helpful. It is now months; the
Central Government are sleeping over it
even today. It will be the duty of the
Assam-language-speaking democratic for-
ces to assert and protect the minority
rights. What do the Central Govern-
ment propose to do right now? We want
to know this. '

My question to the hon. Prime Minister
is this. In today's paper, it has been
said that the Government had prior and
advance information about foreign hands
trying to engineer riot in Assam and also
in Punjab. I want to ask what precise
steps were taken to prevent this and
safeguard the country against such activi-
ties, and also when she talks about it, as
1 know that certain elements of the ruling
party had a great hand in the matter,
whether they also come from the CIA.
We want to know this and”get a specific
and clear reply.

" SHRI K. C. PANT: My hon. friend. ...

SHRI DINESH CHANDRA GOS-
WAMI: What about my point of order?

MR. SPEAKER: 1 shall look into it.

SHRI K. C. PANT: My hon. friend. .
speit out his approach to the problem
of language in Assam and said that it
required certain steps, but [ think he
said many things that did not go together,
as for instance, Assamese and Bengali
both being the media of instruction for
the university etc. These are issues
which are under discussion, [ do not
want to enter into this at all, because as
I said in the beginming, my purpose is to
try to ameliorate the situation and help
in bringing about a solution which a dis-
cussion of the problem on the floor of
the House at this stage is not likely to
do.

SHRI DINEN BHATTACHARYYA
(Serampore): But he must spell out the
Government’s policy. He must spell out
the Government’s policy regarding the
medium of instruction,

SHRI K. C. PANT: He knows that
there is going to be a debate on the ling-
vistic minorities. . . .



229 Disturbances in

SHRI DINEN BHATTACHARYYA: |
séek your protection, Sir. I would like
to know whether Government have any
policy on this matter.

SHRI K. C. PANT: Government's edu-
cational policy. ...

SHRI DINEN BHATTACHARYYA:
What is the Government's policy?

MR, SPEAKER: 1 do not like that
these interruptions should go on like this.

SHRI JYOTIRMOY BOSU:; But the
Ministers could go on evading the replies.

MR. SPEAKER: Hon. Members
should have the patience to listen also.
The hon. Member had said so many
things. But now he does not have the
patience to listen.

SHRI JYOTIRMOY BOSU: Let him
reply to the points. We are not here to
listen to cotk-and-bull stories.

SHRI K. C. PANT: There is no ques-
tion of evading the question of education-
al policy. It has been enunciated and
it has been put before the House several
times. When the discussion over the lin-
guistic minorities comes up agaim, there
will be a full-fledged discussion; so, fhere
is no question of evading this question.

I was rather ashamed to hear my hon.
friend say that there was no modern India
and that it did not exist, I waus ashamed
to hear that,

SHRI PILOO MODY (Godhra): Do
something about it.

SHRI K. C. PANT: | would remind
bim, though 1 do not want to name any
country, this question of Janguage is a
question which arouses emotions, and
even in other countries we have seen this
causing & lot of controversy, sometimes
Causing violence, even in a small country
like Belgium, though I did not want to
any particular country. Therefore, he
should understand this and view the prob.
lem in its proper perspective.
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SHRI JYOTIRMOY BOSU: Doctor,

heal thyselff He is preaching sermons,
I am aot hers to be sermonised.

§'iRI K. C. PANT: My hon. friend
had attempted to analyse the reasons for
the controversy in Assam and for the
riots. He had ascribed it to some British
tea interests, to some foreign agents; he
ascribed it to some quarrels within the
Congress Party, and he gave his grounds
and he said that the @entral Government
wan trying to shift attention from the
price rise and so on. I do not know
what really is the reason....

S'IRI JYOTIRMOY BOSU: All of
them. f

SHRI K. C. PANT: He mentioned a
few others also.

SHRI PILOO MODY: Riots are taking
place without any reason!

SHRI JYOTIRMOY BOSU: Who is
financing them?

SHRI K. C. PANT: He has referred
to outside agencies. Certain suspicious
facts and circumstances have come to our
notice, but, as the House knows, it is
not in public interest to disclose them.
The Prime Minister made a statement, to
which he appears to bave referred—I do
not know. But the central point that should
not be forgotten is this. [ do not accuse
all who have been involved in these acts
of rioting of also being involved with-
any foreign agency. I do not do that,
because this is an emotional question in
which many people may have been im-
volved. I do mot also want to create an
impression that we want to paper .over
our weaknesses. There are certain weak-
neses within us, and I think we should
acknowledge and accept those weaknesses.
Unless we do that, it is difficult to re-
move them and solve problems like this.

13.06 hrs.

MR. SPEAKER: Papers to be laid om
the Table. ,
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““SHRI JYOTYRMOY BOSU  (Diamond
‘Harbour)- Under rule-377, T have to
rais¢ point.  On the 13th October - 1972
in e (‘onsu!t;ﬂivc Fommiuec of the
Home Ministry, an ‘assurance was given
by the Prime Mizister. ...

. MR.' SPEAKER: No. no

[E It

L

" SHRI JYOTIRMOY BOSU: ....that
*the case of Shri Bansi Lal will be disposed
‘of within a month, thut is 13th Novem-
“ber. ... So I hawe given notice....**

MR. SPEAKER: 1 have not allowed
him.  There is no provision for that. He
is speaking without permi-sion. This rule
is not meant for that.

SHRI SHYAMNANDAN MISHRA
(Megusarai): What prevents Government
ifrom saying whether it wants to act ac-
cording to whut the Prime Minister said?

" SHRI

PSR e

PILOO MODY  (Godhra):

L.
- MR. SPEAKER: Shri Piloo Mody will
‘resums his -seat. Yesterday all of us
~indicated that.it was not very proper for
&in to wear that pendant. - He wanted to
‘give some cxplanation. [ am wvery happy
*.to say that I received a letter this morn-
.ing; it was not signed by him but it was
on. his behalf. T am very happy that I
-reccived another letter just now. The
sonly thing is this. I do not prevent any
‘explanation from him. This House is
ropen, This is Parliament. He can as
vehemently explain  his conduct or ex-
+plain anything. But for that explanation,
#tis  not very much essential that he
should have that pendant also worn by
" him. He is quite an effective speaker and
with that he does not become much more
‘ome. The House does not approve of it.
He will kindly remove it. Tt will not
mitigate his eloquenee at all. If he does
%0, T will allow him to offer an explana-
tion; otherwise not.—

. He might come over herc.
move it from him.

I can re-

Issue (CA)

SHRT ‘PILOO MODY: T would pre-
sent it to yeu, if yon will kindly allow
SOME HON. MEMBERS:

No. no,

‘remove-it.

MR. SPEAKER: Kindly remove it.

s ‘SHRI PILCO MODY: I will—as soon

as you sit down,
As [ have been asked by you. ...

SHRI H. N. MUKERJEE (Culcutta-
North-East): How can he wear that mis-
erable pendant? Is Parliament (o be dis-
regarded in this fashion by this ridicu-
lous man who puts the whole House to

* shame?

SHRI PILOO MODY: As you hgve

asked me to remove it....(Jmerruptions)

—if they will listen. Some people have
their consciencs so hcavly laden that it
becomes difficult to convince them. Since
you want me to do it, I will certainly re-
move it because I have no intention of
going apainst the instructions of the Chair
(Interruptions)..

The hon Member then removed the
pendant.

SHRI PILOO MODY: 1 have also
offered to present it to you. Will you
let me know later on?

MR. SPEAKER: Will you allow me to
burn it later on?

SHRI  PILOO
whatever you like,

MODY: You can do

MR. SPEAKER; I will just burm it
outside Parliament.

SHRI PILOO MODY: T thought you
were discouraging burning things here.
First of all, I would like to make it clear
that I do not live at the behest or the
bidding of thc communist party of India,
nor do [ accept their code of conduct.
You, Sir, and the Deputy-Speaker, yester-
day, in your proverbial wisdom, have
passed certain remarks from the Chair. I
will not comment on them, becawse I do

_not want to become overwlse premature-

ly—

**Not recorded.
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“MR. SPEAKER: What was that re-
mark? I just want to listen.
o}

[-SHRI PILOO MODY: From the book,.
you will find it. The communists . are.
notorious for their lack of bhumour ond
they do not like being hoist by their own
petard. There are certain  fundamental
rights in this countey which have not, to
the hest of my knowldege, so far becn.
removed. 1 know that the Constitution
has been tampered with. but it has pot
been abolished.  Sir. T know we have
passed the 24th amendment—

MR, SPEAKER: This is no cxplana-
tion for wearing the CIA badge. (Inrer-
ruption).

AN HON. MEMBER: Sir. a poimt of
order.

MR. SPEAKER: Order please. If ycu
are speaking of other things, and if 1
allow you to make another speech, that
is not u healthy practice. 1 am sorry.
(Interruption).

SHRI PILOO MODY: But 1 thought
that under the law, it was necessary that
Parliament should pass an Act, which
asks me to remove this.  (Inferrup.ion)
Unless you want to abrogate to yourself
certain dictatorial powers which you are
also entitled to do.

Of late, with total irresponsibility, we
have been reading in the press all man-
ner of statements made by the President
of the Congress Party and ' later blessed
by the Prime Minister, which has accused
all opposition parties of being CIA
agents— (Interruption).

Except the CPI. of course which is
undeérstandable;  (Interruprlon). Students
fighting for their own richts, by expres-
ving  their grievabces. huvé been  called
CLA- agents: ‘lubour on striké wanting a
lwm, Wge 'lm-s hécn called 'CIA lrl!!l!le

f«mm HON. MEMBEM "No, no.

L 7
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SHRl PlLOO MODY . Bu§csl
bel:!mw of inefficient service, has . beeny
because of CIA instigation! Asia 72,
which was not completed on lime becanse,
of CIA interference!  The drought has cong,
this year becouse of CIA it srencel
Prices are rising because of what ths CIA.
has done? And cven the Nehiu Forum.,
has been dubbed on vne wicasion w
ClA-sppasored orgunisation,

'

buraty

vl

e

MR SPEAKER: Picase st down. i

SHRI PILOO MODY: lei e finehy

It would not tuke two minutes. 1

ME. SPEARER: | just wanted 1o 1l
you. if somezthing was suid or hud hap-
pened in this House, you cun give oa vt
planation oa that,  Bat if heads of e
various political parties fighy their ba s
outside, it is much better you fight i
outside: you are weicome to do jt. '

SHRI PILOO MODY: I am expliuiting
my conduct.  You yourself have heard ia
this very Hous: on inaumeruble occasions
the Members of the communist pariy
hurling abuses at other Members of  th..
House, calling us CIA agents and  all
manner of things, foreign agents, luckeys
of so-and-so and otherwise. | hnow that
apart from my prolests there was very
little that you could do 10 protect the 1esl.
of the Members of the House from this
sort of abuse. (Interruption),

SHRI S. M. BANERJEE (Kanpur; -
Make him th: Marshal.

SHRI PILOO MODY: Now, when o
flaunt it in their own face, they do not
like this, because it has been flaunted in
their own face.

SHRI S. M. BANERJEE: = = N

SHRI PILOO MODY: You have just
heard another remark .of that kind, * *

MR. SPEAKER: I am sorry; this \'.IH
not go on record—the remark which hoth
‘of you have made. T am so sorry.  You

must be very caulious in your ()bﬂ:lv.;.r
tions. ‘
: “Elpllnstd as order:d by :h: Chair.

L.
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SHRI R. S. PANDEY (Rajnandgaon):
There is a wvery important question be-
fore the House which concerns the de-
corum of the House. Yesterday, you pas-
sed a remark regarding him, that the de-
corum of the House must be maintained.
If any person calling himself, projecting
himself to be the agent of the CIA came
here, naturally you were concerned about
the decorum of the House and you said:
please remove it; I shall permit you to
speak later on. He goes on saying CIA,
CIA, drought, this and that. . (/nterrup-
tions). It is nongense on the part of
Mr. Piloo Mody to talk this.... (later-
ruptions). 5

SHRI PILOO MODY: Certainly 1 am
aware of the fact that CIA exists in this
country, and so does the KGB. But an
intelligent analysis of the situation lead
us to try and find out what is it that is
of interest to the American in this coun-
try. Are they interested in our politics?
Are they interested in our economics? Are
they interested in subverting our country?
Or is it that they want to find out what
the Russians are doing in India? Because
from the point of America global sira-
tegy, that is all that Americans are really
jnterested in to find out what the Rus-
sians are doing in India..(Tnterruptions)

SHRI H. N. MUKERJEE: |In the
name of humour, he goes on saying das-
tardly things....

SHRI PILOO MODY: There is no hu-
mour in this; I am dead serious.

SHRI H. N. MUKERIJEE: You asked
him to explain his conduct; he goes on
saying dastardly things. ... (Infterruptions).

MR. SPEAKER: You may contradict
each other outside this House.... (/n-
ferruptions).

SHRI PILOO HODY:lMy suspicion is

! that the CIA is hot on the trail of the

KGB and the KGB is telling their fricnds
both inside the Congress and outside the
Congress to get the CIA off their backs.
That is why you find that Mr, Shankar
Dayal Sharma has raised the CIA balloon
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jand the Prime Minister has finally blessed
it.

Jn conclusion, I can only say this, I
call upon every youth and student in this
country to wear a badge such as | have
been wearing to expose the subversion of
Indian democracy. .. . (Interruptions).

——

13.19 hrs.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, you did not allow the mat-
ter about Bansi Lal....(Interruprions). As
assurance was given on the floor of the
House on 13 October by the hon. Prime
Minister. .. .**

MR. SPEAKER: I am
upon you to speak. You are speaking
without my permission. I have not al-
lowed him to speak; what he says will
not go on record.

not calling

SHRI 8. A. SHAMIM (Srinagar): So
Bansi Lal is protected.

MR. SPEAKER: He is protected by

the rules.
SHRI M. KALYANASUNDARAM
(Tiruchirapalli): The situation in Tamil

Nadu is taking a seroius turn. It should
be the concern of all political partics to
find & democratic solution for the sitva-
tion in which Tamil Nadu is placed. My
party has demanded a commission of in-
quiry into the charges against the minis-
try there... (Imterruption)... Tomorrow
there is a big band in the whole State. 1
want to know what recommendation the
Government has made to the President
and what action has been taken on the
petition that 1 have submitted to the Pre-
sident ... (Interruptions)...1 am not refer-
ring to the Assembly proceedings. 1 have
myself presented a petition to the Presi-
dent. What action has been taken on it?

SHRI G. VISWANATHAN (Wandi-
wash): Mr. Kalyanasundaram can submit-
a hundred petitions. But why should he
refer to it here? I can also present a
petition against all the ministries ‘n the”

**No recorded.

—_ y
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various States and ask for their dismissal.
There should be an end to this insanity.

SHRI M. KALYANASUNDARAM:
Nobody has demanded the dismissal of
the ministry. Our demand is that a com-
mission of inquiry should be appointed
.« . (Interruptions).

SHRI G. VISWANATHAN: They
want to create a law and order problem
in Tamilnadu. He is engineering it. He
is leading the unsocial elements there.

SHRI M. KALYANASUNDARAM: Is
MGR an unsocial element. ... (/nterrup-

tions).

SHRI G. VISWANATHAN: We know
what the CPI is.

SHRI M. KALYANASUNDARAM:
We know what the DMK is. (Interrup-
tions). T want to know from the Homs
Minister why they should send the CRP
to Tamilnadu.

MR. SPEAKER: All of you piease
sit down. This is a very big country
and a very big democracy. Somelhiag
is going on all the time in one corner or
the other. The poor man who has to
listen to everything is the Speaker. After
all, T have to pacify them.

st W waw fey (FEw)
wa &dq) wrw & fod &gy mv & 9w
% WIIHT T4 FET AT, TAAT AT

% IO g7 W, .. .

wigd WAW : WTH ;AT o
HTYAT W4T, FEMTATT FT ATAET WA,
9 ®! Y€ W1 IR, L,

SHF_I JYOTIRMOY BOSU: Why this
dfsub]e standard? On a point of order,

Sir.
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MR. SPEAKER: I am not allowing

you.

SHRI JYOTIRMOY BOSU: You ae
shielding the Government.

MR. SPEAKER: Please sit down. I
am very sorry I have to ask you to move
out of the House.

SHRI JYOTIRMOY BOSU: You can;
it makes no difference.

MR. SPEAKER: It is a very irrespon-
sible remark. . . . (/nterruptions) . ... in the
noise I could not listen to what Shri Kal-
yanasundaram was saying. 1 did not know
what point he was raising.

SHRI JYOTIRMOY BOSU: sir, 1
have been saying.., .,

MR. SPEAKER: Kindly sit down. As
I explained to you earlier, so much hap-
pens in all the States in their own internal
politics, in the internal working of the
party. Everything cannot come up in
this Parliament.

SHR1 S. M. BANERJEE (Kanpur): At
least corruption cases should be allowed
to be brought here.

MR. SPEAKER: It is very difficult to
allow such issues to be raised here. One
member may come with something against
the Chief Minister of Bengal and another
about what is happening in Tamil Nadu
or Haryana.

SHRI M. KALYANASUNDARAM:
In Tamil Nadu there is difference......
(Interruptions).

MR. SPEAKER: 1 am not allowing
anybody to raise these points. We will
take up the next item....(/nterruptions)
Order, order. May I request hon. Mem-
bers to move apart from each oth¢™
Unterruptions).

SHRI M. KALYANASUNDARAM:
May [ submit. ...
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MR SPEAKER: 1 suid thess: are
State  matters.

all

SHRI M. KALYANASUNDAPAM:
If anvthing happens in Tamil Nadu, the
Central Government will be held respon-
sible for their indifference.

SHRI JYOTIRMOY BOSU: 1 want 10
raise o point of order, seehing guidance
from you — We anxious that your
image remains before us s impartial,

ure

MR. SPEAKER: If vou to judge me. |
can never be impartial,

SHRI JYOTIRMOY BOSU': There ate
others also; in fact the whole Homuse.

MR. SPEAKER: | do not take you as
representing the whole Housc.

SHRI JYOTIRMOY BOSU: Am 1 not
part of the House?
MR. SPEAKER: You are som:limes

not a part of the House.

SHRI JYOTIRMOY BOSU: That is an
indictment which can invite a motion of
privilege. 1 am here sent by Lhe clezlo-
rate of West Bengal; not by your nomina-
tion. Let us come back to the business.
I huve written to you day before yester-
day, usking for a clarification from the
Prime Minister, to draw the altention of
the House to the fact that an asswance
was given in the Consultative Commitize
for the Home Ministry. .. . (Inierruptions)
Sir, you do not allow me to spcak. But you
allowed Shri Kalyansundaram to  speak
because the ruling party was not agaiost
it. Now you want to shut me out.
You cannot have double standards.

MR SPEAKER: May I request you to
withdraw those words? Every time wyou
make such remarks. ... (Jaserruptionsy, 1
am sorry, I am not going to allow it this
time. You will have to withdraw it

SHRI JYOTIRMOY BOSU:

withdraw it.

I do not
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MR.. SPEAKER: Every time he .casts .
aspersions onthe Chair. .1 am; not goiog
to tolerate it any more. Either he is
poing 10 withdraw those remarks or he

will have to withdraw himself from = the
House. .. . (Interruptions). =
SHRI SHYAMNANDAN MISHRA: ¢

If you do pnot like thosé words, you can
cxpunge those words. You can do that,
although it is not proper o expunge those
words. . ... ... (Interruptions).

MR. SPEAKER: Mr. Jyotirmoy Bosu,
cither you withdraw those words or you
withdraw from the House.

SHRI SHYAMNANDAN MISHRA:
I rise on a point of order.

MR. SPEAKER: No point of order
unless he withdraws.

SHRI JYOTIRMOY BOSU: 1 will obey
your orders, But 1 will not withdraw
those words. . .. (fnterruptions).

MR. SPEAKER: You withdraw from
the House.

SHRI JYOTIRMOY BOSU: 1 waat to
put it on record that... (Interruptions).

MR. SPEAKER: No please. 1 have
taken objection to the words which 1
heard and which the whole House heard.
Either you withdraw those words or you
withdraw from the House.

SHRI JYOTIRMOY BOSU: Kindly
give me a hearing.

MR. SPEAKER: 1 am not going to
hear you unless you withdraw those words.

SHRI SHYAMNANDAN MISHRA:
On a point of order, Sir.

MR. SPEAKER: [ am not going to
allow it uniess he withdraws. .. (Interrup-
tions). Order, order. Everylime he does
it.

I cannot be cowed down like that. 1
cannot tolerate it.

I
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SHRI  SHYAMNANDAN MISHRA:
Can yol ‘weny. me the right 1o raise o
point of order? 1 want to ‘raise a point
of order. Pleasc hear me and then you
pive your ruling.

MR, SPEAKER: On what?
SHRI SHYAMNANDAN MISHRA:
Please hear me first.

MR. SPEAKER: 1 have the right to
ask you, on whal matter.

SHRI SHYAMNANDAN MISHRA:
Pleasc hear me.

SHRI VASANT SATHE: Everytime,
he supports him. ... (Jnterruptions).

SHRI SHYAMNANDAN MISHRA:
You ullow mg to raise a point of order.
Otherwise, it is  autocracy. .. (Interrup-
Hong ).

MR. SPEAKER: May I request you
10 please heep calm?  Let me listen to his
poird of order.

JYOTIRMOY BOSU: Mr.
make a submission on
“doublg standards™. 1 want to hear him
before 1 go out. We all  will go out
... UInterruptions). "

A i yaw (2faor feed)
fasqt St e TS AT FI AGNE FQ
£ (camary) |, . .

st sy Ty o 798 TR A
Fr o7rg 740 g, Trdeqd Foaq g

. (smawry) . . .

Wl wigdd @@ (qray7) -

Fiza faa A1 w0 o752 HrE WET F

SHRI
Mishra waunts to

fargr rar 2, 987 IAE( 179 Z1T7 /K
fer qa *t 17 AT

(sgaad) . . ..

SHRI K. N. TIWARY (Bettiah):
The languape that my hen. friend has
used is pot good. He must withdraw It.
My request to him is that he must with-
draw those words.
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SHRI SHYAMNANDAN MISHRA:
My humble su@mgxs_iqqi‘.iﬁ.:_!b:n, in;;h.-
matter of use of words in this House, therg
are certain well-laid conventions and rules,
We have 1o go by those conventions an
rules; otherwise, it would be difficult 1o
regulate the proceedings of the House. In
the post whenever  such words—and T
must make it clear that so far as we are
concerned we do not want any harsh ‘or
impolitic words te he wsed against ths
Chair. although it has been our great re-
gret that the Chair has not been that de-
ferertial o the members... nicrruptions ).

AN HON. MEMBER: You should with-
draw those words. ... (Interruptions). d

MR. SPEAKER: Well, I am very sorry,
I am not going to allow a debate on this.

You-are on a point of order....{/nterrip-
rions).

| AW Feaa fma W FiEEE 98
w71 & 1 gw feadr @y o A
FEA 8 |

v wfg FAFL) . L.,
(wmmwig) . ., .

st gge Co wHM (WHaT)
7z v owrw ifem wiaw xS wT
Twmr e ? L. (wmwam) L.

SHRI SHYAMNANDAN MISHRA:
My humble submission is that, although
we do not want any harsh words to be
used against the Chair, we would like the
Chair. . .. (Interruption).

ot wigdx g2 : 7gr 97 wfwr a0
A A i ¥R wo0F a5 fE
orow s 741 weAt & A #m fmd”

wer qrerEeelt § 7
weaR R - y oamo F A )
o s B 8 gE A T e
. (rqwaw) L '
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'SHRI SHYAMNANDAN MISHRA:
My submission is that therc are rules re-
gulating our conduct in relation to the
Chair and there are also rules, if not
clearly expressed rules, implied rules, for
the conduct of the Chair.. (Interruption)

MR. SPEAKER: Members should
come to the rescue of the Chair and not
always try to instigate.

SHRI SHYAMNANDAN MISHRA: 1
have not yet come to the point. In the
past. . (Interruptions) ‘There will be only
continuous uproar in the House, if you
allow some persons to interfere....

MR. SPEAKER: You are making a

regular speech.

SHRI SHYAMNANDAN MISHRA: 1
am coming to the point. In the past
whenever it had not been your pleasure to
approve of the use of certain words and
the members had not at your behest,
withdrawn those words, you had been
pleased to expunge those words; the action
taken in support, of that disapproval had
not gone beyond that point. In this
particular case regarding Mr. Bansilal,
you were trying to shut out the Member,
whereas in the case of Tamilnadu you
were permitting Mr. Kalyanasundaram to
speak. That is my submission.

SHRI JYOTIRMOY BOSU: During
last session you allowed the privilege
motion which was not at all admissible.
Are you not adopting double standards?

MR. SPEAKER: 1 am not. Certain
words are hurled at each other, I inter-
vene; I say, they are unparliamentary and
1 expunge them. But this gentleman
comes out with that direct aspersion on
the Chair every time. (Interruption) If
you ‘think that he does not come thea I am
very sorry. He is very irresponsible in
his remarks. This he does, every time, at
every stage. 1 am not going to listen to
them any more.
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SHRI JYOTIRMOY BOSU: | have a

submission. I say, in allowing Mr.
Kalyanasundaram and in disallowing me
to say what I wanted to say, you have
adopted double standards. This is not the
first time. You are trying to shield the
ruling party. You are shielding corrupt
Chief Ministers which have been the sub-
ject matters for some time.

MR. SPEAKER: You' are stil] persist-
ing. I am so sorry. You must withdraw
from the House. The Opposition, instead
of coming to the Chair's rescue.

SHRI DINEN BHATTACHARYYA
(Serampore); Sir, is i1 unparliamentary to
say ‘double standards'?

MR. SPEAKER: It is a direct asper-

sion on the Chair.

SHRI DINEN BHATTACHARYYA:
No question of aspersion.

MR. SPEAKER: He was given a defi-

nite ruling. 1 wanted to hear the other
Members.
st wiwdw @1E . wem wEREw,

AT ETEE WTE WIS & | TF wEA *T
Friarf wa ¥ faw 39 faw @@
gu & W1 39 fraw) & wqar g &
Frears AAT & wfaw "1y w5 &)
e agt gvew a & fr o qgi fedt ¥
AAATT IS F1 AT W JYFT Faerar
# W\T a T 9E F@ AT diw
THY W4T I3 T § WIT I A A
& Tma & fodt o geew & e A
a1 wfgsreq #7 & | gocE
&1 %18 W 7= 719 & Wi 1 o
aar § T Ay ®fET T 0% w7 T
& @ar gew € ST ¥ qFar & AV AR
qefewdt 37 & § | 79 7 €7 FT AqAT
o¥iY @ | o FETT gy ¥ °gh 9T
afger T1x & g § wOUT FwA
X &1 wifow 1 (sweety)
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Wqw wErTy Wt &t g f Agr
f& ag = FgAr w™HY & )

it winww & : o FT g
3 oF fagg 1 @ # show F
T W & fr oo 3w w7 AF gEe
AT GE G AR ITF A O A A
AT, TG AT & TET | I§ 797 97 F
7 ® NEwe wg fear | (saaery)
frdt # AT ¥ TFT F71 7T 7T Y
FTWETE Fo14 FT SUwT 79 1 & |
g O A 9T TFC I w7 A4 43
gu & : 7 fod wrw 9 & womr wfiwre
T FAT AMMET, ®ET F WK
qaEqt 1 A4Y | 7T TgT 9T AT Afirag
T AT TR A AT AT FATT I AT
W® Y AT IAT I/ F F AW 3T A
UF g9 Fa1 T I7 FT AT & 7
faam | 71T & 9 w1 SdwwrT 74 famr
HTT FT T HGFC AT § IT F wTEC
W FT EH T &1 FZFAT FCAT qTlRT |
st Ffada ag 71 a1 g€, o w0
g a9 ge | IT At g o,
gurd g, st wfm qaw & ge
9 F1 H1EHE T K waFC AT FY
ST & 1| 9T IH SfEwT 1 e
7Y F W AT FI AEF 7Y FQ,
fes @l &y ¥ WO g
o § | FAT gEEw wgA § 9 fedaa
3y § fofroa &t areae a@=y g,
Tg WY &9 @A § | o wiawr W w®Y
qTX & IH UT W F FAT EAT
aifge | wT oF wfew A § 5 amw
¥y § o wdft g ¥ woar war @)
wifer ag aifeaniz & ar afim arg
wvaet 7 W we whaw w1
T £ WK T99 &) MR T 59,
T oft WY F I AT WA )
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MR. SPEAKER: It is not a question of
any point of order. The Member has.
been_yersiltently defying the Chair. He
has been persistently Very aspersive. On
a few occassions I had been ignoring it.
But it is becoming very difficult; I cannot
ignore it this time. So, all that T said was
that either he should withdraw from ths
House. ..

246.

SHRI JYOTIRMOY BOSU: I do not.

MR. SPEAKER: Either he should
withdraw from the House, or if he is not
prepared. I shall leave it to the House to
decide.

SHRI JYOTIRMOY BOSU: I am pre-
pared to withdraw from the House. ..

SHRI SAMAR MUKHERJEE (Hows
rah): He being a Member of my party,
may I make one submission? It is un-
fortunate that you, Sir, have taken such
an extreme view and decision, without
entering into the merit of the issues. ...

MR. SPEAKER: Does he mean that
when there is an aspersion, I should con-
sider the merits about it?

SHRI JYOTIRMOY BOSU: Keep on
suppressing us.

SHRI SAMAR MUKHERJEE: This
House should reflect the issues, the cbn-
flicts and the controversies outside and in-
side the House through the Members.
Naturally, today, a situation is developing
outside in such a wav that what is created
outside finds an expression in some of the
word used by the Members. They may
be strong words, but in today's situation,
if this becomes the interpretation of the
Speaker and this view is taken by the
speaker, ] am sorry to say that I do not
know what will happen in this House in
the future or in the days to come.
(Interruptions) 1 say it here that if Shri
Jyotirmoy Bosu is forced to go out, I
declare in pootest to the order of the
Speaker that we shall all go out along with
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SHRI S. A. SHAMIM: May I make a
sﬁﬁn{issiah?' ."Lﬁ us stick 19' the Rules of
Pl;ncedufe, snd let us not leave it to the'
mercy of JYOTIRMOY BOSU or that of
anybody clse. The point i."__thu_l'i;bu. Sir,.
are authorised 10 coaduct the business of.

Disturbances in

the House under certain rules.
not like a cerlain expression, you 'ha-vﬁ
and that-is
exactly what you have been doing. ...

the powers to expumge it,

MR. SPEAKER: No, no.
Member must express regret for it
expunge it fn the case of certain  mild
things, but not in the case of persisi:
habits; 1 cannot do it

1 can

I am very sorry;
1 am so sorry, (Imterruptions).

SHRI S. A. SHAMIM: If you are going
10 be guided by the noise that the ruiing
party is going to make, of course, we are
at the mercy of the brute majority.

MR. SPEAKER: If this is the way of
the minority, then God help it. If this
is the way the minority goes about and

blames the majority for it, then God help
it.

SHRI S. A. SHAMIM: No such pre-
cedent should be allowed to be created.

MR. SPEAKER: 1 am wvery sorry. 1
cannot agree. '

H ¥
SHRI VASANT 'SATHE (Akola): He

if ‘guilty of disrespect to the Chair. -
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within the. Assemblies or within th:
purview of the Chief Ministers, they can
not come in this House. I am not pfe—
pafed to Tisten to such far-fetched argu-
ments. - R

"
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It told him he could
You could ask him.
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'MR, SPEAKER:
raise this question.

At suteAeEd faw
Have you done that in the past?

MR. SPEAKER: Even carlier, he was
told that he could not raise this question.
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That does not mean thal he Jé;ul’d as-
+perse on the Chaic. - You can biing up a
. matter by submisaion but oot be aspersive
on the Chair. I am not prepared fo

tolerste it.
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THE MINIST!.-.R OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
May I make a -submission?

SHRI INDRAJIT GUPTA tAlipore):
Shri  Kalyanasunda:am, Dceputy  Leader
of our . G.oup. is involved in . this mulier,
I amn afraid 1 was abseat for u short while
when this maltter came up,  because |
had some other work. What I have
unjerstood is this. Shri Kalyanasundiram
had himself told me that he had bean to
see you in your Chamber and you had
told him that you were not going 10 give

" Him permission to raive this matter,'

MR. SPEAKER: Right. '

“SHRT INDRAJIT GUPTA: It' i open
to any member, even after having ‘taticd!
to you and having learnt that you are nol
willing to give him pcl‘mmlon to raise
it here. . ’

MR. SPEAKER: He did the same.

SHRI INDRAJIT GUPTA:... 10 in-
NSt On caising it or irying 1o raise it.  That
is happening cvery Jay here. But 1 do
oot know if Shri Jyolirmoy Bosu had also
done the same. He had also written to

yoy. ...

SHRI JYOTIRMOY BOSU: On two

days.

MR. SPEAKER:
thar.

I am not 'aocep:ing

Lol i

SHRI INDRAJIT GUPTA: 1In both
cases. of Shri Jyotirmoy Bosu and Shri
Ka[i«ana.-mnda:am, if I wunderstood you
aright, you told them that you were not
prepared to allow them to raisc the mat-
ter, Now it is being alleged hee by
some. friends oan this side that you had
:rouraelf allowed' Shri Kalyanasondaram to
ket up  and lpeaJi (?ntrrruprwm) I
wanted 1o seek a clarification from you
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MR. SPEAKER: Even in spite of that,
whatever be the merits of this, this can be
brought to my notice by a regular sub-
mission, not by an aspersion on me. That
is very bad. Shri Vajpayee had come to
me. I said ‘You cannot bring a State
matter’. He said the position is thal
Shri Jyotirmoy Bosu had said there were
certain charges against Shrj Bansi Lal
which were submitted to the President. ...

SHRI JYOTIRMOY BOSU: And an
assurance was given by the Prime Minis-
ter,

MR. SPEAKER: Shri Kalyanasundaram
said that the Assemly in Tamil Nadu is
made defunct, -

SHRI SHYAMNANDAN MISHRA:
‘That is not the point.

MR. SPEAKER: I tokd him this is not
the forum to discuss any Speaker's con-
duct or whatever happens in any State.
Shri Vajpayee was also there. He said
he was raising the issue in Tamil Nadu
on a different stand, that there is failure
of the constitutional procedure or Consti-
tution there. MNow there is a tremendous
difference between the two. My ruling
was that in regard to day-to-day adminis-
tration of Assemblies or Governments or
Chief Ministers, we are not competent,
according to the Constitution and the
rules, to discuss these matters in this
House. But so far as the failure of the
Constitution is concerned, I can consider
it. On that I can allow a discussion only
after T am convinced that there has been
a failure of the Constitution.

This is what Shri Vajpayee told me.

SHRI ATAL BIHARI VAJPAYEE:
‘But you did not allow me.

MR. SPEAKER: If you want to inter-
connect all these and ask why Shri Jyotir-
moy was not allowed in regard to the
Bansi Lal matter and why Shri Kalyana-
sundaram was allowed. I am not in agree-
ment with these observations., I take the
observation made against me as a direct
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I am not prepared to stand it any more.
I stood it Jast session,
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SHRI S. A. SHAMIM: Why not stand
it now also?

MR. SPEAKER: 1 have been witnes-
sing it earlier. I wag patient. But now
my patience is also exhausted.

SHRI VASANT SATHE: Now there is
Motion before the House.

MR. SPEAKER: He must withdraw
his words or withdraw from thes House.

SHRI JYOTIRMOY BOSU: Allow me

to say soinething,

MR. SPEAKER:
1 have heard him.

No explanation now.

SHRI PILOO MODY: I know certain
things tend to rub people the w:ong way
round. All of us are guilty of it. Al
ef us are guilty of using language which
perhaps in better days would not have
been used in this House. But as the
Prime Minister was fond of saying, things
are happenming today all over the world
including in this country which require a
ceriain revision of thinking not only in
the procedures of the House but also....
(Interruptions).

AN HON. MEMBER: Is he on a point
of order?

SHRI PILOO MODY: There is no
point of order. 1 do not want him to
ask, because he is not in the Chair.

Therefore, 1 entreat you to please over-
look this incident.

MR. SPEAKER: Why not entreat him?
SHRI PILOO MODY: I will,

He is not in the Chair. I cannot en-
treat him. 1f he is outside, I will entreat
him also.
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14.00 hrs,
MR. SPEAKER: I have asked him to
go outside.

SHRI PILOO MODY: I entreat you to
take a broadminded view of this.

MR, SPEAKER: I have taken a broad-
minded view in two sessions. This is the
third session. He has fallen into a habit
like this. (Interruption).

Please sit down.

SHRI PILOO MODY: By interrupting
me, you have deprived me of telling you
what I wanted 1o say.

MR. SPEAKER: 1 thought you had

finished.

SHRI PILOO MODY: I wanted to
entreat with you to take a broadminded
view of this, in view of the overall pic-
ture of the country and the nation and
Parliament. ... .

SHRI VASANT SATHE: So, he can
80 on abusing him every day?

Because, Sir.
ly perched. ...

SHRI PILOO MODY:
Indian d acy is WI‘.

MR. SPEAKER: Please sit down.

SHRI PILOO MODY: Part of the
trouble is that the interruptions are made
by yourself, Sir.

MR. SPEAKER: You are sermonising
and admonishing at the same time.

SHRI PILOO MODY: It is not possible
for me to say....

MR. SPEAKER: You have said
enough.

SHRI PILOO MODY: 1 have not
finished what T wanted to say, Indan

democracy is perilously perched because

of the fait that there is a vast majority.

of people here, all belonging to one
party . ... (Interruption) .... and because
the Opposition is so minisoule and be-
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cause it does not have the opportunity
10 raise issues as and when it wants to.
1t is for this reason that tempers are likely
to get frayed and it is for this reason that
1 have said that you should take a broad:
minded view on this subject, instead of
allowing a brute majority to have ils sway
in a House like this.

MR. SPEAKER: Please sit down. He
ig advising me that whatever be the ir-
sults and intimidations, in view of the
broader interests of democracy, T should
go on swallowing. What is this? This
is your advice. 1 would swallow it once,
twice, but not in all the sessions.

SHRI RAJ BAHADUR: Sir, may I
say a few words? We are confronted
with a situation where the Chair has been
accused of double standards; I think we
all agree that the Chair cannot function
properly unless and unMl its prestige and
dignity and impartiality are acknowledged
on all hands. 1 am sure my friends in
the Opposition will bear with me that we
cannot accuse the Chair of double stand-
ards. We cannot call the Chair like that.
We cannot be a party to it; we cannot
tolerate it. TIf it was the first occasion
when Mr. Jyotirmoy Bosu has behaved
as he has done today, we could have taken
the advice of a broad-bodied member, for
taking a broadminded view. But it so
happens that the hon. Member hag re-
peated it. You. Sir. have already asked
him either to withdraw his words or to
withdraw from the House. This is the
minimum with which he has to comply.
Otherwise, we shall be forced, much
against our will, to request you to name
him. T would still appeal to my hon.
friends in the Opposition to kindly ap-
preciate this. If democracy has to be
run in an orderly manner, it can be run
only if you give due respect and due
consideration to the wishes, the opinions,
the views, the decisions and the nulings
of the Chair.

SHRI SHYAMNANDAN MISHRA:
Sir, I rise to oppose this.
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SHRI SHYAMNANDAN MISHRA:
In view of the practices followed consis-
tently in the Housc. and the departure
in this particlular case. ...

MR. SPCAKER: There was never @
depa.ture.  When the Chuir was insulted,
therc  was never a  departure. (Inrerrup-
In the case of one unparliamentary
“word, it has becn expunged. But in the

_cas¢ of | intimidation, so far as 1 have

_been in the Chair, they have never been

Fapunsgd.

~ SHRI RAJ BAHADUR: I have aot
made any motion. [ appeal to him that
- be should withdraw his remarks in the
interests of our democracy and the dig-
nity of the Chair. I only appeal to him.
I have not made a motion naming Mr.
Bosu. I appeal to Mr. Bosu to withdraw
his words and not to accuse the Chair of
. double  standards. 1 appeal to Mr.
Samar Mukeijee and all the gentlemen
there to help us in maintaining the dignity
of the Chair and decorum in the House.
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SHRI _SAMAR GUHA (Contai): 1

want (o make one submission v ycv.

Our lunch time is over by an hour. and

may [ request you 1o adjourn the tlouse?
let us take up......

MR. SPEAKER: 1
for that,

am not prepared

PROF. MADHU
(Rajapur): 1 am on a procedural point
and it is not related only to what
Shri Bosu has said. In this House cer-
tain events have been taking place und
one such incidemt was this—Shri Piloo
Mody was putting a pendant. . . . (dnrerrup-
tions). All problems are rclated——anticipat-
ing that such protests would be recorded
in the House. That is onc way in which
he wanted to record his protest.  Some
of us who are sympathetic neithes to CILA
nor the KGB .feel very much perturbed
by statement made on the floor of 1he
House and outside and we had given cull
attention notices. 1 myself had given a
call attention notice demanding a thread-

DANDAVATE

bare discussion of allegatiors made in
connection with the CIA. Some - other
persons had given notices about  Shri

Bansi Lal.

MR. SPEAKER: It is not 3 question of
allowing or disallowing motions,

PROF, MADHU. DANDAVATE; If
you say. I do not want to listen to you, I
shall resume my seat. On a number of
occasions tempers were lost,

MR. SPEAKER: It is not like that; it is
a persistent and deliberate attitude he is
adopting. [ have been all the time re-

questing him not to do it.

SHRI JYOTIRMOY. BOSU: Sir, on a
point of order.

PROF. MADHU DANDAVATE: May
I complete my statement. We also feel '
an the side of the Opposition that no re-
mark should be passed that would mean
aspersion. What really Shri Jyotirmoy
Bosu and many of us feel is that uniform
standards should be followed. We are not
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casting aspersions; we oply demand that
thare should be uniform’ standands,

Mr. SPEAKER: Is there no uniform
standard ? I bave already explained it.

SHRI RAJ BAHADUR: How can he
sxy that ‘there is lack of uniform stand-
ard? Should they be treated in one way
and should we be treated in a different
way and then it would be a uniform

standard.

SHRI JYOTIRMOY BOSU: I am the
subjeci-matter of the dispute bere and
kindly allow me to make a submission.

MR. SPEAKER: Tcll me whether you
are prepared to withdraw or not. Do
not divert the issue. Are Yyou going
to accept my request thut you should
withdraw from the House or Wwithdraw

those words?

SHRI JYOTIRMOY BOSU: It is like
askipg the question. When -did you stop
beating your wife? I cannot reply to that.
I can make a statement.

MR. SPEAKER: No.

Do you
those

He is repeatedly doing it.
accept my request to withdraw
words?

SHRI JYOTIRMOY BOSU: I do net,
because that reflects my mind. I do not
hide it. Because Mr. Bansj Lal's case is
before the Prime Minister.....

MR. SPEAKER: Daily a number of
motions come to me. [ accept some and
1 do not accept some. Is the member
whose motion I do not accept at liberty
to say anything he likes? So far as this
practice is concerned. I am very sorTy
some members are encouraging it. He
could meet me in my chamber and
convince me or he can raise it in the
House but not casy aspersion on  the
Chair, I have been ignoring it on & num-
ber of occasions, but there is a limit to my
Patience, He does pot withdraw from

2379 L.S—9.
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the House. m?l:eqwmmuw
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SHRI SHYAMNANDAN MISHRA:
Please ask your Seccretariat to find out
how many times these words “double

standards’” bave_beep used in this House.

MR. SPEAKER: I alo know what you
mean,
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P& v
* MR. SPEAKER: You were there and
T made it very clear that so far as any-
thing internal is concerned, it cannot be
raised. But you said it is a comstitutional
failure,
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MR, SPEAKER: Whatever it be, you
can bring it to my notice. But you hawe
no right to be aspersive on the chair.
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SHRI M. KALYANASUNDARAM:
Since my name has been used several times
by Shri Vajpayee, T wang to clarify one
point. When we discussed this question in
your chamber, Shri Vajpayee was there.
When I raised the general situation in
Tamilnadu, Shri Vajpayee raised the issue
of the Assembly being adjourned indefini-
tely. When you said “how can we discuss
a ruling given by the Speaker of an Assem-
bly?" he said that it is a constitutional
crisis which can be raised. But you ex-
pressly told us that the general situation
in Tamilnadu cannot be raised; you did
not give us permission to do that. But
when T found Shri Vajpayee standing up
today I thought he was going to raise that
point about the adjourrment of the
Assembly; otherwise, I wculd not have
stood up and raised this issue.

SHRI SHYAMNANDAN MISHRA:
May 1 make a submission.....(Interrup-
tions).

SOME HON.
lunch.,

MEMBERS: We want

SHRI VASANT SATHE: Is he with-
drawing his words?

SHRI PILOO MODY: Are you going
1o have a debate. Are you going to have
a debate on double standards? Plcase do
not fall into the trap.

14.20 hrs,
SUSPENSION OF MEMBER
MR. SPEAKER: My persistent re-
Questg and appeals to the hon. Member
hiave not had any effect on him. 1 am
very sorvy. I have already named him:
1 have already asked him either to with-

draw those words or to withdraw from the
ouse,
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I have already named him; I have al-
ready asked him either to withdraw those
words or to withdraw from the 'House.
Is bhe doing it or not?

SHRI JYOTIRMOY BOSU: I do not
withdraw my words because 1 maintain I
have reasons to say what I have said.
This is a very serious matter. The Home
Minister has given a categorical assur-
ance on the Bansi Lal corruption case..
(Interruptions) Therefore, 1 have no in
tention of withdrawing my words. -

MR, SPEAKER: Is he not withdrawing
from the House also? ....\[Interruptions).

SHRI SAMAR MUKHERIJEE: If you
insist, all will withdraw,

SHRI RAJ BAHADUR: Sir, in view
of the fact that you have named the hon.
Mcmber, and we are extremely sorry and
I appeal to my friends to find a way out. .
(Interruptions) 1 still appeal that he
should be persuaded. It is a question of
the dignity and the decorum of the Chair
and 'the whole House. It is a question of
their own respect also. Much against our
will we are compelled to move the
motion. Since you have already named
him.lmovelhismoliﬂnlhath:m
be suspended for at least two days.
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I move:
[Sbri Raj Bahadur]

“That Shri Jyotirmoy Bosu, a Mem-
ber of the House mamed by the
Speaker, be “esspended from the
service of the House for two
days.”

MR. SPEAKER: There is no debate
allowed on it. I have to put it forth-
with. Rule 374 says:

“(2) If a member is so named by
the Speaker, the Speaker shall,
on a motion béing made. forth-
with put the question....™

I am sorry I cannot allow any debate
on it....(Inierruptions).

SHRI SHAYAMNANDAN MISHRA:

We want to move a counter motion. . ..
(Interruptions),

MR. SPEAKER: [ am putting this
first. You can move another motion. ...
(Interruptions).

The question is:

“That Shri Jyotirmoy Bosu, a1 Mem-
ber of the House named by the
Speaker, be suspended from the
service of the House for two
days.™

Those in favour of the
please say “Aye”.

motion may

SEVERAL HON, MEMBERS: Aye.

MR. SPEAKER:
say “No.”

Those against may

SOME HOMN. MEMBERS: No.

MR. SPEAKER: The
it....

“Ayes" have

SOME HON. MEMBERS: The “Noes”
have it.

MR. SPEAKER:
cleared.

Let the lobbics be

NOVEMBER 14, 1972 _
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SHRI INDRAJIT GUPTA: What is

the wording of the motion? At least f
two days? e

0

SHRI S. A. SHAMIM: No reason has
been mentioned.

MR. SPEAKER: He said, persistent
defiance of the Chair and his not agreeing
to withdraw from the House. He said
that it was his painful duty, He moved

. . and

SHRI PILOO MODY: That motion
should be given to vou in writing. Has
he given you anyhing in writing?. . (Juter-
ruption).

MR. SPEAKER: There is no guecstion

of giving anything in  writing. It has
been moved in the House.
Those in favour of the motion may

please say *Aye’,
SEVERAI. HON. MEMBERS: Ave,

MR. SPFAKER:
pleasc suy "No'.

Those against may

SOME HON. MEMBERS: No.
MR. SPEAKER: Let there be division. .

SHRI G. VISWANATHAN: How can
there be voting now? The lobbies are
not cleared.

MR. SPEAKER: T had
that the lobbics be cleared.

already  said

SHRI SHYAMNANDAN MISHRA:
Lobhies were not cleared. Here we will
have to say that the Chair is autocratic.

MR. SPEAKER: 1 had alrcady asked
for the lobbies to be cleared. 1 had ex-
pressly asked for voting.

SHRI SHYAMNANDAN MISHRA:
Very senior officers in this Secretariat
have conspired against the opposition and
they are doing somecthing. We are going
to make a submission to you.
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® SHRI SEHZIYAN (Kumbakofiami): The

Minister for Parliathentary Affairs said
that Mr. Jyotirmoy Bosu may be asked to
withdraw from the House for at least two
days. This can at best be a suggestion.
No formal motion has been made and in
a formal motion the expression like ‘at
least’ cannot come in.

SHRI RAJ BAHADUR:
adays. I said, only two days.

Only two

MR. SPEAKER: If you want the voting
%o take place again, I can ask the lobbies
to be cleared. He has already moved a
Formal motion.

SHRI SHYAMNANDAN MISHRA:
Let the loggy be cleared.
MR. SPEAKER: Let the lobbies be

«leared.

The question is:

“That Shri Jyotirmoy Bosu, a Meb-
ber of the House, named by the
Speaker, be suspended from the
service of the House for two
days.”

Those in favour of the motion moved

by Shri Raj Bahadur may please record
“‘Ayes’ and those against may record
“Noes’, Let there be division....

SHRI SAMAR GUHA: [ic has not
read out the motion. He has only sent
a written motion to you.

MR. SPEAKER: I have already called
division. I am ordering divison. Let
there be division.

SHRI DINEN BHATTACHARYYA:
What happened to the earlier motion?

MR. SPEAKER: That was not moved.
In regard to the earlier motion, I had
requested him amd be did not press it,
because 1 had said that let him not do it,
and let Shri Jyotirmoy Bosu go eut.

{Interruptions), % -

Division No, 1)

lasug (CA)
The Lok Sabha divided:

AYES

Afzalpurkar, Shri Dharammo,
Aga, Shri Syed Ahmed.
Ahirwar, Shri Natha Ram,
Ahmed, Shri P. A.

Ansari, Shri Ziaur Rahman.
AWdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, Shri

Banerji, Shrimati Mukul
Basappa, Shri K.

Bhagat, Shri B, R.

Bhagat, Shri H. K. L.
Bhandare, Shri R. D,
Bhargava, Shri Basheshwar Nath
Brahmanandji, Shri Swami
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Chawla, Shri Amar Nath
Choudhury, Shri Moinul Haque
Darbara Singh, Shri

Das, Shri Dharnidbar
Daschoudhury, Shri B, K.
Deshmukh, Shri K. G.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Doda, Shri Hiralal
Dumada, Shri L K.
Dwivedi, Shri Nageshwar

(1437 s
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Ganesh, Shri K. R,

.. Gangadeb, Shri P,
Gavit, Shri T. H.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Sh.n Mani Ram
Gogoi, Shri Tarun
‘Gohain, Shri C. C.
Gomango, Shri Giridhar

Goswami, Shri Binesh Chandra

Gotkhinde, Shri Annasaheb "

Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K. )
Hari Kishore Singh, Shri
Hari Singh, Shri
Ishaque, Shri A. K. M.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jitendra Prasad, Shri
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kahandole, Shri Z. M.
Kakoti, Shri Robin
Kamakshaiah, Shri D.
Kapur, Shri Sat Pal
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Kulkarni, Shri Raja
Kumaramangalam, Shri S, Moban
Kureel, Shri B. N,
Lakkappa, Shri K.
Lambodar Baliyar, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar
Malaviya, Shri K. D,
Mandal, Shri Jagdish Narain
Mishra, Shri Bibhuti
Mishra, Shri Jagannath
Modi, Shri Shrikishen
Mohammad Tahir, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Muhammed Khuda Bukhsh, Shri
Munsi, Shri Priva Ranjan Das
Naik, Shri B. V.

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Pandey, Shri Krishng Chandra
Pandey, Shri Narsing Narain
Pandey, Shri R. S.

Pandey. Shri Sudhakar
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal

Patil, Shri Krishnarao
Patil, Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Pradhan, Shri Dhan Shah
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri M, T.

Ram, Shri Tulmohan

Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shri
Rqm Swarup, Shri

Ramji Ram, Shri
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Rao, Shrimati B. Radhabai A.
Rao, Dr. K. L.

Rao, Shri M. S. Sanjeevi
Rathia, Shri Umed Singh
Raut, Shri Bhola

Reddi, Shri P. Antony
Reddy, Shri K. Ramakrishng
Reddy, Shr P. Ganga
Reddy, Shri P. Narasimha
Rudra Pratap Singh, Shri
Sedhu Ram, Shri

Saini, Shri Mulki Raj

Salve, Shri N. K. P,
Samanta, Shri S. C.
Sanghi, Shri N. K.

Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri

-Sen, Shri A. K.

Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri :
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
_ Shankaranand, Shri B.
Sharma, Dr. H. P.

Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore

Shashi Bhushan, Shri -

Shastri ,Shri Sheopujan
Shenoy, Shri P. R.

Shetty, Shri K. K.

Shinde, Shri Annasaheb P,
Shivnath Singh, Shri

Shukla, Shri B. R.

Shuokla, Shri Vidya Charan
Singh, Shri Vishwanath Pratap
Sinha, Shri Nawal Kishore
Sipha, Shri R. K.

Sohan Lal, Shn T.

Sokhi, Shri Swaran Singh ’

Sonder Lal, Shri e

Tayyab Hussain, Shri
Tiwary, Shri K. N,
Tombi Singh, Shri N.
Tulsiram, Shri V.
Unnikrishnan, Shri K. P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Yadav, Shri Chandrajit
Yadav, Shri N. P.
Yadav, Shri R. P.
Yadav, Shri D. P.
Zulfiquar Ali Khan, Shri

NOES
Bade, Shri R. V.
Banerjee, Shri S. M. =
Berwa, Shri Onkar Lal
Bhattacharyya, Shri Dinen
Bheeshmadev, Shri M.
Chandra Shekhar Singh, Shri
Chaudhary. Shri Ishwar
Chavda, Shri K. S.
Deb, Shri Dasaratha
Deiveekan, Shri
Dhandapani, Shri C. T.
Durairasu, Shri A. .
Dutta, Shri Biren
George, Shri Varkey
Goswami, Shrimati Bibha Ghosh
Gowder, Shri J. M.
Guha, Shri Samar
Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Joarder, Shri Dinesh
Joshi, Shri Jagannathrao N
Kachwai, Shri Hukam Chand
Kiruttinan, Shri Tha
Krishnan, Shri M. K,
Malik, Shri Mukhtiar Singh
Manjhi, Sbri Bhola
Mehta, Shri P. M.
Mishra, Shri Shyamnandan
Modak, Shri Bijoy

il
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Mody, Shri Piloo

Mukherjee, Shri Samar

Mukherjee, Shri Saroj

Nair, Shri Sreckantan

Pandey, Shri Sarjoo

Pandeya, Dr. Laxminarain

Parmar, Shri Bhaljibhai

Patel, Shri Nanubhai N.

Ramkanwar, Shri

Rao, Shri M. Satyanarayan

Reddy, Shri Y. Eswara

Roy, Dr. Saradish

Saha, Shri Ajit Kumar

Sen, Shri Robin

Sezhiyan, Shri

Shakya, Shri Maha Deepak Singh

Shamim, Shri S. A.

Sharma, Shri R. R.

Singh, Shri D. N.

Sivasamy, Shri M. S w

Solanki, Shri Somchand

Subravelu, Shri

Ulaganambi. Shri R. P.

Vajpayee, Shri Atal Bihari

Verma, Shri Phool Chand

Viswanathan, Shri G.

Yadav, Shri G. P.

Yadav, Shri Shiv Shanker Prasad

Mr, SPEAKER: The result* of the Divl-
sions is:

Ayes: 175, Noes: 58

The motion was adopted.

SHRI DINEN BHATTACHARYYA :
Down with autocratic rule:

MR. SPEAKER :
carried. ...

SHRI PILOO MODY: Now, let the
debate start. Now, there should be a
debate on the motion.

So, the motion is
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MR. SPEAKER : Now, Papers to be
Laid on the Tzble.

Papers l.'.a_kf

SHRI PILOO MODY: What shout
the debate on the motion ?

MR, SPEAKER :
under the rules.

That is not allowed

SHRI PILOO MODY : Will there mot
be a debate on whether two standards
were used or mot used ?

SHRI SAMAR MUKHERJEE: We
are all walking out....

SHRI SHYAMNANDAN MISHRA :
We are also walking out.. . (Interruptions)

Shri Samar Mukherjee, Shri Shyamnandan
Mishra and some other Members then left
the House along with hri Jyotirmoy Bosu.

14.35 hrs.

PAPERS LAID ON THE TABLE

FORTY-SEVENTH REPORT OF Law
CoMMIsioN

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
I beg to lay on the Table a copy of the
Forty-seventh Report of the Law Commis-
sion on the Trial and Punishment of So-
cial and Economic Offences [Placed im
Library. See No. LT-3653|72].

RepORT OF COMMITTEE ON TAXATION OF

AGRICULTURAL WEALTH ANd INCOME aND

STATEMENT ON CENTRAL (GOVERNMENT
MARKET BORROWINGS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. &
GANESH): I beg to lay on the Table—

(1) (i) A copy of the Report of the
Committee on Taxation of Agri-
cultura] Wealth and Income.

The following Members also recorded their votes:—

Ayes: Shri K. Gopal.
Noes: Shri P. G. Maralankar.:
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¢H) A ‘'statément eaplaining the
reasons for mot laying the Hindi
version of the above Report
simnitansously.

- [Placer in library. See No. LT-3652/72].

(@) A statement (Hindi and English
dersions) indicating the result of the
Central Government Market Borrowings
during  Septémber, 1972, [Placed in
dibrary. See No. LT-3651/72].

14.36 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
.#he following message received from the
Secretary of Rajya Sabha:—

*I am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held on
Monday, the 13th November, 1972, adopt-
ed the following motion in regard to the
presentation of the Report of the Joint
Committee of the Houses on the Adop-
gion of Children Bill, 1972 :—

“That the tme appointed for the
presentation of the Report of the
Joint Committee of the House on
the Adoption of Children Bill,
1972, be extended upto the first
day of the Eighty-third Session
(Budget Session of the Rajya
Sabha.” '

14.37 hrs.
ASSENT TO BILLS

SECRETARY : Sir, I lay oo the
Table following four Bills pussed by the
Houses of Parliament during the last
session and assented to since & report Wus
last made to the House on the 4th

September, 1972 :—

«1) The Insecticides (Amendment)
;Bi.ll=\19'!2.
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(2) The Rice-Milling Industry (Re-

gulation) Amendment Bill, 1972,

Assent to Bills

(3) The Delhi WUaiversity (Amend-
ment) Bill, 1972,

(4) The Appropriation (No. 4
1972, ) Bl

. o
I also lay on the Table copies, duly
authenticated by the Secretary of Rajya
Sabha, of the following fifteen Bills passed
by the Houses of Parliament and assented
to since a report was last made to the
House on the 4th September, 1972 ;=

(1) The Coking Coal Mines

(Nationalisation) Bill, 1972,

(2) The Payment
1972,

(3) The Constitution (Twenty-cighth
Amendment) Bill, 1972.

of Gratuity Bill,

(4) The Diplomatic Relations (Vienna
Convention) Bill, 1972,

(5) The Public Debt (Amendment)

Bill, 1972.
(6) The Punjab New  Capital
(Periphery) Control (Chandi-

garh Amendment) Bill, 1972.

(7) The Indian Iron and Steel Com-
pany (Taking over of Manage-
ment) Bill, 1972.

(8) The  Antiquities
Treasures Bill, 1972,

(9) The Wild Life (Protection) Bill,

and Af

1972,

(10 The Rulers of Indian States
(Abolition of Privileges) Bill,
1972,

(11) The Seeds (Amendment) Bill,
1972,

(12) The Mines and Minerals (Regulh-
tion and Development) Amend-
ment Bill, 1972.

(13) The Génerat Thsirance ‘Business
(Nationalisation) Bill, 1972.
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(14) The Indian Copper Corporation
(Acquisition of Undertaking)
Bill, 1972,

[15) The Former Secretary of State
Service Officers (Conditions of
Service) Bill, 1972.

14.38 hrs.

BUSINESS ADVISORY COMMITTEE
SEVENTELNTH REPORT

THE MINISTER OF PARLIAMEN-

TARY  AFFAIRS AND  SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I beg to present the
Seventeenth  Report of the Business
Advisory Commitiee,

STATEMENT RE. DROUGHT SITUA-
TION IN THE COUNTRY

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI F. A, AHMED):
1 beg to lay on the Table a statement on
drought situation in the country.

Statement

Hon'ble Members are aware that due to
inadequacy of rains and erratic beheviour
of the monsoons till the end of July over
large parts of the country and in some
parts even during August and September,
this year's Kharif crop has suffered con-
giderable damage and scarcily conditions
have occurred in varying degrees in the
States of Andhra Pradesh, Bihar, Gujarat,
Madhya Pradesh, Manipur, Mahashtra,
Mysore, Nagaland, Orissa, Rajasthan,
Tamil Nadu, Tripura, U.P. ang West Ben-
The worst affected States are Maha-

gal.
rashtra, Gujrat, Andhra Pradesh and
Rajsthan. In Bihar, U.P., Mysore, West

Bengal, Orissa and Madhya Pradesh, where
the prospects of the Kharif crops appeared
bleak at one time, the position has improv-
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ed considerably as a result of rains recejy--
ed later in the season.

2. In order to relieve the distress caused:
by the drought, adequate relief measures.
have been organised. All-out effort has..
been made in starting relief works, pro-
viding gratuitous relief and making:
arrangements for the supply of drinking
water, fodder and for preventing the out—
break of epidemics in the affected areas
At present 69,594 relief works employing:
35.38 lakh persons are in operation 1o
various parts in the country. The relief
works started are such as would resul; im
the creation of durable assets and mainly
consist of soil conservation, afforestation,
minor and medium irrigation, deepening
and construction of wells, tanks and other
similar projects. Besides, full advantage
has been taken of the approved Plan and
non-Plan schemes for creating employment
opportunities in the affected areas,

3. Although the main emphasis has beeo
on slarling the relief works to provide
necessary purchasing power to the affected
population, yet to provide relief to the
old, the infirm and those who are unable
to work for some rcason or the other,
gratuitous relief has been provided. At
present, nearly 17 lakh  persons are im
receipt of gratuitous relief in various parts
of the country. Besides, over 30 lakiw
persons, including children and nursing
mothers are benefitted by the free-feeding
and milk distribution programmes.

4. In accordance with thte prescribed
procedure for giving central assistance,
central teams have by now visited almost
al] the drought-auffected States. The total
ceiling of expenditure for 1972-73 fixed
by Government on the recommendations
of the Central Teams for the States visited
so far aggregates to about Rs. 102 crores.
Besides, ad-hoc assistance of about Rs. 30
crores has also been relessed according
to the requirements of the State Goverm
ments concerned.

5. Special mention may be made of the
Emergency Production Programme initiaf-
ed by my Ministry to retrieve the loss io
Kharif production and increase the prodoe-
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tion of Rabi and summer crops. This pro-
gramme is being vigorously pursued and
implemented in consultation with and the
co-operation of the State Governments.

6. With a large part of the country.
covering 14 States, under the grip of
drought, the demand for the supply of
foodgrains from the drought affected
States has registered a sharp increase in
the recent months. However, with stocks
of foodgrains which were built up by
Government of India in pursuance of its
policy of having buffer stocks not only all
ressonable demands of foodgrains of
drought-affected States have been fully
met, but as the Hon'ble Members know
we have also been able to supply sizeable
quantities of foodgrains to Bangla Desh.

7. Steps have also been taken to streng-
then and augment the public distribution
systemn, especially with a view to ensuring
equitable supply of foodgrains to the
vulnerable sections of the seciaty at
reasonably stable prices. The number of
fair price shops which was over 1,25.000
in August this year has increased to about
1,588,000 by the end of October. All
foodgrains available with the Government
agencies are being channelised through the
fair price shops. The issue of foodgrains
through the public distribution sysiem has
been substantially stepped up from 8.5 lakh
tonnes in July to 11.80 Jakh tonnes in
September as compared to 6.4 lakh tonnes
and 7.5 lakh tonnes in the corresponding
months last year. WVarious loopholes in
the public distribution system are being
progressively eliminated.

8. A massive movement programme has
been undertaken to meet the requirements
of foodgrains of the drought affected and
the deficit areas; the stocks moved in
July, August, September and October
being 5.2 lakh tonnes, 6.5 lskh tonnes,
7.5 lakh tonnes and 8.9 Ilakh tonnes
respectively,” The movement of these
stocks has not only ensured adequate
supply of foodgrains in these arcas, but
bas also helped in restraining to some
extent the speculative rise in the prices of.
foodgrains arising out of hoarding by the
anti-social clements.
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9. To replenish and build up the buffer
stock to the desired level a target of
procuring 4.6 million tonnes of kharit
cereals has been fixed in consultation with
the State Governments. Determined-
efforts to achieve this target are being
made and the State Governments have
been requested to streamline their procure-
ment machineries and take all other
measures a8 may be necessary in this-
behalf.

10, The Hon'ble  Members  will
appreciate that adequate steps to deal with
the situation have been and are being taken
both by th Central and the State Govern-
ments. We are constantly watching the
situation and keeping ourselves in close
touch with the State Governments and will
take all measures as may become necessary
from time to time to deal with it.

STATEMENT RE. AGRICULTURAL
PRODUCTION PROGRAMME

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI F. A. AHMED):

1 beg to lay on the Table a statement on
Agricultural Production Programrie.

Sratement

Hon'ble Members are well aware that
the monsoon in the current year has wot
only been deficient but also erratic in
several parts of the country. After a pro-
longed dry spell in July, 1972, the total
loss of kharif foodgrains was estima‘ed
at about 15.0 million tonnes. Fortunately,
rains received in a number of Stotes from
the beginning of August proved useful i
saving the crops which had not withered
away and also facilitated re-sowing in
some arcas where the earlier crop had
been lost. September and October rains,
which have been widespread in most parts
of the country, have further improved the
prospects of kharif crops and, con-
uenﬂy.tbz!onumexpecudtobe
than reported earlier by the States.
rains have also facilitated prepara-

i1t
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tory tillage Gpedatiohs for the riibi sehsom.
The over-all position is; therelors;’ better
tHan - anticipated earlier, except' m Makhkra-
shtra, Qujaratt and Kajasthen:  where
rainfall has continued to be deficlent.

‘To cope with the situaton. Government
Have undertaken a drive for cultivation of
short-duration intermediate crops like
pulses, and a massive programme for im-
creasing the production during the rabi
and summer seasons. The strategy adopt-
-ed' aims at yielding an additional produc-
tion of about 15 million tonnes of rabi
‘and summer crops.

Special allocations of financlal assis-
tance have been made to St:te Govern-
ments to enable them to take up quick-
maturing  minor-irrigation _ programmes
which could be completed by the 3lst
‘March, 1973, so as to irrigate the rabi
and summer crops. Approval for a
total loan assistance of over Rs. 140.0
crores to the States for special minor
irrigation programmes has been accorded.
Apart from the benefits to the rebi and
summer crops expected to accrue in the
current year, the entire inveslement on
these programmes is towards the creation

~of permanent assets which would help to
reduce dependence on monsooi.

To meet the increased demands of
inputs for the intensive production drive
planned during the rabi and summer sea-
sons, and also considering that the pur-
chasing capacity of farmers has been
impaired by the unseasonal  monsoon
during the kharif season, arrangements
have been made to provide short-term
credit on a larger scale than hitherto. So
far, a total amount of Rs. 74.50 crores
has been released to the State Govern-
ments as short-term loans.

Necessary  arrangements have been
made by the Central and State Govern-
ments to meet fully the requifement of
seeds of high yielding varieties of wheat
and of pesticides, for the special produc-

tion drives.”
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As regards fértilizers, ‘the House ‘I8
aware that while their demand in fhe
current yelr has ‘increased sustantially on
accoumt -of massive programmes for rabl’
and summer, there are constrainis on
availability. Wp are. trying to -supplément
the mternal suppliess by imports to the
extent possible. The total supply of fereiti-
zers for the rabi crops is now
to be 22 per cent more than the actual con-
sumption in the last rabi scason. The
ILCAR. has formulated @ number of
technical guidelines for maximisation of
output with reduoced dosages of fertilizers.
These inclode deeper tillages soil amend-
ment, balanced fertilisation, optimum pest
and weed control, sciemtific water man-
agement, ctc., The guidelines have alk
ready been brought to the notice of the
State Governments who have taken steps
to disseminate them widely among the
farmers through the organisation of =
large number of training camps as well
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as through other communication media
like radio ete.
Senior  Officers of the Ministry of

Agriculture, designated as ‘Area Officers”
are keeping themselves in the closest
touch with the respecttve State Govern-
ments to ensure coordination and close
supervision over implementation of the
programmes at the field level. The State
Goveroments, too, have geared up their
implementation machinery at different
levels to ensure timely completion of vari-
ous programmes. Coordination Commit-
tees have been set up at different levels
in the State to mobilise and coordinate the
resources and efforts of the various deve-

lopment departmeats and agencies involved

in implementation of the special production
programmes.

We hope that the programmes for the
rabi season would yield substantlal addi-
tional production. As the House is aware,
wheat production mow is less subject to
vagaries of weather. In recent  years,
wheat production has gone up by nearly
3 million tonnes a year. A number of
wheat-producing States Bihar, Madbya
Pradesh, West  Benghl snd Centraf &
East' UP. have recetitly retsived: wides-
pread rains which would Yacilitate the
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sowing of wheat crop. This coupled with
the expansion of irrigation facilities as a re-
soil of the implementation of the special
minor irrigation ‘and. largescale extep-
Mon of area’under high-yielding varicties,
ix expected to improve appreciably the
prospects of the wheat crqp. In several
States, sowings are already reported to be
in ‘full swing. These factors strengthen
our hope and confidence that given
necessary support our Kisans can rise to
the occasion and help the country in
retrieving at least some of the losses of
production which have occured due to
failure of timely rains.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): | beg to present a statement
showing Supplementary Demands for
Grants in respect of the Budget (General)
for 1972-73.

MR. SPEAKER: Now, we are to take
up the discussion on the price situation.
Should we adjourn for lunch now or
should we take up the discussion right
now?

SEVERAL HON. MEMBERS: Let us
adjourn for lunch.

1439 brs.

The Lok Sabha adjourned for Lunih
till Thirty Minutes Past Fifteen of the
Clock

1534 hrs.

The Lok Sabha reassembled after Lunch
at Thirty-three Minutes Past Fifteen of
the Clock

[Mr. DePUTY-SPEAKER M1 the Chair]
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SHRI S. M. BANERJEE
Sir, 1 am President of that union, and the
hunger-strike is going on. I request the
Labour Minister, through you, that he
should intervene in the maiter, and see
that interim relief is paid pending a final
decision about the wage structure and
certain amenities to be granted. This is
my request, through you, to the Labour
Minister,

(Kanpur):

s vmEATe mrewt  (92AT)
IqTeq AgEa 9 WY Fgr g § v
FTETC ®Y Y@ A1AS A oY wAr
afgg 1
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SHRI K. P.  UNNIKRIBHNAN
~(Badagara). The Minister of Iaforma-.
tion and Broadcasting should also make a
-statement on this. (Interruption),

MR. DEPUTY-SPEAKER:  Order,
please. If it is the same question, then
I am sorry. I think it becomes a sort
of debata.

SHRI DINEN BHATTACHARYYA:
-(Serampore); I appeal to you to convey
+our wishes to the Government.

SHRI K. P. UNNIKRISHNAN: We
have been hearing of a Corporation for
a long time but nothing has yet happen-
ed.

MR. DEPUTY-SPEAKER: Order
please, If it is the same question, then,
one or two hon. Members have high-
lighted it, and the Treasury Benches have
listened to it. That should be enough.
if we have a separate point, I can allow
one or two Members. But why should
we be flogging the same horse?

Now, Mr. Banerjee.

15.c5 hrs.
MOTION FOR ADJOURNMENT
Rise in Prices.
SHRI S. M. BANERIEE
Sir, 1 beg to move:

(Kanpur);

“That the House do now adjourn.”

Mr. Deputy-Speaker, Sir, I have
tabled this Adjournment Motion to cen-
sure this Government for its repeated
failure to supply essential commodities
including foodgrains to the people of this
country at reasonable prices. We have
celebrated the 25th year of our Indepen-
dence, and it is a sad commentary on
our planning that even after tall talks
of socialism, the people are suffering and
nearly 40 to 50 per cent of them are

actually on the poverty line. Prices could
not be checked. I do mot want to give
more statistics, because sometimes these
statistics do not reflecy the correct or the
factual position. But for the information
of this House and to contradict the state-
ment which has been made by the hoam.
Minister the other day, I would like to
quote certain figures to show how the
prices rose,

I am giving the figures for 31st July,
1971, 1st July, 1972 and 29th July, 1972.
On 3ist July, 1971, the index for food
articles was 211.5; on Ist July, 1972, it
was 235.8; on 29th July, 1972, it was
241.6. For tobacco, it was 188.9, 215.9
and 230 respectively. For fuel, power,
etc., it was 172 and then it rose to 177.

If you take the commodities, from
189.2 on 31st July, 1971, it rose to 205.7
on 29h July, 1972. If we see the
figures for August, September and Octo-
ber., the prices have further risen, and
still, in the statement, the hon. Minister
has said: '

“In fact, there are already indica-
tions of a decline in cereals
prices over the last fortnight,
and the coming of the new crop
into the market should help to
maintain this trend."

1 admire the optimism of the: hon.
Minister, but his statement does not
reflect the factual position in the country.
He has given many reasons. I am sorry
to say that on this entire matter, whether
it is a rise in the price of sugar, or a rise
in the price of levy sugar, vanaspati or
any other commodity, whenever there is
agitation by the people. (Interruption)..

MR. DEPUTY-SPEAKER: If the
hon. Members want to talk, there is the
lobby; there is the Central Hall,

SHRI S. M. BANERJEE: —then, im-
mediately, what happens? [ charge the
Government for inciting the employers
to declare war on the consumers,
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Immediately after the bonus is paid
.at 833 per cent according to the ordi-
mance, the employers come forward
saying, we want to increase the pumber
.«of days of work and increase production
.decanse we have paid bonus at 8.33 per
<ent. It clearly means that Government
is inciting the employers to declare a war
the consumer, frustrate the con-
-samers and create a feeling in them that
working class is enjoying at the cost
the other people. In his three and a
half page statement, the Finance Minister
has not given any clear-cut answer to the
main question as to how the prices would
‘e checked. He says the posilion is im-
proving but I do not know how the situa-
tion has improved. In September-Octo-
ber, in Calcutta the price of sugar was
wanging from Rs. 4 to Rs. 5.30 a kilo in
certain places. In Kanpur, Bombay and
even Delhi, it was not below Rs. 4.
Today even in Delhi it is more than
Rs. 4. After this recent increase of 20
aise in the price of levy sugar, the sugar
we get from the fair price shops is going
10 cost Rs. 2.40. Why was this increase
given? There is no control on the profits
of the sugar magnates.

In Bombay, the ruling party took a
decision to nationalise the sugar industry.
‘But they have only taken over 14 junks.
No final decision about nationalisation of
sugar industry has beep taken. 1 want to
know what is holding it up. Before
-starting their country-wide movement, the
scommunist party said that the ruling party
s changing the policy they had put be:
fore the people at the time of the elec-
tions. The have forgotten the promises
they made to the people who elected
them with such a massive mandate. Now
“their policy is towards safeguarding the
monopolistic interests. [ charge this
Government that they have forgotten the
Promises they made during the elections.
There has been a constant increase in
prices. Government has failed to check
“the prices and hold the price line. Gov-
~ernment has failed to nationalise the sugar
industry and to take over all the textile
‘amnits, Government has failed to take over
1the foreign oil companies. Government has
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failed to take over the import-export
trade. They are saying that they aro
moving towards socialism, but they arc
doing something else.

During the period 3rd October to S5th
October, 1972, 3,12,627 people partici-
pated in our country-wide agitation
against the price rise and unemployment.
1,32,000 have been arrested. There were
22 cases where there was cither firing or
merciless lathi charge. But even that
lathi charge and bullets could not per-
suade the people to withdraw from the
struggle. I must pay my homage to that
great martyr in Bihar who sacrificed his
life facing the bullets of this Government
with a red flag in his hand. They were
all fighting against the pro-monopolistic
policy of the Government,

What was our expectation? We expect-
ed that~ prices would be stabilised. We
gave cerlain suggestions as to what should
be the long-term policy. We said that
the wholesale trade in foodgrains should
be taken over by Government. On 4th
October almost a decision was taken in
the AICC session that the wholesale trade
in foodgrains will be taken over. But
that decision has not been implemented.
I want my hon. friends on the other side
who sincerely pleaded for the taking over

to come out and compel the Government
now to fulfil that promise. We wanted
distribution of essentia] commodities, in-
cluding cheap cloth, through Government-
controlled fair price shops in both urban

and rural areas. We wanted Government

tor nationalise sugar and textile mills.
We congratulated the Government on
taking over 46 sick textile mills. But

why have the other mills not been taken
over. Why only silk mills were taken over?
Why should the nationalised Textile Cor-
poration become a hospital for nursing
the sick mills?
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15 47 brs,
(s K. u TrwaxY in the Chair).

The sugar " barons have goi a uduchon

in excise duty. 1 quote from the Ptriot
of 2Bth September, 1972:

“The deliberate attemapt by the sugar
barons to reduce sugar produc-
tion during the last few months
won them the first major divi-
dend when the Central Govern-
ment announced a rebate in
extise duty on sugar.”

Concessions after concessions have been
given. What do we get in return? 5 a
kilo of sugar for the ordinary consumer!
Tn certain rural areas, sugar is not avail-
able at all. Over 40 per cent of Indians
live below the poverty line. More than 4
out of every 10 persons are still below
the poverty line, their consumption being
less thun the national desirable minimum
of Rs. 27 per month for rural areas and
Rs. 40.5 per month in urban areas. 1
am quoting figures which according to
Government's sources also are correct,
The slogan of garibi hatao will be reduc-
ed to a mockery if you are unable to
hold the price-line.

st wwr e fag (wad)
Wi GHeE ¥ TH e &1 Y
o o §

SHRI'S, M, BANERJEE ; g
@ ¥ wTod aga g W & )
Aot & TH WA AT @ & 1% wEe
ST WY ¥ qw FT Fl F Sraw

We wanted that accommodation should
not be given by the nationalised banks for
speculative purposes. Have we stopped
that? Is the advance going to the low-
paid employees for starting small indus.
tries, or to the peasants? No, not at all.
We wanted that there should be some
control on black money, checking the
black money because the government has
admitted, Shri Chavan himself has ad-
mitted, that there is a parallel economy
in the country being run by those who
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control the bi_lck money ‘When we

wanted the goverpmept .jo take drastig-
steps to unearth black mopey,. including
the demonstration of currepcy  qetey, of
the value of Rs, 100 and above, they sajgd-
that they cannot do it at present.. . Bvap.
after the Wanchoo Comumiticg report, this -
suggestion was not accepted. Sq, ] want
to know what steps government confemy
plate to take to umearth the black money..
I do not know why they want the black-
money to continue. These people whe-
wear from top to bottom white, why
should they be in favour of black money,
1 cannot understand. Should they not
convert that money into white as their
caps?

We have given certain suggestions for
checking the rise in prices. We suggested
the take over of the wholesale trade in
foodgrains, nationalisation of the sugar
and textile industry, take over of the im-
port and expory trade and acquisition of
the foreign oil companies which are cheat-
ing this government day in and day out.
We also suggested that the credit policy
of the Reserve Bank and the npationalised
banks should be project-oriented and
should be for non-speculative purposes.
It seems that the earlier decisions of the:
government on this subject have been
given the go-by It is also admitted that
black money is playing a vital role im:
price rise.

What is the remedy?  According to the
government the remedy is “wait and see™- .,
The hon. Minister has said in his state-
ment that we shall review the position-
after some time. He has said:

“Nevertheless. there can be no place
for complacency; trends in pro-
ductien and prices will have to be-
watched carefully for the . next
few months and further remedial’
action . taken as and when neces-
sary.”

'l'hamﬂnopcntiupnrtofhulhb-
ment!
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It is said that production should in-
crease. It is nmot a question of want of
increase in production. Production has
increased. The slogan given by Jawahar-

KARTIKA 14,

lal Nehru was “produce or perish”. The
working class of this country have pro-
duced and perished. That is what we
have lost their jobs: their wages were

depleted and they are worse off than what
they were

The Finance Minister has tried to paint
a rosy picture to the people of this coun-
try, They want a reasonable price level
so that they can afford to have two meals
a day. They are tired of speeches. 1
want the Finance Minister to go to the
market into and try to purchase vege-
tables, fish, ege or whatever he likes.
Then he will realise that the prices have
gone up beyond his expectations.

The working class today, whether it is
the Central Government or State Gov-
ernment employee or a person working in

the public or private sector, they are
all fuming with anger. They want bonus
and increased wages because otherwise

they are unable to run their families with
the rising prices. Because of poverty
their indebtedness has increased. Accord-
ig to a recent survey, cach middle class
employee is today indebted to the tume
of Rs. 950 to Rs. 1,160. They have
tsken loans from the co-operative socie-
ties. They have taken loans from the
General Provident Fund. Even if a
person does not have a daughter, he takes
loan on the pretext of marrying off his
daughter. This Government has raught
them to tell lies to get some loan. They
five taken festival advance; they have
taken cycle advance and what not. Still
after 15th of every month, their pockets
are empty. God has given one blessing
to this country, whether it is Government
or the people of .this -country, then can
get loans. The Government can get
loans from America, and the ordinary
people from Government or other sour-
ces. That is how they run their families.

1 request the Government to view this
problem very seriously and tell us, what
they want to do and how the prohlem
2379 LS.—10.
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can be solved. Let them take the poli-
tical parties into confidence. When we
started the movement, they said that it
was not necessary. They said, “We have
not deviated from our path. We are to
implement our slogans.” What has hap-
pened? Is it not a fact that lakhs and
lakhs of people have participated in this
movement? Who were they?  They
were students, men and women, who par-
ticipated in it? What for? All against
high prices and recurring failure of the
Government to hold the price line.

29C

Coming to the land reforms, nothing
has been decided about land ceiling. The
kulak lobby is so strong inside the Cong-
ress party that they will not allow any
decision to be taken. Today, Mr. Atulya
Ghosh is out: Mr. C. B. Gupta is out.
All those people who were called syndicate
leaders are not in the party. Who are
the new Atulya Ghoshes? Who are the
new C. B. Guptas? Please tell us. We
want to know who are the persons puti-
ing hurdles in the way of land reforms
and land ceilings.

I wish the Prime Minister had been
here. When the entire country is wait-
ing as to what is the answer of the Gov-
ernment, whether the prices are going to
come down or not what are the concrete
steps to be taken, we expected the Prime
Minister to be here. Personally 1 have
nothing against her. Let the Finance
Minister reply to it.

I charge this Government of indiffe-
rence and callousness towards the basic
needs of the people éven after the mas-
sive mandate which the people gave them
ungrudgingly. They got tremendous sup-
port from the people when they elimi-
nated all the reactionary forces. Teday,
the people are frustrated; the people are
agitated. 1 am sure, once frustration and
agitation meet face 1o fl'ac"c, it is going to
be ferrible. 1 charge this ‘Government of
complete failure. Even after 25 years
with 2 huge maijority, they have not béen
able to solve the probfem of price Trise.
Why? Tt is because of their wrong
policies.
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What is planning? 1 say, the Planning
Minister should have been here. |
want to know: planning for whom? The
pzople are starving. What is planning?
What are we planning for? The planning
is: you better die and your son, if he

survives, or your grand-son will get the
fruit. What is the immediate result?
Nothing.
16.00 hrs.

What about arresting big people? In
Delhi itself, the ordinary  shop-keepers

were arrested, not big ones who hoard-
ed 1400 1500 bags of sugar. They were ne-
ver searched and arrested under the D.LR.
The person who led a demonstration
agains; high price was shot dead in Bihar.
I accuse the Government for ‘appearing
the big business houses and big landlords
—both in the industrial sector and in the
rural sector. These big landlords do not
went to part with their lands, they do
not want to give land to the tillers. I may
remind them. Sir, that the struggle that
was launched was absolutely peaceful; we
never wanted violence; it was a peaceful
demonstration in which more than three
lakk people paritcipated. Bug I can say
with all honesty that uplift the position
does not improve, this time it may not be
three lakhs, it may be 30 lakhs or three
crores who would revolt against the Gov-
ernment.  (Interruption). It is npot a
question of winning a particular election
and remaining happy for five years. Tall
promises were made to the people before
elections. But what has been their atti-
tude towards people afier elections? If
you make an honest survey of the entire
country, you will find that nearlv 60 to 70
per cent of the people are hardly getting
two square meals. I koow, vanaspathi
price has gome up, the price of musterd
oil has gone up, the price of ground nut
oil has gone up.. -And they will say that
it is because of grousdnut or mustard. 1
charge this Government with failure on
call fronts. I would definitely ask the
Fioance Minister to reply to all the points
that have been raised here and not evade
the issue by . sayiog that there was a
ymatural calamity. He slways takes shelter
under vagaries of nature as if drought
never occurred in the country, as if floods

never came in the country. These vagaries
of nature, these mnatural calamities, do
take place every year in every country.
But what is happening. Nature will not '
come to the rescue of the '‘Government.
(Interruption). This deliberate  policy,
calculated policy, of appeasement towards
big monopoly houses will never improve
the condition of the people. That is why
I charge this Government with failure even
after 26 years of independence, with utter
failure in this matter. 1, therefore, appeal
that this Government, unless it improves
the condition, unless it checks prices, unless
it can give something concrete to the peo-
ple and not only tall promises, has no
business to exist, and the Food Minister of
this country should resign peacefully and
graceful. ... (Interruption). The time has
come today. [ have nothing against the
Food Minister, T have all regards for him,
but the time has come; he has to resign
peacefully and gracefully making room for
somebody else who is clear-headed and
who knows what is happening. When
sugar beinz sold at Rs. 4, Rs. 5. per kilo,

Mr. Fakhruddin Ali Ahmad says that dis-
tribution at wholesale price cannot be
taken up by Government, Why? (Inrerrup-
tion). Election is not all in life.

SHRI A. P. SHARMA (Buxar): You
came here with the support of the Con-
gress.

st s gEs at o wTT A
gt & amw ¥ X § o A
L TR WY § 1 Sy wdAr
ST ST EY AT )

SHRI A. P. SHARMA: But for the
Congress you should have been out and
not in the House. ... (Interruptions)

W@ e v Fag s et T
o aY AT ofifad

T e et T
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S e b o oA ..
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please.
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MR. CHARIMAN : Motion moved :
“That the House do now adjourn”.

SHRI R. K. SINHA (Faizabad): I
Tise to oppose the adjournment motion
movad by my friend, Mr. S. M. Banerjec.
It is casy to condemn the Government on
an issue which is exercising the mind of
the whole nation. To-day, throughout the
country there 1s a diffidult sitnation and
the nation and all the political Parties
should have sat together and found omt a
solution. . ....(Interruptions). After all,
Mr. Banerjee, along with the running com-
mentary which was there behind him, was
only repeating the policies and the pro-
grammes of the Coogress Party. H b
what he should do and this is what AICC
did. .. . (Interruptions).

MR, CHAIRMAN": . A small iterrup.
tion here and there should be endugh. -i¢
is: not proper to have a running commen-.
tary. - You will alses feel i w
interrupts you while ‘ypeaking. Loyt
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SHRI $ A. SHAMIM (Srinagar): I
will welcome it.
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MR. CHAIRMAN :
welcome it.

You will never

SHRI R. K, SINHA: I do not deny
that there is a difficult situation before the
country. I do not deny that there has
been a rise in prices. Who can tackle it?
Can Mr. Banerjee's Party tackle it? Can
the Marxist Party tackle it or a centralised
united Government of India tackle it?....

SHRI PILOO MODY (Godhra): The
Swatantra Party can tackle it

SHRI R. K. SINHA : The same Gov-
ernment which fought the battle of Bangla
Desh. It had to feed the refugees who
came to India......

SHRI 5. A. SHAMIM: The whole

nation fought the battle.

SHRI R. K. SINHA:
it is the whole nation. When there is an
objection, it is they. So, an absolutely
abstruse picture the Opposition has placed
before ws.

When we won,

I do not deny there is a difficult sitya-
tion. But let us see whether the weather
Gods are under the control of Mr. Chavan.
The weather Gods are not ordered by the
Goverrment of India, There was =
national crisis last year when these very
gentlemen cried as to why our Govern-
ment did not recogoisc the Bangla Desh
Government. We said, "We will do it at
the right time'. They .thought they had a
methodology for the recognition of Bangla
Despp. They were . saying, ‘Why are you
feeding 12 million refugeea ? We were
feeding 12 million refuges because there
was. a green revolution which. has sacceed-
ed in India. We wem feeding the Bangla-
desh refugees and even today in spite of-the
crisis in our economy ‘we are ‘helping them.
There .nhuld be a ceiling

a national calamity. -
ll&dmmuﬂnmd the
Government ? - Is it & political question,
oris!t-aquuliﬁnurnurni-ﬁmhn
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main political context which we are
examining today ? It is the task of the
opposition to run down the Government
and these gentlemen of the opposition run
with the hare and hunt with the houn.
They will take the credit when Bangla
Dest was liberated. They will say India,
should have fed the refugees who came to
India. They will say, food should con-
tinue to be exported to Bangla Desh. In
the same strain they will say, don't import
food. They say about American imperial-
ism. We have not been cowed down by
American imperialism at all. It is they
who run down the economy. They do not
have the guts to stand up to the national
crisis which is inflicting the country today.
{ say that blackmarketeers should be puni-
shed. -1 say there should be wholesale iake
over of the food industry. But all this
needs the development of what we call ‘the
infra-structure’. All of us who are Par-
liamentarians know these things.

Yesterday speeches were made. Wec
were told, send aid to Andhra Pradesh,
send aid to Gujarat etc. We were told, the
groundnut oi] industry is suffering. We
were told rice crop is going down, wheat
crop is going down. This is because of a
national crisis created because of the
drought, because of the natural calamities.
Why do not these gentlemen decry China
and Soviet Union etc. which are also im-
porting wheat from the United States ?
This is an international phenomenon. This
drought and this natural calamity is a
thing which has affected the whole of Asia.
Soviet Union in the fifty-fifth year of the
success of its socialist revolution has to go
to America and Canada to import food
grains. China has to go to the so-called
free-world to import foodgrains. But we,
who have fed the people of India from
our own stocks, will not be congratulated
for it. We would like, to have a ceiling on
buffoonery. A gentleman comes with a
badge with regard to C.ILA. and that
becomes an important question.  The
question of double standards becomes very
important. But this is not important for
them. They do not, take pams to find out
ways and means whereby the problem of

shortagc in this country can l:c
tackled. Government of India should be

congratulated for the fact that it is only
during the last 2 years in the period of
the last half a century that we have not
imported any foodgrains from abroad.

Sir, let us look at the national econcmy.
We had not been compelled to import oil.
If we had been compelled to depend on
America for the last 2 years, the battle of
Bangladesh liberation would not have been
fought. But these gentlemen will not
come to congratulate the Government of
India for the suceesses.

SHRI PILOO MODY : How long are
you going to live on Bangladesh ?

SHRI R. K. SINHA: We will live a
long time to come. It is the first time in:
the history of India, in four thcuzand
years, we liberated a neighbouring country.
One should not under rate the importance
of liberation of Bangladesh, This is my
submission. Nobody can hide his leanings
towards the CIA. What came out was; a
reality. So, I would like to say that
Government should go to the basic ques-
tion.

SHRI SAMAR GUHA (Contai):
He has made an observation that ceitiin
gentleman of this House is a CIA agent.
That should be withdrawn, If it is ali"w-
ed, then it would create trouble. 1 do

not know why he should be allergic to
CIA....

SHRI S. A. SHAMIM : If, as he had
admitied, Government had no objection,
why was Shri Piloo Mody asked 1o re-
move it ?

MR. CHAIRMAN :
request both sides....

I would lik: 1o

SHRI PILOO MODY: Not both sides
on this occasion, only one side.

MR. CHAIRMAN We are friends
and comrades Thls has become an un-
fortunate practice that this side also makes
personal attacks sometimes, and that side
also makes it somcumes Bl.lt the hon.
Member has not named anybody
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'SHRI PILOO MODY: 1 might put
the House on warning that the sext time
somebody calls me a CIA agent, I am
prepared tg wear this again,

SHR{ R. K. SINHA : I cannot call a

self-declared agent anything: it is fo: him
to decided what his role is.

I would like to say that the basic things
which ure the needs of the people of this
country, for example, the needs of the
poorer classes which they consume in daily
life are kerosene, sugar, salt, edible oils
and. coarse cloth. These should be stand-
ardised, and their trade should be taken
over completely, an there should be a
people’s level rationing. This ycar was a
lean year,-and it is possible that in the next
‘few years there may be good crops, but we
must not forget one thing that India is nct

"a small dot on the surface of the earth
India is a big country. The superpcwers
would like to subordinate this country to
their will-power. and so, this country has
to plan on a big scale in order that the
foreign policy of this couniry may not be
subverted by agents within and pressures
outside,
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This is why I would like to say that the
consumed articles should be controlied, and
the channels of distribution should be pro-
perly organised so that every poor man
in the rural sector or in the urban sector
is able to get his two square meals a day
and the satisfaction of his needs.

Then, take the case of the textile and
sugar industries, The proprietors of these
industries and those who have managed it
‘have completely mismanaged it during the
last two decades, because they took the fat
-out of these industries and the textile and
sugar industry machinery have today
become obsolete.  The Government of
India should take this matter up and
examine the matier, because. ...

SHRI S. B. GIRT (Warangal): If as my
hon. friend admits, the sugar industry has
been mismanaged, then why have Govern-.
‘ment not taken over this indastry? Simi-
larly, why have fhey not taken over the
textile industry also?
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., SHRI R. K, SINHA : [ am saying the
same thing. My hon, friend is onljr
$upporting; me.

SHRI ' S. R. DAMANI ' (Shdlapur):
I would like to draw the attention of my
hon. friend to the fact that in the textile
industry, 88 per cent units are working
satisfactorily; it is only 12 per cent which
has closed down.

SHRI R. §.

PANDEY (Rajoandgao):
What about sick mills?
SHRI R. K, SINHA : I suggest that the

situation in the textile and sugar industries
should be completely examined; parti-
cularly the sugar industry mious the co-
operative sector should be nationalised,
because we cannot tinker with the necds
of the people of India. Similarly, the pro-
duction of coarse cloth also should be
taken over from the mills. . ..

SHRI PILOO MODY: Congress
money is in the co-operative sector.

SHRI R. K. SINHA: So that our
sisters and our brothers in the rural com-
munity, and the poorer sections of the
society may not suffer because of the
shortage of these things. But today what
is happening ? Coarse cloth is being pro-
duced by big business magnate who then
force the small retailers to purchase finer
cloth if they want to take coarse cloth,
‘and then they get Rs. 10,000 if it is taken
after ten days. They take it out only
after ten days so that black money flows
legally into the pockets of those who are
the owners of the textile industry,

The situation in the textile industry
and the sugar industries, industries which
could be productive in India, which
has ground to a halt, has to be exami-
ned if the future economy of this coun-
try is to look up. Therefore, in terms
of the future perspective, we should
examine it. Tt is welcome that the Gov-
ernment, particularly the Finance Minls-
try, has made available a sum of about
Rs. 150 crores for reorganising or glv-
ing a fillip to food production in the
country. _It is also welcome that about 80
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per cent of this will go for tubewells and
for small irrigation projects. These small
irrigation projects will be of permanent
vadue. Along with this,” rural electrifica-
tion, the needs of the small man in the
rural areas, have to be examined.

In backward areas, today there is the
problem of unemployment. We have re-
sources which need not be imported from
abroad. We should have a land army of
people in this country. The unemployed
youth of the country should be conscript-
ed. We should see that production in the
future should be such that when there are
lean years we may not have to suffer.

Then there should be a public procure-
ment and distribution system. Whatever
be the distributive organisation at the
block, district, mohalla and city levels, all-
party committees or elected progressive
people’s committees should be associated
with the procurement and distribution
machinery so that we may be able to bring
about better results in terms of procure-
ment and distribution in future.

There were days when in Great Britain,
under a Labour-Tory coalition, 60 per
cent of the GNP in that capitalist demo-
cracy was marshalled for the needs of the
nation. Why cannot we show our loyalty
to the nation and the people of India and
mobilise the vasy resources of this coun-
try so that the basic needs of the common
people arec made available fo them at rea-
sonable prices and without difficulty. Let
there be a free market in refrigerators,
TV sets, finer cloth and so on. We have
no objection. But let the poorer sections
of the country get their basic needs at
controlled prices. There should be bonus
conceded at 8,33 per cent. The report of
the Pay Commission should be submitted
as ecarly as possible. The wages must be

linked to the working class cost of living
index. In any attempt to stabilise the
economy, the wages of the people and

their basic needs should not suffer. What
they buy with their wages must be at
controlled prices. If we do that, we can
look at the Opposition parties three months
_hence or six monthg hence and say we
have done our duty by the people’. The
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_lhl;n always under-

MR. CHAIRMAN: Dr. Karni Singh.

SHRI K. SURYANARAYANA (Eluru):
May 1 point out that the Mover of the
Motion is not here. How will he then be
nb'le to give a proper reply to the points
raised in the debate?

DR. KARNI SINGH (Bikaner): 1 rise
in support of the adjournment Motion
moved by the Opposition yesterday which
has tried to focus the attention of the
<ountry on the fact that even the barest
necessities of everyday life are not avail-
able at reasonable rates. But I will clarify
my position that as an Independent, 1
shall not vote against the Government on
this censure motion until such time as I
am convinced that we in the Opposition-
are prepared to carry such motions o a
logical conclusion and be able 1o form a

government when such a contingency
arises.
SHRI ATAL BIHARI VAJPAYEE

(Gwalior): Then why speak at all?

DR. KARNI SINGH: Because it is an
important subject and I have a right 1o
speak.

SHRI PILOO MODY: Why does he
vote only for success every time?  Other-
wise, why waste the time of the House ?

DR. KARNI SINGH: He could go out.
T was voted back here and 1 have a right
to speak.

SHRI PILOO MODY: Sorry. I agree.

DR. KARNI SINGH: During the last
summer months, when I bappened to be
in Shri Chavan's home State, Maharashitra,
people had forecast that India would
sometime early this winter face this abrupt
rise in prices I do not claim to be an
economics expert. But I was very scep-
tical because we were told in this House
that the price-line would be kept in check.
But T do see now that this forecast has
come true, and alarmingly so. 1 think
this is going to be a very frightening threat
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to our country unless sosething very defi-
nite and quick is dose.

Sir, the people of India gave the Cong-
ress party and Mrs. Gandhi a massive
mandate. 1 would not like history to re-
cord that this massive mandate was given
to mismanage the country. Election slo-
gans arc not enough. The people in this
country were told categorically and em-
phatically that poverty would be removed
from the face of this country; that in the
shortest possible time, adequate employ-
ment would be created; that there would
be jobs for all; there would be food for
all and there would be housing for all. All
these promises, as we now see in retros
pect, are likely to fall flat.

I can say this much: that no Govern-
ment today worth its name should get up
and make promises that they cannot fulfil.
If they do, it is 'a fraud on the people.

I think this Garibi Hatao slogan, if it
were not meany purely to catch votes, is
a fraud on the people. 1 would like the
Government to redeem the pledge of the
election to see that at least the basic ne-
cessities of life are made available and the
price line kept in check.

Demand and supply control the price
line. Everybody knows it. We have to
produce more consumer goods, consumer
goods that are meant to generate the eco-
nomy. We must also pay more altention
to agriculture. There is no doubt about
it. 1 would like to draw the attention of
the hon. Minister thay so much has been
said in his note about famine conditions in
the country this year. But let me remind
the hon. Minister that two or three years
ago. when famine existed in northern
India, we had brought the same points
before the hon. Minister: for God's sake,
ket us have mere irrigation projects, The
Rajasthan Cenal lift project was brought
in, We mentioned it to Government at
that time saying. “Please give it and im-
plement the scheme and finish it, so that
35 lakh acres from the Rajasthan Canal
Project would come under irrigation.” I
may remind the Hon. Minister that even
the left channel, the creation of Dr. K. L.
Rao, is not being put through  ex-
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peditiously because some petty conlrac-
tor is having some trouble with the
Government. We are in the midst of
another famine. If we could bave
the river wvaley ~project fructified, we
would have had much more food and the
price line woonld have stayed much more
within reason.

1 welcome this tiff that the Communist
Party had with Mrs. Gandhi's party. 1 feel
that this uncertainty in the country as (o
whether India is to remain a democratic
country or become a communist Stale or
what might be called an Indian type of
socialism or communism, is cCreating a
great deal of confusion. We read in the
papers every day of things that are going
to be brought in to socialise the country.
But nobody seems to have ‘any idea whe-
ther India will trod the path of demo-
cracy and freedom or India will trod the
path of China and Russia. Nobody knows.

We also feel that some of these uncer-
tain conditions in the country are contri-
butory factors to lowering of production
causing these inflationary conditions, de-
ficit financing and price rise.

1 feel that this kind of uncertainty is
destroying the incentive.  Everybody in
this country is capable of contributing to
build a greater India, but once Govern-
ment begins to tauke over everything. the
incentive of the average citizen, even that
of the smallscale industrialist, is lost, and
this is causing utter confusion, 1 think
you must have noticed that there is % sorl
of aimlessness in this country today. There
is & loss of direction. Government is try.
ing to take over and assume things which
they should best leave to the people. Con
sumer goods, as a consequence, are there
fore in lesser supply; the prices are shoot:
ing up angd deficit financing and nflation-
ary tendencieg are coming up to the fore.

1 have supported socialism on the floor
of this House in the past. I do so even
now, but I do feel that ‘isms' are going to
take the country nowhere. What wf need
today is the best type of Government that
can deliver the goods expeditiously. Socia-
“lism, in my opinion, has failed to create
the incentive to step up production. (Inter-
ruption) 1 mean the oscialism of the type
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‘that Government is prectising; control of
prices to provide adequate jobs to eradi-
<ate poverty. I think the Government
will very soon have to clarify their policy
very, very definitely with regard to the
Private sector and the public sector.

« I do not think that even in a socialist
country, the Government bas a right to
allow ‘the public sector industries lose so
heavily ‘and drain the country's resources.
at the same time stagnating production
which would generate economy and create
a better price line. The sooner a decision
is taken on whether the private sector has
a part to play inthis country or not, the
better for us all. I think that the small-
scale industry, even more so, deserves a
clear place in India's future economy, I
do not think that any socialist Government
or any socialist Parliament can condone
such stupendous losses in the public sector.
1 can only quote a few of these ;ompanies
like the Heavy Electricals which I believe,
have lost Rs. 60 crores; the Khetri project
in Rajasthan which is losing Rs. 28 lakhs
every day and so on. In a refrigerator
concern (Allwyn Prest Cold) recently
taken over by the Government of India,
they have reached a stage of stagnation
where they could not carryout repairs even
within the guarantee period and machines
lie idle in their workshop. It is a disgrace-
. ful state of affairs. If consunier goods reach
such ‘a stage of stagnation, you can under-
stand what is going to happen. 1 appeal
to the Government and 1 say that more
80 because the CPI and the Congress
Party have fallen apart, or so it seems. It
it possible that the CPI tried to come to
power by inflltrating into the Congress,
coming to power the easy way through
the back door. Probably Mrs. Gandhi
saw through it. . (Interruptions). 1 should
like that the guessing game in this country
should end. You have to be absolutely
clear, You travel anywhere in the world;
you find one thing: security; a man knows
what he should plan for his children, for
his grand-children, two years hence, or four
years or 10 years hence. In India nobody
can plan anythmgevcn for 6 months. In
my humble opinion the bestism is the one
that feeds the most, that employs most,
that kecps people happlest — most,
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that produces most for the

common

SHRI PILOO MODY: That is Swa
tentraism.

DR. KARNI SINGH: ‘I should like 'to

say one thing which I have beem ‘saying
for the lost 17 or 18 years on the floor of
the House and that is about the population
explosion. [ have heard specches all
over the country and in this House, Every
body knows that the number of people
being born every day has a direct bear-
ing on the amoumt of food available and
on the price line. Yet 50,000 children are
allowed to be born in this couniry every
single day.  Assuming that 15,000 dic,
35,000 children will be wanting schools at
the end of 5 years, every day. We are
adding on Australia every year. How are
you going to hold the price linc? I find
very few people have the courage to get
up and stang on a public platform and
talk about population explosion. It bhas
been said that population explosion in
underdeveloped countries will pose a
bigger threat 1o mankind then the hydro-
gen bomb. This was stated by the Popu
lation Council of the World and I think
it holds good. I should like very much
our Government to have our  research
teams work out some sort of immmunisa-
tion programme which can go into the
villages and immunise villages at a time so
that for the next two or four years we can
hold the population line and consequently
hold the price line. With that T conclide
my views and hope that the Government
will act faster.

The Prime Minister has been tulking' to
the people from public platforms saying
that if such and such thing did not hap-
pen, there would be a bloody revolu-
tion.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, . MINISTER
OF ELECTRONICS, MINISTER . OF
HOME AFFAIRS, MINISTER QF IN-
FORMATION. AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI: I bave
never $aid so.
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DR.. KARNI SINGH : Or, something
like that; you .can correct me, Aanyway,
peopls’s aspirations are there, 570 million
are not going to sit by and watch the
garibi hatao slogan oply. They want
something definite; something tangible;
they want jobs; they want the price line
to be kept under control. I hope the Prime
Minister would at least try to redecm her
<lection pledges and live up to her own
words.

SHRI N. K. P, SALVE (Betul): With
rapt attention I listened to the speech of
Shri S, M. Banerjee and he points he
made to censure the Government. His
speech centred round the suggestion for
nationalisation of the oil companies, sugar
factories, the export import trade (An
Hon., Member: wholesale trade.) and
some other industries. We have ourselves
been suggesting that those industries which
are being mismanaged should be
taken over by the Government. However
laudable the suggestion made by  him
might be, I completely fail to understand
or correlate his suggestions with the cen-
sure motion he was moving vis-a-vis rising
prices. What has this to do with rising
prices? Because these industries are not
nationalised immediately, so there is rise
in prices? It is a hopelessly fallacious ar-
gument, for the simple reason that until
last year those industries had not been
nationalised and the price situation had
not so much aggravated.

SHRI §. M. BANERJIEE: I know that
Mr. Salve is a more educated and learned
person that 1; he understands. I was em-
phasising the point that the industrialists
were holding the country to ransom
“almost because of the fabulous profits.

SHRI N. K. P. SALVE: His entire
speech is so feeble and ynconvincing so
far as censuring the Government is con-
cerned. The rise in prices has been steep
in the preceding few months; itis a
harsh and bitter reality which has unlea-
shed incalculable miserics and mis-
fortunes, specially amoung the poorer
sections. If for these calamitous circum-
stances in which we are enveloped,
Government is ot fault,  Shri Bancrjee
should have made out a case—A. B, C,

D—as the reasons. He should have him here.
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-poiwed enumerating these ..are ﬂiﬂ

failures of Shri Chavan, these of
the Prime Minister, and . these , are
of Shri Fakhruddin Ali and then said that
that iy why Government is censured for
the rise in prices. There was no such
attempt. In fact it looked as if it was
a fixed-up fight between us and the C,P.I1.
Surely a stronger case was required to
censure the Government.

My respectful submission is this. If it
was only the phenomenon of rising prices
which has aggravated the situation dur-
ing the preceding few months, the situa-
tion may not have been as miserable as
it has been. More then half the popula-
tion is living below the poverty line. What
has made the sitoation terribly grim s
that along with the rising prices, there is
acute scarcity of drinking water, food and
fodder. This has made the situation more
grim and the problem extremely urgent.

The rising prices happen to be an eco-
nomic phenomenon and I think that this
matter would be considered a little more
objectively and that the Goveri ments
action or jmaction in that context should
be looked at a little more dispassionately,
in a calm atmosphere, General, equivocal
and very vague charges bave been level-
Jed and nothing can turn at all on that.
Because unless the basic causes of disorder
in the economy are properly indicated to
us, and unless it is pointed that “"your poli-
cies have gone wrong here conceptually or
thag in the implementation of the policies
the Government is not sincere or the
Government is dishonest in its profes-
sions or that the Government's approach
is wrong in its fundamentals, so far as
its economic layout for the country is,
concerned” if any such attempt was made
we could have certainly endeavoured
cither to meet Shri Bonerjee’s arguments
in the matter we would have joined him
in telling the Government to mend itself
without delay in this hour of peril and
national calamity, Tt is not they alone;
we are also equally concerned; we are
also elected like Mr. PBanerjee and

and cheap to say like that, Every
one of us is concerned at this grim hour
at the plight of the people we refresent
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[Shri N. K. P. Salve.]

In fact, a determined effort is required,
an cffort at the national level, in
which all parties must muster their re-
souces and work up to build a high pitch
morale of the people s0 that we are
able to poll through the ordeal. That
is one reason why we are not going to
allow the opposition to make political
capital out of this. T1f political advar-
tage was not to be taken it was in-
cumbent upon the opposition to come
out with some more concrete  sug-
gestions; they should have come out with
someé more programmes and told us where
our policy has gone wrong. If only
they had done that we could have
said that they were not trying to exploit
the situation for their political ends.

May I look at a few causes and rea-
sons why there is this price rise.  Shri
Banerjee has quoted the figures, though
they were not strictly  necessary. We
know that there has been price rise. In
edible oils, various items of consumpt-
ion, in foodgrains there has been a rise,
the rise is a reality and that has created a
terrible situation. But there are a few
factors which 1 would request opposition
to consider, one by one and then to juxta-
pose the factors apainst the efforts which
are being made by the Government, then
collate and crilically examine the two to
ssertain whether it is only the failure of
the Government or there is something
more than that. Is it essentially due to
nature's wrath or is it the price that we are
paying for the decision we took last vear
in regard 1o Banmgladesh?

The first and foremost point for con-
sideration is the general phenomenon of
inflation, a feature which is not peculiar
to India. There is a publication of the
International Monetary Fund  which
says that between 1965 and 1971 even

the devevioped countries have shown
an annual rate of inflation. Japan has
cent,

shown an inflation rate of six per
U. K. 5.4 per cent, United States 7 per
cent and India 6.6 per cent. 1 am
pot for a moment trying to derive any
dubious satisfaction of finding ourselves
in this distinguished company: not at
all. If there is inflation in this country,
as » result of which there is a price rise,
it is a grave symptom and it is indicative
of some malaise in the ccomomy, some
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disease in the economic layout of the coun-
try. But it has to be basically under-
stood that every developing country is
more prone, is more vulnerable to the
malaise of inflation, and that is one fact
from which we cannot get away,
Secondly, s there any country in the
world which has fought a war, a war
which involved massive military ope-
rations, a shooting with large-scale
military operations, and has not paid the
price by way of inflation and higher pri-
ces foisted on the consumers and
the citizens at the end of the war? 1
should like the opposition members to
show a single instance anywhere in the
long history of the world where a war
is fought and the country did not have
to pay price as a result of the war. Un-
less of course they fought it an a sioope
of some other country where aid came
from some other country to meet war
expenses.  We fought a war on
our own and it was a war for preserving
human norms. The whole country unani-
mously acclaimed the war we fought for
the cause of Bangladesh. It is easy fto
applaud the victory but it is difficult to
happily pay to the price which one has
to pay. The laws of economics are
ruthless. They are no respecter of human
sentiments. Since I am speaking of the
economic laws, it is necessary for this
House to be less subjective and realise that
as a result of the war we had to go in
for huge deficit financing to the extent
of Rs. 700 crores last year. That defi-
cit financing is not going to have its toll.
That is the simple law of economics,

Thirdly, last year we suffered loss
by way of floods, drought and cyclone to
the extent of over Rs. 600 crores. Every
year we suffer a loss of Rs. 100 crores on
this account. Last year, we suffered a
loss of over Rs, 600 crores. That is another
calamity. Then, coming to the Kkharif
crop the less said the better. Only the
other day the Minister of State for Agri-
culture, Shri Shinde, mentioned that except
in Madhya Pradesh, the situation every-
where is grim. Atal Bihari ji must be visit-
ing his constituency. And if what is
happening in Madhya Pradesh is not grim
then what he considers grim must be
something on ~the verge of immediate
disaster.
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In my constituency, in Madhya Pradesh,
it has become utterly difficult for the land-
less labourers to be able to earn any
money out of their work. There is no
Jowar available; there is no bajra avail-
able. The situation is exceedingly
difficult. To what extent is this due to
failure ‘'of monsoons which has caused
the havoc on our kharif crop or due
to the failure in economic policies of
the Government. To what extent can
Government be held responsible?  Let
us be fair. We should be prepared if
there are going to be calamities of fami-
nes and all that. After all, in a country
which hag about 50 per cent of GNP
out of agriculture, we have to make
sure that we are not very vulnerable
when there are insufficient rains. Every
year, we ‘are dependent on monsoons,
This only shows our green revolution has
been more in theory than in reality.

The question that arises is, not only
price rise but scarcity of grains. Failure
of the kharif crop has entailed most
difficult conditions. And in this debate 1
thought we will be enlightened on as to

whether the Government is doing its
best or not. In my own constituency.
large moneys have been sent from

the Centre to Bhopal and from Bhopal
to the district level. The district ‘autho-
rities are finding that they do not have
the machinery at this moment to be
able to spend the entire money. They
are organising the machinery. Where
is the fault on the part of the
Government? I am  speaking about
Madhya Pradesh. 1 do not know what
is happening in Bihar and other pla-
ces. But this is what is happening in
Madhya Pradesh. I am not unnecessari-
ly trying to exaggerate ome view or the
other

Considerable emphasis has been laid on
the incresse in thé price of sugar. 1 am
estirely in agreement with Shri Banerjee
that sugar industry has so terribly mis-
behaved that it has no business here-
‘sfter to remain in the private sector.
But the question is: To what extent is
this increase in the price of sugar justified?
A few yeers ago, there was a glut in the
sugar market. There was so much sugar
that the mills did not know what to do
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with it. Today, the position is that there
is oot only decrease in production of sugar
but the acreage of sugarcane hss also gone
down, Fair prices bave to be assurzd to
the sugarcane grower, the acreage has to
be increased and it has to be ensured that
the ordinary consumer gets whatever can
be given to him at a fair price. Various
forces have to be synchronised.

Under these clrcumstances, 1 am not
able to understand a single.argument &s (o
what is the feult in increasing the price of
sugar, You can ask, “Why have you
increased the price 7" But what have you
to say to these arguments 7 Are they not
valid arguments? Are they purely
pretences trying to give some sort of a
picture, an spression,  which is not
genuine and honest ? What is being said
about sugar, I am afraid, is politically
motivated.

The most precarious situation 1 find is
with regard to edible oils. The oilseeds
were mostly grown in Mysore, Maha-
rashtrs, Andhra Pradesh and Gujarat.
There is nearly 75—80 per cent failurs in
oilseeds. What has the Governmenl to
de if they have failed ? The Government
is going to import oilseeds substantially.
At least, we have a fair amount of for-
eign exchange reserves which we can:
utilise, not merely for edible oils. not
merely for oilseeds, but if necessary also
for cereals. May be, in desys to come,
before we have the next crop ready with
us, we may have to import even cereals.
For that, the Government has a fair
amount of foreign exchange resources.

In this connection, it will be utterly
unfair if 1 do not refer to the financial
discipline on the part of the Govern-
ment which has been referred to in
the statement of the Finance Minister, Mr.
Y. B. Chaven. Not a word has been
mentioned about it by the oppesition,
That has g direct bearing on the ques-
tion of price rée and inflation. Tt has
been pointed out that the money
supply this  year has risen only
to an extent of Rs. 121 crores as
aeainst Rs, 241 crorey fast year corres-
ponding period and the credit given I:ty
the Reserve Bank to Government this
year has increased by Rs. 86 crores:
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only as sgainst Rs. 327 cromes last r

“in the same ‘perlod. This takes .me ”:o
“the mext ‘importany point that such a
‘position is daly pom'blc‘nuuae des-
pite pressure on the Exchequer, and the
Finance Minister to meet a larger bud-
getary expenditure there must be better
-collections of tax revenucs. It is only
possible if he is mobilising more and more
resources. 1 asked the Finance Minister
" “What are the figiires of tax collection so
‘far? He. did not have figures. Unless
there is buoyancy in fax collection, it is
not possible to keep down this figure at
86 crores when actually budgetary ex-
penditure is on the increase.

But all this is forgotten; all this is com-
pletely disregarded—such an  important
jssue, such am important matter is losi
sight of. Even States have been told that
the overdraft they were drawing every
time which virtually amounted to deficit
financing has to be liquidated. It is an
extremely salutary step taken by the
Finance Minister and I congratulate him
on that.

In the end T only submit this in all
humility. Let us pause over the matler
a little more  sincerely. This s
far loo serious a matter to be looked at
through the coloured glass of party poli-
tics; for once you look through the colour-
ed glass of politics, one can be sickeningly
irrelevant in the matter as the opposition.
1f one really wants to tackle this problem
and help the people for whom concern
has been voiced here, then it is utterly
necessary that every effort is made to
boost up the morale of the people. Let
us all join hands so that we can together
go all-out and make the fullest efforts for
augmenting production at all levels, agri-
cultura] and industrial, and this is only
possible  when the country keeps the
highest morale in this hour of peril.

In the end I wish to submit that we
need to work devoufly for growth und
social justice,  concurrently together,
because that alome, according to me, is
the panacea for our economic melaise; for,
growth without social - justice is positive
{njustice wheress social ~ justice - without
growth is a mere pretence  for justice
We cannot barter inequalities -for poverly:

we have to dispense with both. !
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SHRI P. G. - MAVALANKAR (Ahme-
dubad): Mr. -Chairthan, Sir, whea I
am rising to make my malden spesch, I

. wish 1 were able to speak on a more

pleasant subject and with a less agitated
mind, but burdened and agitated as we all
are in this House and, what is more
i_mporur., in the whole country, 1 cannot
imagine a better subject and a more
topical subject than the one on rising prices
on which to make my first speech in this
august House. bl

When the Adjournment Motion was
moved by the Opposition yesterday, |
should have thought that the matter would
come up for discussion the very same day,
on the very same afternoon. It was
perhaps the good sense of the House that
it permitted the courtesy to an Hon.
Member of this House to have his private
celebration being enjoyed by the members
of the House. But it would have been
better if this House had discussed the
matter straightway that wvery afternoon
without spending 24 hours more because
we were all concerned, and we still are
concerned, to say that this is definitely a
matter of urgent public importance. If it
is urgent, then the rules of procedure,
whether of this House or of the House of
Commons or of other Parliamentary bodies
in the world, say that the Adjournment
Motion must be discussed the same day. I
wish therefore that this is not repeated in
future, and that whenever the Opposition
rightfully demands an adjournment motion,
that will be discussed in the House the
very same day.

I was wondering all along, after I took
oath yesterday, why my friends on the
opposite benches. sitting as they are with
such large numbers, weré finding it so
difficult to listen to the point of view of
the Opposition. 1 cannot understand why.
with this large majority that they command,
they should shun 2 debate. It was Lord
Stansgate, father of Mr. Anthony Wedge-
wood Benn, the present Labour Member of
BPritish Parliament, who said this.

During the times of the Socond World
War, when the British Parliament was
over-shadowed by Hitler's bombs, Lord
Sthnsgate said: “A debate in a free Parlia-

- effectively
ment clears the air far more :
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than a bomb in a beer cellar”. There-
fore, I am all the more amazed to find
that in spite of the fact that there is no
war situation now, my friends opposite
are repeatedly talking about Bangla Desh,

Bangla Desh, Bangla Desh. Of couise,
this country, entirely without exception,
congratulates the Government for the

manner in which it solved the problem.
But I will now ask you to consign, keep
that to history books. Are we 10 be asked
to pay an unlimited price for a compara-
tively important but mot too important a
problem of the day? Therefore. I feel
that in this situation "in our country to-
day, through the adjournment motion it
will be very necessary for this House to
draw the attention not omly of this Gov-
ernment but of our entire nation to the
acute problem of rising prices and we can
do so through this adjournment motion
effectively, pointedly, sharply and in a
dramatic manner.

While 1 was campaigning last month as
an independent non-Party candidate in the
Ahmedabad parliamentary constituency in
Gujarat, T came across—incidentally, it
was my first election campaign—my main
opponent, the candidate of the Party
opposite who had been boasting all the
time that he never lost any election and
that he would make me lose my deposit
and defeat me by a lakh of votes. Well,
he mever got a lakh of votes....

SHRI S. M. BANERJEE : It is lack
of imagination. ¥

SHRI P. G. MAVALANKAR : When
I was campaigning in this election last
month, T met innumerable people, whether
they were working class people, middle
class people, lower miiddle class or upper
middle class or ordinary ~merchants or
anybody,  fhroughout my constituency
of seven Assembly wards, comprising
about 625,000 voters, not a single indivi-
dual said that he was finding life very
happy with the rise in prices. Indeed,
they 1l said, in fact several of them told
me, that net only they were not going to
vote for the m‘ing Party candidate but
they said they would not vote for me also
but they will remain neutral. I said, ‘For
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heaven’s sake, vote for me. The first thing
I will do when I go to the Lok Sabha,
would be to tell the Government that the
people are getting tired with the empty
words which mean nothing.’...(Interrup-
tions). When I was campaigning, all these
people were coming and telling me, °If
you are going to tell the House and tell .
the Government that we are now too much .
tired with these slogans and that we wanrt
actual concrete realistic action, then we
will vote for you'. Sir, you have seen the
result. They have voted for me and 1
am in this House.

The workers of the Ahmedabad textile
industry in spite of the bonus of 8.33 per
cent have been suffering a lot, and this
House will be amazed and shocked to
know that the Government of Gujarat, on
the polling day of 29th October, took the -
most extra-ordinary step and, in my judg-
ment, the Government’s action was both .
pointless and cruel and even arbitrary,
namely, the action of cutting off the electric
supply on that day thereby forcing all the
textile mills to close down, They thought
that if the textile mills remain closed. then -
the workers would be able to go and votc
for their candidate. But, exactly the
opposite had happened. The workers felt -
resentful for having lost their wages fer
the day and retorted back by voting for
me almost en masse. The Gujarat Gov-
ernment and the Ruling Party circles there -
thought that by closing the mills, they
would help my opponent to get more votes.
But the workers were so damn shocked
that they said. ‘We are already very much
grodning urider the rising prices and on
the top of it they are now closing the
mills without any reason or rhyme’, The
electricity company was asked, ‘What is
the reason? Why do you cut off the
power ? They said, “This is the order
to us from the Gujarat Government”. I
want to know whether this sction of
the Government of Gujarat was in any
way constitutional and whether the
Government of Gujarat were within theit
rights. In my opinion, they acted most’
arbitrarily and in a truly cavalier fashion-
in declaring the mills closed. ... (Interrup-
tions).
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17,00 hrs,

The long and the short of it is that the
rising prices heve done great injury to the
people and the workers and this kind of
action of cutting the power supply and
thereby closing the textile mills for one
day added insult to the injury, Elections
cannot be won by the money power
fand by carrupt practices and by depending
upon the big businessmen, on whom the
Ruling Party depends for election fund.
It js not Bangladesh liability, it is the
election liability of the ruling party office.
They go to the rich people, get their
money, and then afterwords give additional
Jbenefits to them. This is very unfortunate
and | must say, very shocking.

What we pow sec is that the Indira-
ewave as it is commonly described is being
steadily but surely replaced by the zallopp-
ing and much bigger wave of rising prices
of essential commodities. 1 was an in-
dependent, non-party candidate, but 1 was
actually supported not only by most of th.
major all-India parties unconditionally but
actively by the people also of my consti-
tuency in Ahmedabad. Now, may 1
psuggest that if the elections were to be
held today I am quite sure that the party
opposite will find their place here and this
side there. (Interruption). Their two-thir
voices in th's House can perhaps drown
my voice. But the voice of the Indiun
nation can drown the voice of these pebpie.

In conclusion 1 would like to submit
that people are now fed up with these
high-sounding slogans and empty words of
‘the ruling party. People need to be fed
by clear thinking, by bold and imaginative
and timely action, by a realistic approach
to the economic problems that face us. by
a pragmatic sum:c and style in the im-
plementation of the plan projects and
programmes.

lrnmcally-—and nq[ less -, m]jy.-.
prices of all commpdities have been rising
continually. The only. madla -of
which the pricey Immpo( risgn, byt have
actyally me duwn is. the hulun bejng. of
this country! They are the people who
‘become cheaper every day whereas prices

increase higher and higher and increasr
steoply every day.

I am today making my maiden speech
and this coincides with the day when we
celebrate the birth anniversary of Pandit
Nehru, the father of Prime Minister
Shrimati Indira Gandhi, Iy was Pandit
Jawaharlal Nehru who many years ago,
during the pre-independence days, said:
“Freedom 15 in peril, defend it with all
your might.” I now say, Sir, it is not
freedom which is in peril; it is the human
beings themselves who are in peril. They
don't know how to lead healthy lives, they
are day by day facing the acute phenome-
non of rising prices. They are struggling
every day. Under these circumstances, I
fecl, we ought to make sincere efforts.
We ought to make honest efforts. We
must come down from the high pedestal of
ideological warfare: we must come to
realities and we must group with them,
and we must adopt a pragmatc slyle_atrd
stance, and then only we shall be able to
deliver the goods.

In conclusion. T appeal to the hon.
Prime Minister and the hon. Finance
Minister and their Government that they
should shed their complacency and they
should lose no time to take action on the

. economic ills and maladies faced by us all;

let them muster al] strength at their com-
mand.  Because, if the Government
remains iractive o dull or slow in meeting
this challenge of tsing prices and acute
economic situstion, they will do so only
at their peril and no less, to the disester
of this great nation of ours. Thank ron.
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SHRI SAMAR MUKHERJEE
(Howrah): Mr. Chairman, Sir, that

the situation is very serious is now admitt-
ed by all. But why has it become very
serious 7 Neither the Finance Minister
mor the spokesmen from the ruling party
have tried to go deep into the roots. It
is the logical result of the basic class policy
pursued by the Government, since it came
into power. The Government of India,
this Congress Government, through four
five year Plans and their basic economic
policies, have allowed the monopolies to
grow. It is further growing, and even
today, on the one side, they are talking
of socialism, and on thé other, they are
advocating the policy of further growth
of monopoly houses,

Only two days before, in the presence of
the Minister of Industries, the Chief
Minister of West Bengal, Shri S. S. Ray,
made a public speech at the meeting of
the Manufecturers’ Association that out of
the 75 big business-houses, 66 are in West
Bengal, and they should be allowed to
grow. Why? To provide jobs to the job-
seckers to develop backward aress and
to help increase in production. But why
has the economy led to a lopsided crisis
today ? That is not probed and analysed.
It is the inevitable result of the policy
pursued by Government that today un-
employment is increasing, prices are in-
creasing and money 7s being concentrated
in the hands of the few, and there has
been black money of more than Rs. 75
crores, running a parallel economy, and
they are going completely scot-free. In the
villages, there has been a sharp polarisation
among the population, Even in the econo-
mic survey given to us just before the
budget session, it has been admitted there-
in that the green revolution has created 2
further polarisation among the people; in
the villages there has been an increase in
the forces of production; there has been
the green revolution, but the result has been
more people have become landless and more

. have become unemployed. So, money is
" concentrated in the hands of the few, and
- everybody knows it. Daily it is coming
in the press that the farm lobby Is now
far more powerful than the Ministers.
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Who are the people of the farm lobby ?
They are the landlords and big farmery
iwn:.o are now resorting to capitalist farm-

They are being provided money from the
banks, resources of the entire state machi-
hery are available to them for capitalist
production. They are the real speculators
and hoarders under whose control the
entirc foodgrain commodities and daily
necessities have passed.  Governments,
ministries, departments after departments
are passing into their control. That is
the root of the crisis. The peity pallia-
tives given in the Finance Minister's state-
ment will not_solve the problem.

MR. CHAIRMAN : Please conclude in
two minutes; your time is up.

SHRI SAMAR MUKHERIJEE: You
said that sufficient time would be given.
We want a serious discussion here. You
have given enough time for others. If I
am asked fo conclude within two, minutes
I will not continue my speach.

MR, CHAIRMAN : Evwery party has
got its allotted time. You may take a
few more minutes. '

SHRI SAMAR MUKHERIEE: We
have alternative proposals. Whole peoplc
wre affected because of the high prices and
the econcmic crisis is intensifying day by
day. Millions are taking to the streets;
they are not depending upon you. That is
a new situat‘on and the rumblings of the
coming storm are heard in these mass
actirns.  Daily buses are being burnt in
Delhi city.

What is the remedv given by our
Finance Minister, which had been defended
unfortunately by Mr, Salve and others.
He says in the statement that the price
situation may be expected to show im-
provement: thiere are already indications
of a decline in cereal prices over the last
fortnight and the coming of the new crop
into”the market could help maintain this
trend. This statément was issued yester-
day and in today's Time¥ of India these
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arc the headlines: Grains and sugar rise
* further in Defhi. The measures taken by
the Finance Ministry have produced this
result. There are other headlines, food-
grains recorded further rise following
fears that the ra® procurement target
might not be achieved; sugar continued to
show an upward trend and so on. The
prices of various other commodities had
risen. I do not wafit to Waste my time
reading those headlines further. The
Finance Minister says in his statement that
he expects in the near future tfere will be
a decline in prices and the situation will
ease and today's papers given a different
story. It is like living in a fool's paradise.
In conclusion he has said: now that the
administrative tasks had been largely
tackled—things have been tackled and so
nothing more has to be done—smooth Mow
of food grains from the farms to the con-
sumers at reasonable and stable prices
should be facilitated: nevertheless there
could be no place for complacency the
situation will have to be watched carefully
for the mnext few months and further
remedial action taken as and when
necessary. This is what he says, ’

This is total bankruptcy of a Govern-
ment which is in the helm of a country
with a population of 550 millions, to
admit that nearly 50 per cent of the peoplc
are living below the starvation level.
Here no basis remedy is suggested. These
steps only mean that speculative hoarders
are given free scope to make huge profits
because they are powerful enough to
comer all commodities into their control
and sell them at high prices. Government
promised that because there is a buffer
stock of more than 9 million tonnes, there
is no need to be panicky. They said,
“Won't c-eate panic. Otherwise the traders
will be alerted and again prices will rise™.
In the meeting convened by the Prime
Minister, 1 said that Government is very
complacent and under-estimating the
depth of the crisis and the seriousness of
the problem. This is perfectly reflected in
the statement of the Finance Minister
here, The usual argumests are advanced
for the price rise that it is part of an in-
ternational phenomenon snd Government
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is not at fault. If this is accepted, there
is no mecessity of any serious thinking and
introduction of any basic changes in the
policy of the Government. I want to
draw the attention of the House to the
report of the ILO which gives the price
rise in various countries, in order to prove
the falseness of the governmental con-
tention that the rise in prices is part of a
global trend. The ILO report says that
whereas in Kenya the risc is 18.6 per cent,
in Thailand 19.1 per cent, ‘in Iran 17 per
cent, in Mexico 28.4 per cent and Pakistan
45.1 per cent, in India it is 90 per cent.
The increase in prices in India is four
times more than many under-developed
countries and 100 per cent more than in
Pakistan.

Some friends mentioned the question of
specialist China and  Soviet Union. I
would like to quots from a journal pub-
lished by the Institute for Defence Studics
and Analyses, Sapru House, Barakhamba
Road, New Delhi. It has published the
UN Assessment of Chinese economy in
1971. T quote :

“Further evidence of am even tempo
in the economic development of China
resulting in increased living standards is
available from a recent Peking radio
broadcast (23-6-72). Some of the salient
features brought out by the broadcast
are: (i) There is full employment and
efferts are being made by the govern-
ment to gradually increase the income
of workers. Although the present in-
come of Chinese workers is not high,
they lead a comfortable life owing to
the fact that everyone is employed, the
cost of living is low and an individual
does not have to pay income-tax. (li)
Simultaneously the government has also
takén many steps to ensure sieady in-
come to the peasants, like increasing the
state procurément pricés of major crops
such as grain, cotton and oil-bearing
crops and to reduce the selling prices of
means of agricultural production such as
chemical fertilisers, pesticides and diesel
oll
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‘The tax rate on agriculture was also
reduced from 12 per cent in 1971 to 6
per cent at present and (iii) lastly the
prices of daily necessities including
grain, cotton . cloth, edible ocils, salt and
coal remained stable. On the basis of
stable prices, the prices of certain indus-
trial products for daily necessities have
begun to drop gradually. Even. though
the State has on several occasions in-
creased the purchasing prices of grain,
yet the selling prices to the consumer
remain stable. The difference between
the purchasing and selling prices and the
management expenses are subsidised by
the government so as not to effect the
day to day life of workers and the masses
in urban and rural areas.”

This is the Chinesg economy. You may
compare this with the economy you are
creating in India,

As the time at my disposal is short, 1
will straightway come to my suggestions.
Unless the basic factors which contribute
1o the rise in prices are removed. there is
no hope of prices coming down in future.
They will further increase, disparties are
bound to increase and there will be
peoples’ movement throughout the country.
So, our suggestion is ‘mmediale interven-
tion by the government. Government
should have in their hands monopoly trade
of foodgrains. The conception of the
Finance Minister in his reply to the debate
was the FCI taking over the wholesale
trade. But the proportion of procurement
that the FCI has done, the amount of
foodgrains they have procured and  kept
in their hands is a wery small guantity.
With «this the FCI cannot intervene to
bring down the prices jn the foodgrains
market, The trade.in other essential com-
modities must also be taken over by. the

. government and they should take full re-
sponsibility for supplying these commodi-
ties to the people belonging .to. the . low
income groups, particularly the peasants
and workers, at prices which are within
their capacity. . Unless government, take
Afull respongibjlity . for this, there is no
scape of improvement in the sityation. So
far as lqpg-term mepsurey are cafesrned,
unless feudalism, is completely eliminated
and monopoly capital is totally eliminated,
there is no possibility of any improvement

in the economic situation.
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“Naturally, we shall be on trial in this

matter. -'We cannot say -that .we have
-taken a decision end, therefore, ‘our
responsibility is over. . Ultimately, the

test of a decision is in its implementa-
tion.”
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17.38 hrs.
[Shri N. K. P. Sale ia the Chair.]
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THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): Since the Ad-
journment Motion is on the ‘Price Situa-
tion", reply to the Debate would be given
by the Finance Minister and I would
deal with the food situation with parti-
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cular reference to sugar and Vanaspathi.
The House is well aware that kharif crop
in the current year has ‘been affected in
several parts of our country by dcficient
and late monsoon. I do not want to go
into the details on this question but I
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would like to point this out. Last year
also kharif crop suffered because of
drought. This year not only coarse

grain but also rice was ‘affected, during
the kbarif crop. In the case of coarse
grains, production suffered a setback for
the second year in succession and with
the prospect of lower kharif crop prices
have shown an upward trend. And, this
is one of the reasons why prices are
arising, because most of our people con-
sume coarse grains. They have prefe-
rence for coarse grains, We can supply
wheat as much as possible where prices
not risen. But there is tremendous rise
in the prices of coarse grains.

To meet the situation, Government
have taken a number of steps. A massive
programme for increasing the production
of foodgrains during the rabl and sum-
mer seasons has already been undertaken.
Measures have been taken to strengthen
the public distribution system all over the
country.

Shri Atal Bihari Vajpayee was saying
that since the last statement was made by
the Finance Minister, no action had been
taken for the purpose of increasing the
fair price shops in the country. May,
point out that at that time, the number
of fair price shops was 1,28,000, but now
it has increased to 1,58,0007

SHRI ATAL BIHARI VAJPAYEE:
Are they functioning 7

st gt faw . d@E §
i wgi T frar g ?

SHRI F. A, AHMED: I would like to
submit that not only in two or three
States where they have been running
efficiently, but in other States also, steps
have been taken to increase their el'ﬁmncy
of running. So far as our report goes,
they have been running more effciently
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[Shri F. A. Ahmed)

than before, snd, hope that within (he
cour.c of time, when we gain expericnce,
they will be akl: to achieve the object for
which they Live been set up in those
areas.

SHRI 5. M. BANERJEE: By that time,
the people wil die.

SHRI F. A. AHMED: In the case of
sugar too, as has been stated, the prices
have registered a rise. 1 fully share the
concern of the hon. Members in this
matter. 1, however wish to submit to the
House that the introduction of full cont-
rol which has been suggested by some for
meeting the situation is not a solution
and will not be in the interests of either
the consumer or the canegrowers. It will
also not be conducive to the fulfilment of
the imperative need of maintaining sugar
production. In times of short production
of sugarcane, as has been the case during
the last two years, the minimum price
statutorily fixed by the Government for
sugarcane under the provisions of the
Essential Commodities Act is only a
notional ome. In actual practice, the
sugar factories pay much higher prices in
order to get sufficient quantities of cane.

Hon. Members will realise that because
of this policy, this year, in the month of
October, there has been a larger produc-
tion of sugar than during the month of
October last year.

AN HON, MEMBER: Why is there a
rise in prices then?

SHRI F. A. AHMED: Unless and
until we give some incentives to the
canegrowers, the production of sugarcane
will fall and that will affect not only the
production but also the prices of sugar.
It is for that reason that 30 per cent has
been allowed to be sold by way of free
sales. The allegation has been made that
this bas been done in order to help the
factory-owners, because they had helped
the Congress during the election times, 1
categorically deny that charge with all the
emphasis at my command, This has been
a general observation. made by the hon.
Members not only now but from time to
time whenever they get an opportunity
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to malign the Congress Organisation and
the Congress Government. ...

SHRI SHYAMNANDAN MISHRA:
How is he referring to the Congress
(Organisation)?

SHRI F. A. AHMED: Government
have not utilised in the least any money
from the factory-owners, and they have
not taken any donation from them for
t!:e purpose of running the Congress elec-
tions. ...

SHRI DINEN BHATTACHARYYA:
Not donation, but regular chanda.

18.00 hrs.

SHRI F. A. AHMED: As hon Mem-
bers™are aware, recently, we have fixed
the price of sugarcane at Rs. 8 for a re-
covery of 8.5 per cemt. But that is the
notional price of sugarcane as long as
the production of cane is not sufficient to
meet our requirements. I think hon.
members must have heard that due to
his efforts, it was possible for the Chief
Minister of UP to see that the growers in
western UP got Rs. 12.25 per quintal
and, growers in central UP got Rs. 11.25.
About eastern UP, there is still dispute.
They are demanding as much as Rs, 15
per quintal.

ot fewe Wt (mar) fagre 2

SHRI F. A. AHMED: In Bihar, they
have not been able to settle the matter.
It is still in dispute. I shall have a talk
with the Chief Minister of Bihar and ask
him to fall in line with what is decided
in UP.

SHRI BHOGENDRA JHA (Jai-
nagar): The bargaining is stii on. It
has not been decided.

SHRI F. A. AHMED: If on the one
hand hon. members want that the price
of sugarcane should be increased, how
can the price of sugar remain as it is....
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SHRI S. M. BANERJEE: Last time
when he made a glatement here, the hon.
Minister assured us that there is emough
stock of sugar and prices will not increase.
Now he is attributing the increase to
bonus and the rise in cane price. Did he
ever care to investigate whai fabulous
profits were made by the millowners? The
Chief Minister of UP had said that he
was prepared to take over the cntire dis~
tribution of sugar through the State
machinery. What is Government's reac-
tion to this? What is the use of hearing
all these things which he is saying here?
Sugar is selling at Rs. 4 and Rs. 5 per
kilo and he is telling us some stories about
all these things.

SHRI F. A, AHMED: So far as the rise
in sugar price is concernci, 1 entirely
share the concern of the hon. House. But
I would point out that as loi: 15 we
acoept the principle laid dow.a by the
Tariff Commission, we have to take into
account the price of sugarcane for fixing
the cost of production. When the price of
cane goes up, automatically it will have its
effect on sugar price also. I understand
the position of the hon. member from
this point of view; if he thinks that the
increase in the price of sugar which they
are getting for the 30 or 40 per cent is
not transmitted to the growers, that is a
matter which we can certainly consider.
I shall have a talk with the Finance
Minister and see what action can be taken
to see that the profit earned by the
factories which is pot transmitted to the
growers can be mopped up by charging
more taxes and so on. This is a matter
which has to be considered. It has to
be examined carefully and a decision on
it cannot be taken offhand. [ hard heard
that in UP the price which they have
received has been vreflected in  the
price of the came. But there have been
complaints from Tamil Nadu and one or
two other places that the price has not
been reflected in the cane price. We
have been trying to persuade the State
Governments to take necessary action
against those factories so that the increas-
ed price of sugar is transmitted to the
growers alse
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SHRI' BHOGENDRA JHA: Pending
that consideration, why does Government
increase the price of levy sugar?

SHRI F. A, AHMED: Now the new
cane is coming and sugar is manufactured
from it and the price of sugarcane has
recently been increased. So far as the
price of levy sugar is concerned,
it includes the «cost of production
and the increased price which they will
have to pay to the cane growers, As I
have pointed out, from the beginning of
this season we have increased the price
from Rs. 7.37 to Rs. 8 per quintal, That
is for a recovery of 8.5 per cent and
then also for the proportionate increase.
For 0.1 per cent, there will be an increase
of about 9.0 per cent for quintal. There-
fore, under the system of partial control,
it has been possible or the Government
to ensure that the domestic consumers
get a reasonable portion of their require-
ments at a price much lower than the
open market price. I think the hon.
Members will notice that since the past
few months, the price of levy sugar
which is to be paid by the consumer is
uniform throughout the country. For-
merly, for one place it used to be higher
and at another place it usell to be lower,
but mow, we have laid down that so far
as fthe consumer is concerned, he will pay
at a uniform price all over the country.
On account of that, in many places there
has been relief and in some places the
price of levy sugar has been higher than
what used to be paid for it

The statutory minimum price for sugar-
cane has been taken into consideration.
It can be said that the bulk consumers and
the affluent sections of the public who
purchase free sale sugar in the open
market will meet a portion of the cost of
Jevy sugar issued to the normal class of
domestic consumers,

Under the scheme of partial control,
it was also envisaged that the sugar fac-

tories will plough back their excess rea-

lisations aceruing to them from the sale
of fres sugar in the open market to the -
cane-growers, thereby ensuring for them
remunerative and incentive prices for the
sugarcane.
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AN HON. MEMBER: What happened
to that?

SHRI F. A. AHMED: For 30 per cent
of the sugar which they are selling in the
free market, from thé increased price for
the sugarcane. (Inferruption).

AN HON, MEMBER: Why raise the
price of sugarcane?

SHRI F. A, AHMED: It is very simple.
The hon. Mémber shou'd try to under-
stand that formerly the price of levy sugar
was fixed on the basis of the minimum
price paid for the sugarcane. Thut was
Rs. 7.37. Now. it has been interested to
Rs. 8 for a recovery of—

AN HON. MEMBER:
minimum.

That is the

SHRI F. A. AHMED: it is on the
basis of that minimim that we have
taken into consideration the price of
sugarcane and fixed the price of sugar.
Now, for 70 per cent of the sugar, at
the minimum price fixed for sugarcane; it
has to be takq: into consideration for
levy sugar. For 30 per cent, because
they pay a higher price than the mini-
mum price, the svgarcane growers are
paid Rs. 11 in some places and in some
other places Rs. 12 and so on.

SHRI S. M. BANERJEE: About pulses,
wheat, rice, what is the position?

SHRI F. A. AHMED: The hon. Mem-
ber will realise that the interease which
has recently been annuonced is about 20
per cent. Nearly 14 or 15 per cent of
it is due to the fact that the price of
sugarcane has been increased. About 6 per
cent is due to the increased bonus, from
four per cent 1o 8 1|3 per cent. The hon.
Member will agree with me that the
remeédy for the present situation of the
high price of sugar lies in increasing the
production - of sugarcane by ull possible
- means,

-
SHRI S. M. BANERJEE: Produce

NOVEMBER 14, 1972

Adjournment 44

SHRI F. A, AHMED: The efforts of
the Government’ are’ plesently. directed
towards this objective and this can soe-
ceed only with the unstmted support and
co-operation of the cane:growers, facto-
ries, consumers and’last but not the
least, weather. The action taken by the
Government has  already shown results.
The piowuction during October, 1972, the

first momth of the crushing semson, has
risen to 1.40 lakh tonnes as  against
41,000 tonnes during October, 1971, 105

factories were reported to be in produc-
tion yesterday as against 58 factories last

year on the same date. Tiil the total
production  increases and the prices
conequently fall, it is inevitable that

there should be some amount of self-
imposed discipline in the consumption of
sugar. 1 would earnestly request the
hon. Members of this House to extend
their co-operation in educating the public
in this regard.

As regards the rise in the price of
vanaspati, 1 wish to explain that the price
is reviewed every fortmight with relcrence
to the ruling prices of edible oils that go
into its manufacture. ... (Interruptions).
About eighty per cent of the price of ths
vanaspati is accounted for by the cost of
the raw oils useq in its production. Un-
til recently, the Government was in a
position to keep the price of vanaspati
unchanged over as long a period as possi-
ble, by neutralising the incrcases in the
prices of edible oils used in its manu-
facture through the issue of chcaper im-
ported oils like soyabean oil. With the
almost complete exhaustion of the stocks
of soyabean oil such neutralisation is no
more possible. Further, with the damage
to the kharif groundnut crop caused by
drought and the consequent rise in the
prices of groundnut oil which is the oil
largely used in the manufacture of vanus-
pati, it has not been possible to avoid the
frequent increase in the prics of vanas-
pati. However, I wish to inform the House
that during the year 1972 so far, the
prices of vanaspati have been increased
on five occasions in different zones and
reduced onm two occasions, there being a
net increase of 74 ta 80 paise per kilo
gram. This compares with the increase
of as much as 115 to 129 paise per kilo-
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gram in the different zomes ,in the cost
of production of vanaspati,inciudipg-tbe
cost of raw oils.used in its masufacture.
The Government propose to obfain expert
advice as to whether the .existing pro-
cedure of review and. repision of. vanas-
pati prices could be suitably amended so
as to ensure that. the prices of vanaspati
remain unchanged over g longer period
of time than now,

As the hon. Members are aware, every
fortnight there used to be a review, but
during the past two months it has been
our practice not to review it every fort-
night but every month or every two
months, The increase in the price of oil
is reflected in the price of vanaspati.
Therefore increase in the. vanaspati - price
hias become. pecessary and we are giving
them- much-b¢low, than the increase in the
cost of production.

AN HON, MEMBER: What aktout

the profit of the millowners ?

SHRI- F. A, AHMED: It is not a gues-
tion of giving any profit to -the millowners.
It is bascd o1 the principl-s laid down
by the Tariff Commission according to
which the cost of preduction has to be
calculated and the hon. Members are
aware.that. nearly 80 per cen: of vanas-
pati depends upon oil and tle oil prices
are bound .to have their effect upon the
vanaspati prices. Oil prices are not con-
trolled, and so when the price of oil
increasea. vanaspati prices will also in-
crease ‘automatically and we cannot es-
cape that. That can only be dome by
increasing production of oil seeds in the
country. For that purpose also steps
have been taken. -We are increasing the
production of sunflower and <coyabean.
When these steps are implemented it will
be possible for us to bring down the price

vapaspati, - Efforts  have. also - heen
made by us to,import some palm oil fram
outside; I think: 5,000 tonnes had alrcady
been imported, and we are trying for ihe
import of a bigger quantity. If that goes
through, it will be possible for us to. bring
down or at least to. have .some. effect, on
the- price of -ypasspati. . We. have . also
imported from Canada about a lakh of
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tonnes of grape seeds. When that comes
and when we are in a. position ‘0. supply
some parts of the country, particularly the
Eastern region, it will be possible to have
some cffect on the price of vanaspati.
‘But unless and until. production increases
and we import the, necessary quantity of
oil necessary for jthe manufucture  of
vanaspati, I canpot give ypou any asyur-
ance that the price of vanaspati will . be
controlled or checked; it naturally depends
upon the price of oil.

These are the few things which |
wanted to say before the House.

ot fre WlgT & s wgiaa
ATEF AFETL AEAT | WIHAATE
W faw # g garT feed W
ufas = ¥z W@ wrEd agEg
fagx s F1I® W fawaw A
wrar &9 7

-MR. CHAIRMAN: It is hardly rcle-
vant to the issue we are debating. Shri
Viswanathan.

SHRI G. VISWANATHAN (Wandi-
wash): . Sir,. I rise to support the  ad-
journment motjon fo censure .the Govern-
ment on its failure to,bold the price line,
its failure to safeguard the intergsts of
the consumer and its failure to safegyard
the ioterests of the common man, . the
downtrodden and the middle class. [
would like to start with the admission,
zather the confession, of tbhe . Finance
Minister regarding the rise in prices. Ac-
cording to him,

“As.on 21-10-1972  the | General
Jndex of Wholegale . Prms Atood
At 210.9, i.e. 10.2 per, gent, bigher
.,than the level of a year sgo. A
steep rise in .the. prices ef,(uod
agticles . bas . been . the mgjor
cpuse,. of an, mc:gm in . general
price level During. ;.hg twelve
montbe pesiod cnding 21-10:1972
the_index.of .the, food _aitigies
m -went . up, by 165, per
cent ...." efc.
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It is not only in the case of goods which
are in short supply that the prices are in-
creasing. Even the prices of commodities
which are surplus in our country afe in-
creasing. When this question was put to
the Agriculture Minister, Mr. Ahmed, he
said: “It is difficult to understand why the
price of wheat should rise, which has
never been in short supply”.

18,18 hrs.
[Surt K. N. Tiwary in the Chair]

1 have also got the figures supplied by
the Consumer Council of India. Accord-
ing to them, the consumer price index
which was 209 in 1967 went up to 226 in
1970 and the average for the first six
months of 1972 stands at 236, Accord-
ing to the Consumer Council of India,
the cost of a cup of tea was 10 paise n
1947; it went up to 14 paise in 1960 ard
after the garibi hatao programme, it has
gone up to 30 paise. The cost of a plate
of rice which was only 75 paise in 1947,
went up to one rupee in 1960 and afte:
this massive mandate, it has gone up to
Rs 1.75. This is how prices arz rising.

Whenever we raise this question here,
every Minister, from the Deputy Minister
upto the Prime Minister, comes out with
an explanation that in ‘any developing
economy in any under-developed country.
it is patural and common. But this argu-
ment that inflation and price rise u'e
common in a deve'oping country has been
falsified by the statistics collected hy the
International Monetary Fund. The IMF
collected statistics for sevem Asian count-
ries. According to that, the consumer
prices have risen by only 20 per cent in
Thailand and Malaysia and these two
countries have been successful in control-
ling the prices. In Ceylon and Taiwan
the prices have gone up by 33 per cent.
In India and Philippines the prices bave
risen by about 50 per cent. We can feel
‘Satisfied that we are better than South
Korea, where the cost has gons up even
above the Indian level. So, this inevita-
bility of inflation and price rise in a deve-
loping economy has been falsified.
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What are the real reasons for pricc rise
in this country? The Jansargh lcader
referred to money supply, which is under
the control of the Central Government,
which is one of the main reasons for in-
flation and price rise in this country. This
is a matter entirely within the control of
the Government. The Nasik Printing
Press print currency notes and pump into
the market. It has risen from Rs. 415
crores between October 1967 1o septem-
ber 1968 to Rs. 535 crores in the same
period in 1968-69 and further risen to
Rs. 843 crores during the corresponding
period in  1969-70. This is how money
has been pumped into the market and
automatically prices have also gone up.

Another contributory factor which has
its own share in the price rise and with
which we are familiar is deficit financing.
The deficit financing in the First Plan was
to the extent of Rs. 530 crores. In the
Second Plan it went up to Rs. 948 crores
and in the Third Plan it reached a licight
of Rs. 1,150 crores. In the Fourth Plan,
only last year we had deficit financing to
the tune of Rs. 700 crores and this yesar
it is mor= than Rs. 300 crores.

In spite of all this, when the Prime
Miaister was asked about price rise, she
gave a rosy picture. It was not long ago,
only as recently as July 1972 when this
question of pric: rise was posed to her,
she said:

“l1 am told that the rrices have
shown some decline and T expect
them to go down further.”

This is what she expected. Yet, instead
of the prices going down, they have gone
up.

Before going to the other reasons, let
me take up the increase in the price of
sugar and vanaspati. Only 5 little while
ago, the hon. Member, Shri R. K. Sinha,
was saying that the government cannot
control the weather gods and rain. But
1 still feel that government can control
the prices of sugar and vanaspati. 1 think
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the Government committed an unpardon-
able crime by increasing the sugar price
by Rs. 200 per tonne. The Minister was
saying that because we have fixed the
minimum price for sugarcane, so thc price
of sugar in the open market has to be
increased. I do not know what is the
sanctity behind this ratio of 70:30. Even
taking that for granted, Government have
givn enough concessions to the sugar mills,
enough incentives to the sugar mills this

year. I want to mention a few of the
concessions which the Government had
given.

Government have announced a detailed
scheme of rebate in excise duty on sugar
in order to encourage its production to
meet the demand for sugar in the
coming months. Under the scheme, a
rebate of Rs. 40 per quintal will be grant-
ed on the production of sugar in the
months of October and November 1972
on the quantity in excess of that pro-
duced by any factory in the correspond-
ing period in 1971. A rebate of Rs. 20
per quintal will be allowed on the pro-
duction of sugar in the months of Decem-
ber 1972 to April 1973 on the quantity
in excess of 115 per cent of what any
sugar factory produced in the corres-
ponding period during the 1971-72 sugar
season. In May and Junme 1973, produc-
tion of sugar in excess of the quantity
which any sugar factory turned out in the
corresponding period of 1972 would be
allowed a rebate of Rs. 37 pe:- quintal.
A rebate of Rs. 20 per quintal will be
allowed on the production of sugar in
July to Sept:mber 1973 on the quantity
in excess of that produced bv any sugar
factory during the same period in 1972,
A rebate of Rs. 40 per quintal will be
granted in respect of pew factories going
into production for the first time in the
sugar year ' 1972-73, i.e. on or after
October 1, 1972 on the quantity in excess
of 5,000 metric tonnes produced duriog
the sugar year 1972-73.

Government feels that with this scheme
of rebates the sugar industry should be
able to offer better prices for cane over
the minimum prices already announced
80 as to schieve the optimum level of
production in the coming year.
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Now, the Government argues again that
they have to raise the price of sugar so
that the mill-owners will pay to the cane
growers.

Not only this. Ewven if the Government
feels that this is not enough for sugar mil-
owners, there is another way of helping
them. For the molasses produced by sugar
factories, the Government has fixed an
absured price. It is nothing as compared
to the open market price. They have fixed
a price of Rs. 60 per tonne. It is sold in
the open market at Rs. 350-400 per tonnc.
Why should they fix a price of Rs. 60 per
tonne? Let them increase the price of
molasses which will help the sugar facto-
ries.

There is no @argument for the Govern-
ment to increase the price of sugar. When
the Parliament is meeting, they do not take
the approval of Parliament and they do
not even take the Parliament into confi-
dence. Without taking the Parliament into
confidence, they have announced that they
are going to increase the price of sugar, I
think, the Government must come out with
a statement that they will not raise the
price of sugar. Thev have already 30 per
cent with them which they can sell in the
open market and it is being sold at Rs. 4
per kilo.

Then, as has already been suggested, if
you want to really con‘rol the prices, there
should be a cut down in the non-Plan ex-
penditure.  The Finance Minister often
speaks about austerity and financial dis-
cipline. He has got whatever he wanted
from the States. The Centrsl Government
asked the State Governments to imme-
diately clear the overdrafts. According to
the statement, the outstanding overdrafts
of Sales reached a record level of Rs, 642
crores at the end of April, 1972. But after
the implementation of the new policy,
once the overdrafts were cleared by the
States, there have been no outstanding
overdrafts at the end of September, 1972.
The States have played their part. I would
like to know from the Finance Minister as
to what role he Is going to play.
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The coste of administration is going up.
It should be brought down. Not only
that. There was a demand here to nation-
alise all the sugar factories. Before going
into_that question,, T would like to_know
from the Finance Minister whether he has
taken steps to convince the people that
whatever indus'ry we have is functioning
efficiently. That is the duty of the Central
Government,

The only real solution in the long run
will be an increase in production. It is
not only for one party but it is for all the
parties, all the trade union leaders, the
employers and the employees 1o put
their heads together and see that produc-
tion is increased in the country.

Finally, it is 112 duty of Uy Central Gov-
ernment to hold the price line. The State
Governments. T think, are helpless in con-
trolling the prices, The Central Govern-
m:nt has miserably failed to control the
prices of essen‘ial commodities. And the
only victim is the common man_ That is
why the Government ne:ds a censure.

SHRI SHYAMNANDAN  MISHRA
(Begusarai): Mr. Chairman, Sir, it is,
indeed, noteworthy that the adjournment
motion, which does imply a pronounced
element pf censure, that we are discussing
today is in the name of an hon. Member
of the C.P.I. which is 2 party professedly
friendly to the ruling party, an ally of the
ruling party, and a party which believes in
what is called the policy of unity and
struggle. That is sometimes. it unites with
them and. occasionally, it shows the sign
of breaking off with them. That reminds
me of what an Urdu poet has said:

faqre &TT. A WY MIfq awUT
oY

s lhia,;nny which did pot vq]k nul

whgn we did, nfter.. lﬂi{u
ment maf iqn, time, 8 it is tl;u ﬂ
which has now thought it fit to join

with us to censure the Government. So,

. NOVEMBER 14, 1972

Adjournment 352
the ryling party might be saying Eritu
Brutus. Anyway, it is an intéresting sign
which nobody will fail to mark.

The pruem price situation is the result
of a thorough mismanagement of the
Indian economy and its finances. Bi.slulh'
it is the result of pseudo-radical policies
of the Government which can give nei-
ther growth nor social justice. It is
because of the failure at the policy level
that we have got this catastrophic rise in
prices. Government have sacrificed ratio-
nality and somehow come to believe that
they can escape the consequences of the
basic economic laws. There is no escape
from the consequences of the basic econo-
mic laws, *

So, broadly, one can say, Mr. Chairman,
that this catastrophic situation has been
brought about by Government which has
given up rationality; and secondly by the
Reserve Bank of India which have abdi-
cated its legitimate function of the Central
Bank of the Country and bscome a slave
of the Government of India; it has abdi-
cated its autonomy, mdependcnce and ob-
jectivity. This is the time when we must
say very plainly to the Reserve Bank of
India that it is much better that such an
institution were wound up and the func-
tions were taken over by a department or
unit of the Finance Mipistry. (Jnterrup-
tion). It has become the slave of the Gov-
ernment of India. That is the point I

THE MINISTER QF FINANCE (SHRI
YESHWANTRAO CHAVAN): How?

SHRI -SH'Y:‘HNAND.&N MISHRA:
Bicause it is not functioning at ‘all.

.Thirdly, it is because of the fact that
the Planning Coqmuion is now ‘no more
the slert body and’ the watchdog of plaf
pins jn_ this country,

ltnnkoduetothefutuwmottof
tlu: e_qonomhu of the mnlry w

=D H

Istt'he

Indonesia W
per cent or 0.
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May I also say that the Parliament of
India too will have to share quite a subs-
tantial portion of the responsibility for this
because it seems to have abdicated its
function of close financial scrutiny and
control? Otherwise, how could we have
this situation created by the take-over of
Balmer Lawrie at much more than the
prevailing market prices which gave to
Poster Goenka more than Rs. 67 lukhs?
Who is to look after this? We cannot
find any institution under Parliament
which can closely scrutinise a deal of that
kind.

Then, Mr. Chairman, it is due to poli-
tical corruption that we find the growth
of black money taking place at a much
greater rate than the growth of national
income. And this nullifies all efforts at any
fiscal or monetary discipline. Therefore,
you find that my hon. friend, the Minis-
ter for Foreign Trade, says that the scan-
dal with regard to rags for the riches—
it is a scandal which has come to be
called ‘rags for the riches'—has almost
ended. But so far as we are concerned.
this has just begun and the curtain can-
not be very easily rung down on that.

It has already been pointed out, so far
as examples of political corruption are
concerned, how the price of sugar has
been allowed to be raised in the scanda-
lous manner in which it has been done,
and all that is being done in the name of
assisting the cane-growers and so on. Si-
milarly, the price of vanaspathi has been
raised. Nobody says that this should not
be raised; this could be; expenses were
increasing, but they could be absorbed by
I"roﬁts._ Vanaspati has been reaping fa-
bulous profits. There is no doubt about
it, .

But let me briefly refer to the tho-
rough mismanagement of the economy
and the pseudo-radical pojicies of  this

Government. To my mind, pseudo-radi-
calism is worse than reaction. But T
must say that, so far pseudo-radical poli-
cies are concerned, this is not only the
handiwork of my hon. friend, the Finance
Minister, but this is primarily the handi-
work of the political leadership. In all
fairness to him, I must say that he is at

2379 LS. —12.
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a safe and respectable distance from the
political leadership which is propound-
ing these pseudo-radical policies.

Now, let me come to the vigilance
which the Finance Ministry is expected to
exercise in respect of prices. Could this
Finance Ministry, I ask, Mr. Chairman,
be expected to exercise any vigilance
when in the canteen of the Finance Minis-
try itself, prices of all items have been
put up even after the statement of the
Finance Minister that the prices will not
be allowed to rise? I repeat even in the
canteen of the Finance Ministry the
prices of all items have been increased,
That is my information.

Let me briefly delincate the economic
outline of the problem. Broadly, the po-
sition is that prices have been increasing
at the rate of 2 per cent per month, and
the situation is like this: that whereas
the prices increased in 1970-71 by 5.5
per cent, in 1971-72 they increased by
only 4 per cent and since the turn of
1972-73, they have increased by 8 per
cent or so. and, in relation to last year,
the prices have increased by 10 per cent.
But the point that we bhave to realise
is this: that all this is based on the
wholesale index. We do not have in this
country the retail index and it is high
time that the retail index numbers were
brought out in this country tco. On
the basis of retail index, it could be
asserted that the poor man's rupee has
depreciated more than the rich man's
rupee. b

If we take into account the fact that
the level of Rs. 20 per capita per month
is the poverty line, then, upto 1967-68,
nearly 50 per cent or so of the popula-
tion weére said to bhe below the
poverty line. Now. since 1967-
68, the prices have gone up by more
than 15 per cent. That brings me to say
that now th: number of the poor below
the poverty line has increased by another
10 per cent or so, so that you have got
now more than 60 per cent of the popula-
tion below the poverty line. ... (Jnserrup-
tions) On the basis of the price rise that
has taken place during this period, broad-
ly one can say that in the place of 278
million who were below the poverty line.
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now we have got 327 million below the
poverty line. That is, in fact, the contribu-
tion to the eradication of poverty! It is
simply wonderful in the face of your
‘Garibi Hatoo' slogan.

Then, what would happen when the
buffer stock would be depleted ....(In-
terruptions), Now. there is a promise in
the statement of the Finance Minister that
these stocks are going to be replenished.
Bwt it does not sound credible at all in
the context of the unfavourable agricul-
tural production trends and also in the
context of the decelaration of agricultural
production that has already takea place
last year. It does not sound credible.
That is what T would like to say.

But all the same. the domestic avail-
ability bas to be increased because it con-
cergs the bread of the millions. One must
say thet there is no escape from increas-
ing the domestic availability. But huw are
you going to do il—that you must share
with us. And that has not been shared
with us. May be it is very unfortunate that
in the year when we committed ourselves
not to import any food from outside, we
ave faced with a situation in which we may
have to increase the food stocks with im-
ports. May be, you would be able to get
some from friendly coupntrigs like Canada,
Australia and so on. i we ‘are not able to
got that, probably some help may he
routed through the more [ricndly Soviet
Union.

Then, the Finance Minister was right in
asking me how was the Reserve Bank of
India not fulfilling its functions as the
central bank of the country I
think there should be a relationship bet-
ween the money supply and the national
output. There should be a rational
relationship between the two. We would
like that to be based on certain norms. We
would like to know what these norms are
on the basis of which increase in money
supply takes place. We find that thece
is no rational relationship between
increase in the money supply end
the national output. 1f the national out-
put is increasing at the rate of 4 per
cent, money supply could increase by 6
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or 7 per cent. But how could you re-
concile yourself 1o an inordinate increase of
13 or 14 per cent? If that is so, the results
were obvious. Was it not the duty of
the Reserve Bank of India to come out
clearly, as the Central Bank of the coun-
try, to control this situation and say this
will not be allowed to go on because this
affects the bread of million of this
country?

MR. CHAIRMAN: Your time ia up.
Please conclude. There are many speak-
ers.

SHRI SHYAMNANDAN MISHRA:
This is an Adjournment Motion, Unless
I make & full case, how can we be ex-
pected to the Gover 1?  Gov-
cramest had tried 1o create a false imp-
ressipn that the neét Bank credit 1o the Gov-
crament sector had beem expanding lately
at a lower rate. The fact is that wpro
Seplember 29, the net Rank credit to the
Government sector had expanded by Re.
510 crores since March as compared to
Rs, 540 crores in 1972 in the same pe-
riod which marked massive inflow of re-’
fugees. In that period when we had mas-
sive inflow of refugees we got the net
Bank credit of Rs. 540 crores. During this
year so far, we have net Bank credit of
that order of Rs. 510 crores. Se, how
does the claim of the Fimance Mimister
hold good in this respect?

Now I come to deficit financing by the
Centre and by the States. There are
many points to be dealt with, but I have
not much time left. 1 would request the
Finance Minister to give us an assurance
that the deficit financing by the Centre
and States would not be larger than bud-
geted for by both the Centre and the Sta-
tes. Can he give that assurance? 1If he
makes that firm commitment, we would
be satisfied. But, the indications are that
that is mot going to happen. Even in
conditions of peace and relative political
stability in the region the Centre might
end up with larger deficit financing than
of the order of Rs. 325 crores envisaged
in the Budget My eonly apprehension is
that it might go up to about somewhere
between 400 to 500 crores.
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Despite the fact of successive floatations
of larger loans, net Bank credit 1o the
Government sector has continued to rise
and the figure that I have given is clear
preof in this respect. One could con-
cede that during the last year to an
extent that increase in money supply was
due to Bangludesh, and the refugee prob-
lem. However, cven in that year we
should not have required more than
Rs. 350 to Rs. 400 crores on this account.
Now. my submission is, this should have
been, offset substantially by the buoyancy
in revenue which has taken place to the
cxtent of more than Rs. 1,000 crores for
which the Finance Minister can of course
take some credit. Why was it nol offsel
Mo a large extent on that account?

But it is remarkable that during 1971,
a year of the greatest stresses and strains,
the prices showed a remarkably relative
stability. And up to probably March
there was no disturbing trend so far as
the prices were concerned. Then, one
would ask whether the fall in national
output, both industria] and agricultural,
in 1991 was a result of Indo-Pakistan
war? I fact, during a war, the industrial
produetion ought to rise or the political
leadérship has to quit. If the industrial
production does not rise during the period
of stresses and strains and during war,
then what is that political leadership
worth which cannot mobilise resources for
the natlonal objective?

Then, again, the deccleration in agricul-
tural production came last year bhefore
Providence had become unkind, The dece-
leration took place Mast year itself, and
the trend is persisting

Government are also creating a wrong
impression that production activity in the
industrial sector has been improving
satisfactorily. What has  happened s
that largely becanse of.the increase in the
cotton textile production, the index num-
ber has gone up. Last year, the cotton
lextile production has declined by 31 per
cent and this year, the cotton textile pro-
duction has gone up by 8 per cent and
this is responsible to a large extent for
the increase in the industrial level by 7.5
per cent or so. But may I warn the House
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that there has been a steep fall in ce-
ment? There has been a fall in the first
six months, even in steel, and power
shortage is going to affect the industrial
production very much. So, let not the
Finance Minister hide any facts from
the country or from Padiament buy
squarely place before us the grim situa-
tion which is facing us. '

1 would also like to say now that I am
now following the Food and Agriculture
Minister who has spoken a little while
ago, that the Government are
having very optimistic assumptions about
augmenting rabi production by 15 mil-
lion tonnes or so. This is unrelated to
the input availabilities. The basic lapuis
are: in short supply, namely power and
fertilisers. Therefore, it does not sound
convincing at all that they are going to
make up the shortage in agricultural pro-
duction.

1 would just say one word meore and
I shall have done. Earlier, I had sub-
mitted that the buoffer stock position was
not as it was painted to be. I would
like a firm announcement from the
Finance Minister in this regard—what is
the level of buffer stock now of food-
grain fit for consumption? Let Hhim:
make a firm announcement about this.
So far as I see, the figure given to the
Public Undertakings Committee was only
of the order of 6 million tonnes. That
included 2 million tomnes in the
pipeline, that is, two million tonoes
which had already been released for dis-
tribution, one million tonnes which had not
accounted for on account of Bangla
Desh; it included that also, and then 2
million tonnes are cither damaged or
lost. If the Food Corporation of India
had got 9 million tonnes, the natural
question that would arise is why these
9 million tonnes were not released in
such a mapner as to make an impact
on the price situation, and why now,
State after State is coming up against
the Food Corporation of India. The
Tamil Nadu Government has decided to
sct up a Food Corporation of its own.. ..
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SHRI PILOO MODY: Because of the
glamour of Shri Igbal Singh.

SHRI SHYAMNANDAN MISHRA:
The UP Government has decided to set
up a Food Corporation of its own end
some of the Bibar Ministers have said
that the Food Corporation of India
should be prosecuted for non-compliance
with the Essential Commodities Act, That
is the kind of arrangement that they have
in this country.

it waw fiesie fag (gameae) ¢
AT T A o fagre & fafaeec

¥ At ¥ vy, & Sy q@ ;g
§ v ag vt & @ | s wizeme
FGROT F aIC F FaAr &

=t s faw o HfeT q9x i
TAT AT § | BEATEIT FTaIewT &1
& TN wXF 1., (sqEemw) ..

& mura §C @ OE |

But this basic point is that State after
State is ioming forward with this kind of
proposal.

Finally, this is our clear conviction that
the crisis is well beyond the capacity of
the present Government to master and
they are leading this country to the sit-
uation that prevailed in Indonesia under
Sockarno when prices went up by 650 per
cent or the situation that you find in
Chile where under that remarkable leader-
ship of Allande prices are shooting up.
abnormally. The situation here is such
that these people are incapable of master-
ing the crisis because they cannot discount
the . tiger of pseudo-radicalism. Once
having mounted this tiger, they cannot dis-
mount because then the tiger of psendo-
radicalism would eat them up. That is the

_ basic position.
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MR. CHAIRMAN: Shri Piloo Mody.
Please be brief. e o

SHRI PILOO MODY:!“1 entirely agree
with my hon. friend, Shri Shyamnadam
Mishra, and since we are mow moving
into an era of austerity; I assure you I
will not give you an occasion to-use your
bell. e

I maintain that the Government of India
the Central Government, has certain man-
datory functions to perform. The two
main functions of any civilised govern-
ment are stability of prices and law and
order, Everything else that any govern-
ment does is superflous and can be dis-
pensed with, but these two functions it
must perform, that is, maintain price
stability and maintain law and order. On
both these counts, this Government has
not only failed, not only failed so mis-
erably but advertised to the wogld that
they have not got a thought in their mind
by which they can ensure that prices will
not kill everybody living in this country.

When 1 hear this debate and look at
the statements made by the Ministers and
read some government papers put oul,
I am surprissd how anybody should
intelligently assume that they are working
towards stability in prices.

All the ills of this price rise are fis-
cal and all the remedies proposed by the
Government are emonetary. Whep the ills
are fiscal and you present monetary solu-
tions, T do not see how you can produse
any satisfactory results. 1 would not go
into it as it is 5 thorough waste of time.
I do not know why Shri Shyamnandan
Mishra took so much time quoting
figures to people which mean nothing at
all to them.

There are very simple reasons why pri-
ces are going up. It requires no great eco-
nomist, no great magician to tell the Gov-
ernment that prices are going up because
of excessive taxation, excessive non-plan ex-
penditure. excessive deficit financing and
because this Congress Party just will not
stop stealing, robbing the country through
corruption, political corruption one way
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or the other, of crores and crores of
rupees which are removed out of the eco-
nomy of the country and not accounted
far at all. These are four simple reasons
why prices are going up, and I see abso-
lutely no reason, no indication, no direc-
tion in which they are going to resist the
temptation of gxcessive taxation, excessive
non-plan expenditure. excessive dificit fin-
ancing or excessive plunder—I see no evi-
«dence of it at all.

The administration of the country of
is a serious business. It is a very seri-
ous business which does not permit of
the sort of politicking that goes on where
cvery decision, fiscal or monetary or whe-
ther it is connected with the economy o1
the law of the land, is taken for political
consiierations alone.

I will just give you one cardinal exa-
mple of this which will make you sit np
and think. In order to achieve a politi-
cal objective, this Government got rid
of Shri Morarji Desai as the Finance
Minister of the country. And what hap-
pened? Shrimati Gandhi hereself became
the Finance Minister of this country. I
1 ask Shri Fakhruddin Ali Ahmed to Ay
a Boeing and be its pilot, do you think it
would be possible? If I ask my good friend
Mr. Lalit Mishra to become the Chairman
of the Atomic Energy Commission, would
that be a possibility? If you ask m2 to
climb Mt. Everest, will T be able to do se?
Then, by what reasoning, T ask you, can
Mrs Gardhi become the Finance Minister
of this (ountry.

Sir, that is not all. When she found
that she wanted to capture all the intel-
ligence and power and bring it under her
own control and wanted to dispossess her-
self of the finance portfolio, what she did
was, she had to look around and find
somebody who know even: less than
what she did about finapce, because 1o
have somebody else occupy that chair
would produce an invidious or odious co-
mparison. So, she found my good friend
Mr. Yeshwantrao Chavan. [ have great
respect for him. He was a very good
Min/ ter, he made a very good Home
Miné ter, and the held the Home Ministry
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with a certain amount of distinction, even
political acumen and suavity. But kow
can you make Mr. Chavan the Finunce
Minister of India and thereafter wonder
why prices are going up. It is just mot
possible. The administration of this coum-
try is not a joke. You think that the
the departments can be left to just amy
and everybody. Do you think that
the Government of India requires no ex-
pertisc at all? At least the ICS men re-
cieved training in adminstragion. Now,
can you pick up any politician and make
him the Finance Minister or Home Mini-
ster or Minister of Foreign Trade or eves
the Labour Minister.

Sir, droughts come. People have bla-
med this price rise on drought. People
have blamed this on Bangladesh and the
refugees. How long are you going to
milch these old cows? For a time, it was
the fault of the British. Thereafter, it
was the fault of the ICS. Thereafter 1
was the fault of the wars, and then 't was
the fault of the droughts, floods and cy-
clones. We go on making excuses. How
long are you going to milch these Bangla-
desh cows? Because we have gained a
singular victory by liberating Bengla--
desh, you cannot live on these milch cows
for the rest of your lives. You will have
to feed the people; feed the people amd
give them the hope of @ greater future, a
vision of a greater India, You cannot ge
on tampering with the administration im
any manner, you like.

Droughts come. Of course they come.
We have been told that they come with
singular regularity. I am told that in
every seven years you have one bad year,
you have one good year, and you have
five years which are ricither good nor bad.
But what does the Government do to
mitigate  the terrible hardship that is
caused to the people in the countryside
when famine does come and a drought
does come?  You travel from village
to village. There are little projects
which would make a village happy
for life. A little tubewell here, a
little lift irrigation there. 1 have been
to villages on the banks of a river with
plenty of water in it but not a drop of wa er
in the villages. T have seen villages where
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you merely turn a nalla a running into and
producing a lake from -where you could
pump water at a littlo cost, say Rs. 50,000,
Rs. 1 lakh or so. You make a requesi
you get one simple reply: ‘No money.’
But you talk of a Bokaro steel plant and
Rs. 1,500 crores are sanitioned in five
minutes, and people are talking about put-
ting up three more plants like thau
What sort of priority is this Goveramen:
working on? 25 years after Independe.
noe, there are 1,52,325 villages whers you
cannot get a single glass of clean drinking
water. You talk about this country, bui
has it any priority; do you have any re-
gard for its people, their happiness and wel-
fare and their well-being?  You think yo
you can feed them with slogans of Gari-
bi Hatao, year in and your out. Garibt
Hurao—it is a very good slogan. It was
such a pood slogan, amd if properly
implemented, it would have made this
country into a land of milk and Lonzy.
Unfortunately, the originator of this slo-
gan, the Prime Minister, did not definc
what, Garibi Hatao meant.

I define Garibi Hatao in many ways.
You may have garibi of the mind: garibi
of the heart; garibi of the soul. And of
incidentally you do not have any mon-
‘Bey in your pocket they are also cafled
garibis. We have over here a Treasury
Bench full of people led by & Prime
Minister who is suffering from a poverty
of the brain and the heart. Tt is their
garibi that needs to be first transformed
into affluence. You have people who are
mentally poor, whose hearts are small,
whose souls are to be found or whose
conscience cannot bé located. How can
you muke these people work and entrust
them with the task of removine the
economic poverty from this country? I
see no way it can be done, There is only one
way it could be done and that is the first
step that has been taken today; the Gov-
ernment, has to be voted out of power. T
realise mow it is no' possible, seeing the
‘House s it is constimted; »fter all my
memery is onlv too fresh. Having rot this
massive mandste, they have got 375 and
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odd, T suppose I should call them. people,
elected to the House of the Peoplc. When

the budget debates are going on. when

crores of rupees are being voted by Par-

liament to the Government, you cannot

find even fifty Members of this Housc

who are interested enough, who are keen

enough to know what is happening ‘o the

country, who are concerned about it, to at

least put in 'a nominal presence over here.

I have seen the Prime Minister sitting in

this House when the grants for Ministry of

Home Affairs were being  discussed; 1

have seen the Minister of Parliamentary

Affairs also and the quorum bell has had

to be rung four times in one afternoon.

19.00 hrs.

MR. CHAIRMAN: Your time is up:
please conclude.

SHRI PILOO MODY: T told you T am
on my last sentence; vou have spoiled the
effect; you should have to give me threc
moTe sentences.

When the Government is constituted,
when everything is done for oaly ooliti-
cal purpose, when no law is passed and
no sanction is made except on the prin-
cipal  will-it-help me-in-preserving-my
power, this country cannot move forward.
Edmond Burke said that all that is neces-
sary for the triumph of evil is that good
men should do nothing. 1 appeal 10 all
the good men of this country to arouse
themselves in order to throw this evil
Government out of power.

PROF. MADHU DANDAVATE (Raja-
pur: Mr, Chairman, there are many
Members in this House who will actual-
ly ridicule this adjournment motion. At
the outset T wish to make it very clear
that if we are supporting this adjourn-
ment motion, it is precisely becauss of
the fact that we in this House had to
represent the hopes .and aspirations of
people and also the discontent and the
anger of the people outside. It is quite
probably, almost a certainty, that with the
brute majority at their command . this
House will reject this adjournment. mo-
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tion. We know the fate of the adjourn-
ment motion, Bot 1 have not the least
double that though an overwhelming ma-
jority im this Houvse is likely to reject the
adjournment motion, thousands and
lakhs of people. common people, persons
belonging to different opposition parlies
had gone to the prison house on the ques-
tion of rising prices through the classic
weapon  of  salyagraha  wielded by
Mahatma Gandhi. [ am sure by their
vole the adjournment motion has already
been carried oulside the House though it
might be rejected on this floor.

AN. HON. MEMBER: Poor consola-
lation.

PROF. MADHU DANDAVATE: 1
shall come to the consolation part. My
fricnd Shri Salve tried to derive some con-
solation by telling us that he had compared
inflationary trends in  various counrries.
He gave us statistical facts; he said that
whereas last vear there was a six  per
cent inflation in our country, in an affluent
country like the Uniled Siates it was 7
per cent. I am sure as a student of cco-
nomics, Mr. Salve will be able to under-
stand the fact and the logic that affluent
countries like the United States and the
United Kingdom can stand the burden of
inflation but underdevcloped Asian coun-
tries like India cannot stand even an in-
crease of six per cent.

In our country there are various fac-
tor: which have contriboted to price rise.
The first important factor is the inflation-
ary pressurc on our cconomy. 67 per
cent of the expenditare of the Union
Government is on non-developmental acti-
vities. This expenditure should be redu-
ced. Mr. Salve pointed out that because
of the Bangladesh war and the burden
pleied on the country because of the de-
fence expenditure and allied activities, the
deficit had gone up. I would like to join
nmmhhnonthnmtndlm
happy that he is not occupying the Chair
at the moment. Tt is not due to the
Bangladesh struggle alone that the dsficit
went up. The economic statistics indicate
that in the first plan the deficcit finascing
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was to the tone of Rs. 333 crores. It
was Rs. 954 crores in the second plan, Rs.
1133 crores in the third plan and Rs 830
crores in the fourth plan. So, there has
all along been a trend in which defisit
financing has been there and you cannol
put the entire responsibility on Bangla-
desh war™™ Then, there is the problem of
the impact of parallel black money eco-
nomy, which I do not refute. Even the
Wanchoo Commission came. out With a
modest estimate of Rs. 7000 crores of
black moncy. Here we would concretely
suggest that if the recommendations of
Wanchoo Commission like demonetisation
are implemented. probably the prohlem
can be solved. But we are always told
and the thinking of Government indicates
that they are not prepared & go in for
demonetisation. We are told that in 1946
demonetisation was undertaken and it did
not succeed. But [ may point out that
in 1946, 100 rupee notes and 10 rupee
notes were left completely untouched. 10
rupee notes accounted for 35 per cent
and 100 rupeec notes accounted for 41.5
per cent of the entire currency. When
such a large quantum of currency is left

hed, d tisation cannot succced.
On the contl‘lﬂ" a small country like Bel-
gium undertook demonectisation and bet-
ween October 1944 and December 1944
their carrency contracted from 14 crores
to 5 crores. That was becanse they de-
monetised 100 francs. S00 francks, 1000
francs and 10,000 francs. So, this mea-
sure is absolutely necessary.

Coming to production, there is a difs-
parity in it If we examine the goods in
which production has gone up and the
goods in which production has fallen, we
will find that in those commaodities which
are luxury articles used by the rich, pro-
duction has gome up. The House will he
surprised to kmow that according to the
statistics supplied by the Government, from
1955 to 1965, motor car production went
up by four times, production of refrige-
rators went up by 100 times and produc-
tion of air-conditioners went up by 8
times. But in 1971, the fall in produc-
tion was 7 per cent in cloth, 11 per cent
in yarn, 14 per cent in sugar and 6.5 per
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cent in salt, This is the disparity in the
production of goods required by the afflu-
ent society and goods required by the
common miwn. Therefore, unless the es-
sential consumer goods industry is taken
over by th: Government and wholesale
trade of e:sential commeodities brought
under the public seclor and the consumer
articles are made available to the com-
mon man nt subsidised prices, it will
not be possible to control the prices.

Therefore, in conclusion I would say
that a number of these measures are neces-
sary. | weuld say that the excess pur-
chasing povier in the hands of certain
tlasses the privileged classes, should be
diverted to "healthier channels of gzainful
investment through increase in  deposit
rates of banks, saving securities, provident
funds, insurance schemes, debentures and
preference thares and rebate in income-
tax on pertiissible investments should be
similarly orer'ed. In the end 1 ‘would
say that an unuer-developed country like
India shoul! depend on ils own savinzs
for stepping up the rale of invesiment.
Of late it lias been found that the rate
of cavings in India has gone down from
the peak level of 11 per cent in 1965-66
to about B per cent in recent times. It is
necessary that this rate should be increased
to 20 per cent. The credit creation and
increase in money supply should not be
allowed to outstrip production. Unless
all these muasures arc taken, I feel that
the problem of rising prices can never be
checked. With the confused thinking of
the government and faltering steps that
they are taking, 1 do not think they will
be able to check the rising prices and,
therefore, we are tabling this adjournment
motion, which has an clement of censure
against the government, and in that spirit
I am supporting the adjournment motion.

MR, CHIRMAN: The hon.
Minister.

Finance

SHRI S. A. SHAMIM: Sir, I should be
given an opportunity.

MR. CHAIRMAN: |- am not allowing
anybody because there is ¥ time

" it ". .

SHRI S, A. SHAMIM: Why oan't lhl
Finance Minister give me ome ssiwote from
his time? o

SHRI YESHWANTRAO CHAVAN:
I am in the hands of the Chair.

MR. CHAIRMAN: I have already cal-
led the Minister.

SHRI §. A. SHAMIM: Do not be
harash to an independent member. Hea-
vens will not fall in another two minutes.

MR. CHAIRMAN: All right.

st gHo Qo wAW  (sY):
sara qaEw, ¥ oF @ aw Fwe
wrgar § 5 & w7 aFd< g7 @
gHAT FA@ F Fead AT AH ¥ AL
qF THAR HIA T qG ATHT IS W
T 9T 79 gFNIET & w1 ma i &
w&i 7T @ § AT wer i Ay ¥
F41 7E0 @A | GEATAT FT T HEAT,
Tg TEw T R F g, I
T @ @R, A A ¥
&, & s &7 91 Ffgaw & @ g
g f& awgma w €, g w9 & faewed
T2 gd W A & fawwedt  fw
T TR RN AT A
faeraedt & fF ga Wi # A fa,
a1 ®1 gferare § faem@r Wi gard
foreefy @a? & & 1 wox wgy fF o
gt g s e T
gad IW FOA AA &7 qWAT g G
AT & | W AT FT AEAT g G
WY qrequw W 2y § 9%, I W
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e & ¥ qud Wiy aney A w7
qrf ¢ ag & & urf ¢ 1 Wy wawer ¥
wrer 7 % " § E ag o k¢
#Y worea § | wafeedt & smyw fafreet
ar #r§ fafreee #faqe ar #€ dmae
Zwld 7 ST gy whRr wld
v & | g A & s o wré gt ow
AT ABT AT § @ IEEr  wrww
arore # 30 & FOT arar § 1 & wgan
=t & faers 7€ § 1 gw W17 B oo
FUT ATTH TCHHT § | HY A oA
FAE | IAFT Aqran ;& fAwer fw
FToT 7 fawat g wrawy, g7 arfafe-
foras avy T @ IaFr g @O R
arzn fafrecaswer fa &7 9 o7
& Fe I W g & e A1 A A%
At s YT A oW ) ST
fafaeet &8 @1 7 7, THAE AEA
Fafreey & wofat & 7@ w7 T
wrgAw fafaees & mmfae & o &
TAT | 7 W& 32 { T AT 8, I qA-
Hrger wamAl & faei & ww AT g0
Trwgs g
WY WTET AT HT ATH TAHTT HE,
AR AT AGE T ATH AT FT
F WIERT AH AT gerE &1 OF
g g% § | ITH AW I @ FO I8
W WK ag wOE qQ F W9 A AW
g A § 1
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THE MINISTER OF FINANCE

SHRI YESHWANTRAO CHAVAN:
Mr. Chairman, Sir, I have heard the

speeches of the represemtatives of all po-
litical parties who have participated in
this very imteresting—I am not sure haw
far useful it is—debate. As far as ‘my
party is concerned, T must say, the entire
question of Pprice-rise has beemw put in a
proper perspective by my colleague, Shri
Fakhruddin Ali Ahmed, the Minister of
Agriculture and Mr, N. K. P. Salve, Mr.
R. K. Sinha, and other who spoke. 1
heard the speeches of Opposition Mem-
bers. The only impression created in my
mind is that there were two common
things in their specches, that is, to sup-
port the adjournment motion and to give
some abuses to thc Prime Minister, Mrs.
Indira Gandhi and the Congress Party.
These were the only two common things
in their speeches. (Jnrerruption),

AN HON. MEMBER:
fact.

That is not a

SHRI PILOO MODY: There is  no
point in abusing anybody else.

SHRI YESHWANTRAO CHAVAN:
At least he accepts what I am saying,

Really speaking, what we are discussing
today-certainly, we are discussing an ad-
journment motion—is the economic situa-
tion in the counmtry, the camses for the
price-rise and what constructive measures
we can take to overcome the particular
situation that is preveiling in the coun-
try today. I was looking forward to cer-
tain constructive suggestions and some
analysis in depth of the economic situa-
tion in the country....

SHRI SHYAMNANDAN MISHRA;
It is to censure the Government.

SHRI YESHWANTRAO CHAVAN:;
Centainly, you have the right to censure
the Government. That is why we are
replying to you. I am not against that
particular intention. But I know you are
not going to succeed in that.
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Sir, 1 would like to go by some of the
points that have been raised by hon. Mem-
bers. First of all, et me put this ques-
tion of price-rise in a proper persp:crive.
There is a price-rise. This question is
not in dispute. We have to find omt what
exactly is the reason for the price rise.

oft 7w v Tt Flo dTo grs
F1 THT FT 7T |

oft wew fapt@t ameIar . Evo
glo wrEe FT Ff7T AT Hlo o gTéo
FT FfTT |

% Wladiy wTeg : Alo AT oo
SHRI PILOO MQDY: All of th:m
sound alike, CPI, CBI, CIA.

SHRI YESHWANTRAO CHAVAN:
The main point is that we have to find
out whut exactly is the reason for the
present economic situation. It is no use
merely describing the situation, trying to
create a sort of horrid picture and then
making prophesies for a revolution. We
know more about revolution that those
people why try to talk about it.

Now, if you analyse the actual pic-
ture of prices, we find a major cause. 1
think, the hon. Members who spoke
should have taken care to study the state-
ment [ had made yesterday. They did
not like to hear me. I had hoped that at
least they would read it preperly. There,
1 have made an anlysis that the major
thrust of the price-rise has been in respect
of agricultural commoditics. Tf you see
the non-food items, the rise in price is
only about 4.5 per cent. In the case of
agricultural prices also, the price is high-
er in the case of those commodities which,
really speaking, are completely damaged
as far as the production is concerned, like,
cereals, pulses and other things. Really
speaking, this is absolutely ,a theorotical,
an academical, problem to take that figure
and say that there is a price-rise. What
is the use of taking the pricorise of a
commodity which is not available at all ?
Let us try to be a little more pragmatic.
Some of yov people try to be brainy abowut
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certain things. Why is there more thrust

~of price-rise in the case of agricultural

commodities? Is it because of certain
cconomic policies that the Government
have followed?

The reason for that will have to found
out in certain histor.cal perspective, You
cannot say that il was because of the
Government's policy that production in
agricultural commodities failed. You cun-
not say that (luterruption). We are not
trying toi make a referamce to merely
Bangladesh. How can you forget the his-
tory? The history is there. We had to
fight & war; we had to feed ten million
peoplz in this country last year even
after the war; we had to look after the
Bangladesh people even this vear during
our difficult times. And it was a sood
policy that the Government  followed.
Really speaking nobody had made a men-
tion of that good policy. We tried to
build up very heavy buffer stock of
foodgruins in the country and only be-
cause of that viable food crop, we could
save this country last year. T would say
that it was by the miracle of that econo-
mic policy that the country was saved..
(Interrupticii).

SHRI SHYAMNANDAN MISHRA;
We do not want that miracle to work
havoe.

SHRI YESHWANTRAO CHAVAN:
In the last two years, unfortunately the
weather-Gods have not favoured |us,
though we have tried to help ourselwves.
Last Year as wyou know—Mr. Mishra
kmows and maay other members from
Bengal and U.P. know—practically most
of eastern Tndia was under floods and
most of western, ceatral and southem
India was suffering from femive. This
year we also see that there s compiste
failure of the Kharif crop. (laterruption)
You mwst try fo understand me. By me-
rely saying that you would make a power-
ful speech here—and some of you go amd
say that you would like to brimg the peo-
ple-on the streets and teach us a lesson—,
by that, the kharif crep is oot going to
come back to us....
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SHRI PILOO MODY: Yes.

SHRI YESHWANTRAO CHAVAN:
You agree that much, T hope. There is
some sensibility - that .,e agrees to (hat
- extent at least....

SHRI PILOO MODY:
. agree.

With sense 1

SHRI YESHWANTRAO CHAVAN:
I am glad.

I would like make an appeal to the hon.
members. Certainly they have got every
- right to differ from us politically. But,
really, the problem that we are facing
in the country is not merely political
differences. This country is facing a
national calamity. The natural calamuies
have created a national calamity. On this
occasion what is required is that all peo-
ple in this country, to whichever parly
they belong, must unitedly make cons-
tructive effort and try to save the situa-
tion in this country. WNone of us is try-
ing to do that. What is needed is this
approach.  (Inferruption). Really speak_
ing, people are talking about many things.
You do not know exactly what i hap-
pening in the areas where famine condi-
tions prevail. You are talking about pro-
duction. We certainly say that our effort
in this remaining period is to make a
double-pronged attack on the question of
prices by organising distribution of what-
ever is available and secondly by making
better use of the facilities for more pro-
duction in the rabi season. T know the
problem, 1 know the difficulties. T know
months where water is available, whether
it is to be used for agricultural produc-
tion or for drinking water purposes. Pos-
sibly we have to make laws, possibly we
“have to issue Ordinances, to say, ‘Stop
your agricultural production; save the
people by giving them drinking water.
"Millions of cattle are likely to be affected
_fin this country in the coming months.
This is the reality. When we have tfo
face this reality, merely blaming a minis-
ter or a Finance Minister or a Prime
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Minister or a party is simplying trying
to be, if 1 say the least, blind to the
realities. Certainly you can criticise us;
we are used to this sort of criticism; we
will continue to face this criticism, but
let us nnt lose this national perspective.
If at all we have to face this problem, it
is not merely a price problem, it is some-
thing decper than that, And we have to
face that deeper problem on a co-opera-
tive anl on a more national patriotic ap-
proach. That is what is neceded now.
Therefore, T would like you to see the
question of prices in its proper perspec-
tive,

Now, T would come to the specific argu-
ments which the Members have advanced.
Unnecessarily some doubts are created
and these doubts are very fatal, T would
like to tell you that on the 1st of October,
the stocks of rice and wheat with the Gov-
ernment were about 5.4 million tonnes..
(Interruptions). This is on 1st  October
and | have not got the latest figure be-
cause it will take time. T Kknow during
this period. .. .-

SHRI SHYAMNANDAN MISHRA:
Is it fit for consumption?

SHRI YESHWANTRAO CHAVAN:
Of course, fit for consumption, Natural-
ly, during these recent months there was
certainly an increased off-take because of
the drought conditions. Now we have
reached the stage of Kharif procurement
which is mostly rice and maize. I am
sure the Kharif procurement has started—
rice and maize. The maize crop is good

in Bihar. Shyamnandan Babu will bhear
me out....

SHRI SHYAMNANDAN MISHFP.A:
Not throughout.

SHRI YESHWANTRAO CHAVAN:

At least in some parts. [ am sure we
will be able to procure in some parts of
the country where it is good and to that
extent, our buffer stocks will be supple-
mented. So, naturally, if necessary, we
have to import also, T would like to
say that. Possibly, we would have to
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resort to importing rice ang pulses. But,
unfortunately, pulses are pot available.
If neces.ary, we have to make imports of
wheat also if it comes to that and we
have to see the year through., Therefore,
ultimately, we want to see—really
speaking, what is more important is that
more than 50 per cent of our people are
vulnerable, who are living in slums and
villages—and we have to take care of
them and we have to sec that whatever
happens, we stand by them and we reach
them and they do mot have any difficulty.
I would like to assure this hon. House
that whatever happens, this will be done
and there is no question about it. This
commitment we will try to fulfil.

You asked me the question of buffer
stock. Therefore, 1 would like to tell
you, do not create a sort of scare in the
country saying......

SHRI SHYAMNANDAN MISHRA:
I am not. T only wanted to know the
position,

SHRI BHOGENDRA JHA: In Bihar
more than 50 per cent of the food relief
is being defalcated.

YESHWANTRAO CHAVAN:
Now he

SHRI
Previously you said something.
is contradicting you.

SHRI BHOGENDRA JHA: One MLA
was prosecuted for defalcation of the
food relief supplies and now he has bzen
admitted into your Party.

SHRI YESHWANTRAO CHAVAN:
Hon, Member, Mr. S. M. Banerjee, made
a point that the prices have risen because
we have not nationalised this and we
have not nationalised that. I would like
to tell you that I am also one of those
who certainty support the principle of
nationalisation, as far as the principlé is
concerned, but, nationalisation is not
something that has to be applied any-
where, any time and in any manner.
Ultimately, the test for nationalisation is
whether it is in the national interests and
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in the interests of the ecconomy. That,
really speaking, is the principle on which.
we are proceeding. Wherever. we thought
that nationalisation was in the interests.
of the country and of our ecomomy, we
have certainly without any hesitation
taken steps about it. You kmow about it.

As far as the question of taking over
the foodgrains trade is concerned, we
have taken a decision, the Government
have taken a decision that eventually
rice and wheat will be taken over. But
certainly, it is not merely a question of
slogan, it is not merely a question of
taking a decision, We have to see and
we have to implement it and we have
to achieve it so that there is no disloca-
tion in the distribution system. That will
be donme. We have requested the State
Governments and asked them to make all
preparation for that.

About the distribution side, he asked:
whether it is functioning properly. Well,
1 cannot say that in all the places, be-
cause it ultimately depends upon the con-

ditions, the administrative capacify in
different areas, the human qualities and
attitudes in different areas. 1 would like

to have your co-operation in this matter.
If you find that they are not functioning
well, T would like to have your co-opera-
tion in this matter and we will see that it
is improved.

SHRI SHYAMNANDAN MISHRA:
Have you held a single meeting to consi-
der the food situation with the Leaders
of the Opposition? And now you are
asking for co-operation. You have not
done that. At no time you have done

that. Let that be made clear to the
country,
SHRI YESHWANTRAO CHAVAN:

We have met many times. You merely
asked for statements. It is only
last. time we discussed this problem with
you. You only said you wanted a state-
ment. When we wanted to discuss with
you, you said, you wanted a statement. I
am now requesting all parties in this
august House. 1 am appealing for this.
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cooperation from them. What more do
you want? This is the proper place
where I can ask for your cooperation.

The present price situation has nothing
to do with the question of a nationalisation
of this or that. On the distribution svs-
tem we are going ahead. Of course, 1
admit, there is scope for improvement in

the system of distribution. I do not say
that everything is all right. We do cer-
tainly need improvement. But one thing

I would say. We are determined 1o see
that our distribution systems will ult-
mately succeed,

Now, about sugar, we have decided
that the levy part of it will be undertaken
and dome by the Government entirely and
I think this distribution will start in the
firsg. week of December. I will tell you
why actually sugar distribation rather got
confused even though there was 700 per
cent levy suger and 30 per cenmt free
SUGAr Fortunately or unfortunately
nearly 100 sugar mills went in wrii o
the High Court and this levy. sugar price
was absolutely non-existeat. 1i was only
recently that we got the decision of the
Supeeme Court. sometime during last
weal, Now the lewy sugar price figure
will be a reality. I am sure, when this
distribution system starts fungtioning in
December, T have every hope, the sugar
price will show a sort of declining trend.

SHRI SHYAMNANDAN MISHRA:
You could have. enacted a law to shut out
the jurisdiction of the courts.

SHRI YESHWANTRAO CHAVAN:
1 had the pleasure of hearing for the first
time the maiden speech of Mr. Mava-
lankar. T know him as a very fine intel-
lectual and it was very nice to hear the
wvoice of another Mavalankar in this
honourable House. 1 really do not want
to criticise his speech because it is his
maiden speech. But, I would only make
a request to him that we expect of him
more objectively like his father. At the
present moment, naturally, T can under.
stand, he is under the euphoria. of election
results, But T will, just as a friend, make
a suggestion: Yom are independent. Re-
garding the heterogenous elements, that
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you represent, forget about them and keep
your independence. That is all that 1
will say about it.

SHRI PILOO MODY: Most unfair
comment. In regard to a maiden speech
you should not have made any comment
ut all,

SHRI SHYAMNANDAN MISHRA:
Will you accept the same advice of leing
an independent entity in the Government?

SHRI YESHWANTRAO CHAVAN:
The next speech was that Mr. Bajpayee.
I must say, Shri Vajpayce was very mo-
derate except in regard to the statement
where he said:

“gEarT wed aT g’ |

R wew fagtd wowdt ;i qrar
g q¥ar

SHRI YESHWANTRAOQ CHAVAN:
I would like to assure him that, as he
knows the unrest on the streets, so do we
know about it. We know people as much
as he knows.—perhaps better than that.
We know the people and people kmow us.
We have scen difficult times. People do
get angry and they have every right to pet
angry with us. People get angry with
those whom they love most. (Interrup-
tion) Don’t try to read much. (Imterrup-
tion) 1 will give you a political advice.
Don't try to read much particularly in
(hess petty election results. We do under-
stand' these things, these are miki pro-
tests; people have every right to protest;
we have understood them. We are tak-
ing steps in this matter. But, you do not
try to see the dreams of Tndonesia,
Mishraji.

SHRI PILOO MODY: He has already
decided to fiddle with the next elections.

SHRI SHYAMNANDAN  MISHRA:
1 fear that the same old bankput policies
may continue; I am not seecing any dream.

SHRI YESHWANTRAO CHAVAN:
Looking to this dream, I would say that in
doing so, they are trying to sit in the
chair, but thcy are far far away.
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Shei Shyamananand Mishra made cer-
tainly some very interesting points, | must
say that he did make some points which
do require some replies. He gencrally
maede a very sweeping statement that the
paesent price problem was a resull of the
complete mismanagement of the economy.
) wanted to know from him he wus going
to esumerate the various poinis of mis-
management. But unfortunately. ..

SHRI SHYAMNANDAN MISHRA:
I have mentioned it.

SHRI YESHWANTRAO CHAVAN:
He only mentioned the question of the
‘Reserve Bank of India.

SHRI SHYAMNANDAN MISHRA:
Not only that....

SHRE YESHWANTRAO CHA\YAN:
He has mentioned maoney supply. ...

SHRI SHYAMMANDAN MISHRA:
I have mentioned money supply, deficil
finanging, increase im mooey supply hav-
ing no relation to it and so on.

SHRI YESHWANTRAO CHAVAN:
T said that he did make some points:

I have mot said that he did not nuake
any points,. But when he said mis-
management of Govesnment palicy, 1
wanted te know what exactly be meaat
thereby.

Shri Atal Bibag Vajapayce had
also made a reference to the question
of money supply. and quite rightly too,
But 1 would ke to tell him that he had
misquoted it; T shall not say that he tried
to mislead the House. As far as moncy

rate of production, Therefore, certainly,
it is a matter of concern, I have said
that. But T would like to tell him tha
the money supply this ycar ig lese

what was there last . He

-
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an assurance ‘from me that would stick
to the limit of the deficit financing
mentioned earlier, My efforts are in that
direction; provided the situation in the
country and the friends' from the Opposi-
tion side also give wus co-operation,
might succeed in keeping that limit, but-
I can only assure the House at the present
moment of an effort in that direction.
What happens ultimately, well, let us
see in the month of February.

As far as deficit financing is concermed,
in my statement [ have given thc Houee
cerlain more information, uamety that
States have certainly started obsegving
the financial discipline. and that we have
cleared practically the question of the
overdrafts by them. Nauturally, they hewe
got problems. Some of the States have
seripus problems. ...

SHYAMNANDAN MISHRA:
overdrafts;
cleared their

SHRI
The Cenire has cleared this
they themselves have not
overdrafis.

SHRI YESHWANTRAO CHAVAN:
They cannot, because they are in ifi-
culty. Today, the hon. Member wants me
to take care of deficit financing, What
do 1 telt them when they haxe got
drought conditions. when there is the
question of feeding the poor people? It is
a question of giving them the purchasing
power. 1 know. and let not my hon.
friends please misunderstand me, but the
difficulty in this country today is that
those who are more organised and who
can bargain very effectively are in a much
safer position than those who are ua-
organised and those who are more valne-
rable who are living in the remote vil-
lages. When the State Governments
come to the Centre for help, they come
for these people. Am T to tell them when
they come for this purposc that the moacy
supply is going to be more, and, there-
fore, I cannot supply them? Evea at the
cost of money supply. even at the cost
of deficit finaacing, I will have to sce that
the vulmerable people are ultimately look-
ed after properly and well.
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SHRI SHYAMNANDAN MISHRA:

Do give them a packet of goods and
essential goods at that.

SHRI YESHWANTRAO CHAVAN: 1
will do that.

SHRI SHYAMNANDAN MISHRA:
Do not give them money which does not
bring anything.

SHRI YESHWANTRAO CHAVAN:
Another point that he made was about
the independence of the Reserve Bank of
India. T really do not know what exact-
ly hon. Members opposite understand
by independence. The Reserve Bank is
independent.

SHRI ATAL BIHARI VAJPAYEE:
No, no.

SHRI SHYAMNANDAN MISHRA:
Slavish.

SHRI YESHWANTRAO CHAVAN:
What is the use of merely saying ‘No'?
They take their own decision, and they
publish their own independent reports
which are critical sometimes of the entire
situation.  They are independent, and
their expression of opinion is certainly
free. But certainly hon. Members cannot
forget that the Reserve Bank is the bank
of all the banks of the country; it is the
country's bank. When the couniry needs
certain things, certainly Government have
a right to give diic:tions to the Reserve
Bank of India. You cannot hove all
independent bodies working in their own
directions, but certainly I would like to
tell hon. Members that the present Re-
serve Bank of India is continuing their
very glorious tradition of independence
and autonomy of expression of opinion,
and we have given them complete free-
dom of expression of opinion..........

SHRI SHYAMNANDAN MISHRA:

far.
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SHRI YESHWANTRAO CHAVAN: ]
would like to tell him this that they
should not expect the Reserve Bank to-
adopt or accept the line of approach that
they adopt here, for, it is trus that the
Bank does mot work like the
Opposition parties. If that is his idea of
the independence of the Reserve Bank of
India, unfortunately he has not understood
the role of the Bank. This is all I can:
say. The RBI is certainly very careful in
making assessments of the money supply

1 have made reference to certain public
debts and the efforts we made this year
is certainly much more commendable than
last year. I would like to make a further
announcement today. We were arguing
and discussing the question of raising
further loans so that we can mop up cer-
tain liquidity in the economy. The Re-
serve Bank has agreed only today to raise
Rs. 100 crores more in public loans in the
coming few weeks so that therc will be
that sort of constraint on the money
supply and at the same time provide
some sort of help to see that deficit
financing also is less.

SHRT SHYAMNANDAN MISHRA:
But the Finance Minister is forgetting one
thing. Monéy was lying idle with the
banks. Probably it would have greater
velocity when it comes in your possession.

SHR1 YESHWANTRAO CHAVAN:
What is wrong about it? It is a good
thing. That is economic wisdom, When
we see a certain situation, we try to make
use of it. This requires brain—1 may
remined Shri Piloo Mody,

SHRI PILOO MODY: Do not tempt
me to comment.

b

SHRT YESHWANTRAO CHAVAN: ]
do not mind.

The only other point that the hon.
member made Wwas about industo'al
production.
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SHRI SHYAMNANDAN MISHRA:
About the net bank credit that you have
taken during the first six months, you
have given a different figure.

SHRI YESHWANTRAO CHAVAN: 1
would like to go in my own way, What
he mentioried was the net bank credit.
What T had referred to in my statement—
let him please go through it—is the RBI
credit amount,

SHRI SHYAMNANDAN MISHRA: 1
know that,

SHRI YESHWANTRAO CHAVAN:
These are two different things. Let him
read my statement again. 1f he has sull
‘any doubt. I am prepared to discuss the
matter with him.

SHRI PILOO MODY: Do it privately.

SHRI SHYAMNANDAN MISHRA:
Not in his presence any way.

SHRI SHYAMNANDAN MISHRA:
I made a general criticism of pseudo-
radicalism. ...

SHRI SHYAMNANDAN MISHRA: |
referred to industrial production.

SHRI YESHWANTRAQ CHAVAN:
Yes. As he himself very rightly said, it
is certainly 7.5 per cent in the first half
of the year. But he gave a rather pessi-
mistic assessment of the future: because
of shortage of power and a certain fall
in the production of certain commodities
in the first half of the year, it cannot
remain the same thing.

SHRI SHYAMNANDAN MISHRA:
Mainly contributed by cotton textiles.

SHRI YESHWANTRAO CHAVAN:
Yes, it is partly true. In the remaining
yesr also, there is the question of power
shortage. But really speaking, what is
more important in the case of power
shortage is the utilisation of capacity
which -is esteblished, We have decided to
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make a very organised effort in this mat-
ter so that we tackle the problem to this
extent, except that we cannot say that we
will establish new capacity in the remain-
ing period. Government are taking at a
very high level certain decisions in this
matter. I hope,—I am sure,—that these
results will lead us to a position where we
will not be in a position to say that indus-
trial production also is suffering because
this is a very important aspect of it.

The other argument he made, which
is rather a political argument, that it is
our pseudo-radicalism which is mostly res-
ponsible for this situation. I really do not
know what exactly he meant thereby.

SHRI SHYAMNANDAN MISHRA:
Which gives neither growth nor social
justice.

SHRI YESHWANTRAO CHAVAN:
we have worked together for some time.

SHRI SHYAMNANDAN MISHRA:
Yes, we have.

SHRI YESHWANTRAO CHAVAN: 1
thought at least in regard to some ele-
mentary things, we have not parted ways
yet.

SHRI SHYAMNANDAN MISHRA:
No.

SHRI YESHWANTRAQ CHAVAN: If
you consider that thing to be pseudo-
radical, then, I say God forgive you and
God forgive us, That is all that I can
say. What is pseudo-radicalism? We are
saying that there should not be inequality
in this country.

SHRI SHYAMNANDAN MISHRA:
Who says about that?

SHRI YESHWANTRAO CHAVAN:
Then what else is it? We arc saying—

SHRI SHYAMNANDAN MISHRA:
You have accentuated inequality.
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SHRI YESHWANTRAO GHAVAN:
What is pscudo-radicalism? In our pro-
grammme and political approach, what is
pseudo-radicalism? We are saying that
there should be land reforms; there should
be ceiling on urban property; there
should be ceHing on incomes. What is
pseudo-radical in this matter?

SHRI SHYAMNANDAN MISHRA:
You are neither giving growth nor social
justice. That is pseudo-radicalisin.

SHRI YEHSWANTRAO CHAVAN:
Growth and social justice will go hand in
hand, and we have certainly =aid that
growth without social justice has no mean-
ing at all. That is what T would like to
say. (Interruption) If thls natioral cala-
mity had not come in the way, we would
have seen the proof of the steps we huve
taken in the matter'of growth.

I do not want to criticise, because 1
do not like to criticise Mr. Piivo Mody.
But certainly 1 would like to make men
tion of one thing, if he does nor mind .

AN HON. MEMBER: He sntertains
us.

SHRI YESHWANTRAO CHAVAN:
Certainly he emtertains us, but his enter-
tainment has abo or should have its cwr
Kmit. As far as what he has said about
me is concerned. 1 have nothing to say
about it, (Inrerruption) because, dis-
cusaing personalities is not a very decent
sort of thing, and everyone has his own
way -of doing things, whether it is the
Finance Minister or the Home Minister.
§t is a matter of history which will decide
. (Interruption). What T wish to say
is this May be that 1 am not an econo-
mist. T am not. 1 am not a specialist.

AN HON. MEMBER: Nor is he.

SHRI YESHWANTRAO CHAVAN:
Nar is he. But I would like to tell him.
if you merely think in terms of having
brains on finance matters, you are .still in
the 19th century.

AM HON. MEMBER:
MRl YESHWANTRAO GHAVAN:
Any ecomomic pokey divorced ft.om\afly
political philosophy is no economic policy

18th century.
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at all. 1 may not be a specialist in econo-
mics. The Finance Minister may not be
an economist. But certainly we have got
a political philosophy which, really speak-
ing, is mainly responsible for the economnic
programme. You had better rermnember it

SHRI PILOO MODY: I do not expect
you to understand my political philosophy
or my economic philosophy.

SHRI YESHWANTRAO CHAVAN:
Because you have no political philosophy
about it. What is there¢ to understand?
1 can only say that this sort of high-
brow attitude in politics is not good. To
say that somebody has got less brain only
shows a sense of intellectual arrogarce.

SHRI PILOO MODY: Aptitude.

SHRI YESHWANTRAOQ CIAVAN:
It is not aptitude. When you suv yon iack
brains, it only shows—

SHRI PILOO MODY: Vho
(tmterru- tion) 1 said aptitude,

gaid?
I said Government brains; nor these of
individuals.

SHRI YESHWANTRAO CHAVAN:
You had better sce what you have said.

SHRI PILOO MODY: Yes.
that Government has ro bram.

T sail

But as far as Ministers are corcerned,
cach human being biologically, his got the
same amount of brain.

SHRI YESHWANTRAO ClIAVAN:
Well, I made mention of it no! as a per-
sonal thing, because he is a pgood per-
sonal friend of mine. = 1 have nothing
personal against him. But T certainly
would like to tell him that this sort of
high-brow attitude in politics is not going
to help any political party or any politi-
cal philosophy, because if they think that
only Finance Ministers coming [rom a
particular class of people know the thiegs.
(Interruption), then 1 say that this class
phiJosophy will not succed in this mafter.

1 have tried to put the eotre guestion
of prices in a proper perspective, in the
national perspective. T have said that the
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present p-icci are cerfainly of areat con-
cern to us. We are very much with the
people in this country. We certainly are
Irying to take steps, but the question is
sorhewhat deeper than what thev think
abcut it. It is not really a question of
cconomic prices. It is a nuch  deeper
crisis. Therefore, what we ne:d today is
the co-operation of the cntire people and
a positive and co-operative attitude in this
country.

SHRI SAMAR GUHA:
ask only one question.

MR. CHAIRMAN: If 1 allow you,
I will have to allow others; 1 cannot
“llow you to put a question now....
(It rruptionsy.

I want to

SHRI SAMAR GUHA: You sought the
co-opcration of the Opposition in this
national crisis. The Oppos‘tion is prepared
to offer co-operation. But is it a fact
that in all the rural areas. food relief com-
mittees and development committees are
being completely monopolised by the MLAs
of your party? During the last 23 years,
M.Ps. of other parties were also there.
Secondly.. . (Interruptions.)  This is my
second question. Ts it a fact that in the
distribution of permits and licences to
dealers and wholesalers, 'a particular class
of people belonging to a particular political
affiliation, to them alone permits and
licences are being distributed?
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AT Y gE F a1 F A Fre
F w1¢ ¥ f amaT v faam | |7 FTRTT
A wreEEl w1 WO g ¥ ag &
asdt £ 7 o7 a1t ¥ woerc X of o
m&x WA wAZWT Wi w3
% gw A ag area Taqie w2 A
aife &P 9T wTEEEl W weX
e & ¥ 7% | 9g T gF qaw @ §,
oft sEEdT At wEHE A wIr Www
# wre fadl & AweeTgawT & A
% g8 A ooy AR T W AT
AT gu 5 A wEe, ot wTe,
3 w1 5 AvAagAT W1 aTe T
g C 9w ¥ T % we a1 & 9
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Tar rget g € 99 fawr w1 AwAeg-
T R ¥ AW [OW AW &
T ¥ o o & #fwew W w0 )

W @ fFoew ad agw §
TF o ag Wifex gf s wraw w7 g
& 4I%F S F FEHC WA T F
¥ W ) A w7 ? Wy AwERE
forg wefrrr o7 waTer &, WA @z wAA-
WTw o ¥ frgdarc# ) ot wa-
®F T F GCHIC AET &, g AW AT
T R & wmar g fFowmaw 2w
W TH F HYN grg ¥ & fear 7m0
TH HETT G feas AT Wi}

v & fedisqum &1 oft woA g9 ®
. |

v dafrdt NaEsHTEd |
wfeT & wgm g § &7 wdfen
W FEETd # o @t gf 2,
g At fedt e S o qoE ¥
Ag L1 owe e dwew dafad
T TR TAVA W §, A T dw
& §IT WUA WE-AEA ®Y TSR a9
¥ fag w7 A wfed T JAF
fao dare & 1 Afew el ¥
R B Avew fAfwd w1 w7 faar
ATk | W AW F &R A gwar fear
we ¥ fr 3 35 Tw 3 fan adare
fequem # %@ w3 1 &7 g gar
a§f §f wwar §, wits wte A w2
o Tl 3, e oA
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W gy § f§ pr dwdy
dwraTgee fear o WK T W

TERE F¥ w1 AvraTeIve R o

HOFR WRTATE.HY qTTH TN | qg -
7% A FNTAE AT BT ATH T
I T § |

# wgen g e & & Y s @

¢ 9% qx Atz fer o |
20.00 hrs.
MR, CHAIRMAN: The question is:
“that the House do now adjourn.”
The Lok Sabha Divided”.
Division No. 21
[20.01 hrs.

AYES
Banerjee, Shri 5. M.
Berwa, Shri Onkar Lal
Bhagirah Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Chaudhary, Shri Ishwar
Chavda, Shri K. S.
Dandavate, Prof. Madhu
Deb, Shri Dasaratha
Desai, Shri Morarji
Dutta, Shri Biren
Guha, Shri Samar
Halder, Shri Krishna Chandra
Jha, Shri Bhogendra
Joshi, Shri Jagannathrao
Kachwai, Shri Hukam Chand
Kalyanasundaram, Shri M.
Manjhi, Shri Bhola
Mehta, Shri P. M,
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mody, Shri Piloo
Mukherjee, Shri Samar
Pandey, Shri Sarjoo
Pandeya, Dr. Laxminarain
Roy, Dr. Saradish
Saha, Shri Ajit Kumar
Sambhali, Shri Ishaque
Shastri, Shri Ramavatar
Singh, Shri D, N.
Sotanki, Shri Somchand
Vajpayee, Shri Atal Biharl
Verma, Shri Phool Chand
Viswanathan, Shri G.
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NOES
Achal Singh, Shri
Aga, Shri Syed Ahmed
Ahirwar, Shri Nathu Ram
Ahmed, Stri F. A
Alagesan, Shri O. V,
Ambesh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bahuguna, Shri H. N.
Balakrishniah, Shri T.
Banerji, Shrimati Mukul
Barua, Shri Bedabrata
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Bhandare, Shri R. D,
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh
Chandrika Prasad, Shri
Chaudhary, Shri NMitiraj Singh
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri
Das, Shri Dharnidhar
Daschowdhury, Shri B, K.
Dhamankar, Shri
Dharamga] Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dixit, Shri G. C,
Doda, Shri Hiralal
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R
Gongadeb, Shri P.
Garcha, Shri Devinder Singh
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh

KARTIKA 23, 1894 [54KA)
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Giri, Shri V.IShanlr.er
Godara, Shri Mani Ram

Godfrey, Shrimati M.
Gokhale, Shri H, R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr,

Gowda, Shri Pampan
Hansda, Shri Subodh

Hari Kishore Singh, Shri
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jitendra Prasad, Shri

loshi, Shri Popatlal M.

Joshi, Shrimati Subhadra
Kader, Shri §. A.

Kahandole, Shri Z. M.
Kakodkar, Shri Purushottam
kamakshaiah, Shri D.
Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A. S.

Koul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khudilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kumaramangalam, Shri S. Mohan
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati T.
Lambodar Baliyar, Shri
Mahsajan, Shri Y, S.
Mahajan, Shri Debendra Nath
Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Malhotra, Shri Inder 4.

Mallihajun, Shri
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Mandai, Shri Jagdish Narfug_
Mjshra, Shri Jagannath

Mishra, Shri L. N.

Mohsin, Shri F. H.

Muhammed Khuda Buksh, Shri

Murthy, Shri B, S.

Naik, Sari B. V.

Negi, Shri Pratap Singh

Nimbalkar, Shri

iahndia, Shri Jagannath

Pandey, Shri Krishna Chandra

Pandey, Shri Narsingh Narain

Pande)r. Shri Sudhakar

Packan Haokip, Shri

Parikh, Shri’ Rasiklal

Partap Sinch, Shri

Paswan, Shri Ram Bhagat

Patel, Shri Arvm:l M,

Putel, SLri Natwarlal

Patel, Shri Prabliudas

Patil, Shri Anantrao

Patil, Shri Krishnarao

Pcje, Shri 8. L..

Pradhani. Shri K.

Purty, Shri M. S.

Qureshi, Shri Mohd. Shafi

Raghu Ramaiah, Shri K.

Raj Bahadur, Skid

Raju, Shri M. T.

Ram Dhan, Shri

Rum Prakash, Shri

Ram Sewak, Ch.

Ram Swarup, Shri

Ramji Ram, Shri

Ranu, Shri M. B.

Rao, Shrimati B. Radhabai- A.
ao. Shri J. Rameshwar

Rao, Shri Jdgannath

Rao, Dr. K.'L

Rao, Shri M. S.-Sarijeevi-

Rao, Shri Nageswara

Rathia, Shri Umed Singh

14, 1972 Adjournment

Raut, Shri Bhola

Reddi, Shri P. Antony
Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri P. Bayapa
Reddy, Shri ngi
Reddy, Shri P. Narasimha’
Reddy, Shri P. V.

Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Sullve, Shri N, K, P.
Samanta, Shri §. C,
Sanghi, Shri N. K.
Sangliana, Shri

Sankata Prasad, Dr.

Sarkar, Shri Sakti Kumax
Sathe, Shri-Vasant

Satish Chandra, Bhri

Savant, Shri Shankerrao
Sen, Shri A. K.

Sethi, Shri Arjun

Shafee, Shri A.

Shahnawaz Khan, Shri
Shambhu Nath, Shri
Shankar Dayal Siagh, Shri
Shankaranand, Shri. B,
Sharma, Shri A. P.

Sharma, Dr. H. P.

Sharma, Shri ‘Madhoram
Sharma, Shri Nawdl Kishore
Sharma, Dr, Shsnkar Dayal
Shastri, Shri Biswanaraymh
Shastri, Shri Sheopujan '
Shenoy, Shri-P. R.’

Sher Singh, Prof.

Shetty, Shii K. ‘K.

Shinde, Shri Annskalitb P.
Shivpath Singh, Shid
Shukfa'Shri B R

Shukla, Shri Villya' Chiran
Siddheshwsr Prassd, S~ °

P. Gangi
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Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.
Subramaniam, Shri C.
Suryanarayana. Shri K.
Swaminathan, Shri R. V. =
Swaran Singh, Shri

Thakre, Shri S. B.

Tombi Singh, Shri N.
Unnikrishnan, Shri K. P,
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkataswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Ramsingh Bhai
Yadav, Shri Chandrajit
Yadav, Shri N. P.

Yadav, Shri D. P.

MR. CHAIRMAN: The result* of the
Division is:

Avyes: 34; Noes: 18S.

The motion was negatived.

*The following Members also recorded of the votes:

KARTIKA 23, 1894 (SAKA)

Adjournment
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20.01 hrs.

LIMESTONE AND DOLOMITE MINES
LABOUR WELFARE FUND BILL—
contd.

MR. CHAIRMAN: The House will
now take up further consideration of the
Limestone and Dolomite Mines Labour
Welfare Fund Bill moved by Shri R. K.
Khadilkar. Shri Bhogendra Jha will con-
tinue his speech.

ot WWx Wy wamefa APRA

MR. CHAIRMAN: He may continve
his speech tomorrow.

20.02 hrs.

The Lok Sabha then adjourrned tifl Eleven
of the Clock on Wednesday, November
15, 1972/ Cartika 24, (Suka).

Ayes: Sarvashri C. T, Dhandapani, Mohsmmm-] Ismail and P, G. Mavalankar.
Noes: Sarvashri Chandulal Chandrakar, Darbara Singh and Damodar Pandey,
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